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LOK SABHA DEBATES 

1 
LOK SABHA 

Wednesday. August 12. 1987/Sravana 
21, 1909 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR SPEAKER in the Chalf] 

[Translation] 

SHRI V. TULSIRAM: Mr. Speaker, Sir, a 
Fighting-Hour for fIVe minutes should also 
be provided after Zero Hour 

MR SPEAKER Outside. 

ORAL ANSWERES TO QUESTIONS 

[English] 

Allocations Made to Non-Governmental 
Organisations 

*223. SHRI MURLlDHAR MANE: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the annual allocations made for 
Non-Governmental Organisations function-
Ing under his Mmlstry for the years 1985 
1986 and 1987. and 

(b) whether any monitoring IS being 
done to ensure that the money IS effec-
tively utillspd for afforestation 
programme? 

(Translat;on] 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL): (a) 
The allocations for Voluntary Agencies 

2 
programme for' afforestation are as 
follows: 

1985-86 Rs.125lakhs 

1986-87 Rs.430 lakhs 

1987-88 RS.950lakhs 

(b) Progress reports have been pres-
cribed and they are scrutinised on receipt: 
field monitoring visits also are undertaken 
where deemed necessary. 

SHRI MURLlDHAR MANE: Mr. Speaker, 
Sir, you are aware that because 01 lack of 
rams there IS drought In the country The 
han Minister knows that vast stretches of 
land are lymQ Without any cultivation 
because of failure of rams There IS lot of 
barren land also in the country. I want to 
know whether we have formulated 
schemes under which facilities can be pro-
Vided for such land which does not have 
Irrigation potentiality? Can the hon MiniS-
ter tell whether afforestation programmes 
have been launched in the forests which 
are under the control of that Government? 
Though this is tht avowed policy of the 
Government but the work is not being 
done In the manner in which it should have 
been done. There are cooperatives whom 
Government provides grants but in the real 
sense afforestation is not done The hon -
ble Minister has stated that inspection is 
done and reports are received. I want to 
know from him. whether the Government 
IS aware of any such societies who have 
got the grants but have not utilised them 
and If at all they have used. these have 
been misused? 

SHRI BHAJAN LAL Sir, he has asked 
for Information In the second part of the 



3 AUGUST 12, 1987 Oral AMwell 4 

question which does not form part of the 
main question but I have no objection to 
that. In so far as Waste Land Board is con-
cemed, it has done a good job during the 
last two years. We are trying our best to 
convert the waste and barren land into cul-
tiviable land and also plant trees on the 
denuded forest land. We have formulated 
schemes for this purpose and have a"o-
cated funds. We are seeking full coopera-
tion of the people in this regard. Regarding 
voluntary organisations I have al ready reJr 
lied in the answer to the main question. All 
those private institutions, whose work has 
been found satisfactory attar inspection, 
have been provided, funds. We have pro-
vided funds for 143 projects. The details 
are like this: In 1985-86 funds were pro-
vided for 22 projects, in 1986-87 this 
numDer was 98 and for the current year i.e. 
1987-88.23 projects have been funded. We 
ensure that these institutions should get 
the funds which are working efficiently, whose 
representatives go to the field and guide 
the people about the programmes which 
can increase the income of the poor, Adi-
vasis and Harijans, and can help in estab-
lishing nurseries there. The Government 
has allocated Rs. 5 crores and 70 lakhs 
during this year for such schemes. 

SHRI MURLlDHAR MANE: Mr. Speaker: 
Sir, I want to know from the han. Minister 
as to how much land (in acres) has been 
brought under afforestation under this pro-
gramme? How much land has been 
brought under afforestation by the organ-
isations which have been provided funds 
and which plants have been' planted? Are 
these plants good for environment or not? 
At some places there i~ some ser.t of con-
troversy. Even at those places where coop-
eratives exist, there is controversy. This is 
because 6f water problem on the land is 
not good. In this way cO'1troversy exists 
among the farmers. I would like to ask as to 
how much land has been brought under 
forests and have many plants have been 
planted per hectare and in what manner? 

SHRI BHAJAN LAL: In this connection I 
may submit that we had a target of planting 

91.96 lakh saplings on an area of 5,558.90 
hectares during 1985-86. As against this 
71.06 lakh saplings were planted on 2576 
hectares in 1985-86. In 1986-87 we had 
fixed a target of 588.82 lakh saplings on 
25,958.85 hectares of land whereas the 
saplings could be planted on 6017.09 hec-
tares. For 1987-86 we have fixed the target 
of 55.231akh saplings on 2165.48 hectares. 
We have not received report on this. As 
soon as it is recieved, the same can be 
furnished. 

SHAIMATI USHA CHOUDHAAI: Mr. 
Speaker, Sir, we all know that our farmers 
and Adivasis are faCing drought in the 
country. Work on several projects has 
been held up because of the Forest Land 
Act due to which employment opportuni-
ties are not being made available to the 
Adivasis in hilly areas. This situation pre-
vails at several places. Will the Govern-
ment provide forest land to the poor 
Adivasis on lease basis and make available 
funds to them and in this way, encourage 
afforestation and plantina of saplings? 
Shall we make the land available to them 
for fbrest purposes considering afforesta-
tion as agricultural activity? 

SHAI BHAJAN LAL : Mr. Speaker, Sir, 
it wi II not be proper to provide forest land 
for agriculture. We want that more and 
more persons should get themselves 
engaged in afforestation. One thing she 
has said correctly that the poor Adivasis 
residing in tlill areas ... 

SHAIMATI USHA CHOUDHARI: I have 
not asked for allowing farming in the forest 
land. Even otherwise the Adivasis do not 
have land for farming. I asked wnether the 
land will be given for afforestation on the 
lines the land is provided for farming? 

SHAI BHAJAN LAL: Mr. Speaker, Sir, 
where there are no forests and land is lying 
vacant in the forest areas, we hav~ given one 
to two hectares of land to the Adivasis and 
the poor under a scheme called the Trees 
LeaSing Scheme so that the villagers may 
plant trees both for fruits and fuel purposes 
and may earn their livelihood. This is the 
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scheme we have formulated. If we give 
land to the people from the general forests, 
then forests will be no more. 

[English] 

SHRI MUKUl WASNIK= May I know 
from the hon. Minister whether it is a fact 
that the Wasteland Deve(opment Board is 
empowered to take forest land for the pur-
pose of afforestation and if so, the area 
of forest land transferred to the Waste-
land Development Board for the purpose of 
afforestation? Is it also afactthat, because 
c; the Government rules and regulations. 
the forest land is not transferred to the 
Wasteland Development Board in time and 
this has created a lot of hurdles in the 
proper implementation of the programme 
of the Wasteland Development Board and 
if so, the remedies which the Government 
suggest? 

[Translation] 

SHRI BHAJAN LAL: Mr. Speaker, Sit, 
there is not much difference in the duties of 
the Wasteland Board and the Forest 
Department. Both are doing identical jobs. 
The Prime Minister has set up a separate 
institution to see that more and more 
afforestation is done in the countryand 
forests are saved, from being denudated. 
Therefore, the trees are being planted on 
the wasteland or the degraded forest land 
or where the forest IS not dense. Last year 
trees were planted on 151akh 10 thousand 
hectares of wasteland 

SHRI MUKUL WASNIK' Forest land? 

SHRI BHAJAN LAL: I am also referring 
.. 0 the forest land. In 1986-87 trees have 
been planted on 17 lakh and 20 thousand 
hectares of land During the current year 
lower targets had to be fixed due to failure 
of rains. This year the target of planting 
trees on 19 lakh hectares of land has 
been ~xed By doing so the Wasteland 
Board and the Forest Department are 
promoting more and more afforestation. If 
any institution, be It Panchayat 'Or any 

State Government, wants to give land for 
afforestation, the Board or the Forest 
Department takes that land happily and 
tries to plant trees on that land. 

[English] 

Rejuvenation of Ridge AM 

+ 
*224. DR. SUDHIR ROY: 

SHRI ANANDA PATHAK: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the ridges of Delhi which 
were once rich in bird and animal life have 
become extinct; 

(b) if so, the reason thereof: and 

(c) the steps taken to rejuvenate the 
ridges of Delhi? 

[Translation] 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHAI BHAJAN LAL): (a) 
No, Sir. 

(b) Does not arise. 

(c) Portion of the ridge which is a part of 
the Gaon Sabhas land of villages Asola, 
Sahupur and Malndan Garhi have been 
notified as a Wildlife sanctuary by the Delhi 
Administration on 9 10.86. Effective protec-
tion, in furtherance of this declaration, will 
enable the flora and the fauna of the sanc-
tuary to rehabilitate themselves and will 
help in restoring the ecological balance of 
the area. 

[English] 

DR SUDHIR ROY (Burdwan): Sir, Delhi 
ridge forests are a priceless gift of nature. 
But because of the greedy contractors. 
excessive cattle grazing and greedy hun-
ters the forests are being denuded rapidly 
True, the Deihl Admintstratlon notified It as 
a wildlife sanctuary In August 1986 but I 
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would like to know from the Hon. Minister 
whether under National Capital Region 
Scheme this forest area can be taken over 
by the Centre and developed as a wildlife 
sanctuary? 

[Translation] 

SHRI BHAJAN LAl' Mr Speaker, Sir, 
there is much weight in what the han. 
Member has said. This ridge is a part of the 
Aravali range which starts from Rajasthan 
and goes upto Haryana via Deihl Delhi 
Administration has decided to set up a 
sanctuary in the ridge area arid formalities 
have been completed In thiS regard The 
Department has already sanctioned the 
proposal and work will soon start in this 
regard so that fauna IS protected He has 
said it rightly that the wild life has not got 
the protection it should have got Because 
of hunting, different species are becoming 
extinct. The hunters of Delhi hunt the wild 
animals and birds In Delhi and Haryana 
Earlier wild ammals were available in 
forests but now they have reached Deihl 
also. In this regard I can say that Deihl 
Administration has done a good work and 
the Government of India will assist them 
fully and the wild life will be protected A 
very good sanctuary will be set up here 
Setting up a sanctuary does not mean that 
a tourists' complex Will be established If It 
is

r 

converted Into a tounsts' complex, then 
purpose of protecting wild life will be 
defeated. 

This is being done in Delhi belatedly. 
Delhi Administration wanted that motel 
and complex on the lines of Haryana 
should be set up here The tOUrists' com-
plexes in Haryana have been set up for dif-
ferent purposes and here it is gOing to be 
set up for different purpose In the sanctu-
ary, wild animals should live freely and 
should get the protection so that different 
species may survive. The Deihl Adminis-
tration has started the work with thiS pur-
pose and it has made significant progress 

MR SPEAKER: Mr Bhajan Lal, now the 
hunting of human being has started. 

( Interruptions) 

RAO BIRENDER SINGH: Mr. Speaker, 
Sir, the way the question has been. asked 
and permitted also, it shows that you con-
Sider Choudhury Bhajan Lal as magiCian 

[English] 

The question has been asked In the form 
to suggest that Choudhury Bhajan Lal 
can even make the extinct vanished hills 
reg row I In (a) It has been asked whether 
the ndges of Delhi which were once nch In 
bird and animal life have become extinct 
And to (c) the question IS about the steps 
taken to rejuvenate the ridges of Deihl The 
Hon MInister has said In reply to part (a) 
and (b) that the ridges have not vantshed 
and have not become extinct, and there-
fore the question does not anse about giv-
Ing reasons for their extinction I would like 
to ask, though It IS hypothetical - whether, 
If they had vantshed, could he make them 
grow again? 

[ T fans/atlon ] 

SHRI BHAJAN LAL Mr Speaker, Sir, 
Shrt Rao 15 a very sentor Member I cannot 
say much He has talked of magic If I am 
some sort of a magiCian, then he IS my 
'guru' He IS a bigger magician then J and I 
have learnt magic from him (Interruptions) 

MR SPEAKER Mr Shalan Lal In PunJabl 
there IS a saying "Guru Jtnahn de urun 
chele Jaan ctiarrap" which means that there 
are pupils who excel even their gurus 
(Interruptions) 

SHRI BHAJAN LAL Mr Speaker Sir. you 
too have rightly said that those gurus are 
the real gurus whose pupns excel them. . 

(Interruptions) 

So far as ridge IS concerned, It runs 
along Gurgaon. You are aware that the 
animals are eaten both by men and anim-
als. Big persons live In Gurgaon and they 
too consume some of them ... 
(InterruptIons) 
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[English] 

Import of Rutile Sand 
;-

*225. DR. CHINTA MOHAN: 
SHRI BALWANT SINGH 

RAMOOWALlA: 

Will tt:le PRIME MINISTER ~ pleased to 
state: 

(a) whether it is. proposed to import 
rutile sand during 1987; 

(b) if so, the quantity to be imported; 

(c) whether private sector will also be 
permitted to import it; 

(d) if not, the arrangements contem-
plated for Its import; and 

(e) the time by which such imports is 
likely to be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. R. 
NARAYANAN): (a) Yes, Sir. 

(b) 2000 MIT. 

(c) Yes, Sir. Actual users are permitted to 
import Rutile. 

(d) and (e). Government has decided to 
import about 2000 MIT of Rutile through 
IRE this year to meet the short-fall of Rutile 
supply during the year. Import is likely to 
materialise by November. 1987. 

DR. CHINTA MOHAN: We are happy 
that the Prime Minister has appointed a 
Cabinet Committee on imports and 
exports. The Prime Minister has got an 
Atomic Energy Commission to advise him 
all the time. 

The Rutile Sand is an important material 
used in arc welding and at the same time in 

nuclear fast breed reactors. Our present 
requirement today is about 20000 tonnes 
and our planners have planned it very 
nicely to start two public sector industries-
one in Kerata and another in Orissa. In 
Orissa, the Indian Rare Earths Limited 
started a public sector unit with an amount 
of about Rs. 50 crores in 1982 itself. But in 
1984 due to escalation cost it has gone 
upto Rs 85 crores and they have commissi-
oned it in October 1986 with an expendi-
ture of about Rs. 135 crores, thinking of 
producing about 8000 tonnes of Rutile 
Sand per month with an income of Rs. 90 
crores per annum from Rs. 135 crores of 
expenditure. In the public sector undertak; 
ings we are ptanning to produce so much 
to improve the economy of this country. 
Sir, here we have imported a lot of machin-
ery and we started three units. One is acid 
generation plant; another one is mineral 
separation plant and the third is synthetic 
rutile unit. In these three units twp units 
have become almost rotten due to import 
of 2nd hand machinery. Now the amount 
of Rs. 135 crores spent on these plants has 
become waste. We expected Rs. 90 crores 
income per year from thIS, bUt we have 
not been able to generete ~ven Rs. 1 
crore Income per year from this 
(Interruptions) 

Sir, we are Importing machinery from 
abroad and lot of kickbacks are involved. 
An amount of Rs. 25 crores was taken by 
importing the machinery. Will the Govern-
ment call for a House Committee inquiry or 
some other inquiry to go into this? 

SHRI K R. NARAYANAN' The current 
requirement of rutile for our manufactur-
ers has been estimated to be not 30000MT 
but 13000 MT. This was assessed in a 
meeting by the Indian Rare Earth authori-
ties with the representatives of associa-
tions of manufacturers quite recently. That 
is why we have about 11000 MT of prod.uc-
tion at present and in order to meet the 
total requirement, that is, 13000 MT in the 
next year we have proposed to import 
another 2000 MT. 

What hon. Member said about the failure 
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of OSCOM plant to meet the target of pro-
duction is' correct. 

We were not able to meet the target at 
OSCOM. 

AN HON. MEMBER: What is the reason? 

SHRI K.R. NARAYANAN: Well there are 
reasons. One of the reasons is that there 
was undue delay in the schedule of deli-
veries by the contractors of machinery, etc. 
which were ordered. Secondly. the raw-
material itself during the recent years 
tends to be of deteriorated quality and the 
separation process took a lot of time. 
Another reason was some more changes 
had to be made in the design of one of the 
mills at OSCOM. These are the totality of 
the reasons which prevented us from 
reaching the target of production at 
OSCOM. But OSCOM has gone into pro-
duction now and we hope that in the next 
few years it will attain fuller production and 
we will be able to meet the needs of the 
manufacturers by indigenously producing 
rutile. 

DR. CHINTA MOHAN: Sir, the Minister 
does not seem to know the facts. Probably 
he has not visited the factory or he is ignor-
ant of incidents happening ther&. The plant 
is not able to withstand the high tempera-
ture that is generated in the thermal gener-
ation plant. As a result the IRE Ltd. which 
was started in. 1980 has become totally rot-
ten due to 2nd hand machinery and Rs. 135 
crores have become a waste now. That 
plant is not able to generate As. 10 lakh 
income per month after As. 135 crores 
expenditure on that. We are talking about 
Win Chadha and thinking about USA. 
There is also another Win Chadha who has 
taken kickbacks of Rs. 25 crores. He is not 
in USA but is in Delhi. He is not in USA. He 
is in Delhi itself. Will you call for an inqui-
ry? .. (lnterruptions) ... If the Government is 
very serious about it. it should call for an 
inquiry .... (Interruptions) ... I want a categor-
ical answer fro") the Hon'ble Prime Minis-
ter. Sir, it is a yery serious issue ... 
(Interruptions) 

MR. SPEAKER: Order, order. 

DR. CHINTA MOHAN: Say something 
about kickbacks. 

(Interruptions) 

MR. SPEAKER: No. no. Please sit down. 

DR. CHINTA MOHAN: I think it isa fact, 
prepared to give details. 

SHRI K.R. NARAYANAN: I think it is 
absolutely wrong that the machinery supp-
lied is rotting at OSCOM. As a matter of 
fact. already 35 per cent production has 
been reached in natural rutile. Next year, 
35 per cent of production of synthetic rutile 
also will be achieved. But the Hon'ble 
Member has introduced many many irrele-
vant elements. 

( Interruptions) 

DR. CHINTA MOHAN: No, no. You have 
come now. You do not know the facts. 

SHRI BALWANT SINGH RAMOOWA-
LlA: Sir, the actual requirement of rutile 
sarfj in the country is 13,000 tonnes and 
availability is 11,000 tonnes. Thus, 2,000 
tonnes of rutile sand is to be imported. My 
first question is whether it is due to under-
capacity production of our units. 
Secondly, due to import and the import 
duty at 115 per cent. the landed cost will be 
considerably high. 

I would like to know how would you 
satisfy the indigenous producers. 

SHAI K. A. NARAYANAN: Sir, why this 
demand problem has arisen is that 
recently a number of small scale industries 
have come up which require rutile for weld-
ing electrodes industry. There was a sud-
den spurt for rutile sand while in the past 
there was a slack in demand. We exported 
in 1985-86 when there was no demand for 
rutile because of the industrial situation 
existing at that time. 

As far as the price is concerned, the 
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import duty is 110 per cent for the 2,000 
tonnes that we propose to import. This is 
being imported by the Indian Rare Earths 
Limited itself. Then, the extra price is being 
distributed for the entire supply of 13,OOf) 
tonnes tOr the manufacturers so that each 
manufacturer will have to pay around Rs. 
7,400 PMT as against what they are paying 
(around, Rs. 6,3(0) at the moment. There-
fore, by this kind of stock import and distri-
buting the duty portion, even the entire 
manufactures have considerably reducea 
-in fact, dramatically reduced-the pnce 
which the manufacturer ha~ to pay 

We are also conSidering the question -of 
abolishing the duty for this particular 
import. 

SHRI BALWANT SINGH RAMOOWA-
LlA: What are the reasons for under-
capacity production? 

SHRI K.R. NARAYANAN: The reason for 
less production has been that we need 
modernisation of some of the plants at 
Chavara and Manavalakurichi. We are 
importing new machinery and modernis-
ing the plants. The other reason is the 
problems connected with OSCOM which 
are also to be overcome by launching it 
into action. They have already gone into 
production. We have overcome some of 
the problems that have existed. We believe 
that from next year onwards, the produc-
tion will considerably increase at OSCOM. 

SHRI H. N. NANJE GOWDA: The Minis-
ter has stated that the requirement is 
13,000 tonnes and availability is 11,000 
tonnes. Only 2.000 tonnes of rutile sand 
are to be impo,rted. That means, according 
to him, the shortage is of the order of 15 per 
cent. May I know why the Indian Rare 
Earth Ltd. have been allotting since Janu-
ary last only thirty-five per cent of the 
quota, particularly to small units? What is 
happening is that the big units are getting 
hundred per cent of their Quota, while the 
small units ere getting only sixty-five per 
cent. Some small units are involved in 
export also. These units are being throttled 

for want of this raw material, particularly 
the electrode industries. Will the Govem-
ment consider giving hundred per cent of 
the allotted quota at least to the small 
units? I am told that the duty will be spread 
over to all the people. But that is not hap-
pening. Will you please at least now 
instruct them to allot to small units 
hundred per cent of their quota for rutile 
sand? 

SHRI K. R. NARAYANAN: We have had 
intensive discussions with the small manu-
facturers of electrodes and they are satis-
fied by the distribution system that we have 
introduced. Only in the last few weeks, the 
Indian Rare Earth Ltd. had direct discus-
sions with their representatives. In fact 
they have written to us saying that they are 
fairly happy with the solution that we have 
found for the current require~ent that they 
have. It is not true that small scale manu-
facturers are denied their allocation of 
rutile sand. That is one of the reason why 
the I ndian Rare Earth Ltd. itself is import-
ing it. stocking it and then distributing to 
the manufacturers themselves. Some of 
the small scale manufacturers who are not 
able to import them.selves, WOUld, in such a 
case, be getting assistance of this under-
taking, Indian Rare Earth Ltd. 

Demands of the NatIonal Federalon of 
Blinds 

+ *226. SHRI V. SOBHANADREES-
WARARAO: 

SHRI SRIHARI RAO: 

Will the Minister of WELFARE be 
pleased to state: 

(a) the details of the demands made by 
the National Federation of Blinds recentfy; 

(b) whether Government have taken any 
action on the demands: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF WELFARE (DR. RAJEN-
ORA KUMARI BAJPAI): (a) A statement is 
given below. 

(b) to (d). Besides 3% reservation 
through executive orders for the physically 
handicapped in Group C&D posts out of 
which 1 % is for the blind in Central Govern-
ment Ministries/Departments and Central 
Public Sector Undertakings, the Govern-
ment is considering the question of legisla-
tion. A Committee is proposed to be set up 
for this purpose. 

Efforts to fill up the vacancies in Central 
Government Ministries/Public Sector 
Undertakings will be intensified. The State 
Governments are also being requested to 
take similar action. 

The question of reservation in promo-
tions in Group 'C' and '0' posts and reser-
vation in group 'A' and 'B' post is under 
consideration of the concerned Ministry. 

In order to create awareness about the 
employment opportunities for the physi-
cally handicapped, including the blind, it 
has been decided to observe a National 
Employment Week for the handicapped in 
the first week of October. 1987. 

STATEMENT 

The National Federation nf the Blind, New 
Delhi, a voluntary organisation, has submit-
ted a 'Charter of demands' to the Government 
which was discussed with the Federation at a 
high level meeting where the major demands 
stressed by them were as follows ; 

(1) Legislation to ensure that jobs are 
given to blind persons both by 
the Central Government and State 
Governments. 

(2) Employment to 4000 blind persons 
registered with the employment 
exchanges throughout the country 
within a period of 3 months. 

(3) A special recruitment drive may be 
undertaken for clearing the 
backlog. 

(4) Reservation in promotions for the 
blind persons. 

(5) Reservation in group 'A' and 'B' 
posts. 

(6) Observance of National Employ-
ment Week for the Handicapped to 
create awareness about the poten-
tial of the handicapped persons 
including the blind, as useful 
workers. 

SHRI V. SOBHANAOREESWARA RAO: 
Mr. Speaker, Sir, I am happy that the 
Government has decided to observe a 
National Employment Week to create 
awareness about the employment oppor-
tunities for the physically handicapped 
people. The real problem is that both the 
Government organtsations as well as the 
private organisations are 19noring the 
executive orders of the Government, with 
the idea that these people will be of no use 
in their offices. Will the Government take 
immediate steps to fill up the vacancies 
with the requlred number of physically 
handicapped people including the blind 
people for whom one per cent of the posts 
are reserved, both at the Union level and 
the State Governments level before 2nd 
October. the Gandhi Jayanti Day: which 
also sychronfzes with the. National 
Employment Week for th~ handicapped 
which the Government proposes to obser-
ve? Sir. one example is that the Govern-
ment of Uttar Pradesh has denied the 
oPportunlty to a physically handicapped 
person who passed the Civil Services 
Examination in 1982 and only the Supreme 
Court has to direct that Government to 
give an opportunity to that man and to take 
him into the Government service. So, while 
the conditions are like that, and the 
Federation of Physically Handlcaped 
People also have asked the Hon. Prime 
Minister-of course they were 'lathi charged' 
when they tried to represent that matter 
will the Government come up with a 
legislation at the earliest? I would also like 
to know the likely date by which the 
Government will come up with a legislation 
to give effect to thiS execut,ve order as 
an Act? 
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DR. RAJ~NORA KUMARI BAJPAI: Sir, 
the executive order is there, as I have stated 
in my answer to the question. Recently the 
Prime Minister has also written to all the 
Chief Ministers of the States to implement 
on priority basis this reservation policy for 
blind as well as other disabled persons. 
The Prime Minister has also directed all the 
Ministries in the Central Government to 
fulfil the reservation policy effectively. It is 
not that the Government has got any 
apathy to all these things. But th~ tping is 
that the posts reserved for orthopaedically 
handicapped persons are much large in 
number th&n for the blind persQns. We 
have 1 per cent reservation for blind persons 
and if we do not get adequate blind person 
then these posts are filled by physically han· 
dicapped and other deaf and ttumb pe0-
ple. As we know, the blind persons can be 
absorbed in so many other jobs where 
other physically handicaped persons can-
not be absorbed. Keeping this point in 
view, the Ministry of Welfare has created 
some 416 jobs in different categories and 
we are trying that at least those backlogs 
can be fulfilled. For this, we are going to 
observe National Employment Week dur-
ing which period this matter will be 
expedited. 

Regarding the Uttar Pradesh instance 
where one physically handicapped person 
was denied an opportunity to join the Civil 
Services, you may please give the same to 
me in writing and I will take up with the U.P. 
Government. 

SHRI. V. SOBHANADREESWARA 
RAO: That was only an example and the 
Supreme Court has also given the direc-
tion, but I wanted to know when the 
Government will come out with the legisla-
tion? My second question is that there are 
about 9 million blind people in India and 
around 45 million visually handicaped pe0-
ple. Every year nearly 50,000 children are 
going blind due to Vltamin-A deficiency. It 
is learnt that 1 per cent of these are due to 
malnutrition Sir, in these circumstances, I 
would like to know from the Minister as to 
what more steps Government propose to 
take in addition to the steps that have 

already been taken to provide the pregnant 
poor mothers as well as poor children (to 
overc'ome this malnutrition of Vitamin-A) 
nutritious meal which include large quanti-
ties of Vitamin-A? 

DR. RAJENORA KUMARI BAJPAI: The 
question is quite relevant as far as blind 
people are concerned, that is, about defi-
cIency of Vitamin-A and all these things. 
But this is a preventive aspect of disease. 
So, it is thus related to the Health Ministry. 
As the Hon. Member has drawn the atten-
tion of the Government, I think, the Health 
Ministry will look into this. 

SHRI SRIHARI RAO: Mr Speaker, Sir. I 
would like to know from the Minister as to 
how many handicapped persons including 
blind people, have so far been absorbed in 
the Government concerns as well as pri-
vate organisations? In reply to my question 
of reservation in the promotion of Grade C 
and 0 posts and reservation in Grade A 
and B posts, you said that, "It is under 
consideration ot the concerned Ministry". I 
would like to know when are you gOing to 
fill up these posts? 

DR. RAJENDRA KUMARI BAJPAI: As 
per the figures that are available with me, 
the position with regard to the Ministries/ 
Departments is as follows. For Group 'C' 
posts, the totaJ number of posts filled is 
6440; posts filled by blind - 28 (0.43 per 
cent); posts filled by deaf-16 (0.24 per 
cent); and posts filled by orthopaedically 
handicapped-147 (2.8 percent). Total res-
ervation for all the disabled is 3 per cent. 
For Group '0' posts, the total number of 
posts filled is 2961 ; posts filled by blin(j...25 
(Q.,92 per cent); posts filled by deaf-7 (0.26 
per cent); and posts filted by orthopaedi-
cally handicapped-l60 (5.94 per cent). 

In the public sector undertakings for 
Group "C', the total number of posts filled is 
15.558; posts given to the blind are 15 (0.1 
per cent): posts occupied by deaf are 10 
(0.64 per cent); and posts given to physi-
cally handicapped persons are 144 (0.92 
per cent). For Group '0' the total number of 
posts filled is 8,210; posts filled by blind -
27 (0.3 per cent); posts filled by deaf 38 (0.5 
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per cent); and posts filled by physically 
handicapped - 89 (1. 1 per cent). 

[Trans/ation] 

SHRI PRATAP BHANU SHARMA: Mr. 
Speaker, Sir, the Government of India has 
formulated certain very good schemes for 
resettlement of the handicapped perso'ns. 
Recently, a scheme to open the centre for 
resettlement of handicapped in each of the 
district has been formulated. I would liketo 
know from the hon. Minister in how many 
districts such centres for resettlement of 
handicapped have been ooened and what 
is their jurisdiction? 

[English 1 

DR. RAJENDRA KUMAAI BAJPAI: 
These District Rehabilitation Centres are 
opened in about 8 places. In the coming 
years, 10 more centres will be opened. 

Opening of Bank Branches 

*229. SHRI N. DENNIS: Will the Minister 
of FINANCE be pleased to state: 

(a) the reasons for delay in the opening 
of branches of nationalised banks even 
after the identification of specific areas by 
the State Governments; 

(b) whether.the State Governments are 
informed of such reasons as to enable 
them once again to satiSfy the Reserve 
Bank of India in regard to the need for op-
ening of branches; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY): (a) to (c). The State 
Governments, in accordance with the 
procedure contained under the current 
Branch Licensing Policy f send to Reserve 
Bank of India (RBI) the lists of centres for 
opening new bank branches in their rural 
an~ semi-urban areas. The RBI, afterscrut-
iny of such lists, allots the centres found 
eligible as per the norms laid down in the 

Policy. The banks are advised that opening 
of branches at the allotted centres should 
be evenly spread over the remaining 
period of the Policy. The State Govem-
ment are kept informed of the allotments 
made out of the lists of centres received 
from them and any query regarding a par-
ticular centre if raised by the State Govern-
ment is also suitably replied to by the 
Reserve Bank of India. 

SHAI N. DENNIS: Sir, the State Govern-
ments have been advised to identify rural 
areas where banking fadlities are not avail- . 
able. But banks are not being opened as 
per the identification done by the State 
Governments. Some centres identified by 
the States are left out. To cite an example, 
in my native'district, Kanyakumari, 10 cen-
tres have been indentified by the State 
Government. But so far, no bank branch is 
established in any of the centres. It is now 
understood that there are proposals to 
open the branches only at three centres. 
The remaining seven centres are left out. I 
would like to know from the hon. Minister 
whether in all the centres identified by the 
State Government, branches are going to 
be opened or not. These centres are identi-
fied by the State Government as per the 
instructions of the Reserve Bank of India. 
The State Government is also fully con-
vinced about the necessity of bank 
branches at these centres. 

SHAI JANARDHANA POOJARY: It is 
true that in the district of Kanyakumari, only 
three centr~ have been allotted the bank 
branches. Here I want to inform the hon. 
Member that even though the State 
Government has identified 10 centres. 
unfortunately they are not in conformity 
with the poliCies of the Reserve Bank of 
India. So, they were able to allot only three . 
Centres. So far as the remaining centres 
are concerned. A.B.!. has asked the State 
Government to identify some more places 
to open these branches. So far as Tamil 
Nadu is concerned, we have been able to 
open about 57 branches in these two 
years. 

SHRt N. DENNIS: Regarding opening of 
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the branches, It is seen that conflicting 
positions are taken by the Government. 
Some centres identified by the State 
Government are not accepted by the 
Government and branches are not opened 
there on the grounds that these centres are 
surplus. But in some deficit areas, these 
are not opened on the grounds that they 
have not been indentified by the State 
Government. 

May I know from the hon. Minister 
whether the deficit areas would be pro-
vided with bank branches irrespective of 
the fact that these centres are not identified 
by the State Government and also the 
relaxation that is given to the field areas 
and also to the tribals centres would be 
extended to the coastal areas also? 

SHRI JANARDHANA POOJARY: So far 
as first part of the question is concerned, 
Le. opening of the branches, wherever 
tHere are deficit areas which are not identi-
flt:.d by the State Government, if it is 
brought to the notice of the Government or 
the Reserve Bank of India, definitely, allot-
ment will be made so far as the opening of 
the branches is concerned. 

Regarding the second part of his ques-
tiol' is concerned, the relaxation is given 
only in respect of tribal and hill areas. For 
coastal areas, no such relaxation would be 
made. 

SHRI SHANTARAM NAIK: Sir, some 
bank managements have given an impres-
sion that the existing ban on recruitments 
comes in the way of increasing the number 
of staff and the branches. They give this 
impression to the general public and also 
to the union people. 

Will you clarify this position whether the 
existing ban on the recruitment comes in 
its way or not? 

SHRI JANARDHANA POOJARY: So far 
as recruitment is concerned, there IS no 
blanket ban. Recruitment is taking place. 
We have to see the actual need and the 
requirement of the banking sector 

So far as the allotment of staff is con-
cerned, there is no dearth and we are meet-
ing the requirements of each and every 
bank. Whenever there is any shortage, we 
are asking the management to send suffi-
cient staff to such branches. 

SHRI CHIRANJI LAL SHARMA: Will the 
Minister kindly let the House know as to 
what are the criteria for opening such 
branches of the nationalised banks? 
Representations are made to the Minister 
of Finance and usually they get a reply in 
the negative on one pretext or the other. 

SHRI JANARDHANA POOJARY: 
According to the new branch licensing 
policy of the Reserve Bank of India, there 
shall be one branch for every 17,000 popu-
lation and also one branch withir:l every 10 
kms of each village. This is done keeping 
in view that every village within 10 Kms and 
with a population 17,000 must have a 
branch. 

SHRI P. KOLANDAIVELU' Regarding 
opening of the various branches of nation-
alised banks, I would like to say here that 
they are not coming forward to open the 
same, particularly in the rural areas. The 
reason behind this is that they are not get-
ting deposits in rural areas whereas in cit-
ies-urban areas-or In the business centres, 
they are getting deposits. 

Supposing they are able to get deposits, 
that means, they will automatically get pro-
motions also. Because of this, the motto of 
these nationalised banks is not for serving 
the people but to become a moneylending 
institution. Their main motto is for doing a 
business. So they are doing a business. 

I want to draw the attention of the hon. 
Minister to the fact that even though they 
are getting deposits from the Government 
a margin money is also being paid to some 
people in the Government and that such 
practice is being followed. Supposing they 
are able to deposit Rs. 1 crore, automati-
cally they will get one per cent or two per 
cent margin money from the banks. That;s 
why deposits are being made only in a few 



23 Oral Answers AUGUST 12, 1987 Oral Answet'I 24 

banks where margin money is being given. 
Does the Minister fully know this fact with 
regard to it? Has any step been taken in 
this regard? 

SHRI JANARDHANA POOJARY: So far 
as opening of the branches in the rural 
areas is concerned, till 31st December, 
1986 we have opened 29,766 branches out 
of 53,397 branches; it is more than 50 per 
cent. It is not true to say that we are not 
paying any attention to the rural area. So 
far as deposit mobilisation is concerned, 
wherever such malpractices are brought to 
our notice, immediate action is being 
taken. But I refute the charge that they are 
asking for one per cent. If at all that one per 
cent is to be paid, by whom it has to be 
paid? 

SHRI P. KOLANDAIVELU: So many 
cases have been reported. 

SHRI JANARDHANA POOJARY: By 
whom it has to be paid? 

SHRI P. KOLANDAiVELU: Through the 
bank. 

SHRI JANARDHANA POOJARY: No; it 
cannot be because there is no such proce-
dure. If instances are brought to our notice 
and if prima facie evidence is there, defi-
nitely we will take action against such 
people. 

PendIng Petitions before Central Adminis-
trative Tribunal 

*230. SHRI A. CHARLES: 
SHRI KAMLA PRASAD SINGH: 

Will the PRIME MINISTER be pleased to 
state: 

(a) tne number of petitions filed by Cen-
tral Government employees before the 
Administrative Tribunal pending as on 
June 30, 1987; 

(b) the reasons for the delay in the dispo-
sal of the above petitions; and 

(c) the reasons for the delay in setting up 
the Kerala Bench of the Administrative 
Tribunal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) and (b). A total number of 
23,540 original applications had been filed 
in the Benches of the Central Administra-
tive Tribunal in addition to 13,351 cases 
which have been transferred from the High 
Courts and other Courts till 30.6.1987, out 
of which 16,772 cases have been disposed 
of and 20,119 cases are pending. The rate 
of disposal is considered satisfactory. 

(c) The setting up of the Ernakulam 
Bench of the Central Administrative Tribu-
nal is held up as the procedure for appoi nt-
ment of Vice-Chairman and Members is to 
be revised in view of a recent Judgment of 
the Supreme Court dated 9.12.86/5.5.87. 

SHRI A. CHARLES: From the answer 
given by the hon. Minister it is seen that out 
of 36,891 applications including 13,351 
transferred from the High Courts and 
other Courts, only 16,n2 cases have been 
disposed of and 20,119 cases are pending 
and that the rate of disposal is considered 
satisfactory. Looking at the statistics, it can 
be argued that disposal is considered satis-
factory. But the fact remains that still 
20,119 applications are pending which 
inctudes the long pending-13,351 cases· 
which have been transferred from the High 
Courts and other CQurts-1 plead that this 
may not be looked' at from the statistical 
point of view. 20,119 workers mean 20,119 
families are involved. If my information is 
correct, the Supreme Court has given a 
directive to the Centra' Government to 
introduce an appropriate legislation for the 
setting up of the administrative tribunals 
only till 31st July, 1987 is allowed. Now that 
time is over, and I would like to know what 
action has been taken for setting up the 
tribunals and clearing the delay for 
apPOintment of the Vice-Chairman? At 
what stage it stands now? 
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SHRI P. CHIDAMBARAM: Five Benches 
were set up on the 1st of Novem~r 1985; 
three more Benches were set up on the 
3rd of March 1986 and 6 Benches 
were set up on the 30th June 1986. We 
would have set up more Benches but for 
the fact of the Supreme Court judgment, 
which J had referred to in my answer dated 
9.12.1986 inter-dicted us. We filed a review 
petition and the review petition was dis-
posed at on the 5th of May 1987. Now that 
judgment requires us to follow a particular 
procedure. There is considerable difficulty 
in following the procedure unless suitable 
enabling legislation is passed by Parlia-
ment. We are drafting legislation. As soon 
as that legislation is passed by Parliament, 
other Benches will be set up. In fact, we 
were read and willing to set up Benches; 
but for this Supreme Court judgment we 
would have set up all the Benches. Ernaku-
lam Bench is one of them. I share the anx-
iety of the hon. Member that 20,119 cases 
are pending. But if he knows about our 
experience in the courts, he will find that in 
the courts, writ petitions were pending for 
over 9 years, and in some courts even for 
12 years. I say the rate of disposal is satis-
factory based upon my experienoe of the 
disposal in the High Courts and the dispo-
sal of the CAT. It will become much 
quicker if we are able to set up more 
Benches and if we are able to make more 
appOintments for the existing Benches. 
But that has been held up for five months 
because of the Supreme Court judgment. 
We will come forward before Parliament ' 
with a suitable legislation. 

SHRI A. CHARLES: I would like to know 
whether 31st July has been a dead line. 

SHRI P. CHIDAMBARAM: Thirty-first 
July was indeed the dead line but the legis 
lation could not be brought up before 31st 
July; we have already moved the Supreme 
Court for an extensi'on of three months. 

SHRI A. CHARLES: From the reply to 
parts (b) and (c) of my question, it is seen 
that a Bench of the Central Administrative 
Tribunal will be set up at Ernakulam. As 

you know, Trivandrum is the capital of Ker-
ala and it is only out of historical reasons at 
the time of the States Reorganization the 
High Court had to be located at Cochin, far 
away from the capital and considerable 
administrative difficulty is being expe-
rienced. In 1971 the State Legislature had 
unanimously passed a resolution that a 
Bench of the High Court be set up at Tri-
vandrum, the capital itself. So, my request 
is, at least when you consider setting up of 
the Benches of the Administrative Tribunal 
- I will be happy if a Bench is located at 
Ernakulam because from the administra-
tion pOint of view there wiil be lot of incon-
venience if one Bench ;s not located in tne 
capita', the hon. Minister may consider this 
favourably. I ~uest a positive answer. A 
Bench may please be set up at 
Trivandrum. 

SHRI P. CHIOAMBARAM: I will be only 
too happy to set up a Bench at Trivandrum. 
But the Supreme Court judgment binds 
my hands. We are required to set up the 
Bench of the Tribunal at the seat of the 
High Court. If you succeed in your efforts 
in getting a Bench of the High Court set up 
at Trivandrum, then I can also set up a 
Bench of the Tribunal at Tri~andrum. 

[ Trans/ation] 

SHRf KAMLA PRASAD SINGH: Mr. 
Speaker, Sir, the hon. Minister has, in his 
reply, stated that out of 35 thousand cases 
16,772 have been disposed of. This comes 
to only 40 per cent. Will the hon. Minister 
tell how much time has been taken in dis-
posing of these 16,772 cases? 

[English] 

SHRI P. CHIDAMBARAM: As I said, five 
Benches are functioning for twenty 
months, three Benches are functioning for 
sixteen months and six Benches for twelve 
months, which works out an average of 16 
months for each bench. In a period of 16 
months, 14 Benches have disposed of 
16,772 cases which by any standard or by 
any measure i~ a satisfactory rate of 
disposal. 
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SHRI SOMNATH CHATTERJEE: This 
question is very important. For revenue 
matters, the State Legislatures can pass 
legislation for setting up tribunals, but not 
administrative tribunals under 323A. May I 
know how many States have made a 
request to the Centre to pass suitable legis-
lation for setting up of administrative tribu-
nals in their States and what steps the 
Government are going to take in the matter 
of selecting the members of the tribunals in 
consultation with the State Governments. 

SHRI P. CHIDAMBARAM: The han. 
Member apparently has not recently read 
the Administrative Tribunals Act: legisla-
tion already exists. 

SHRI SOMNATH CHATTERJEE: You 
have to issue notifications. 

SHRI P. CHIDAMBARAM: We have. We 
have already written to the State Govern-
ments to let us know whether they are wil-
ling to set up administrative tribunals in the 
States. Some States 'have agreed and in 
those States we have set up the Tribunal. 
For example in Himachal Pradesh the Trib-
unal has been set up, in Karnataka the Trib-
unal has been set up, and if I recall right, in 
Orissa the Tribunal has been set up. There 
is no State which has asked for a Tribunal 
and we have not set up a Tribunal. I have 
written to the Chief Ministers to ask for 
Tribunals and we have set up the Tribunals. 

Freight Equalisation Policy 

*231. SHRI BAJU BAN RIYAN' 
SHRI BASUDEB ACHARIA: 

Will the Minister of PLANNING be 
pleased to state: 

(8) whether the decision to phase out 
freight equalisation in iron and steel has 
since been changed; 

(b) whether the Eastern States which are 
adverSely affected by the system were con-

suited before taking the decision, if so, 
when; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) to (c). In the light of 
the representations received from various 
State Governments, the Government have 
reviewed the earlier decision to phase out' 
freight equalisation in respect of iron and 
steel and have decided to refer the matter 
to the National Development Council. 

MR. SPEAKER: Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[Trans/ation] 

Free Insurance Scheme for Agricultural 
Labouren 

*227. SHRI VILAS MUTTEMWAR: 
SHRI SARFARAZ AHMAD: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government propose to 
introduce free insurance scheme for agri-
cultural labourers, if so, when; 

• (b) the outlines of the scheme; 

(c) by whom the premium is proposed to 
be paid; 

(d) the name of States where the 
scheme is proposed to be introduced dur-
ing the current year and the number of 
agricultural labourers who are likely to be 
benefited by it; and 

(e) whether G.overnment also propose to 
introduce such scheme for other 
labourers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt JANARO-
HANA POOJARY)' (a) to (e). Following 
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the announcement by the Prime Minister 
on 16th May, 1987, Life Insurance Corpo-
ration of India have submitted broad out-
lines of the Scheme under which 
insurance cover will be made available to 
all landless agricultural labourers all over 
the country. This Scheme has now been 
approved by Government and suitable 
instructions are being issued to Life Insu-
rance Corpqration of India to st::trt imple-
mentation of the Scheme forthwith. To 
begin with, the Scheme will be operated 
for a period of three years and during this 
period the entire premium liaointy will be 
borne by the Government of India. Under 
the Scheme which will cover all landless 
agricultural labourers in India, within the 
age group of 18 to 60, the Life Insurance 
Corporatio.n of India will pay a sum of Rs. 
1000/- to the nominee of the landless agri-
cultural labourer in the event of his death. 
For such insurance cover no premium is to 
be paid by the landless agricultural labour-
ers. LlC will operate this scheme on a 'no 
profit no loss' basis as the objective of the 
Scheme is to provide insurance protection 
to all landless agricultural labourers. There 
is no proposal under the consideration of 
the Government to provide such inSurance 
cover to other labourers. 

[English] 

Selection to the Post of Secretaries 

*228. SHRI BHATIAM SRIRAMA-
MURTY: 
SHRI GURUDAS KAMAT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have recently 
received representations from senior lAS 
Officers regarding their selection to the 
post of Secretary to Government of India; 

(b) if so, whether Government have con-
sidered the matter; and 

(c) what steps have been taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) Yes, Sir. 

(b) and (c). The posts of Secretary to the 
Government of India are covered under 
the senior staffing scheme in accordance 
with which the services of individual offic-
ers are borrowed on deputation from their 
respective cadre authorities. Appoint-
ments to these posts are made keeping in 
mind the reqUirements of each post and 
the qualifications and experience of the 
officers in the field of choice. 

Setting up of Technology Assessma1t 
and Forecasting Group 

*232. SHRIMATI KISHORI SINHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Department of Science and 
Technology has set up a technology 
assessment and forecasting group; 

(b) if so, whether it will monitor tech-
nology growth abroad; and 

(c) whether its report will be considered 
while granting sanction for foreign collab-
oration and indigenous research projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) The Government has 
approved setting up of 'Technology Infor-
mation Forecasting and Assessment 
Council' (TIFAC) as an autonomous body 
under Department of Science and 
Technology 

(b) and (c). Yes, Sir. The TIFAC will mon-
itor technology growth abroad in selected 
areas and provide inputs which would be 
helpful for selection of technology to be· 
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imported and for indigenous research 
projects. 

Women Bank Managers In Nationalised 
Banks 

*233. DR. PHULRENU GUHA: Will the 
Minister of FINANCE be pleased to state: 

(8) whether any women bank manager is 
appointed in the nationalised banks; 

(b) if so, the total number of women 
bank managers working in the nationa-
lised banks; and 

(c) the number out of them which were 
appOinted directly and the number of 
women who got the post after promotion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY): (a) to (c). As per read-
ily available information there are about 
350 women officers holding managerial 
posts in the nationalised banks. The offic-
ers are appointed to managerial posts from 
the Officers' Cadre which consists of 
directly recruited officers and officers pro-
moted from Clerical Cadre. Officers in 
banks are normally not appointed as Man-
agers directly except to specialist posts. 

I.M-F. Study on floating Exchange Rates 

*234. SHRI C. MADHAV REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether an Internal Monetary Fund 
Study on 'Floating Exchange Rates in 
developing countries' has indicated that 
this system is not to the best advantage of 
the countries using it, as reported in the 
'Economic Times' dated 26th June, 1987; 

(b) whether any study of this practice 
has been done in India; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 

THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) The findings of a recent 
study by the staff of the International 
Monetary Fund on 'Floating Exchange 
Rates in Developing Countries: recent 
experience with auction and inter bank 
markets' are that the 15 developing 
members of the countries of the Fund, who 
have instituted market related floating 
exchange rate arrangement within the past 
four years, have experienced neither a free 
fall of their exchange rate nor increased 
exchange rate volatility. Development in 
their domestic economies have not been 
adverse; and further deterioration in their, 
external balance of payments position was 
comained. 

(b) NOt Sir. 

(c) Does not arise. 

Declaration of Ridge Area as Bird 
Sanctuary 

-235. SHRI PURNA CHANDRA MALIK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether Government have any prop-
osal to declare the ridges of Deihl as a 
full-fledged bird sanctuary/reserved 
forest; 

(b) if so, by what time; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL): (a) 
and (b). Parts of Asola, Sahupur and Mai-
dan Garhi villages falling in the ridge area 
of Delhi have already been declared as 
wildlife sanctuary on 9.10.86. 

(c) Does not arise. 

Amount for Welt .. Schemel to Bengal 

·237. SHRI BIMAL KANTI GHOSH: Will 
the Minister of WELFARE be pleased to 
state: 
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(a) whether any amount has been allot-
ted for the welfare schemes of West' Ben-
gal in the current Five Year Plan; 

(b) if so. the funds allotted for the major 
welfare schemes in West Bengal; and 

. (c) the names and broad features of 
those schetnes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (OR. RAJEN-
ORA KUMARI BAJPAI) : (a) to (c). Allotment 
of funds in the Plan is made in respect of 
different schemes and not indicated 
State-wise. The annual expenditure for the 
various schemes is released as per require-
ment and a total amount of Rs. 2,46, 
16,245/- has been released for schemes in 
West Bengal during 1985-86, 1986-87 and 
, 987-88 (u pto 31. 7.1987). The names and 
broad features of these schemes are indi-
cated in the Statement given below. 

STATEMENT 

The names and broad feature of the 
schemes under which funds have been pro-
vided to West Bengal so far during the 7th Five 
Year Plan by the Ministry of Welfare are as 
under.-

(a) Handicapped Welfare: 

(i) Scheme of assistance to organisa-
tions for disabled persons. 

Under thiS scheme. grants-in-aid is given to 
voluntary organisations who are engaged In 

providing education. trammg and rehabilita-
tion facilities to disabled persons The appli-
cations of the voluntary organisations are 
received through the State Governments 
During the period 1-4-1985 to 31-7-1987. an 
amount of Rs. 95,34.634 was released to 15 
voluntary organisations under 'the scheme 

(U) Scheme of assistance '0 disabled 
persons for purchase /fitting of aids I 
appliances. 

Under this scheme, grants are given to 

voluntary organisations including auto-
nomous bodies under the State/Central 
Government to provide aids with value 
ranging from Rs. 2500/- to 30001- to dis-
abled persons; (i) free of cost if their 
income is less than As 1200/- per month; 
and (ii) at 50% of the cost if the income 
ranges between Rs. 1201/- and Rs. 2500/-
per month. A total amount of Rs. 14,54,500 
has been released to 4 organisations 
under the scheme during the period 
1-4- 1985 to 31-7-19~. 

(iii) Scholarships for the disabled 
pers.ons. 

Under this scheme, scholarships are pro-
vided to physically handicapped students 
for pursuing, education from Class IX 
onwards and also for technical and pro-
fessional training, correspondence 
courses and on the job training. The 
amount of scholarship varies depending 
on the course of the study. In addition, 
readers' allowance to the blind prosthetic/ 
transport allowance to the orthopaedi-

cally handicapped is provided. During 
1985-86 and 1986-87, a total amount of Rs. 
10 lakhs was provided to the Government 
of West Bengal by way of reimbursement 
under the scheme. 

(iv) District Rehabilitation Centre. 

This scheme aims at providing services to 
the handicapped in rural areas. It emphas-
izes the need for prevention, early detec-
tion and medical intervention, the total 
amount released to ORe, West Bengal was 
Rs. 9.96 lakhs. 

(v) National Institute for the Ortha-
paedically Handicapped Calcutta. 

This is an apex organisation in the field of 
welfare of orthopaedically handicapped 
and provides services to orthopaedically 
handicapped population of West Bengal 
and other nearby States. The Institute is 
also arranging mobile teams for providing 
aids and appliances to the handicapped 
population under the Aids and Appliances 
scheme of the Ministry. The actual expen-
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diture for the year 1985-86 and 1986-87 on 
the National Institute for the Orthopaedi-
cally Handicapped, Calcutta was Rs. 12.50 
(Plan) and Rs. 35.11 (non-pian). The 
budget provision for the Institute during 

'1987-88 is Rs. 151akhs (Plan)and Rs. 46.31 
lakhs (non-pian). 

(vi) Social Defence, 

(i) Welfare of children in need of 
care and protection. 

This scheme aims at providing welfare ser-
vices for. destitutes children and to rehabil-
Itate them as normal citizens. Under this 
scheme, institutional services as well as foster 
care services are covered. Grants @ As. 150/-
per month per child are provided for mainte-
nance purposes and Rs. 40/- p.m. per child to 
meet expenditure on rent. An amount of As. 
5001- per child per month is given for furni-
ture, equipment, etc., while capital grant of @ 
Rs. 6000/- per child is also admissible under 
the scheme for construction of cottages. The 
pattern of assistance under the scheme envis-
ages sharing of expenditure between the 
Central and State Governments and also the 
VOluntary organisations in the ratio of 
45:45:10. During 1985-86 and 1986-87, an 
amount of As. 47,00,269 was provided to West 
Bengal under the Scheme. 

(ii) Scheme for Prevention and 
Control of Juvenile Social 
maladjustment. 

The scheme has just been launched for 
strengthening/ upgrading the facilities in 
observations homes/juvenile homes and for 
training ot functionaries. Wherever the 
State Government implements the scheme, 
the total expenditure is shared between the 
Central and the State Government equaUy. In 
case voluntary organisations implement the 
scheme. then the cost is met in the proposition 
of 45:45:10 between the Central Government, 
State Governments and the voluntary organi-
sations. A token grant of Rs. 51akhs has bee~ 
reteased to West Bengal under the Scheme. 

(iii) Scheme ot Organisational 
A.istance. 

Under this scheme, grant-in-aid is admisSi-
ble to those organisations which are primarily 
and pre-dominantly engaged in the activities 
falling within the subjects allotted to Ministry of 
Welfare and whose scale of operation war-
rants setting up of a central office for coor-
dination of various activities. The salary of 
central office staff (100%) and office contin-
genCies (50%) is covered under the grant-in-
aid. The organisations are required to route 
their applications through the State Govern-
ments. However, applications of the organi: 
sations of the repute and good standing can 
be considered directly by the Ministry also. 32 
voluntary organisations were granted As. 
7,85,623 during 1985-86, while during 1986-
87 19 voluntary organisations were granted 
As. 4,26,253 under the scheme. 

(iv) Scheme for assistance to 
voluntary organisations for 
SOCial Welfare - Welfare of 
aged. 

Under this scheme grant-in-aid is given to 
voluntary organisations engaged for the wel-
fare of the aged for the past at least 3 years. 
90% of the expenditure is covered under the 
scheme by the grant-In-ald. While the balance 
10% is to be borne by the voluntary organisa-
tions. Grants are provided tor construction of 
buildings. Applications for grant are routed 
through the State Governments. Voluntary 
organisations were granted As. 2,10,708 dur-
ing 1985-86, while during 1986-87. 2 volun-
tary organlsat1ons were granted As 2.47.268 
under the scheme. 

Independent BodIes to Check the Data of 
Programme Implementation 

*238. -SHRI K. V. SHANKARA 
GOWDA: 

SHRIMATI BASAVARAJES-
WARI: 

Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 
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(a) whether Government propose to 
have ~ independent bodies to counter ... 
check the data supplied by the executive 
agencies of programme implementation, 
as suggested by the members of National 
Advisory Council; 

(b) whether setting up of National Advi-
sory Council has helped in implementing 
20- POint Programmes; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION. 
(SHRt SUKH RAM)' (a) to (c). At its first 
meeting held in early July, 1987, a sugges-
tIon was mooted by some Members of the 
Advisory Council on Twenty Point Pro-
gramme that independent bodies could 
perhaps be involved to counter check data 
supplied by Government agencies imple-
menting the Programme. It is too early to 
anticIpate what final recommendations the 
Advisory Council wilt make after their 
deliberations. 

Industrial Development of North Bengal. 

*239. SHRt R. P. DAS: Will the Minister of 
PLANNING be pleased to state: 

(a) the stage of the various schemes 
under consideration of Union Government 
for industrial development of North Ben-
gal; and 

(b) what steps are being taken or con-
templated to build necessary infrastructural 
facilities, including telephones, in North 
Bengal, particularly in 'nO-industry 
districts'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) No specifiC 
scheme of State Government for industrial 
development of North Bengal requiring 

approval of the Union Govemment is 
pending for consideration. 

(b) Four out of five Districts of North 
Bengal have been identified as 'no-
industry distncts'. The Union Govern-
ment's scheme of growth centres is being 
operated in these four districts. Under this 
scheme various infrastructural facilities 
like roads, telecommunication, water, elec-
tricity, banks, post offices, schools, indus-
trial hOUSing, testing centres for quality 
control etc. are being provided. The Union 
Government, lOBI and the State Govern-
ment (through the State Ptan), each con-
tribute l/3rd of the cost ~ubject to a 
maximum of Rs. 2 crores each per 'no-
industry district.' 

Seizure of Heroin In West DeIhl 

*240. SHRI MANIK REDDY: 
SHRI SUB HASH YADAV: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether 9.2 kilograms of heroin 
worth As. 10 crores has been' seized in 
West Delhi in July, 1987; 

(b) if so, the details thereof; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): (a) to (c). The officers of the Nar-
cotics Control Bureau searched the house 
of one Kuldeep Singh in Hari Nagar, Delhi 
on 6.7.1987 and recovered 9.2 kgs. of 
heroin in 9 packets of approximately one 
kg. each. Six such packets of heroin were 
recovered from a briefcase and another 
three packets from a suit-case. 

No precise value of the drug can be 
determined as it depends on a number of 
factors like purity, source of origin, market 
in which sold etc. 

Kuldeep Singh was arrested for approp-
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riate action under the law. Further investi-
gations are in progress. 

Amtara of Income Ta. 

*241. SHRI V. TULSI RAM: Will the Min-
ister of FINANCE be pleased to state: 

(a) the number of companies and other 
concerns in the country against which 
Income Tax arrears of rupees one crore and 
above are pending; 

(b) the reasons for accumulation of such 
arrears and the extent of 10Si due to this; 
and 

(c) the steps taken in recovering the 
income tax from these concerns? 

THE MINISTER OF STATE IN THE 
·DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHAI B.K. 
GADHVI): (a) There were 332 companies 
and other concerns in the country against 
whom the income-tax demand exceeding 
As. 1 crore was outstanding as on 
31.3.1987. 

(b) The reasons for accumulation of 
such arrears are listed below:-

(i) appeals pending before the 
appellate authorities and Courts; 

(ii) petitions pending before the Set-
tlement Commission; 

(iii) waiver and revision petitions 
pending with the Income-tax 
authorities; 

(iv) 

(v) 

demands stated by various 
Courts; and 

normal time of 35 days for pay-
-ment not having expired. 

ThElre is no loss to revenue because if 
assessee does not pay the arrears within 
the statutory period, he will have to pay the 
interest at 15% for the defaulting period. 

(c) Depending upon the facts and cir-
cumstances of each case, appropriate 
steps, according to law, are taken from 
time to time by the concerned income-tax 
authority for recovery of outstanding 
demand. These steps include', inter-alia, 
requesting the appellate authorities for 
expeditious disposal of the pending 
appeals and also resorting to proceedings 
under section 226 (3) and 179 of the 
Income-tax Act and attachment of mova-
ble and immovable properties after 
issuing the recovery certificates to the 
Tax Aecovery Officer under section 222 of 
the I ncome-tax Act. Prosecution is also 
being launched in case of defaulters who 
wilfully evade payment of tax. 

Growth Rate of Bank DeposIts 

*242. SHRIMATI MADHUAEE SINGH: 
Will the Minister of FINANCE be pleased to 
state: . 

(a) .the bank deposits in the nationalised 
banks as on 31 March, 1987; 

(b) whether the annual growth rate of 
bank deposits has declined in 1987 in com-
parison to 1979, if so, the reasons for 
downward trend; and 

(c) the credit deposit ratio in each year 
from 1984 to 19871 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI JANARD-
HANA POOJARY): (a) According to infor-
mation available from Reserve Bank of 
India (RBI), the aggregate deposits of Pub-
lic Sector Banks stood at Rs. 92443 crores 
as on the last Friday of March 1987. 

(b) DepOSits of Public Sector Banks 
increased by 20.0 per cent in '86-87 as 
compared to an increase of 21.2 per cent 
achieved during '78-79. The growth of dep-
osits during '86-87 is regarded as quite 
satisfactory and year to year minor varia-
tions are considered to be a normal pattern 
of deposit growth which mainly depends 
upon factors like rate of growth of econ-
omy, the growth of reserve money and the 
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relative attractiveness of other instruments 
of savings. 

(c) Credit: Deposit ratio of Public Sector 
Banks as on the last Fridays of March '84, 
'85, 86 and '87 stood at 67.3 per cent, 66.9 
per cent, 64.8 per cent and 60.4 per cent 
respectively. 

I, 

Loan to Urban Poor In Bangalore City 

*243. SHRI V. S. KRISHNA IYER: Will the 
Minister of FINANCE be pleased to state: 

(a) the total number of applications 
issued for the sanction of loans to urban 
poor in Bangalore City; 

(b) whether it has come to the notice of 
Government that only few application 
forms were given to different selected nati-
onalised banks; 

(c) the total number of beneficiaries; 

(d) the ~otal amount of loan disbursed/ 
proposed to be disbursed; 

(e) whether proper verification was 
made before sanctioning the loan to the 
beneficiaries; and 

(f) whether some beneficiaries were 
found to have furnished wrong informa-
tion; If so, the steps taken/proposed 
against such beneficiaries and the bank 
officials concerned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY)' (a) to (f) The Hon'ble 
member is presumably referring to the 
loans given under Self-Employment Pro-
gramme for Urban Poor (SEPUP). Canara 
Bank, the convenor bank for Bangalore 
city for SEPUP has reported that 26,486 
applications were issued during 198&-87 
and sufficient number was made available 
to urban poor through various public sec-
tor banks depending upon the target allo-
cated to them. Out of the proposals 
received during 1986-87 the banks sanct;-

oned loans in 8,626 cases and disbursed 
an amount of Rs. 257.37 lakhs. 

The banks' branches are required to 
appraise loan applications in accordance 
with the instructions issued by Reserve 
Bank of India (RBI). Wherever in the infor-
mation given by applicants the discrepan-
cies were of minor nature they were 
rectified and when such discrepancies/ 
wrong information were of major nature 
the loan applications were rejected and 
applicants were informed accordingly. ' 

Agreement with USSR Nudear Reactors 

2421. SHRI SYED SHAHABUDDIN : Will 
the PRIME MINISTER be pleased to state: 

(a) the progress made in negotiations 
with the USSR for the supply of power 
reactors; 

(b) whether our req uirements in terms of 
technical specifications and design capac-
ity have been conveyed to the USSR; 

(c) whether USSR has indicated the cost 
including installation as well as the terms 
of Payment; 

(d) when a formal agreement is likely to 
be entered into; and 

(e) when the first power reactor under 
this agreement is expected to become 
operational? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K. R. 
NARAYANAN: (a) to (d). Discussions are 
continuing on technical, cost, safeguards 
and other aspects of the offer. It is too early 
to indicate the outcome of the 
negotiations. 

(e) Does not arise at this stage. 
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Delay In G .... lng Houle Building Loans 

2422. DR. SUDHIR ROY: Will the Minis-
ter of FINANCE be pleased to state: 

(a) whether it is a fact that even salaried 
employees face a lot of troubles and 
harassment, when they seek house build-
ing loans from life Insurance Corporation, 
Housing Co-operatives or other loan giv-
ing agencies; 

(b) whether it is a fact that people 
belonging to Low Income Groups or Mid-
dle Income Groups do not get Life Insu-
rance Corporation, Co-operative, or Bank 
Loans in time; and 

(c) if so, the measures contemplated by 
Government in this regard? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY) : (a) and (b). No, Sir. 

(b) Ooes not arise. 

a.a.. to SpII ..... tn ......... by 
IDB I lIFa 

2423. PROF. MADHU DANDAVATE : 
Will the Minister of FINANCE be 
pteased to state : 

(a) whether Central Financial Institutions 
like I.D.B.I/I.F.C.I etc. have refused to sanc-
tion long term loans for the completion of 
their projects to the cooperative spinning 
mills already under construction in 
Maharashtra; 

(b) if so, whether the unilateral suspen-
sion of finance to these spinning mills is 
based on the findings of a study of their 
own which inter-alia reveals that the coun-
try has reached a saturation point so far as 
spinning capacity is concerned; and 

(c) if so, whether Government 'propose 
. to review their 8{)proach and prevail upon 

the central financial institutions to extend 
financial assistance to eleven co-operative 

spinning mills located In the backward 
areas of Mahar~htra? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HAN POOJARI) : (8) to (c). In the context 
of large spinning capacity already created 
in the country and having regard to the 
considerable difficulties experienced by 
the existing spinning units, due to inter-
alia under-utilisation of capacity, riSing pri-
ces of inputs and sluggish demand, the 
financial institutions have decided not to 
entertain fresh oroposals, for assistance for 
setting up of new spinning mills except a 
few pipe-line proposals. The financial insti-
tutions have been keeping the State 
Governments informed about their policy 
in regard to financing of new spinning 
units. The lOBI has reported that institu-
tions have since taken up fresh review 
regarding financing of grass root spinning 
units. 

Llberalisation of EcontJmic Policies for 
NRls 

2424. SHRI SRIKANTHA DArrA : 
NARSIMHARAJA WADIYAR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government have libera-
lised its economic policies for non-
resident Indians; 

(b) if so, since when and the details of 
the liberalisation made; 

(c) the contribution made by the non-
resident Indians to the economy of the 
country since then; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). Government have 
Uberalised the Investment Facilities for 
Non-Resident Indians since April 1982. 
Non-Resident Indians/persons of Indian 
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Origin of Overseas Corporate Bodies 
owned to the extent of at least 600/0 by the 
NRls have been permitted to make invest-
ments both on non-repatriation and repa-
triation basis in India. Investments with 
repatriation rights can be made in any new 
and existing company upto 40% ofthe cap-
ital issued by such company. NAls can 
also pUlfChase shares of companies quoted 
on the Stock Exchanges subject to speci-
fied limits. The deposits held in Non-
Resident (External) Rupee Accounts of 
maturity of one year and above carry higher 
rates of interest than permissible on local 
deposits of comparable maturities. Gifts 
made in India out of these deposits or fresh 
remittances from abroad in convertible for-
eign exchange are free from Gift Tax. The 
NRls can also invest in the National Sav-
ings Certificates which offer them 13% 
interests. 

(c) and (d). The Investments made by 
NRls under the various Schemes since the 
inception in 1982 till 30th June, 1987 are as 
follows; 

(Rupees in erores) 

Schemes 

Direct Investment 

Portfolio Investment 

Deposits in Companies 

Bank Deposits (Out-

standing Balances in 

'NRElFCNR Accounts) 

30th June, 
1987 

1083.37 

62.36 

26.18 

7920.72 (P) 

(P) Provisional Figures as on 31.5.1987 

2425. SHRI PARASRAM BHARADWAJ : 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that faced with the 
'marginal' shortfall in small savings collec-
tion in 1986-87, the Government propose 
to introduce an attractive scheme to mobU-
ize more resources in the current year, 

(b) if so, the details in this regard; and 

(c) the reasons for the shortfall in small 
savings collection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt JANARD-
HANA POOJARY) : (a) to (c). The prop-
osal for introduction of a small savings 
scheme providing for monthly payment of 
interest is under Government's conSIdera-
tion. The rules of the scheme when notified 
will be laid on the Table of the House. 

Suspension of lAS 0ffIcera 

2426. SHRI BEZAWADA PAPI REDDY: 
Will the PRIME MINISTER be pleased to 
state the State-wise number of lAS officers 
suspended by State Governments in 1986 
and upto 30 June, 1987 the number of 
court cases pending against lAS officers in 
the country, state-wise upto 30 June, 
1987? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : 
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State/U.T. 

Andhra Pradesh 

Assam· 

Bihar 

Haryana 

Maharashtra 

Nagaland 

Rajasthan 

Uttar Pradesh 

Union Territories 

Jammo.& Kashmir 

Manipur 

Deposit-Advance Ratio 

2427. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI; Will the Minister of 
FINANCE be pleased to state: 

(a) the deposit-advance ratio fixed by 
the Reserve Bank of India for the overseas 
branches of Indian banks; 

(b) how this ratio compares with deposit-
ad~ance ratio of Indian Banks branches in 
India; 

(c) the percentage of statutory advances 
or the investments in Government securi-
ties etc., prescribed in both the above 
cases; 

Cd) what percentage of bank deposits 
have become 'bad debt' in case of Indian 
Banks' domestic branches and their for-
eign branches respectively; and 

(e) what percentage of bank deposits are 
considered 'doubtful debt' in case of 
Indian Banks' domestic branches and their 
foreign branches respectively? 

No. of officers No. of court cases 
placed under pending 

pension 

6 3 

2 2 

2 1 

2 

2 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANARD-
HAN A POOJARY): (a) and (b). Foreign 
branches of Indian banks have to function 
as per the laws and regulations of the 
country where they are operating and the 
liquidity requirements vary from country to 
country. Reserve Bank of India (RBI) has 
reported that it has not fixed any deposit 
advance ratio for the overseas branches of 
Indian Banks. As such the deposit-
advance ratio varies from branch to 
branch. The Credit: Deposit ratio for all 
commercial banks operating in India at the 
end of December, 1986 was 63 per cent. 

(c) In India there is no specific statutory 
provision which stipulates that only a par-
ticular percentage of their deposits can be 
given as advances or has to be invested in 
Government securities by banks. In accor-
dance with the provisions of the Banking 
Regulation Act, 1940, banks are, however, 
required to maintain a percentage of their 
liabilities in the form of liquid assets which 
includes investments in Government 
Securities. The pel centage prescribed at 
present is 37.5%. Similarly in terms of the 
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Reserve Bank of India Act, 1934, all Sche-
duled Commercial Banks are required to 
maintain a percentage of their liabilities 
with Reserve Bank of India as Cash 
Reserves. The percentage prescribed at 
present is 9.5%. In the case of overseas 
branches of Indian banks, they have to fol-
low the regulations prescribed, if any, by 
the host' country concerned, which vary 
from country to country. 

(d) and (e). The Indian Commercial 
banks make provision every year out of 
their annual income from domestic and 
overseas operations, for meeting their lia-
bility towards bad and doubtful debts to 
the satisfaction of their statutory auditors. 
According to the forms of Balance Sheet 
and Profit and Loss Account prescribed in 
the Third Schedule of the Banking Regula-
tion Act, 1949, which all banks are required 
to follow, the banks are given statutory pro-
tection from disclosing the quantum of 
bad and doubtful debts, for which prm7i-
slon has been made by them to the satis-
faction of their auditors. In view of the 
protection given to banks from disclosing 
the quantum of bad debts for which provi-
sion has been made to the satisfaction of 
their auditors, the quantum of bad debts 
for which provision has been made cannot 
be disclosed. 

Anomalies Committee of the Fourth Pay 
Commission Report 

2428. SHRI HAFIZ MOHD. SIDDIQ: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the subjects given to 
Anomalies Committee df the Fourth Pay 
Commission Report; 

(b) by when the Committee is expected 
to give its reports; and 

(c) whether a copy thereof will be laid on 
the Table of the House? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIE-
VANCES AND PENSIONS (SHRI BIREN 
SINGH ENGTI): (a) and (b). Government 

have not so far issued orders setting up of 
Anomalies Committee to consider anom-
alies if any arising out of implementation of 
4th Pay Commission's recommendations. 

(c) The reports of such Committees are 
not laid on the Table of the House. 

Excise on Rotors and Stators 

2429. SHRI KAMAL CHAUDHRY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the clarifications issued by 
the Ministry of Finance in 1967 and 1981 
related to charging of Central Excise duty 
only on rotors and stators of Monoblock 
Pump and not on electric motors; 

(b) whether Government have received 
complaints that the said clarifications are 
not being followed by Collectors of Central 
Excise since 1984; and 

(c) if so, action taken on the complaints 
and the decision taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
GADHVI): (a) Under the old Central Excise 
Tariff, which was in existence prior to 28-2-
86, it had been clarified in March, 1967 and 
February, 1981 that excise duty was levia-
ble on rotors and stators only and not on 
electric motors, if such motors have not 
emerged as identifiable products during 
the manufacture jf mono block pumps. 
Such instructions were not intended to 
cover the situations where electric motors 
emerged as identifiable products in the 
course of manufacture of monoblock 
pumps 

(b) and (c) In August, 1986, Govern-
ment had received a reference from one 
M,P. stating that excise duty was being 
charged on electric motors, instead of on 
rotors and stators, in the case of some 
manufacturers of monoblock pumps 10 Guj-
~lrat. It was clarified to the Hon'ble M.P. that 
instructions issued in 1967 and 1981 could 
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not cover all individual situations particu-
larly those cases where electric motors 
emerge as identifiable products. 

Coaching for Handicapped 

2430. SHRI SAIFUDDIN CHOWDHARY: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether pre-recruitment coaching is 
being provided to the persons under the 
handicapped category for recruitment 
tests by the UPSC, Staff Selection 
Commission; 

(b) if not, the reasons therefor; and 

(c) the steps Government propose to 
take to provide them such a facility? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF WELFARE (SHRt GIRIDHAR 
GOMANGO): (a) No, Sir. 

(b) and (c). Whilst SC/ST are eligible for 
all jobs, the question of employment for 
handicapped has to be considered keep-
ing in view the capacity of handicapped for 
different types of jobs. Accordingly, identi-
fication of suitable jobs in Ministry/Public 
Sector Undertaki"~s has been carried out 
and 3% of vacancies in Group C and 0 
posts have been reserved for them. Var-
ious training units have been set up by 
Government and voluntary agencies with 
a view to equip the handicapped persons 
for suitable jobs keeping in view their 
disability . 

Forest Cover In Uttar Pradesh 

2431. SHRI SALEEM I. SHERVANI: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the area under Forests in Uttar Pra-
desh as on 1950 and the area at present; 
and 

(b) the details of the afforestation pro-
gramme executed in Uttar Pradesh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
area recorded as forests under the Forest 
Department in Uttar Pradesh as on 1950-
51 and that at present are given below: 

Year 

1950-51 

1984-85 

Area under Forests 
(in million ha.) 

3.47 

5.13 

(b) The details of the afforestation 
programme executed during the last five 
years in the State of Uttar Pradesh are as 
under; 

Year Area in thousand ha. 

1982-83 115.25 

1983-84 171.45 

1984-85 170.21 

1985-86 177.40 

1986-87 243.25 

SeHing up of Councils on Science and 
Technology in States 

2432 SHRI CHINTAMANI JENA: Will 
the PRIME MINISTER be pleased to state: 

(a) the names of the States in which 
Councils on Science and Technology 
have been set up to coordinate and pro-
mote science and technology at the State 
level; and 

(b) the achievements of these Councils? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) The following 24 
(twenty four) States and ~ (five) Union Ter-
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ritories and the North Eastern Council 
have set up State Councils andlor State 
Departments of Science and Technology 
to coordinate and promote Scientific and 
Technological activities at the State level: 

I. States 

1. Atidhra Pradesh 
2. Arunachal Pradesh 
3. Assam 
4. Bihar 
5. Goa 
6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu and Kashmir 

10. Karnataka 
11. Kerela 
12. Madhya Pradesh 
13. Maharashtra 
14. Manipur 
15. Meghalaya 
16. Mizoram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajasthan 
21. Tamil Nadu 
22. Tripura 
23. Uttar pradesh 
24. West Bengal 

tI. Union Territories 

1. Andman & Nicobar Islands 
2. Chandigarh 
3. Dadra & Nagar Haveli 
4. Delhi 
5. Lakshadweep 

III. North Eastern Council 

(b) Many of the State Councils have 
identified Science and Technology areas 
necessary for the development of their 
States and have formulated projects/pro-
grammes in the areas of Science Populari-
sation; Environmental Protection; Remote 
Sensing: Entrepreneurship Development 
and Encouragement to Young Scientists 
etc. Some of the States/Union Territories 
have prepared science and technology 

plan/programmes as a part of their State 
Annual Plans and 7th Five Year Plan (1985-
90). Planning Commission has constituted 
a separate Working Group on "Scientific 
Services and Research" to discuss State 
Science and Technology programmes/ac-
tivities and recommend budgetary alloca-
tions. 

Ec040gical Balance 

2433. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Wi11 the Minister of ENVIR-
ONMENT AND FORESTS be pleased to 
state: 

(a) the steps taken by Government to 
protect the ecological balance of the hills; 

(b) whether Government has given clear 
instruction to the hill States for the soil 
conservation; 

(c) if so, details thereof; and 

(d) the measures taken by Government 
for the land and water management in the 
hill areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) A Hill 
Areas Development Programme (HADP) 
is in operation since 1974-75. This covers 
states of Uttar Pradesh, Assam, Tamil 
Nadu, West Bengal, Maharashtra. Kerala, 
Karnataka and Goa. Under this pro-
gramme special central assistance is pro-
vided to the states. The focus of this 
programme is on fulfilment of basic needs 
like food, fuel, fodder, energy, health, edu-
cation and drinking water. In formatIon of 
policies, plans, programmes and schemes. 
eco-restoration, eco-preservation and 
eco-development is given due consideration. 

(b) to (d). Guidelines have been issued 
to State Governments for the Integrated 
Watershed Management of the Hill Areas 
of whicn soil, land and water management 
are the key factors apart from afforesta-
tion. alternate energy and supply of fuel 
and fodder. The centrally sponsored schemE 
of soil conservation in the catchments of 
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river valley projects, initiated in the Third 
Plan, at present covers 27 catchments in 17 
States. The Integrated Watershed Manage-
ment Scheme in the catchments of flood 
prone rivers covers 200 watersheds. The 
Seventh Plan aims at intenSifying the soil 
and water conservation programmes with 
a. view to checking soil erosion and land 
degradation as also enhancing the'produc-
tivity of available land. 

Schemes for Tribal Areas 

2434. SHRI AMARSINH RATHAWA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) the details of welfare programmes 
taken up in the rural areas particularly in 
tribal ,reas, which are the most backward 
areas in the country; 

(b) whether any special welfare pro-
gramme for women have been introduced, 
if so, the details t1ereof; and 

(c) how far the welfare programmes 
have been successful in rural areas? 

THE DEPUTY MINISTER IN THE MIN-
Ismv OF WELFARE (SHR) GIRIDHAR 
GOMANGO): (a) to (c). National Rural 
Employment Programme (NREP), Rural 
Landless Employment Guarantee Pro-
gramme (RLEGP), Integrated Rural Devel-
opment Programme (IRDP) and National 
Scheme of Training of Rural Youth for 
Self-Employment (TRYSEM) and Inte-
grated Child Development Services (lCDS) 
Projects are the major programmes being 
implemented in rural areas including tribal 
areas. For the tribal areas specifically 
under the Tribal Sub-Plan which is a multi-
pronged strategy for the development of 
the tribal people and tribal areas schemes 
under agriculture, animal husbandry, 
minor irrigation, co-operation, social servi-
ces, forestry etc., are implemented. In addi-
tion, construction of houses for 5Cs and 
STs is being implemented since 1985-86 
under Indira Awaas Yojana. 

The IRDP gudelines provide that 300/0 of 
the totdl beneficiaries asisted under IRDP 
should be women. In 80 districts within the 
country, poor women are assisted through 
income generating activities under 'Devel-
opment of Women and Children in Rural 
Are,s' (DWCRA). 

During 1986-87, under the programmes 
of NREP, and RLEGP, 695.78 million man-
days of employment have been generated. 
Under Indira Awaas Yojana, so far 1,82,970 
houses are reported to have been con-
structed. During 1986-87, 37.47 lakh fam;-
lies have been assisted under the 
Integrated Rural Development Pro-
gramme. During the years 1985-86 and 
1986-87, 8.73 Jakhs and 10.28 lakhs tribal 
families respectively are economically 
assisted. 

UtlUsation of funds under Tribal Planl 
Special Component Plan 

2435. SHRI MATILAL HANSDA: Will the 
Minister of WELFARE be pleased to state: 

(a) the State-wise break up of funds utilised 
by the- various States/Union Territories 
under Tribal Sub-Plan and Special Com-
ponent Plan during 1985-86 and 1986-87; 

(b) the· States which have utilised these 
funds and the States which have not uti-
lised the funds fully; and 

(c) the reasons for not utilising the funds 
fully? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF WELFARE (SHRI GIRIDHAR 
GOMANGO): (8) and (b). Information is 
given below in Statements I to IV. 

(c) Only in case of four to five States/Un-
ion Terntories there is under-utilisation of 
funds which is against only marginal and by 
and large this is primarily due to delay in 
implementation of projects. 
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STATEMENT - I 

Outlays and Expencllture under flow from State Plan for Tribal sub Plan DUring the Years 
1985-86 and 1986-87 

S Name of thp 
No State/U T 

Andhra Pradesh 

2 Assam 

3 Bihar 

4 Glllarat 

5 Himachal Pradesh 

6 Karnataka 

7 Kprala 

8 Madhya Pradesh 

9 Maharashtra 

10 Manlpur 

11 Ortssa 

12 Rajasthan 

13 Slkklm 

14 TamIl Nadu 

15 Tnpura 

16 Uttar Pradesh 

17 West 8engal 

18 A & N Islands 

1E Daman & DIU 

r----

1985-86 

Flow to 
TSP 

3521 

46 11 

194 13 

9400 

1806 

430 

368 

201 47 

8245 

2613 

114952 

4441 

1 34 

475 

31 27 

1 46 

2493 

354 

040 

Expor 
reported 

by States 

3652 

45 12 

216 03 

9400 

1467 

432 

624 

201 94 

9426 

2613 

13647 

5796 

030 

4 18 

2363 

1 18 

2339 

209 

030 

(Rs. in Crores) 

1986-87 

Flow to 
T S p" 

4541 

5627 

25950 

8981 

1860 

1027 

1 33 

22535 

10467 

27 19 

16922 

8244 

343 

946 

3362 

164 

2984 

17' 98 

04~ 

Expenditure 
reported by 

State 

3533 

5633 

25443 

9222 

1860 

1023 

087 

23002 

10804 

2719 

15746 

6427 

343 

NA 

3770 

NA. 

2975 

1798 

045 
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STATEMENT -II 

Released Amount of Special Central ASSistance for Tribal Sub-Pain and Its ExpendIture Reported 
by the State Governments for the Years 1985-86 and 1986-87 

(Rs m lakhs) 

SI , State/U T 1985-86 1aa§-az 
No Released Expenditure Released Expenditure 

amount amount 

Andhra Pradesh 74000 80279 85038 107049 

2 Assam 63240 49837 71063 Not availa-
ble 

3 Bihar 1964 11 1862 11 206605 -do-

4 GUlarat 112666 112666 124696 -do-

5 Himachal Pradesh 20536 19893 241 84 21923 

6 Karnataka 148 13 14230 11626 13026 

7 Kerala 7001 7047 7776 72 15 

8 Madhya Pradesh 396998 318052 439972 Not availa-
ble 

9 Maharashtra 94069 102856 107200 102069 

10 Mampur 25285 25289 28091 Not availa-
ble 

11 Orissa 191500 189682 217448 217424 

12 Rajasthan 91028 88024 101990 100459 

13 Slkklm 3899 3921 3896 3720 

14 Tamil Nadu 14593 20053 16209 Not availa-
ble 

15 Tnpura 250 17 26565 26367 -do-

16 Uttar Pradesh 2787 1881 31 10 -do-

17 West Bengal 61627 617 15 701 29 70239 

.8 A & N Islands 3000 926 4000 Not availa-
ble 

19 Goa, Daman & DIu 500 499 600 510 
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STATEMENT - III 

OLl"av~ anri f)(pendlture Under Special Component Plan Durtng the Years 1985-86 and 
1986- 87 

( Rs m Crores) 

S Namf' of State/UT 1985-86 1986-87 
No 

SCP outlay Expdr on SCP Expdr on 
SCP outlay SCP 

1 2 3 4 5 6 

(Anticipated) 

Anc1hra Pradesh 12064 10565 14204 7755 

2 Assam 1044 386 1395 1492 

3 Bihar 6727 5429 8425 9605 

4 GUlcuat 2587 2493 2982 2919 

5 Haryana 3033 3616 3233 3197 

6 Hlmac-hal Pradesh 1949 1642 2255 2256 

7 J and K 956 956 1090 1090 

8 Karnataka 6793 6717 104 14 10324 

9 Kerala 2958 2885 3581 3501 

10 Madhya Pradesh 6332 6485 7666 7559 

11 Maharashtra 4287 6232 5733 5792 

12 MclnlrlH 1 42 087 1 89 109 

13 Om;~a 3651 3601 4709 4492 

14 Pllnlah 21 87 1824 2479 2859 

15 Rajasthan 6647 6635 6929 6928 

16 SIkkim 039 020 042 016 

17 Tnpura 755 686 1071 1084 

18 Taml' Nadu 126 16 11374 12805 12805 

18 Uttar PI adesh 1726; 17582 19944 19218 

2Q Wpst BenQal 6542 61 39 7192 71 15 

~1 Dplhl 1f' 41 1803 1850 2090 
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1 2 3 4 5 6 

?2 Chandlgarh admn 1 98 1 98 1 83 1 86 

23 Pondlcherry 520 478 595 625 

24 Goa Daman and DIll o 8~ o 6~ 066 067 

STATEMENT - IV 

Special Central ASSistance to Special Componpnr Plan Relpased and UfIIlsed Durmg the Year 
1985-80 and 1986-87 

(Rupees In lakhs) 

S State/U T 1985-86 1986-87 
No 

Amount Amount Amollnt Amount 
actual utilised actual utilised· 

released releaseo 

1 2 3 4 5 6 

Andhra Pradesh 144442 NA 134042 . Information 
has not yet 

2 Assam 18389 NA 16055 been provIded 
by the State 

3 BIhar 1787 86 NA 161110 Govts IUT 
Ad ministration 

4 GUJarat 31935 21909 34675 

5 Haryana 345 10 34480 29355 

6 Himachal Pradesh 17754 17826 15563 

7 Jammu and KashmIr 7929 4589 5837 

8 Karnataka 90289 90289 121587 

.9 Kerala 34797 35019 34231 

10 Madhya Pradesh 111054 95572 117930 

11 Maharashtra 86221 109022 113939 

12 Man'pur 272 330 489 

13. Orissa 64508 64563 661 30 

14 Rajasthan 109849 NA 196386 

15 Tam,l Nadu 133893 NA 134426 

16 PunJab 58848 52315 50905 
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2 3 4 5 6 

17. Tripura 4001 N.A. 43.67 

18. Uttar Pradesh 3334 15 333415 3720.36 

19 West Bengal 185958 N.A 1883.62 

20. Silokim 378 3.26 4.02 

21. Chandigarh 616 N.A 38.43 

22. Delhi 121.61 79.75 81.02 

23. Pondicherry 14.19 12.89 14.60 

24. Goa, Daman & Diu 5.69. N.A. 5.18 

• N.A. Information not yet furnished by the State Govts. concerned. 

Funds Sought by Tripura Government (b) the amount sanctioned by the Plan-

2436. SHRI AJOY BISWAS: Wifl the 
Minister of PLANNING be pleased to 
state: 

(a) the funds sought by Tripura Govern-
ment for annual plans since 1980-81 to 
1986-87, year-wise; and 

ning Commission during the period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) and (b). A State-
ment is given below. 

STATEMENT 

Outlays proposed by the Government of Tripura and outlay approved by Planning Commission for 

Annual Plan 

1980-81 

1981-82 

1982-83 

1983-84 

1984-85 

1985-86 

1986-87 

the Annual Plans 1980-81 to 1986-87 

Proposed by the 
State Govt. 

2 

45.11 

66.81 

73.72 

85.94 

115.94 

202.86 

151.56 

Outlay 

(Rs. in Crores) 

Approved by 
Planning Commission 

3 

39.81 

45.00 

50.00 

58.00 

68.00 

86.00 

105.00 
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Central Assistance to Chandaka Elephant 
Sanctuary 

2437. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state the details 
of the amount spent by Orissa Govern-
ment for development of Chandaka Ele-
phant Sanctuary during the last three 

years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.A. ANSARI): The 
details of the amount spent by the Govern-
ment of Orissa on the Chandaka Wildlife 
Sanctuary in the last three years are as 
under: 

Year Amount spent from Amount spent as Total 
State Budget Central Assistance 

1984-85 Rs. 38,53,746 .00 Rs 2,75,000. 00 Rs. 41,28, 746 .00 

1985-86 Rs. 34.13,907 .00 As 3.77.500 .00 As 37,91,407.00 

1986-87 Rs. 41,13,681.00 As. 1.47,seO • 00 As 42,61,181 . 00 

Total: As. 1,13,81,334 .00 . Rs 8,00,000 • 00 As 1,21,81,334. 00 

[Translation] 

"Mahi-Bajaj Sagar Dam" 

2438. SHRI PRABHU LAL RAWAT: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether. Government propose to 
convert the land of forest department into 
revenue land where persons displaced due 
to Mahi-Bajaj Sagar Dam will be settled; 

(b) if so, the steps taken by Government 
in this regard; and 

(c) if there is no such proposal, whether 
Government will consider this matter? 

THE MINISTER OF STATE. IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHAI Z.R. ANSARI): (a) No, 
Sir. 

(b) and (c). Do not arise. 

(English] 

Foreign CoIaboration for Manufacture 
of EIecIronIc Push Button Telephones 

2439. SHRt C. K. KUPPUSWAMY: Will 

the PRIME MINISTER be pleased to state: 

(a) whether Department of Electronics 
has contacted some foreign collaborators 
for know-how transfer from various com-
panies for manufacture of electronic push 
button telephones; and 

(b) if so, the details thereof and names of 
the foreign collaborators? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY A~D MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) and (b). Otters were 
invited for know-how transfer for manufac-
ture of electronic push button telephones 
from foreign companies. After detailed of 
the equipment, the following three (3) for-
eign collaborators have been selected: 

1. MIs. Siemens AG (West Germany) 

2. MIs. Ericsson Information System 
(Sweden) 

3. MIs. Industrie FACE Standard (Italy) 
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Cyclone Wamlng Centre In A.P. 

2440. SHRI C. SAMBU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there IS any proposal to 
establish a cyclone warning centre at Chi-
rala or Ongal in Prakasam District in Andhra 
Pradesh ~ and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R. 
NARAYANAN): (a) and (b). No Sir. The 
'Cyclone Warntng Centre' functiontng at 
Visakhapatnam looks after the Cyclone 
Warning work of Andhra Pradesh. Two 
'Cyclone Detection Radars' (of 400 km 
range) have been Installed at Vlsakhapat-
nam and Masulipatnam for the detection of 
cyclones. There is another cyclone Detec-
tion Radar at Madras. Cyclones approach-
ing Chirala or Ongole can be detected by 
these 'Radars'. Besides, I NSA T -1B pro-
vides round the clock surveillance of 
cyclones in the whole of Bay of Bengal. 

Technical Staff in General Insurance 
Corporation 

2441. SHRI HAREN BHUMIJ: Will the 
Minister of FINANCE be pleased to state: 

(a) whether General Insurance Corpora-
tion of India has given the instructions to 
its subsidiaries not to take the technical 
work from their technical staff employed 
on specified jobs; 

(b) whether claim inspectors/automo-
bile engineers (licence holders) working in 
New India Assurance Company limited 
are controlling the Motor Technical 
Department at divisional offices/regional 
offices of the Company; 

(c) whether most of the divisional offices/ 

regional ~ices of all subsidiaries of 
General Insurance Corporation are func-
tioning without any technical check of the 
motor claim files by their own engineers; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MJNISTRY OF FINANCE (SHRI JANARD-
HANA POOJARY)' (a) and (b). No, sir. 

(c) and (d). Motor claims are normally 
settled after scrutiny of the Survey Report 
by appropriate authorities in the DiviSion-
al/Regional Offices. Necessity of a further 
technical check arises only in cases of 
complicated or supicious nature of claims 
or where speCific complaints have been 
received or disputes have arisen 

Registration of Gulfstream III Executive 
Jets with Directorate General of Civil 

Aviation 

2442. SHRI K. P. UNNIKRISHNAN: Will 
the PRIME MINISTER be pleased to state: 

(a) whether one or more Gulfstream III 
Executive Jets have been recently regis-
tered by the Directorate General of Civil 
Aviation; 

(b) person or organisation which owns 
these aircraft and had sought registration 
of these aircraft; 

(c) at what price it was bought and from 
whom, and the selling agent in the deal; 

(d) technical and other details of the air-
craft; and 

(e) whether necessary clearances have 
been given for the aircraft to operate in 
India? 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): (a) It is a fact that one Gulf-
stream III/SRA I aircraft has been recently 
registered by the DGCA. 

(b) The aircraft is owned by the Govem-
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ment of India who had sought registration 
of the aircraft. 

(c) It was bought for USS 14.15 million 
from MIs. Gulfstream Aerospace Corpora-
tion. USA. There was no intermediary sei-
ling agent. 

(d) (i) The overall dimensions of the air-
craft are: 

(ii) Height-24'.6", Length-83'.2", 
Span-n'.10" 

(iii) No. of Engines-2, Type-Rolls 
Royce, Spey MK-S11-8 

(iv) Power rating-11400 Ibs. (each 
engine) 

(VI Type - Jet 

(vi) Maximum Operating Altitude 
45,000' 

(vii) Approx. Range - 4000 N.M. 

(e) Yes, Sir. 

Schemel of Indian Investment Centre 

2443. SHRI P.M. SAYEED: Will the Minis-
ter of FINANCE be pleased to state: 

(a) whether Indian Investment Centre is 
planning ways and means in consultation 
with the Union Government as well as 
State Governments to offer incentives to 
non-resident Indians for investment of 
their savings in India; 

(b) if so, the details of the schemes; 

(c) the number of branches the Centre 
has in foreign countries particularly in the 
Gulf region indicating the names of the 
countries; and 

(d) whether it has a branch in Saudi Ara-
bia and if not, the reasons therefor? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 

THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). The rndian Invest-
ment Centre (IIC) has been designated as a 
nodal Agency for promotion of investment 
from Non-Resident Indians and Foreign-
ers. It provides all information regarding 
NRt Investment policy. Industrial licens-
ing Policy, Import-Export Policy etc. to 
potential Non-Resident entrepreneurs and 
helps them at various stages. The policy on 
Non-Resident Investment and incentives 
thereunder, however, fails within the pur-
view of the Central and State Governments. 

(c) and (d). The Indian Investment Cen-
tre has six Overseas Offices located at New 
York, London, Frankfurt, Abu Dhabi, 
Tokyo and Singapore. These are offices 
with jurisdiction over a geographical 
region. The IIC does not have an office in 
Saudi Arabia whi~h is covered by the Abu 
Dhabi office. 

Review of Fishery Policy 

2444. SHRI T. BALA GOUD: Will the 
Minister of PLANNING be pleased to state: 

(a) whether the Planning Commission 
has received representations against the 
high fish production targets under Seventh 
Plan which involve permitting of large 
scale entry of foreign boats under various 
guises into our waters for fishing 
purposes; 

(b) the steps being taken to revise the 
target which places undue emphasis on 
toreign participAtion in ·the fishery sector 
of our country; 

(c) whether the Planning Commission 
has started a thorough review of the pres-
ent fishery policy and its objectives; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) The Planning 
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Commission has received representation 
to (i) revise the fish production target in the 
Seventh Ptan downwards and (ii) revise 
polices for charter.ng of deep sea fishing 
vessels etc. 

(b) Targets including that for fish pro-
duction are reviewed at the time of the 
mid-ter"" appraisal of the five year plan 
which is currently under way. Given the 
available resources, every effort will be 
made to achieve as high a level of fish 
production as possible by the end of Sev-
enth Plan in view of the great scope for 
improving Inland fish- production and of 
the increase in the global demand for 
Marine products. 

(c) and (d). Draft mid-term appraisal is 
under preparation covering broadly all 
aspects of Inland and Marine fisheries. 

Lack of CcH>rdination In Different Agen-
cies of Science and Technology In the 

Country 

2445. SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is a lack of proper 
coordination between the field agencies, 
research agencies and various science 
ahd technology agencies operating in the 
cou ntry; and 

(b) if so, the steps Government propose 
to take to rectify these defects and to use 
the infrastructure created over the years 
effectively? 

THE DEPARTMENTS OF OCEAN DEVEL-
OPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRt K.R. 
NARAYANAN): (a) and (b). Various mecha-
nisms have been evolved for ensuring 
coordination between S & I research 
organisations, laboratories, field agencies 
as well as industry. These mechanisms are 
under costant review and the coorective 

measures are taken as and when felt 
necessary. 

In order to ensure inter-action and coor-
dination between S & I laboratories and 
industry a national conference on "Tech-
nology for Self-Reliance and Growth" 
jointly sponsored by CSI Rand FleCI was 
held in July '87. The issues discussed in the 
conference included technology import 
and its absorption, R&D back-up for 
imported technology, scope for inoovative 
research, linkages between CSIR and 
Government laboratories and public and 
private sector R&D institutions. Senior offi-
cials from different Ministries, Directors 
and Scientists of CSIR, prominent Indus-
trialists, General Managers and R&D 
Chiefs of Public and Private Sector Under-
takings participated in the Conference. 
Earlier a national conference, jOintly spon-
sored by DSIR and Confederation of engi-
neering Industry (CEI) was held in April 'a7 
with a view to promote greater inter-action 
between the various industrial in-house R 
& D centres, national laboratories and 
universities. 

Eamlngs from Export of Rare Earth 

2446. SHRI VIJAY N. PATIL: Will the 
PRIME MINISTER be pleased to state: 

(a) the quantity and value of Rare Earths 
exported during the last three years ending 
March 1987 year-wise; 

(b) whether Government propose to stop 
further export of Rare Earths in view of the 
fact that Rare Earths are very important raw 
material for the growth of ceramic semi-
conductors; and 

(c) if not, the reasons theretor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE, AND TECH-
NOLOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NA\'AYANAN): (a) The details of Rare 
Earths exported during the last three years 
are as under: 
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1984-85 

M.T. Rs.lakhs 

R.E. Chloride 3,513 413.9 

R.E. Fluoride 90 29.4 

Others 4.5 

Total: 447.8 569.0 

(b) and (c). Bulk of Rare Earths Chloride 
is being exported as Chloride or Fluoride 
without separating yttrium oxide as there 
is no market in India for Rare Earths so far. 
However, in view of the importance of 
yttrium oxide to ceramic semi conductors, 
IRE has already launched a programme of 
separation of yttrium oxide and up-
grading the same to the high purity 
required. The yttrium oXide thus separated 
will be held in stock for indigenous use to 
the extent needed. 

Implementation of Juvenile Justice Act, 
1986 

2447. SHRI H.B. PATIL: 
SHRI SRIBALLAV PANIGRAHI: 
SHRIPARASRAM 
BHARDWAJ: 
SHRI LAKSHMAN MALLICK: 

Will the Minister of WELFARE be 
pleasee to state: 

(8) whether Union Government have 

(i) Assam 

(ii) Bihar 

(iii) Madhya Pradesh 

(iv) Orissa 

(v) Rajashtan 

(vi) Uttar Pradesh 

(vii) West Bengal 

1985-86 1986-87 

M.T. AS.lakhs M.T. Rs.lakhs 

3,627 503.1 3,84~ 574.8 

158 54.1 146 57.4 

11.0 21.2 

653.4 

given grants to States for creating 
minimum infrastructural facilities for 
implementing the Juvenile Justice Act. 
1986; 

(b) so, the details of the grants 
sanctioned to each state; 

(c) whether the grant for the use of 
voluntary welfare agencies have also been 
sought for the care, production and 
rehabilitation of maladj usted children; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir. 

(b) A token grant of Rs. 40.00 lakhs was 
released to the following States during 
1986-87 for creating the minimum 
infrastructural facilities, for the 
implementation of the Juvenile Justice Act 
1986: 

Rs 5.00 lakhs 

As. 5.00 

RS.7.00 

As. 600 

As 5.00 

As 700 

RS.5.00 
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~c) and (d). In a separate scheme for 
Welfare of Children in need of care and 
protection, grants are provided to 
voluntary organisations through State 
Governments/Union Territory Adminis-
trations for care and rehabilitation of 
destitute children. During 1986-87, a sum 
of Rs 2,49,89,552 was released under this 
scheme. 

I.D.A. Aid to India 

2448. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the amount of foreign aid proposed 
by IDA to India during the current year; 

(b) whether there has been any slash in 
the volume of aid in comparison to 
previous years; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) At the Aid India 
Consortium meeting at Paris in June 
1987 to discuss aid commitments for fiscal 
year 1988, ending 30th June 1988 it was 
indicated that World Bank group 
assistance to India would be US $ 2.5 
billion. No figure for IDA assistance was 
specified. 

(b) The volume of IDA assistance to India 
nuring the current IDA Replenishment 
period (Fy 1988-1990) is expected to be 
higher than in the preceding IDA 
Replenishment period (Fy 1Q85-aa). 

(c) Does not arise. 

Training for CIvIl Servants 

2449. SHRI SATYENORA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether consultancy service from 
Ford. Foundation was obtained to improve 

training for civil servants; 

• (b) jf so, det~jJs of the consultation and 
advice offered; and 

(c) the action taken on them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFA.IRS (SHRI P. 
CHIDAMBA~AM)' (a) Yes, Sir. 
Government has under consideration a 
plan to send officers of organised services 
abroad for training for a year or so in 
indentified priority areas so that on their 
return they· may serve CentrallStatel 
National Training Institutions for a period 
of 3 - 5 years before returning to the main 
stream. The services of a consultant were 
utilised for this purpose, funded by the 
Ford Foundation. 

(b) and (c). The consultant was in the 
country for a period of 3 weeks in May-
June 1987 and has suggested a range of 
institutions abroad for the purpose of 
training. Further follow up action is being 
taken. 

Revival of Sick Units 

2450. DR. DAnA SAMANT: Will the 
Minister of FINANCE be pleased to state 
the various measures the Sick Industries 
Unit Board has taken so far to revive the 
sick units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): The Board 
for Industrial and Financial Reconstruc-
tion which became operational with effect 
from 15th May I 1987 has formulated 
detailed regulations regarding the conduct 
of its business. So far 72 cases have been 
registered by the Board under Section 15 
(1) and two cases under Section 15 (2) of 
the Sick Industrial Companies (Special 
Provisions) Act. Action is being taken by 
the Board regarding these cases 
according to the procedure laid down in 
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the concerned Act and the Regulations. 

Evaluation of SocIal Justice given to 
SCIST 

2451. SHRI HUSSAIN DALWAI: Will 
the Minister of WELFARE be pleased to 
state: 

(8) whether the Union Government have 
at any time undertaken evaluation of social 

. justice given to Scheduled Castes and 
Scheduled Tribes in terms of the 
constitutional provisions; 

(b) if so. the agency through which this 
evaluation work was undertaken; 

(c) whether any report was submitted by 
such agency in this behalf; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) (a) to (d). Under 
Article 338 of the Constitution, a Special 
officer (Commissioner for SC/ST) is 
provided to investigate all matters relating 
to the safeguards provided for SC/ST in 
the Constitution. whose office has been 
further strengthened to ensure the 
implementation of these safeguards. His 
Report which is submitted every year is 
placed before Parliament. Further the 
Annual Report on the working of 
Protection of Civil Rights Act. 1955 is also 
laid before Parliament. 

Recommendations of Dr. Gopal SIngh 
Panel on Minorities 

2452. SHRf G. M. BANATWALLA: 
SHRt HUSSAIN OALWAI: 

Will the Minister of WELFARE be 
pleased to refer to the reply given to 
Unstarred Question No. 314 on 25th 
february 1987 regarding recommen-
dations of Dr. Gapal Singh Panel on 
minorities and State: 

(a) whether Government have since 

considered the recommendations con-
tained in the said report; 

(b) the main recommendations of the 
panel; 

(c) Government1s reaction and decision 
on the recommendations; 

(d) steps taken to implement the 
recommendations; and 

(e) the time by which report will be 
placed on the Table of the House? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (e). The 
report of the High Power Panel on 
Minorities is under consideration of the 
Government. It is not possible to indicate 
any time-limit in this regard. 

Freight Equalisation for Coal and Colon 

2453. SHRI ZAINAL ABEDIN: Will the 
Minister of PLANNING be pleased to state: 

(a) the reasons for not introducing 
freight equalisation in respect of coal and 
cotton as demanded by Eastern States; 

(b) the reasons for not lifting freight 
equalisation on iron and steel as 
demanded by Eastern States; and 

(c) the names of the States to be 
benefited under (a) and (b) above? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) The subject of 
freight equalisation has been studied by a 
num~r of Committees. the last one being 
the National Transport Policy Committee 
under the Chairmanship of Shri B.D. 
Pandey. The Committee concluded that 
the beneficial effect in terms of regional 
dispersal as a result of freight equalisation 
was more than off-set by increase in real 
transport costs and freight equalisation 
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had little effect on gen~rating employment 
in backward regions. The scheme does not 
meet the desirable objective of dispersal of 
economic activity but can lead to non-
optimal location of industries. It has 
therefore been decided not to introduce 
freight equalisation in respect of any new 
item like~coal, cotton, etc. 

(b) In the light of the representations 
received from various State Governments, 
the Government have reviewed the earlier 
decision of lifting freight equalisation on 
iron and steel and decided to refer the 
matter to the National Development 
Council. 

(c) The freight equalisation policy in 
respect of a commodity benefits the States 
located far away from the sources of the 
commOdity. The benefits derived by the 
individual States in respect of each raw 
material have not been worked out. 

"PoHution from Sugar Mills" 

2454. SHRI MOHAN BHAI PATEL: 
SHAI CHINTAMANI JENA: 
SHAI KALI PRASAD PANDEY: 

Will the Minister of ENVIRONMENT 
AND FOAESTS be pleased to state: 

(a) the number of sugar mills Identified 
in the country as pollution causing units; 

(b) the steps Government have taken to 
check this pollution, 

(c) whether some sugar mills have been 
found guilty of violating orders/instruc-
tions of the Pottutlon Control Boards; and 

(d) if so, their names and what action has 
been taken against them; and 

(e) the guidelines issued to the new 
sugar mills which are under construction 
against the ponution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI)' (a) There 

are 276 sugar mills in. the major and 
medium sector, out of which 120 units 
have not installed effluent treatment plant 

(b) The Central Pollution Control Board 
in consultation with State Pollution 
Control Boards have evolved Minimum 
National Standards for sugar industry and 
the units are expected to compiy with 
these standards. The Central and State 
Pollution Control Boards are persuading 
the industries to treat their effluents to the 
prescribed standards Legal action is taken 
against the recalcitrant industries. 

(c) and (d). Information is oeing 
collected and wil! be laid on the Table of 
the House. 

(e) The new sugar industrial units have 
to take the following pollution control 
measures: 

(i) Construction of lined molasses 
storage tanks of adequate 
capacity; and 

(ii) Adequate treatment facilities for 
the effl uents to comply with 
Minimal National Standards 
prescribed. 

Interest on Gold Loa .. 

2455. PROF. K. V. THOMAS: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the interest on gold loans 
given by the scheduled nationalised banks 
is fixed; 

(b) if not, the extent to which it can vary; 
and 

(c) whether Government are aware that 
some of the scheduled banks are collecting 
additional charges like insurance. safe 
custody for gold loans? 

THE MlN\STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Interest rat~ are charged by the banks in 
terms of Reserve Bank of India's interest . 
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rates directives on the basis of purpose, 
category of the borrower and quantuJrt of 
advance and are not related to any type of 
security including gold. Interest rates 
against gold ornaments may vary from 10 
per cent per annum for minor irrigation to 
16.5 per cent per annum for short term 
aavanms of more than Rs. 25 lakhs given 
to small scale industries. 

(c) ReseNe Bank 01 \nd\a has reported 
that they have not issued any specific 
instructions regarding ad jitional charges. 
However, banks generally rt:C'over actual 
insurance fee etc. Reserve Bank of India 
has also reported that charging of safe cus-
tody charges for loans where gold orna-
ments are pledged as security have not 
come to their notice. 

States Neglecting Environment 

2456. SHRI LALITESHWAR PRASAD 
SHAHI: 

SHRI BANWARI LAL PUROHIT: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether despite repeated 
guidelines and instructions issued by 
Union Government, the State 
Governments are not taking any steps in 
regard to environment; and 

(b) if so, the details of the guidelines 
issued during' the last two years and steps 
taken to speed up the programme of 
environment in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT, AND 
FORESTS (SHRI Z.R. ANSARI): (a) and 
(b). A Statement is given below. 

STATEMENT 

It is not correct to say that State 
Governments are not taktng any steps in 
regard to protection of environment. 

. The guidelines issued in last 'two years and 

the steps laken to speed up the environment 
programme in the country are listed below: 

(i) All the Sta,es had been requested to 
have a separate Department of 
Environment and not combine it 
with any development department 
so as to avoid conflict of interest. 
They were advised to combine It 
with forests. 23 States have set up 
Departments of EnvirC'!1ment. 
"Three have comb, ned the 
Department of Environment with 
Forests. Six have independent 
departments. Ten have combined.it 
with Science and Technology. 

(ii) The States were advised to set up 
broad based Environment Pro-
tection Councils under the 
Chairmanship of the Governor to 
promote the cooperation of all 
concerned in the protection of 
environment. Five States have so far 
set up such Councils and seven 
more have agreed to do so shortly 

(iii) The Environment (Protection) Ac\ 
is brought into force from 19th 
November, 1986. Rules have been 
framed under the Act and powers 
delegated to the States. The Air 
(Prevention and Control of 
Pollution) Act, 1981 and Water 
(Prevention and Control of 
Pollution) Act, 1974 are being 
amended to strengthen the 
implementation. 

(iv) A National Environmental 
Awareness Campaign is conducted 
every year. 

(v) Compensatory afforestation is one 
of the most Important conditions 
stipulated by the Government in 
approving proposals for diversion 
of forest land for non-forest uses. 

(vi) Any proposal for diverSIon of forest 
land for non-forest use has to be 
accompanied by a costbenefit 
analysis in terms of ecological 
losses and economic:: and social 
gains. 

. (vii) The use of forest land for raising 
plantations by private industries for 
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raw materials either on I&ase or .11 
joint sector with State Government! 
State Forest Development Corpo-
rations has been prohibited. 

(viii) The Department assesses the 
impact of development projects on 
environment before their clearance. 
04Jestionnaires and guidelines have 
been developed to help the project 
authorities in preparing their own 
assessments. 

(ix) The Central Ganga Authority has 
been created to oversee the 
implementation of the Ganga 
Action Plan drawn up for cleaning 
the polluted stretches of the River 
Ganga. 

(x) A National Wastelands Develop-
ment Board has been established to 
formulate. coordinate and catalyse 
programmes for afforestation of 
wastelands in the country. 

(xi) Two Eco-development task forces 
of ex-servIcemen have been 
deployed for eco-restoration 
through afforestation and soil 
conservation. 

(xii) Steps have been taken to survey 
and conserve the flora and fauna of 
the country and identIfy endan-
gered species 

(xiii) A National Wildlife Action Plan is 
under implementation. 

(xiv) Promotion of research on all 
subjects related to environment and 
building up of research and 
development facilities in the 
country is a major activity of the 
Department. 

(xv) Minimal National Standards for 
effluents have been evolved in 
respect of eleven industries. 
Standards for eleven ind ustries 
have been notified under 
Environment (Protection) Act. 
1986. More standards are under 
preparation. 

(xvi) Emission limits for twelve air 

polluting industries have been 
evolved. 

(xvii) A network of 43 monitoring stations 
for ambient air quality has been set 
up. 

(xv;;;) limits for ambient air quality have 
been prescribed for different areas. 

(XIX) A network of 170 mOnltonng sta-
tIons for water quality has been set 
up 

(xx) 978 prosecutions have been 
launched by Central/State Pol-
lutIon Control Boards, out of 
which 246 cases have been decided 
and 732 are pending in various 
courts. Fortyeight industries have 
been issued notices under Section 5 
of Environment (Protection) Act, 
1986. 

[Translation] 

Nuclear Fuel Complex 

2457. SHRI BALWANT SINGH 
RAMOOWALIA' 

DR. CHINTA MOHAN: 

Will the PRIME MINISTER be pleased to 
state' 

(a) whether the Nuclear Fuel Complex 
facility has been working Jnder the 
Department of Atomic Energy at 
Hyderabad; 

(b) if so, since when this facility was 
created; 

(c) the yearly production target'fixed in 
the facility; 

(d) whether the targets have been 
achieved; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE tN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) Yes, Sir. 
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(b) The Nuclear Fuel Complex was set 
up at Hyderabad in the year 1972. 

(c) to (e). The targets and achievements 

51. Product 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

PHWR 
Fuel 
Bundles 

BWR Fuel 
Bundles 

Zircaloy 

Stainless 
Steel 
Tubes 

Ball 
Bearing 
Tubes 

High 
PUrity 
Matenals 

Unit Target 

Nos 4000 

Nos 100 

Nos 540 

MT 500 

MT 2000 

Kgs 6500 

for the year 198&-87 for the different 
products of Nuclear Fuel Complex are as 

under: 

Achievement Reasons for 
variation 

4236 

96 

507 

541 

890 

7830 

Production of new design 
fuel assemblies (7x7) 
type mstElad of normal 
(6x6) type were taken 
up for the first time 
The development work 
and standardization 
took more time than 
anticipated However 
the reqUIrements of 
the power reactors 
have been met 

Special type of 
Calandna tubes had to be 
produced and thiS 
Increased the production 
time However the 
requirements of the 
reactors have been met 

Production had to be 
restricted to the orders 
received from bearmg 
manufacturers 
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[English] 

Benefits of Anti Poverty Programmes to 
Se/STa 

2458. SHRI K. KUNJAMBU Will the 
Minister of WELFARE be pleased to state: 

(a) wllether an indepth study has been 
conducted about the benefits of the various 
anti-poverty programmes to the Schedul-
ed Castes and Scheduled Tribes: and 

(b) if so, the percentage of Scheduled 
Castes/Scheduled Tribes benefited so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). No 
specific indepth study has been 
conducted about the benefits derived by 
'Scheduled Caste/Scheduled Tribe 
beneficiaries from the various anti-poverty 
programmes However, 151 lakhs 
Scheduled Caste families and 59.58 lakh 
Scheduled Tribe families have been 
economically assisted under family-
beneficiary programmes during the Sixth-
Plan and the Seventh-Plan period, upto 
June, 1987. 

Indebtedness among Tribals 

2459. SHRI LAKSHMAN MALLICK: 
SHRI RADHAKANT A DIGAL: 
SHRIMATI USHA 

CHOUDHARY: 
SHRIPARASRAM 

BHARDWAJ: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether indebtedness amongst 
tribals increasing; 

(b) whether any study has been 
conducted in this regard in various States: 

(c) if so, the details therefor, state-wise; 
and 

• (d) the corrective steps taken if any? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). The 
Programme Evaluation Organisation 
(PEO) of Planning Commission 
conducted an evaluation of Integrated 
Tribal Development Projects (ITDPs) an 
sample tribal household basis in 10 ITDPs 
in 7 States. Indebtedness is one of the 
aspects studied. According to the sample 
study, the extent of· indebtedness had 
tended to increase between 1975-76 and 
1982-83. However, this was primarily due 
to a shift in the pattern of borrowing from 
short term consumption loan from money 
lenders to long and medium term 
borrowing from Banks and Cooperatives 
for productive purposes. 

(c) The evaluation report on Integrated 
Tribal Development Project brought out 
by the PEO is, by and large, based on 
primary data gathered from selected 
household respondents in the 10 fTDPs 
studied and not on secondary or other data 
from seven selected States. 

(d) Apart from the IRQP and lending at 
concessional rates by banks, the ITDPs 
are taking up beneficiary oriented 
schemes to improve the tribals' level of 
income. Economic Programmes are taken 
up in agriculture, horticulture, sericutture, 
animal husbandry, handlooms, cottage 
industries, minor irrigation and in other 
sectors like small business, etc. 

Deposits of Nationalised Banks 

2460. SHAI.E. AYYAPU REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amount of fresh deposits 
mobilised by the nationalised banks in the 
year 1985--86; and 

(b) the sums lent by the commercial 
banks in the year 1985-86 to agriculture. 
industry and for poverty allevtataon 
programme respectively? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI 
JANARDHANA POOJAAY): (a) and (b). 
According to the information available 
from Reserve Bank of India, the aggregate 
deposits of Public Sector Ban'ks recorded 
an increase of As. 11714 crores during 
1985-86. The outstanding advances to 
industrial and agricultural sector 
registered an increase of Rs. 4436 crores 

. and Rs. 1411 crores respectively. The 
growth in the outstanding bank credit to 
weaker sections during the same period 
was Rs. 1026 crores. 

Reservation for SC/ST in General 
Insurance Corporation 

2461. SHAI ANADI CHAAAN DAS: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the present strength of employees in 
General Insurance Corporation vis-a-vis the 
strength of Scheduled Castes and Sche-
duled Tribes employees amongst them, 
category-wise, as on 1st June, 1987; 

(b) the number of reserved posts 
dereserved during the last three years and 
the steps taken to fi II these posts before de-
reservation; and 

(c) the backlog of reserved posts as on 
the 1st June, 1987, categorywise and by 
what time this backlog is likely to be fill- . 
ed-up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI 
JANARDHANA POOJARY): (a) to (c). 
Information is being collected from 
various offices of GIC/its Subsidiaries 
spread all over Indi~ and will be laid on the 
Table of the House. 

• Loans 10 Educated Unemployed Persons 

2462. PROF. P.J. KUAIEN: Will the 
Minister of FINANCE be pleased to state: 

,a) whether the Aeserve Bank has 
instructed the banks lending money to the 

. educated unemployed to procure 

collateral security and charge a higher rate 
of interest; 

(b) if so, the facts thereof; 

(c) whether this will adversely affect the 
intended heneficiaries; and 

(d) if so, the action proposed to be taken 
by Government in this regard? 

THE MINISTEA OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAAY): (a) to (d). 
While continuing the Self-Employment 
Scheme for Educated Unemployed Youth 
(SEEUY) during 1986-87, the ceiling on 
amount of loan for industrial ventures was 
raised from Rs. 25,000/- to Rs. 35,000/- The 
rate of interest for loans above As. 25,000/-
was comparatively higher as per existing 
interest rate schedule. Banks could also 
insist on collateral security/third party 
guarantee, as applicable to loans 
exceeding Rs. 25,000/-. Subsequently, on 
review, the rate of interest for loans even 
upto As. 35,000/- sanctioned for industrial 
ventures under the scheme were reduced to 
10% in specified backward areas and 12% 
in other areas. The requirements of 
margin, collateral security/third party 
guarantee for loans upto As. 25,000/- has 
also been dispensed-with. 

Ministerial Committee for Revision of 
SC/ST List 

2463. SHAI S. G. GHOLAP: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government have 
appointed a Ministerial Committee for 
revision of list of Scheduled Castes and 
Scheduled Tribes; 

(b) whether the Committee have 
submitted its report: 

(c) whether 'Dhobi' community in most 
of the States is recognised as Scheduled 
Castes; 
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(d) whether union Government also 
propose to include 'Dhobi' community in 
Scheduled caste list; and 

(e) how many communities are under 
consideration for inclusion in Scheduled 
Caste and Scheduled Tribe list? 

THE~ DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRID-
HAR GOMANGO): (a) Yes, Sir. 

(b) No, Sir. 

(c) Dhabi community has been 
recognised as Scheduled Castes in 
following States/Union Territories:-

1. Assam (Dhupi, Dhobi) 

2. Bihar 

3. Himachal Pradesh (Chhimba, 
Dhobi) 

4. Kerala (Vannan) 

5. Madhya Pradesh Chhimin 
Bhopal. Raisen and Sehore 
districts. 

6. Manipur (Dhupi, Dhobi) 

7. Meghalaya (Dhupi, Dhobi) 

8. Orissa (Dhoba, Dhobi) 

9. Rajasthan 

10. Tamil Nadu in Kanya Kumari 
district and Shenkottah tatuk 
of Tirunelvelj district (Van nan ) 

11. Tripura (Dhoba) 

12. Uttar Pradesh 

13. West Bengal (Dhoba, Dhobi) 

14. Arunachal Pradesh (Dhupi or 
'Dhobi) 

15. Mizoram (Ohupi or Dhobi) 

Union Territory 

1. Delhi. 

(d) The proposal to include Dhobi 
community in the list of Scheduled castes 
in the States where it has not been done, is 
being considered along with similar other 
proposals in the context of the proposed 
comprehensive revision of the lists of 
Scheduled Castes and Scheduled Tribes. 

Further, amendment in the existing lists 
of Scheduled Castes and Scheduled 
Tribes can be done only through an Act 01 
Parliament in view of Articles 341 (2) and 
342 (2) of the Constitution. 

(e) The information cannot be disclosed 
in public interest. 

Next ASLV Launch 

2464. SHRI VAKKOM PURUSHOTHA-
MAN: Will the PRIME MINISTER be 
pleased to state' 

(a) when the next Augmented Satellite 
Launch Vehicle (AS LV) is expected to be 
launched; 

(b) whether the recoveraDle Satellite 
Launch Vehicles are being produced in the 
country; and 

(c) if so, when are they expected to be 
ready? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
sr ATE IN THE: DEPARTMENTS OF 
OCEAN DEVELOPMENJ, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K .. R. NARAYANAN): (8) The 
launch of the next Augmented Satellite 
launch Vehicle (AS LV) is expected in the 
early part of 1988. 

(b) No, Sir. 

(c) Does not arise. 
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{Translation ] 

Wottd &Ink Loan to Developing CountrIes 

2416 5. SHRI KALI PRASAD PANDEY: 
Win the Minister of FINANCE be pleased to 
state: 

(8) whether the World Bank haS 
advanced a record loan of 17.7 billion US 
dollars during the financial year ending on 
30th June, 1987j 

(b) if so. India's share in that amount and 
the scheme-wise expenditure to be 
incurred from this loan, with the detailed 
account thereof; and 

(c) whether Government propose to 
spend some amount out of this loan on new 
projects in Bihar or whether this money 
will be spent on any other major project 
already in hand and the details thereof? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K 
GADHVI): (a) The World Bank group has 
approved loans and credits to developing 
countries during the Bank'S fiscal year 
1987 ending 30th June 1987 totalling US $ 
17.6 billion. This comprised $ 14.2 billion 
IBRD loans and $ 3.4 biUjon IDA credits. 

(b) During this period the Bank group's 
commitments to India totalled US $ 2804 
million comprising US S ?128 million IBRD 
loans and US $ 676 million IDA credits. A 
statement showing the list of projects 
against which loans/credits have been 
approved is given below. 

(c) Of this amount, US $ 68 million has 
been committed for Bihar Public 
Tubewells, a new project to be 
implemented by the Government of Bihar. 
The project is intended for rehabilitating 
and modernising the existing tubewells 
and constructing new public tubewells for 
increasing agriculture production in Bihar. 

STATEMENT 
List of Projects approved by the World Bank for Joan/credit In FY 87 

SI. Name of the Project Amount of Loan/Credit 
No. In US $ Million 

IBRD IDA 

4000 14500 
68.00 

1. Bombay Water Supply and Sewerage-III 
2. Bihar Tubewells 
3. National Agricultural Extension 85.00 

4. Gujarat Rural Roads 119.6 

5. Oil India Petroleum 14000 

6. Gevra and Sonepur Bazari Thermal Coal 34000 
7. U.P. Urban Develooment 2000 130.00 
8. IX TelecommuniCltlon 345.00 
9. National Water Management 114.00 

10. Kamataka Power 33000 

11. Madras Metro 5300 15.00 

12. National Capital Region 48500 

13. Talcher Thermal 375.00 

Total 2128.0 676.6 
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(Engli,h] 

Indepelldent 8ecurtty Force for BankI 

2466. SHRI SHANTARAM NAIK: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have any 
proposal to create an independent security 
force for the banks in the country; 

(b) if so, the details thereof; 

(c) whether it is a fact that banks have 
refused' to contribute any percentage 
towards the expenses involved; 

(d) whether it is a fact that banks 
ronsider their security as the responsibility 
of the State machinery alone; and 

(e) whether it is a fact that at present the 
State Governments charge the banks 
heavily for providing armed security 
guard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The question regarding setting up of an 
independent security force for Banks such 
as National Bank Security Force, was 
considered by the Varadan Committee set 
up by the Ministry of Home Affairs on the 
lines of the CISF. After close consideration 
of the matter, the Varadan Committee 
came to the conclusion that it would not be 
feasible to set up a National Bank Security 
Force on the lines of the CISF. The views of 
the Varadan Committee were accepted by 
the High Power Committee which was set 
up under the Chairmanship of the then 
Finance Secretary to consider 
strengthening of internal security 
arrangements in the Banks. The High 
Power Committee which was set up by RBI 
to take a comprehensive view of all aspects 
of Bank security systems, also came to 
the conclusion that setting up of a National 
Bank Security Force will not be 
practicable. 

(c) In view of position stilted in reply to 

parts (a) and (b) above, me question does 
not arise. 

(d) Banks have been taking measures to 
improve their security arrangements 
within the branches. However, State 
Governments, which are primarily 
responsible for maintaining law and order 
and keeping crime under control, are also 
expected to take steps whereby greater 
attention could be given to crime in 
relation to Bank offices, investigation of 
cases and deterrent action against the 
miscreants. 

(e) The charges for providing armed 
guards differ from State to State, details of 
which are not readily available. 

Expeditious Payment of Retirement 
Beneflls 

2467. SHRI SOMNATH RA TH: Will the 
PRIME MlfNlSTER be pleased to state: 

(a) whether Government propose to pay 
a part of the pension and gratuity to the 
retiring employees before their retitement; 

(b) if so, the details thereof; 

(c) the number of complaints received in 
the Ministry of Personnel and Pensions in 
the last one year regarding delays and 
non-payment of gratuity and pension; and 

(d) action taken on the complalrits and 
the results achieved? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
SIREN SINGH ENGTI): (a) No, Sir. 

(b) Does not arise. 

(c) During the year ending June 30, 
1987, 34899 communications from 
individual pensioners, pensioners' 
associations and Government 
departments were received on various 
issues relating to pensionary benefits. 
These broadly related to policy issues 
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affecting a group of pensioners, 
procedural difficulties, individual 
grievances relating to delay in 
payment/determination of pension, 
gratuity. family pension and provident 
fund dues, and grievances of pensioners of 
State Government/Public Sector Under-
takings. 

(d) Representations involving policy 
issues are examined and replied to by the 
Department of Pension and Pensioners' 
Welfare. Representations relating to 
individual grievances are sent to the 
respective pension administering 
Ministries/ Departments/State Govern-
ments for necessary action. Out of the 34, 
899 references received during the year 
ending June 30, 1987. 33.354 references 
were disposed of. 

SettIng up of Holding Company to Invest 
In Select Industries 

2468. SHRI BALASAHEB VIKHE PATIL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Department of 
Electronics proposes to set up a holding 
company to invest in select industri.es for 
the manufacture of critical electronic 
items; and 

(b} ii so, the detaUs thereof'1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN' DEVELOPMENT, ATOMIC 
ENERGY, ~LECTRONICS AND. SPACE 
(SHRI K.R. NARAYANAN): (a) Yes, Sir. 

(b) The- proposals is being formulated. 

Monitoring of Working of Units by 
Financial Instituions 

2470. DR. V. VENKA TESH: Will the 
Minister of FINANCE be pleased to state: . 

(a) whether directions have been issued 

to financial institutions to monitor the 
working of private sector units in which 
,they have large investments; 

(b) if so, the details of the instructions 
given to the financial institutions; 

(c) the response from these institutions; 
and 

(d) the remedial action proposed to be 
taken regarding the units which are on the 
verge of non-viabiUty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). The 
financial institutions, undertake regular 
monitoring of their assisted units in order 
to ensure that the assistance sanctioned to 
these units is properly utilised and the 
assisted units run on sound financial lines. 
With a view to safeguarding the interest· 
of the financial institutions as also to 
subserve the interest of sound public 
policy, the Government have laid down 
certain guidelines regarding appointment 
of nominee directors of the financial 
institutions in case of those assisted 
concerns in which institutions have 
subsBttiat stake or which are going 
to run into problems. The financial 
institutions are expected to follow these 
guidelines. As regards remedial action 
against sick units, insti~u\ions evolve 
suitable rehabilitation packages in case of 
those sick units which &r~ considered 
potentially viable. For units found to be 
non-viable, the institutions may have no 
other option but to recall their advances 
and enforce their securities by taking legal 
action. 

Ecology Clearance for World Bank 
Assistance 

2471. SHRI BRAJA MOHAN 
MOHANTY: Win the Minister of FlNANCE 
be pleased to state: 

(a) whether one more condition has 
been added to the World Bank financial 
assistance, namely, the ecology clearance; 
and 
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(b) if so, the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE. 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (8) and (b). No specific 
cond~ion relating to ecology clearance 
has been added by the World Bank. 
Ecological issues and their satisfactory 
resolution have been the subject of 
discussions between Government of Jndia 
and the World Bank in relation to specific 
project investments, and not as a gereral 
condition of assistance. 

Se/ST A.A. Os In LlC 

2473. SHRI RAM BHAGAT PASWAN: 
Nil I)eM~ of FINANCE be pleased to 
state: 

(a) whether it is a fact that there is less 
than one per cent strength of Scheduled 
CasteslScheduled Tribes employees in 
the cadre of AAO Class I posts in the Life 
Insurance Corporation of India; and 

(b) if so, the steps being taken by L1C to 
secure greater representation of SC/ST 
candidateS in Class I cadre? 

THE;MtNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRr 
JANARDHANA POOt/~~Y) : (a) NQ. Si~. ~t 
~ the stMngth of SC/ST Employees m 
the cadre of AAO (Class I Posts) in the Life 
Insurance Corporation of India is 6.81~. 

(b) The Corporation has been taking 
. vJOc)rous steps to see that ~re is ~uate 
repre&entatioA of SCIST candidates in 
class I Cadre. Besides the prescribed 
reservations. various concessions/relaxa-
tions are allowed. at the time of direct 
"ruitmentlpromotion to the candidates 
belonging to SC/ST with regard to (1) 
Minimum educational qualification (2) 
Maximum age (3) No application fee (4) 

. Setection by relaxed Standards. In 
addition. pre-promotional coaching 
classes exclusively for the Se/ST 
employees are conducted during ;office 
hours. 

As a result of the steps being taken by 
the Corporation, representation of SCIST 
candidates in the lowest rung of Class I 
posts has arisen from 1.51% in 1981-82 to 
6.81% in 1986-87. 

[Translation] 

Loans to Scheduled CIstes and 
Scheduled Tribes In Madhya Pradesh 

2474. SHRI KAMMODI LAL JATAV: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the amount of money distributed 
among educated unemployed persons 
belonging to Scheduled Castes and 
Scheduled Tribes in Madhya Pradesh 
during 1985 and 1986; and 

(b) the total number of Scheduled 
Castes and Scheduled Tribes separately, 
in Madhya Pradesh and number of 
persons out of them benefited from this 
amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Presumably, the Hon'ble Member is 
referring to the loans sanctioned under the 
Scheme for providing Self-Employment to 
the Educated Unemployed YDuth 
(~EEUY). Th~ Reserve Bank of India ~ave 
reported that neither the figures relattng to 
total number of Scheduled Castes and 
Scheduled Tribes persons in Madhya 
Pradesh nor the number of persons in 
each category assisted under the scheme 
Guring 1985 and 1986 are available. A re-
servation of 300/0 of the cases has been 
fixed for Scheduled Castes and Scheduled 
Tribes beneficiaries under the sc;~me 
from the year 1985.87 anrt 1060Schedufed 

. Castes/Scheduled Tribes applicants were 
sanctioned loan ",nder this Scheme in 
Madhya Pradesh during 1986-87. 

(Eng/ish] 

Regional Groups on Forestry 

2475. SHRI SRIBALLAV PANIGRAHI' 
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Will the Mir.ister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) whether regional groups on forestry 
have been constituted; 

(b) if so, the number of such groups and 
their terms of references; and 

(c) the progress made by the regional 
groups in the matter of conservation of 
forests? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) Six such groups have ~en 
constituted. The terms of reference of the 
Regional Advisory Groups are as given 
below:-

The Groups will monitor and report to 
the Government of India on the following 
issues: 

(i) Status of forests, particularly 
conservation of forests in the 
'region. 

(ii) Causes related to major 
disforestation etc. affecting 
forests of the area. 

(iii) Problems of the tribal/forest 
population in the area. 

(iv) Effect and Impact of wood use, 
particularly, industries on the 
forests of the area and the steps 
necessary to control the same 

(v) Problems relating to fuel wood 
and fodder. 

(iv) Any other matter which would 
a.c;sist in the preservation and 
conservation of the forest wealth 
of the area. 

(c) The Groups have met to consider the 
views of Members and representatives of 
State Governments. The Reports are being 

finalised. for consideration of 
Government. 

Guidelines to Aehabilitate Displaced 
TrlbIIIa 

2476. SHRt JAGANNATH PATNAIK: 
SHRt S.M. GURADDI: 
SHRt G.S. BASAVARAJU: 
SHRIMATI BASAVARAJES-

WARI: 

Will the Minister of WELFARE be pleased 
to state: 

(a) whether Union Government have 
issued guidelines to the States to ensure 
prompt rehabilitation of tribals uprooted 
due to implementation of developmental 
projects in different parts of the country: 

(b) if so, the States to which these 
guidelines have been issued; and 

(c) to what extent various State 
Governments have taken any action to 
rehabilitate these tribals? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GTRrDHAR GOMANGO): (a) to (c). 
GuideUnes have been issued by Bureau of 
Public Enterprises in February, 86 on Land 
Acquisition and Rehabilitation aspects 
involved in Major Projects which apply to 
tribals also. These guidetines apply to 
Central Government projects These have 
been sent to the States with a request that 
they may also consider issuing similar 
guidelines for their projects. Ministry of 
Welfare has also written to the state 
governments that rehabilitation schemes 
for projects which involve displacement of 
tribals may hereafter be' formulated 
keeping these guidelines' in view. They 
have been a~vised ~o constitute 
rehabilitation cells for their projects to 
monitor the implementation of the 
rehabUitation schemes. 

State Government of Orissa has already 
issued instructions to its departments for 
constitution of rehabilitation cells for their 
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projects on the lines suggested in the 
guidelines of Bureau of Public Enterprises. 
State Governments of Himachal Pradesh, 
Tripura and Union Territory of Andaman 
and Nicobar Islands have accepted the 
guidelines issued and have assured that 
these woufd be implemented for the 
projects undertaken in their State/UT. 
Repdrts from other states are yet awaited. 

Internal Debt 

2477. SHRI MURLI DEORA: Will the 
Minister of FINANCE be pleased to state: 

(a) the internal debt figure and how it 
stands against the country's total revenue; 
and 

(b) whether a large percentage of the 
Government's revenue goes out by way of 
interest charges; if so, wnether Government 
propose to reduce bank rates? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 

I GADHVI): (a) and (b). In 1986-87 (BE) the 
total revenue of the Central, State and 
Union Territory Governments was esti-
mated at Rs. 55178 crores, net receipts 
from internal debt at Rs. 11180 crores and 
interest payments at Rs. 10091 crores 
'(which is 18.3% of the total estimated 
revenue). 

There is no proposal under considera-
tion to reduce the bank rates. 

Endangered Species 

2478. SHRI SHANTARAM POTDUKHE: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the names of the wild life and bird 
species that are on the verge of extinction; 
and 

(b) steps taken to conserve these 
endangered species? 

THE MINISTER OF STA~E IN THE 

MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRt Z.R. ANSARI): (a) 146 
species of animals - 81 of mammals, 47 of 
birds, 15 of reptiles and 3 of amphibians 
are considered endangered and 
threatened. It is estimated that about 1500 
plant species in the country are 
endangered of which 235 have been 
;nventorised Details are given in pubUca-
tions of the Zoological Survey of India and 
Botanical Survey of India, viz., ·'Threa-
tened Animals of India' and 'Red Data 
Book of Indian Plants', copies of which are 
available in the Parliament Library. 

(b) Steps taken include: 

Regulation of trade and 
commerce in endangered 
species of flora and fauna under 
the Convention on International 
Trade in Endangered Species of 
Wild Fauna and Flora (CITES). 

Enforcement of the Wild life 
(Protection) Act, 1972 unqer 
which strict penalties have been 
laid down for infringement. 

60 National Parks and 266 Wild 
Life Sanctuaries have been set up 
for protection of threatened 
species of plants and animals and 
their diverse habitats. 

13 sites have been identified for 
designation as "Biosphere 
Reserves" in which a wide 
spectrum of living resources 
would be conserved iff their 
natural state. Of these, Nilgiri 
Biosphere Reserve has already 
been constituted. 

National Bureau of Plant Genetic 
Resources is paying attention to 
conservation of wild relatives of 
important crop plants. 
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World Enviomment Day 

2479. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

<a) whether the 'World Environment Day' 
was observed on June 6, 1987; 

(b) if so, whether any special 
programmes were launched on the 
occasion to create an awareness among 
people on environment protection; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
,...STRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
World Environment Day was observed on 
Ju{te 5, 1987. 

(b) and (c). A statement is given below. 

1. 

2. 

3. 

4. 

5. 

STATEMENT 

The Society of Nature Photo· 
graphers held the Annual Photo 
Exhibition of habitats in deciduous 
and sal forests, alpine zones and 
wetlands at Delhi University. 

o,Ibi University botaDicat SOoi8ty 
organised a seminar on 'Research 
on educational priorities for 
environment management in India' 
at the Department of Botany, Delhi 
Oniversity. 

The tns.tltution of engineers 
organised a seminar in Delhi. 

The Indian Federation of UN 
Associations organised a seminar 
in Delhi. 

A seminar on the 'Problems of 
Environment tn Delhi' was 
organised under the auspices of the 
Indian National Science Academy 
in collaboration with Oepartment of 
Environment of Delhi Adminis-
tration. 

8. 

7. 

8. 

9. 

The Bal Bhawan organised a series 
of events throughout the day for the 
Members of the Harit Vahini-the 
'Green Brigade' - children who had 
dedicated themselves to the cause 
of greening. 

The World Conference for 
Environment announced Environ-
ment Awards for journalists and 
others for significant contribution 
increating environmental 
awareness. 

The Bharat Petroleum Corporation 
announced on June 4, 1984 that the 
month of June would be treated as a 
'tree planting month' in Bombay. 
Every employee of the Company 
will plant a tree around its refineries 
during this month. 

In Baroda, a 'living museum' of 
more than a lakh of trees raised by 
the Indian Petrochemical 
Corporation ltd. (IPCl) was 
dedicated to the nation on the eve of 
WlJrld Environment Day. 70 
endangered species of trees had 
been grown on 32 hectares of the 
total 75 hectares of land used for the 
museum. 

10. A seminar on 'Air Polloution and 
Vehicular Pollution' was organised 
by the Bihar State Environment 
Pollution Control Board. 

11. In Agartala, the SCience, 
Technology and Environment 
Department of Tripura organised a 
function on the World Environment 
Day where five cash prizes were 
awarded to individuals who had 
contributed significantly towards 
keeping the environment pollution 
free. 

12. A group of people under the ~outh 
for Environment Action', a 
voluntary group, undertOD~ a 
140km walk from the city of Madras 
to Chingleput and back to spread 
the message of environmental 
protectional and improvement. The 
walk started on the 4th June and 
ended at Madras on 7th June, 1987. 
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13. The Chandigarh chpater of the 
Institute of Town Planners 
organised a seminar on 'Environ-
ment and Shelter for the poor' at 
Chandigarh on 5th June, 1987 in 
which prominent town planners, 
engineers, architects, social 
sci~ntists and administrators etc. 
participated. 

National Wasteland Development Board 

2480. SHRI M. RAGHUMA REDDY: 
SHRI MANIK REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether National Wasteland 
Development Board has been facing 
difficulties in the implementation of its 
schemes; 

(b) which of the schemes for reclaiming 
forest 'and have not been approved by the 
Ministry so far; and 

(c) the action proposed to be taken in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) No, 
Sir. 

(b) No scheme for this purpose is 
pending in the Ministry. 

(c) Does not arise. 

ServIce pertod Umlt for VoIunW'y 
ReUrement 

2481. SHRI RAJ KUMAR RAI: Will the 
PRIME MINISTER be pleased to state: 

(,) whether Government have made any 
amendment in regard to the service 'period 

limit for the employees retiring voluntarily; 
and 

(b) if so, the number of years after which 
a Central Government employee can 
retire voluntarily and other details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) No, Sir. 

(b) Does not arise. 

rOBr Loans 

2482. CH. RAM PARKASH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have received 
information that loans of Industrial 
Development Bank of India are not being 
properly disbursed in some States; 

(b) the State Industrial Development 
Corporations which are alleged to be not 
disbursing lOBI re-financed loans 
properly; 

(c) the steps being taken to rectify this 
matter; and 

(d) whether lOBI propose to give direct 
relief to affected entrepreneures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Government had received certain 
complaints that the Andhra Pradesh 
Industrial Development Corporation 
(API DC) had not disbursed funds properly 
during a certain period. The Industrial 
Development Bank of India (lOBI) who 
was asked to look into the matter found 
that the procedure followed by the API DC 
with regard to sanction and disbursement 
of loans was comparable to the procedure 
followed in other State Industrial 
Development Corporations (SIOCs). lOBI 
undertakps periodic performance 
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evaluation studies of the State level 
agencies like 81 Des/State Financial 
Corporations to identify areas for 
improvement of their operations. lOBI also 
keeps a watch over the affairs of these 
State level agencies through their nominee 
Directors on their Boards. 

On-the-Spol Disposal of Petitions 

2483. SHRI P. KOLANDAIVELU: Will the 
PRIME MINISTER be pleased to state: 

. (8) whether the Government has a 
programme of 'on-the-soot disposal of the 
petitions; 

(b) if so, the number of petitions received 
in 1987 so far and how many out of them 
have been disposed of; 

(c) whether the Government are aware 
that the public grievances are not being 
redressed immediately by various States; 
and 

(d) if so, what action has been taken by 
Union Government in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
SIREN SINGH ENGTI): (a) Government 

branches; public hearings on the fixed 
days and time. etc. 

(b) 'Information to this effect is not 
centrally available. 

(c) and (d). Redress of public 
grievances is one of the ingredients of 
Point No. 20 of Twenty Point Programme 
1986. Indications are that the States on 
their part are also making efforts to 
strengthen the atrangements for redress of 
public grievances. 

Projects of Rajasthan Pending Clearance 

2484. SHRI SHANTI DHARIWAL: Will 
the Minister of PLANNING be pleased to 
state: 

(a~ the projects about which 
Government of Rajasthan have 
approached Union Government during 
1985-86 and 1986-87 for their clearance 
and approval; 

(b) which of these projects have been 
cleared as on 30-6-198?; 

(c) which of these projects are yet to be 
cleared and reasons for delay; and 

(d) when the remaining projects will be 
cleared? 

offices having large public dealings are THE MINISTER OF ST ATE IN THE 
advised to make arrangements for on-the- MIN 1ST R Y 0 F P LA N N I N G AND 
spot redress of grievances as far as possi- MINISTER OF STATE IN THE MINISTRY 
ble. These are in the form of Grievance OF PROGRAMME IMPLEMENTATION 
booths at important Railway Stations; (SHRI SUKH RAM): (a) to (d). A Statement 
May I help you' counters in bigger bank is given below. 

STATEMENT 
Projects of Rajasthan Pending Clearance 

Projects about wh ich Government Projects 
.0 f Raj a s t han a p pro a c he dUn ion cleared upto 
Government in 1985-86 and 1986-87 30.687 

1 2 

Power: 

1. Khara Micro Hydel (1 x 125 KW) Not cleared 

Projects yet to be 
cleared and the reasons 
for delay 

3 

Financial resources are' 
yet to be tied by the ' 
State Government. 
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1 2 

2. Phulasar Micro Hydel (1 x 280 KW) 

Irrigation: 

1. Som Kamla Amba project 

2. Revised Estimates of Meja 
Modernisation and Meja Feeder 
Project 

3. Revised Estimates of Som Kagadar 
Irrigation Project 

Mining. 

3 4 

Not cleared Flr'ancfal resources are 
yet to b6 ti~c by the 
State Government. 

-do-

-do-

-do-

Comment& of the State 
Government on thE: Advi-
sor} Committee's observa-
tions awaited 

~do-

-do-

1. Rampura-Agucha Mine and 
Chanderiya Smelter 

First Stage 
clearance 
already given 

Water Supply and Samtation : 

1. Bisalpur Dam Water Supply 
Scheme 

Re •• rch on SUper Condudon 

2485. SHRf G. S. BASAVARAJU: 
SHRI H. N. NANJE GOWDA: 

Will the PRIME MINISTER be pleased to 
state: 

(8) whether four leading scientific 
institutions in India have stated that they 
are at par with international research on 
super conductors; 

(b) if so, details of the research made in 
this field; and 

(c) what action has been taken to 
establish a strong base for research in 
super conductors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 

Not cleared Modified Scheme resub-
mitted by the State Go-
vernment only on 29.7.87; 
technical approval is under 
process 

TECHNOLOGY AND MI'NISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) Yes, Sir. 

(b) In the leading research institutes in 
India, superconductivity phenomenon has 
been observed In rare earth ceramic oxides 
at high critical temperatures upto 106 
Degree Kelvin. Standardised procedures 
have been developed forthe preparation of 
superconducting samples in batches of 
few tens of grams and also for their 
characterisation. Wires of Niobiumtita-
ntum superconducting material have also 
been drawn on an experimental scale. 

(c) The Government has set up an Apex 
Body and a Programme Management 
Board to promote and coordinate 
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enhanced R&D and application efforts in 
the area of superconductivity. 

lAS 0ffIc:en of Rajasthan cadre on 
DeputatIon to DeIhl 

2486. SHRI V. SREENIVASA PRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a large number of lAS 
officers of the Rajasthan cadre are on 
deputation to Delhi Administration and 
Central Government offices in the capital; 

(b) if so, the details of such lAS officers 
who are on deputation to Delhi 
Administration and Central Government 
offices and since when; and 

(c) whether it 1S a fact that some of them 
are on deputation since the last one 
decade and if so, by when they will be sent 
back to their parent State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) There are 30 lAS 
Officers belonging to Rajasthan Cadre on 
deputation to Delhi Administration and th~ 
Central Government Offices ,in the capital. 

(b) A statement indicating the desired 
information is given below. 

(c) No, Sir. 

STATEMENT 

lAS officers belonging to Rajasthan Cadre who are on deputation to Delhi Administration and the 
Central Government offices In the Capital 

51. Name Year of Date of 
No. allotment deputation 

2 3 4 

1- Officers on Inter-Cadre Diputation to 
Delhi Administration 

1. (5mt.) Sangita 
Gairo1a 1977 08.10.1986 

2. Shri B.K. Malhotra ~977 04.08.1986 

11- Officers on Deputation to Central 
Government Offices In the Capital 

SIShr; 

3. M.M. Kohli 1952 24.09.1982 

4. V.C. Pande 1955 12.04.1982 

5. Naresh Chandra 1956 25.02.1987 

6. Anif Sordia 1957 13.09.1984 

7. D.N. Prasad 1957 25.07.1984 

8. S.P. Vishnoi 1957 13.07.1983 

9. B.N. Dhoundiyal 1957 18.07.1985 
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, 
1 2 

• 10. Smt. Otima Bordia 

11. R.L. Misra 

12. L.N. Gupta 

13. A. V. Ganesan 
~ 

14. V.S. Verma 

15. Satish Kumar 

16. B.K. Zutshi 

17. K.K. Bhatnagar 

18. Anil Kumar 

19. V.N. Bahadur 

20. Inderjit Khanna 

21. Smt. K. Bhatnagar 

22. A.K. Saxena 

23. Dr. N.R. Bhasin 

24. Miss. A. K. Ahuja 

25. G.N. Haldea 

26. Abhimanyu Singh 

27. Smt. R.R. Haldea 

28. Salahudcm Arlmad 

29 Smt Sukhdeep Brar 

30 MISS Nillma Jauhari 

RaJ'" Prtce. of Ellenllal Commodities 

2487. SHRI C. JANGA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(8) the retail prices of consumer 
essential commodities in each of the 
last three years and the current year as on 
January 1, 1987; 

3 4 

1957 23.04.1984 

1958 17.05.1985 

1'958 06.07.1982 

1959 20.10.1986 

1960 05.12.1983 

1961 07.06.1983 

1961 17.10:1986 

1962 13.04.1987 

1965 22.04.1985 

1965 02.06.1986 

1966 02.051984 

1967 01.05.1986 

1969 01.06.1987 

1969 10.05.1984 

1972 04.10.1982 . 
1973 31.07.1985 

1974 31.07.1987 

1974 31.07.1985 

1975 10.07.1086 

1979 10.03.1986 

1979 10.04.1985 

(b) their comparative prices in each 
month of the current year 1987 in contrast 
to their level in the preceding year; and 

(c) the teed back of the impact of the rise 
in prices, if any, on persons living below 
the poverty line and also on middle income 
groups having a fixed salary and living in 
'A' category cities? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). The required 
information is given in the Statements I 
and II below. 

(c) Impact of price rise on different 
SO'Cio-economic groups can be assessed 
by movements in consumer Price Indices 
i.e. the All India Consumer Price Index for 
Industrial Workers (Base: 1960-100), the 

All India Consumer Price Index for Urban 
Non-Manual E91p1oyees (Base: 196(). 
100) and the All India Consumer Price 
Index for Agricultural Labourers (Base: 
1960;61-100). There is no separate 
Consumer Price Index for persons living 
below the poverty line. 

Movements in the above mentioned 
three Indices from January'84 are given in 
the Statement III below. 

STATEMENT I 

Retail Prices of Selected Items In Deihl It For Week ending (Price In Rs.) 

Commodity Unit 2-1-87 3-1-86 4-1-85 6-1-84 

1 2 3 4 5 6 

Rice Kg 450 400 350 400 

Wheat 230 225 200 2.25 

Jowar 230 NA N.A 2.00 

Bajra 240 225 1.50 160 

Gram 525 700 625 450 

Arhar 750 600 675 800 

Moong 700 7.00 760 6.25 

Masoor 725 675 650 650 

Urad 800 820 860 7.00 

Potatoes 300 200 100 1.50 

Onions 350 2.50 1 50 2.00 

Milk Litre 500 5.00 450 400 

Fish Kg 26.00 1800 18.00 18.00 

Meat 2800 2600 22.00 21.00 

Chillies 18.00 24.00 28.00 15.00 

Tea 3400 36.00 34.00 34.00 

Soft Coke 40 Kg 27.37 2680 23.70 N.A. 

Kerosene Litre 2.25 2.11 1.92 1.89 
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1 2 3 4 5 6 

Atta Kg 2.60 2.90 2.50 2.40 

Sugar N.Q 650 5.70 5.40 

Gur 4.00 5.00 3.00 3.00 

Vanaspati 23.00 18.52 16.35 14.20 

Groundnut Oil 25.00 20.00 2200 20.00 

Mustard Oil 20.00 14.00 15.00 21.00 

Coconut Oil 37.00 29.00 44.00 34.00 

Gingelly Oil 26.00 21.00 21.00 20.00 

Salt 1 75 0.60 0.60 0.50 

Matches Box 0.30 0.25 0.25 0.25 

Washing soap Bar(Nlrol) 9.50 9.50 11.50 8.50 

long cloth Piece 15.65 14.25 4.25 14.00 

Dhoti N.O. 77.70 76.55 58.80 

Saree 57.40 57.40 56.70 58.80 

. Prices as on fIrst week of January 
Source:- Department of Civif Supplies. 
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STATMENT III 

Movement in All India Consumer Price Index Numbers 

Year Month Consumer Consumer Consumer 
Price Index Price Index Price Index 
for Industrial for Urban for Agricul-
Workers (Base Non-Manual tural Labourers 
1960;;100) 

1984 January 563 

1985 January 588 

1986 January 629 

1987 January 688 

February 686 

March 686 

April 691 

May 703 

June 715 

External Debt 

2488 SHRI JITENDRA PRASADA: 
SHRI 8 N. REDDY: 

Will the Minister of FINANCE be pleased 
to state 

(a) the present position of total external 
debt of India till now; 

(b) name of the countries and financial 
institutions from which loans have been 
obtained; and 

(c) whether the amount of debt taken 
has doubled due to the devaluation of the 
Rupee in relation to the pound and Dollar? 

Employees (Base (Base· 
1960=100) 1960-61:..:.100) 

504 523 

538 523 

577 553 

625 573 

624 573 

625 573 

630 572 

638 579 

588 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI)· (a) and (b) Information is given 
in the statement below. 

(c) The entire external debt is not 
designated in US Dollars and Pound 
Sterling but in a mix of currencies. While 
the debt burden expressed in rupees 
would change from time to time as a result 
of changes in the exchange rate of the 
rupee vis-a-vis other currencies. the debt 
denominated in the respective foreign 
currencies is not affected by such chang. 
in the exchange rates. 
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STATEMENT 

External Debt Outstanding Liability as ~n 31.3.1987 (on Govt. Account) 
(Rs in Crores) 

(DC in Million) 

Name of the Country Balance out- Rupees in 
standing as Crores 

on 31.3.1987 
(DC) 

1 • 2 3 4 

1. Austria (A.Sch) 570.552 57.63 

2. Belgium (B.Fr.) 3864.191 132.54 

3. Canada (C.$) 706.392 697.21 

4. Denmark (O.Or) 834.042 157.63 

5. France (Fr. Fr) 5136.709 1094.12 

6. F.R.G. (O.M) 4320.939 3063.55 

7. Italy (US $) 41.739 54.30 

(I.Ura) 4084.700 4.08 

8. Japan (J.Y) 328.925 2828.75 

9. Netherlands (D.G.) 1057.280 1103.57 

10. U.K. (£) 256124 530.43 

11. U.S.A. ($) 2861 978 3723.43 

12. I.B.P.O. (S) 2272.169 2956.09 

13. I.D.A. ($) 9763.129 12701.83 

14. I.F.A.D. ($) 112.280 146.08 

15. EEC (SAC) ($) 52.641 68.49 

16. Switzerland (Sw Fr.) 36.583 30.99 

17. Abu Dhabi (Diraham) 40.801 14.77 

18. I.S.O. ($) 3.912 5.09 

19. Iraq ($) 4.534 5.90 

20 Kuwait Fund (K.D) 64.224 302.94 

21. O.P.E.C ($) 92.415 120.23 

22 Saudi Fund (S.Riyal) 232.441 80.66 
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2 3 4 

23. 1l.A.E. ($) 40.001 52.04 

24. Czechoslovakia (As.) 61.169 6.10 

25. Hungary (As.) 22.926 2.29 

26. ~ Poland (As.) 1.146 0.11 

27. U.S.S.A. (Aouble) 577.691 854.52 

28. IMF Trust Fund* (SOR) 371.311 620.67 
29 Iran ($) 386.413 502.72 

Total 31918.78 

Note :- The OC (Donor Currency) figures have been converted into rupees at the exchange 
rate prevalent as on 31.3 1987. 

In addition. outstanding repurchase obligations under Extended Fund Facility of I,M.F. 
amounted to SOR 3337 50 millions (Rs 4826.02 crores) as on 31.3.1987. 

Regulation of Inter-State Sandal-Wood 
Trade 

2489. SHAI NARSING SUAVA WANSHI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether National Forestry Advisory 
Board had suggested to the Union 
Government for the enactment of a 
legislations to regulate the inter-State 
movement of sandal-wood: and 

(b) if so, the steps taken by Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) One of 
the Regional Advisory Groups has 
suggested a moratorium on the inter-State 
movement of forest produce. 

(b) After the reports of all the regional 
advisory groups are received, this as well 
as all other suggestions will be examined 
for determining the steps to be taken. 

[Trans/ation 1 
Uliisation of Allocated Money by States 

2490. SHRt K.D. SULTANPURI: Will the 

Minister of FINANCE be pleased to state: 

(a) the States which have not utilised 
fully the funds allocated by Union 
Government; and 

(a) the details thereof for the last two 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B. K. 
G1l.DHVI): (a) and (b). A statement is given 
below. 

STATEMENT 

Central assistance for State Plans is given 
In the form of block loans and grant' in 
accordance with the modified Gadgil formula 
ap.proved by the National Development 
Council. It is not tied to specific project or 
programmes. Proportionate .cut in Central 
assistance is enforced in respect of States 
which have not achieved the approved Plan 
outlay fixed during discussions between the. 
Planning Commission and the State Govt. 
Similar cut is also enforced in respect of 
States which have not achieved earmarked 
outlays under the State Plan. • 

During 1985-86 and 1986-87. cuts in 
Central assistance were made as below.-
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States 

1. Assam 

2. Gujarat 

3. Haryana 

4. Himachal Pradesh 

5. Kerata 

6. Madhya Pradesh 

7. Maharashtra 

8. Manipur 

9. Orissa 

10. Punjab 

11. Rajasthan 

12. Tripura 

13. West Bengal 

[English] 

Afforestation Programme In 0 ...... 

2491. SHRI RADHAKANTA DIGAL: Will 
the Miniter of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the schemes formulated for 
afforestation programme in Orissa State; 

(b) how many of them have been 
undertaken in tribal districts of the State; 

(c) the minimum percentage of forest to 
be maintained in each district as 
prescribed by Government; and 

{d) the details thereof? 

THE MINISTER OF STATE IN THE 

(Rs. In Crores) 

Cut in Central Assistance 

1985-86 1986-87 

0.12 

0.21 

0.14 

0.05 

0.09 

095 

0.27 

0.49 

1.50 0.09 

2.88 012 

0.46 

0.26 1.04 

415 3,71 

Total 979 6.74 

MINISTRY OF ENVIRONMENT AND. 
FORESTS (SHRI Z.R. ANSARI): (a) In 
Orissa State, the afforestation works are 
carried out under the 2O-Point Programme 
which incorporates the Centrally 
Sponsored Schemes of Forestry Sector 
and Rural Development Deptt., State Plan 
and Non-Plan Schemes including 
Externally aided Orissa Social Forestry 
Project and afforestation schemes 
implemented with institutional assistance 
by the State Forestry Corporations. 

(b) The afforestation programmes are 
also implemented in the tribal districts. 

(c) Th~ National Forest Policy lays down 
that in the country overall one third of the 
land area should be under Forests but 
district wise percentages have not been 
prescribed. 
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(d) Does not arise. 

Afforestation Programme In Slkklm 

2493. SHRIMATI D. K. BHANDARI: Will 
the Minister of ENVIRONMENT AND 
FO~ESTS be pleased to refer to the 
reply given to Un starred Question No. 
5987 on 8th April, 1987 regarding Affores-
lation Programme in Sikkim and state: 

(a) the number of seedlings planted in 
Sikkim upto 20 July, 1987 out of target of 
150 lakh seedlings fixed for 1987-88 by 
National Wastelands Development Board; 

(b) the specific mark of these seedlings 
for their identification; and 

1. 

2 

3 

4 

Name of Scheme 

Aural Fuelwood Plantation and 
Afforestation of Eco-Sensitive Non 
Himalayan areas (A E P ) 

Soil Water Tree Conservation in Himalayas 
(Operation Soil Watch) 

National Rural Employment Programme 

Aural Landless Employment Guarantee 
Programme 

Searches Conducted for Fe ... VIoIatIonI 

2494. SHRI AMAL DAnA: 
SHRI KALI PRASAD PANDEY: 

Will the Minister of FINANCE be pleased 
to refer to Unstarred Question No. 2149 on 
18 March, 1987 regarding repatriation of 
foreign exchange by Indian Nationals and 
state: 

(a) the action taken and number of 

(c) total amount released as on 20 July, 
1987 for different s9hemes to be 
implemented in Sikkim during 1987-88 
under state sector schemes and centrally 
sponsored schemes out of total proposed 
amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT· AND 
FORESTS (SHRt Z.R. ANSARI): (a) Day-
to-day record of trees planted is not 
maintained. However, 82.60 lakh trees' 
have been planted upto end of June 1987; 

" 

(b) No specific mark for identification is 
given to the planted seedlings; 

(c) Under State Sector Schemes of 
afforestation, funds are released by the 
State Government. Under the Centrally 
Sponsored Schemes, the following 
amounts have been released by the 
Central Government upto 20.7.1987 :-

Assistance released 
upto 20.7.1987 

(As in lakhs) 

Nil 

Nil 

5.00 

7.25 

prosecutions started in pursuance of 
searches conducted during 1986; and 

(b) how many searches have been 
conducted during 1987 (upto 30 June, 
1987) and the results thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRt B.K 
GADHVI) : (a) The Directorate of' 
Enforcement conducted 4186 searches 
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during 1986 and out of these, prosecution 
were Jaunched in 27 cases. 

(b) During 1987 (upto 30th June), 1697 
searches were conducted resulting in 
seizure of Indian currency of As 261. 74 
lakhs and foreign currency of Rs. 62.83 
lakhs. besides several incriminating 
documents 

Wrong Fonnulatlons of Questions In 
CIvIl Serllce (PrelIminary) Examination 

1987 

2495. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the PRIME MINISTER 
be pleased to state: . 

(a) whether representations have been 
received by UPSC stating that Political 
Science paper in Civil Service 
(Preliminary) Examinations 1987 
contained four questions with all the 
responses formulated wrongly with the 
result that those questions could not be 
attempted at all; 

(b) if so, the action taken thereon; and 

(c) the steps taken to protect the 
interests of candidates who offered 
political science as optional vis-a-vis other 
candidates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHAI P. 
CHIDAMBARAM): (8) Yes, Sir. 
Representations were received by the 
UPSC alleging that some questions in the 
Political Sciences paper of the Civil 
Services (Preliminary) Examination, 1987 
were framed in a manner that it was not 
possible to attempt those. 

(b) and (c). The matter was examined by 
UPSC thoroughly and such of the 
questions which could not have been 
attempted were omitted from the paper as 

per the normal practice of the 
Commission. ThIs ensured that the 
candidates offering Political Science as 
their optional subject were not adversely 
affected vis-a-vis t~ other candidates. 

World Bank Funds for India 

2496. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of FINANCE be 
pleased to state: 

(a) the amount given to India by the 
World Bank in 1986-87 by way of aid and 
loans; 

(b) the amount likely to be given in 1987-
88; 

(c) the norms and guidelines which are 
taken into consideration while allotting 
these funds to the various states, and 

(d) the amount. allotted to State of 
Andhra Pradesh in the years 1986-87 and 
1987-88? 

THE MINSTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K 
GADHVI) (a) and (b) During the Bank 
Fiscal year 1987, endmg 30th June 1987, 
an amount of $ 2804 million has been 
committed by the World Bank Group 
consisting of $ 2128 million IBRD loans 
and $ 676 million IDA credits. DUring the 
Bank Fiscal Year 1988, It IS expected that 
this commitment level would be around $ 
2.5 billion 

(c) and (d) World Bank Group 
assistance is committed against specific 
project investments and IS not allotted on a 
State basis The question of allocation of 
Wold Bank Group asistance to the State of 
Andhra Pradesh would not therefore arise. 

During the Bank fiscal year 1986 and 
1987, the World Bank group committed $ 
271.0 million for the Andhra Pradesh 
Irrigation-II Project. 
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[Trans/ation J 

Overdrafts Against Shares 

2497. SHRI KUNWAR RAM: Will the 
Minister of FINANCE be pleased to state: 

(a) whether public limited companies 
hav~ demanded for increase in the limit of 
overdrafts against their shares; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Reserve Bank of India have informed that 
they have not received any demand from 
public limited companies for increase in 
the limit of overdrafts against shares. 

(b) Does not arise. 

Rxation of Pay in Section Officer Grade 

2498. SHRI MAHENDRA SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the government have taken 
a decision to prtnt question papers for 
departmental examinatIon for the post of 
Senior Personal Assistant/Section Officer 
to be held by Union Public Service 
Commission in two languages; 

(b) if so, the details thereof; 

(c) whether the pay of Grade 'c' 
Stenographers and Assistants selected by 
Union Public Service Commission after 
clearing the departmental examination 
was fixed at Rs. 710 in the old scale of 6~ 
1040/1200 and at present their pay is fixed 
at Rs. 2000 in the revised scale of Rs. 
2000-3500; 

(d) whether Government propose to fix 
their pay at Rs. 2120/- in the revised scale; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) and (b). Yes, Sir. It 
has been decided that where the rules of 
the Depatmental Examination for the post 
of Senior Personal Assistants/Seetion 
Officers allow the candidates to answer the 
papers in Hindi or English, the question 
papers will be printed bilingually, Le. in 
Hindi and English both. 

(c) Yes, Sir. 

(d) No, Sir. 

(e) Does not arise. 

(f) The Fourth Pay Commission has not 
made any specific recommendation for 
granting a minimum initial pay of Rs. 
2120/- in the revised scale of pay of Rs. 
2~3500 on promotion to the SO's Grade 
of CSS and Grade 'B' of CSSS. The 
recommendations of the Pay Commission 
have been accepted by the Government 
without any modification. The pay of the 
officers of Assistants Grade on their 
promotion to SO's Grade and officers of 
Grade 'c' to Grade 'B' of CSSS will be fixed 
in the revised scale of pay of Rs. 2000-3500 
as per the normal rules of fixation of pay. 

[English] 

Environmental Clearance 

2499. SHRI D. B. PATIL: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the number of applications received 
by the Union Government fro.m the State 
Governments for environmental 
clearance during the last one year; 

(b) the number of applications pending 
clearance with his Ministry for more than 
one year; 

(c) the reasons thereof; 
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(d) the number of applications cleared 
and rejected; and 

(e) the reasons for rejection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 38 
applicattons have been received from the 
various State Governments for 
environmental clearance during the last 
one year. 

(b) and (c). 56 applications are pending 
environmental clearance for more than 
one year due to non-submission of 
requisite environmental data by the State 
Governments. 

(d) 347 applications have been cleared 
while 192 applications have been rejected 
since the Environmental Impact 
Assessment was initiated by the 
Department of Environment in 1978. 

(e) Tht1 major reasons for rejection of 
these applications had been: 

non-submission of requisite 
environmental data; 

non-submission of requisite 
environmental action plans; 

environmental incompatibility; 
and 

likely adverse impact on 
environment. 

SetIng up of TIIk FcnI' 

2501. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to refer to the reply given to 
Unstarred Question No. 924 on 14 July, 
1982 regarding setting up of task force for 
protection of environment and state 
whether the Task Force for protection of 
environment has been set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): Yes, Sir. 
Two Eco-task forces have been set up, one 
in Uttar Pradesh and the other in 
Rajasthan, since December, 1982 and 
July, 1983 respectively. 

SocIal Forestry Scheme 

2502. DR. SUDHIR ROY: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state' 

(a) whether alarming rate of deforestation 
throughout the country has been checked 
to some extent during the last three years; 
and 

(b) how much additional land has been 
brought under SOCial forestry during the 
last three years, State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) (a) Yes, 
Sir. 

(b) A statement showing Statewise area 
afforested during the last three years is 
given below. 
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STATEMENT 
Statewise Area Afforested During the Last Three Years 

Area in '000 Ha. 

State/U.T. Achievements 

1984-85 1985-86 1986-87 

2 3 4 

1. Andhra Pradesh 96.067 15780 143.71 

2. Assam 21.126 19.80 31.28 

3 Bihar 68.689 76.15 135.55 

4. Gujarat 145.17 12485 , 13.55 

5. Haryana 48.375 46.85 37.08 

6 Himachal Pradesh 25.95 33.60 33.56 

7. Jammu and Kashmir 14.485 23.35 28.53 

8 Karnataka 115.38 127.30 115.84 

9 Kerala 38.539 58.30 75.96 

10. Madhya Pradesh 172.81 175.05 196.00 

11. Maharashtra 96.95 108.25 119.09 

12. Manipur '5.32 6.25 7.44 

13. Meghalaya 5.135 6.SS 7.90 

14. Nagaland 7.79 13.45 27.18 

15 Orissa 53.4 96.50 116.34 

16. Punjab 26.5 29.50 28.38 

17. Rajasthan 41.578 47.90 67.05 

18. Sikkim 4.016 4.1 5.75 

19. Tamil Nadu 55.34 60.75 99.06 

20. Tripura 7.5 10.00 13.15 

21. Uttar Pradesh 170.21 177.40 243.25 

'22. West Bengal 50.05 55.75 70.80 

23. A & N Islands 4.45 4.75 6.12 

24. Arunachat Pradesh 6.33 5.15 6.25 
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1 

25 Chandigarh 

26 Dadra & Nagar Haveli 

27. Delhi 

28. Goa, Daman & Diu 

29. La kshadweep 

30. Mizoram 

31. Pondicherry 

Total 

Afforestation In DeIhl 

2503. SHRI KAMLA PRASAD SINGH: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) how many trees were felled down in 
Delhi during the last one year with reasons; 

(b) how many trees were planted last 
year by civil bodies like horticulture wings 
of CPWD, MCD, NDMC, DDA, 
Cantonment Board. Delhi etc. 

(c) how many saplings finally survived; 
and 

2 3 4 

0.225 0.076 0.19 

1.065 1.55 1.76 

1.335 1.25 3.15 

1.49 2.25 3.40 

00055 0.0125 0.01 

32.5 35.00 23.90 

0487 0.55 065 

1318.28 1514538 1761 87 

(d) has the target of growing one lakh 
trees in Delhi been achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
information is being collected and will be 
laid on the Table of the house. 

(b) Details are given in the Statement 
below. 

(c) The information is being collected 
and will be laid on the Table of the House. 

(d) Yes Sir. 

STATEMENT 

AfforestatIon under 20-Pomt Programme for Unton TerrItory of Oelhl-1986-87 

5 Name of Agency No of trees planted 
No 

Pubhc Works Department 6.34,000 

2 . Central Public Works Deptt 3.18.120 

3 MunIcIpal CorporatIon of Deihl 13.67.000 

4. Delhi Development Authority 13.29.590 

5. DeIhl Cantonment Board 98,598 

6. New Delhi MUniCipal Committee 91.341 

7 Deihl Water Supply and Sevage DIsposal 14.910 
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Working C8pHaI Finance 

2504. DR. B. L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether of late the shortage of 
working capital finance is much more 
acute~ than before; 

(b) whether any norms have been laid 
down for the assessment of working 
capital ~equirements; if so the details 
thereof; and 

(c) whether in view of the recent 
developments in the country like the 
mushrooming of leaSing companies, 
Government propose to change the 
working capital assessment norms? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Reserve Bank of India (RBI) has reported 
that the outstanding bank credit to the 
industrial sector. which is mostly in the 
form of working capital finance, has 
increased by As. 4304 erores during the 
financial year 1986--87. 

(b) ABI. has laid down norms for 
assessment of working capital 
requirements of industrial units. These 
norms basically pertain to minimum 
margins from the borrowers and 
maintenance of inventory and receivables 
as per parameters prescribed. 

(c) The credit delivery system 
prescribed by RBI remains under constant 
review. The RBI have recently announced 
some liberalisation in the operation of the 
credit authorisation scheme which inter 
alia provides for deviations upto 20% of the 
prescribed norms relating to inventory and 
receivables based on merits of each 
individual case. 

RevIval- of SIck Units by Financial 
Institutions 

2505. DR. B. L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the strategy of the financial 
institutions stipulating that the existing 
managements of sick companies should 
bring in at least 20 per cent of the total 
financial requirements before they start 
funding by and large failed; 

(b) whether the sick companies 
promoters are unwilling to quit or sell their 
enterprises and are not easily amenable for 
revival through normal funding 
programme or by merger with healthy 
companies; and 

. (c) if so. the powers Government 
propose to vest in the financial institutions 
to enable them to act on their own in 
preventing sickness in industry and to 
bring about order in the corporate world? 

THE MINISTER OF STATE IN THE 
MINISTAY OF FINANCE (SHAI 
JANAADHANA POOJAAY: (a) to (c). The 
Industrial Devleopment Bank of India 
(lOBI) has reported that normally the 
financial institutions insist on promoters 
bringing in at least 20% of the additional 
financial requirements for rehabilitation of 
sick units before disbursement of loan. 
However. in deserving cases promoters 
are allowed to bring in this contribution in 
a phased manner and the funding by 
institutions is also done on pro-rata basis. 
Rehabilitation packages are worked out by 
the financial institutions for viable sick 
units which may inter-alia envisage 
amalgamation or merger of the sick unit 
with another company or its sale. besides 
provision of various reliefs and 
concessions. While fo.rmulating packages 
institutions also consider about the 
adequacy of the management set up. 
Under their loan covenants, the 
institutions are usually vested with powers . 
to effect certain structural changes in the 
management. These powers aret however, 
to be exercised with the cooperation of the 
assisted concerns. Under the Sick 
Industrial Companies (Special Provisions) 
Act, 1985, the Board for Industrial and 
Financial Reconstruction (BIFR) has been 
vested with certain powers which inter .. alia 
include organising preparation of 
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schemes which may include change in, or 
take-over 'Of management of the sick 
industrial company, amalgamation of the 
sick industrial coq>any with any other 
industrial company, sale or lease of a part 
or whole of any industrial undertaking of 
the sick industrial company, etc. 

Trade end Development Report of 
UNCTAD 

2506. DR. B. L SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have seen the 
1987 Trade and Development Report 
(TOR) of the United Nations Conference 
on. Trade and Development (UNCTAD) 
according to which danger of recession 
remains strong; and 

(b) if so, whether Government propose 
to take any steps to arrest the continuing 
slide of commodity prices so that the 
national economy is able to realise its 
growth potential in the light of the 
observations made in the above Reports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B K. 
GADHVI): (a) According to the Trade and 
Development Report of UNCTAD for 1987, 
the expansion of economic activity in the 
developed market economy countries has 
slowed down over the last 18 months, 
bringing them close to the edge of 
recession. 

(b) India has given full support to the 
Integrated Programme for Commodities 
adopted at UNCTAD IV in 1976 which, 
inter-alia seeks to stabilise commodity 
prices and deal with other problems 
confronting them through international 
commodity agreements. The validity of the 
Integrated Programme was reaffirmed at 
UNCTAD VII held in Geneva from 9th July 
- 3rd August 1987. 

PIogMs I In Joint Long-Tenn Indo-US 
... rch Pf'oIect 

25D7. DR. B.L. SHAtLESH: Will the 

PRIME MINISTER be pleased to state: 

(a) the progress made in the jOint long-
term tndo-US research project aimed at 
accurate monsoon forecasting in India: 

(b) the impact of non-receipt of the 
super computer from the U.S. on this 
project; and 

(c) how is it proposed to proceed with 
this joint monsoon research project in the 
absence of the super computer being 
made availabe by the U.S? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMtC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN) (a) There is no 
Joint long-term Indo-US Research Project 
aimed at accurate monsoon forecastang in 
India. However, there are tong-term 
programmes for cooperation 

(b) and (c) Do not arise 

Proposal to Launch New Schemes by 
U.T.I. 

2508. SHAI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR' Will the 
Minister of FINANCE be pleased to state' 

(a) whether some new schemes are 
proposed to be launched by Unit Trust of 
India; 

(b) if so, the names of these schemes 
and the date from which these schemes 
are proposed to be introduced; and 

(c) the detaite of these schemes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDtTURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b) The Unit Trust of 
India propose to launch a few new 
schemes during the year 1987-88. Of 
these, only one scheme viz. Growing 
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Income Unit Scheme 1987 (III) has been 
finalised, which is to be launched from 1st 
September, 1987. 

(c) The main features of the new scheme 
referred to above are as under:-

(i) Units under the scheme will be on 
sale from 1 st September, 1987 to 
31st October, 1987; 

(ii) It is a close-ended scheme with a 
maturity period of 5 1/2 years and 
is open to individuals and eligible 
institutions; 

(iii) It provides for rate of dividend 
growing from 12.5% to 14% per 
annum. 

(iv) There are two options under the 
scheme-non-comulative and 
cumulative. Under the former, 
dividend is paid on half yearly 
basis and under the latter the 
dividend is automatically 
reinvested so as to double the 
investment at the end of 5 1/2. 
year. 

(v) At the end of the scheme, there 
will be a minimum premium of 
2%. 

[Trans/ation] 

Conference of Income Tax 
Commission ers 

2509. SHRI VILAS MUTIEMWAR: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether a Conference of Income Tax 
Commissioners was held in June, 1987; 

(b) if so, the details of the points 
discussed therein; and 

(c) the advantages of this Conference? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 

THE MINISTRY OF FINANCE (SHRf B.K. 
GADHVI): (a) Yes, Sir. 

(b) The following are the points 
discussed in the Commissioners' 
Conference:-

(i) Improving the quality of Scrutiny 
assessments; 

(ii) Identification of new modes of 
tax evasion and fraud and 
measure to combat them; 

(iii) Re-aligning administrative set-up 
with computerisation and 
proposed Direct Tax Provisions; 

(iv) Strategy for reducing litigation 
under the Direct Tax Laws; 

(v) Direct Taxes Legislation during 
the 7th Five Year Plan; and 

(vi) Maximising tax collections 
(including identification of new 
areas for raising direct taxes). 

(c) The advantage of this conference lies 
in discussing the important subjects with 
the Commissioners with a view to-

(i) evolving sound policy decisions 
on the basis of feedback received 
from the Commissioners heading 
the field formation; and 

(ii) ensuring uniformity of approach 
to problems of taxation. 

[English] 

Concessions to Handcapped 

2510. SHRI SAIFUDDINCHOWDHARY: 
Will the Minister of WELFARE be pleased to 
state: . 

(a) whether the handicapped persons 
enjoy concessions in the application fee 
for the various Government jobs as are 
available to the Scheduled Caste and 
Scheduled Tribe applicants: 
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(b) if not, the reasons therefor; and 

(c) whether Government propose to pro-
vide concessions to the handicapped 
applicants in application fee for Govern-
ment services? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIOHAR GOMANGO): (a) No, Sir. 

(b) and (c). Government has reserved 
3% vacancies in group C and 0 for the 
handicapped and in such cases no 
application fee is charged. 

Tit.,. PopuIaIion 

2511. SHRI MATILAL HANSDA: Will the 
Minister of WELFARE be pleased to state: 

(a) the State-wise number of tribal 
population in the country; and 

(b) the number out of them living below 
poverty line, State-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHAI 
GIRIDHAR GOMANGO): (a) and (b). A 
Statement is given below. 

STATEMENT 

s. State/Ut. • 
No. 

1 2 

1. Andhra Pradesh 

2. Assam** 

3. Bihar 

4. Gujarat 

5. Himachal Pradesh 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Manipur 

11. Meghalaya 

(PopulatIon in Lakhs) 

Total Scheduled No of Scheduled 
Tribe popula-
tion (1981 
Census) 

3 

Tribe liVing below 
the poverty hne 

31 76 No specific survey has 
been done State-wise to 
ascertain the number of 

1829 tribal families living below 
poverty line However the 
Working Group on the 

58 11 Development of Sche-
duled Tribes dur~ng the 
Seventh Five Year Plan 

48 49 based on certain assump-
tions has estimated that 
nearly 85 lakh tribal fami-

1 97 lies In the country would 
be required to be -eco-
nomlcallyassisted. 

1825 

261 

11987 

5772 

3.88 

1076 
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1 2 3 4 

12. Nagaland 6.51 

13. Orissa 59.15 

14. Rajasthan 41.83 

15. I,Sikkim 0.74 

16. Tamil Nadu 5.20 

17. Tripura 5.84 

18. Uttar Pradesh 2.33 

19. West Bengal 30.71 

20. A & N Islands 0.22 

22. Arunach~ Pradesh 4.41 

22. Dadra & Nagar 
Havel! 0.82 

23. Goa, Daman & Diu o 11 

24. Lakshadweep 038 

25 Mizoram 4.62 

India 534.58 

In the States/UTs of Haryana. J&K. Punjab. Chandigarh. Delhi and Pondicherry 
Scheduled Tribes have not been specified. 

Projected figure 

Credit Camps in Tripura 

2512. SHRI AJOY BISWAS: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there is any proposal to 
arrange credit camps in Tripura; and 

(b) if so, the details thereof and whether 
the Union Government have discussed the 
issue with the State Govern ment ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Banks hold credit camps at various places 

depending on the need and requirement of 
the area as part of their overall programme 
for enhancing credit flQw to weaker 
sections as per Reserve Bank of India's 
guidelines. Thus no central monitoring is 
considered feasible or necessary. 

Import of Compurters in the Country 

2513. SHRI AJOY BISWAS: Will the 
PRIME MINISTER be p~eased to state: 

(a) total number of computers both 
micro and mini imported during 1985-86 
and 1986-87; 
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(b) total amount spent for importing 
computers during those years; and 

(c) the present policy prevalent in regard 
to utilisation of computers in different 
sectors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) Total 
numbers of computers both micro and 
mini for which the clearance for import has 
been given during 1985-86 and 1986-87 are 
122 and 248 costing about As. 2021akhs 
and Rs. 370 lakhs respectively. 

(b) The total amount for which 
clearance for import of computers given 
during these years are Rs. 151 crores and 
Rs. 190 crores respectively. 

(c) The present policy of the 
Government in regard to utilisation of 
computers in different sectors is to 
encourage computerisation only in those 
areas which do not directly replace 
manpower but give more opportunities for 
re-employment of the existing employees. 
Those activities where computerisation 
considerably increases the efficiency of 
the operations which directly benefits the 
common man in terms of time, money.and 
efforts are encouraged. 

~ of Gulflbeam III executive Jets 

2514. SHRI K.P. UNNIKRISHNAN: Will 
the PRIME MINISTER be pleased to state: 

I 

(a) whether the Ministry of External 
Affairs or any other organisation 
functioning under it has bought 
Gulfstream III Executive Jets, recently;. 

(b) the price at which these were bought 
and from whom and the Selling Agent, if 
any; 

(c) the rationate behind the decision to 
acquire these Jets; and 

(d) whether that Ministry has any other 
aircraft at its disposal and the use to which 
it is put. and flying hours done during the 
last one year? 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): (a) The Government of India 
has purchased three Gulfstream III/SRA I 
aircraft. SRA I version of Gulfstream III 
provides a recce platform. 

(b) The three aircraft were purchased at 
a total price of US $ 40.93 million directly 
from the manufacturer. Mis Gulfstream 
Aerospace Corporation~ USA. There was 
no intermediary Selling Agent. 

(c) These aircrafts have not been bought 
for VVIP work but for tasks connected with 
the security of the country. 

(d) It will not be in the interest of security 
to give information regarding aircraft 
holdings and their utilisation. 

Acquisition of Aircraft for Indian Air force 

2515. SHRI V. TULSIRAM: 
SHRI RAMASHARY PRASAD 
SINGH: 
SHRI SHANT I DHARIWAL: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government of India have 
acquired three aircrafts for the Indran Air 
Force; 

(b) if so, the country from where these 
aircrafts were purchased, the cost of each 
aircraft; 

(c) their flying capacity and the extent to 
which these are superior to the aircrafts 
provided to Pakistan by U.S.A.; and 

(d) the time by which these aircrafts are 
exPected to reach India? 
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THE PRIME MINISTER (SHRI RAJIV 
GANDHI): (a) The Government of India 
has acquired three Gulfstream III/SRA I 
aircraft. 

(b) These aircraft were purchased from 
U.S.A. The cost of the three aircraft is US $ 
40.93 plillion. 

(c) Gulfstream III/SRA I aircraft has a 
maximum operating altitude of 45,000' 
and approximate range of 4000 Nautical 
Miles. The question of comparison is not 
relevant. 

(d) One aircraft reached India on 
1.6.1987. The other two aircraft are 
expected to reach India after about two 
years. 

Acquisition of Gulf Stream III Executive 
Jet Alrcrafts 

2516. SHRI SYED SAHABUDDIN: Will 
the PR1!'AE MINISTER be pleased to state: 

(a) whether the Ministry of External 
Affairs have acquired or signed a contract 
for the supply of 3 Gulf Stream III 
Executive Jet aircrafts; 

(b) if so. the capacity, cost and range of 
the alrcrafts 

(c)-the expected date of delivery, 

(d) the purpose of acquisition: 

(e) whether the aircraft have been 
evaluated by the Indian Air Force; and 

(f) whether these aircraft shall form part 
of the VIP Squadron maintained by the 
Indian Air For.ce? 

THE PRIME MINISTER (SHRI RAJIV 
GANDHI): (a) The Government of India 
has acquired three Gulfstream III/SRA I 
aircraft. 

(b) The capacity of the aircraft is 18 
passengers. The cost of the three aircraft is 

us $40.93 milliorl. The range of the aircraft 
is 4000 Nautical Miles. 

(c) One aircraft reached ~ndia 011 
1.6.1987 .. ine other two aircrafts are 
expected to reach India after about two 
years. 

(d) These aircraft have been bought for 
tasks connected with the security of the 
country. 

(e) The aircraft was selected after careful 
evaluation by experts including serving Air 
Force officers. 

(1) No, Sir. 

Opening of Regional Rural Bank 
Branches In Andhra Pradesh 

2517. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Question No. 
1281 on 4 March, 1987 about licences 
pending for opening of bank branches in 
Mahboob Nagar and Ranga Reddy 
districts in Andhra Pradesh and state: 

(a) whether the information has since 
been collected; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and when 
the information is likely to be collected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) Reserve Bank of India (RBI) has 
reported that the lists of identified centres 
for Mahboob Nagar and Ranga Reddy 
Districts of Andhra Pradesh were received 
from the State Government in September, 
1986. The number of centres forwarded by 
the State Government was 20 in the case of 
Mahboob Nagar and 42 in the case of 
Ranga Reddy Districts. RBI, after scrutiny 
of the list has allotted 15 centre in 
Mahboob Nagar District and 13 centres in 
Ranga Retldy District, 10 the commercial 
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banks and Regional Rural Banks for 
opening branches. The details of these 
centres are indicated in the statement 
below. 5 centres in Mahboob Nagar D.istrict 
and 13 centres in Ranga Reddy District 
have been allotted to the Regional Rural 
Banks. 

RBI has advised the banks that branches 
should be opened at the allotted centres 
during the current Branch Licensing 
Policy period in a phased manner. 

(c) Does not arise. 

STATEMENT 

Statement showmg names of centres allotted to Commercial Banks and Regional Rural Banks m 
Mahboob Nagar and Ranga Reddy Dlstrtcts 

Name of Centre 

Mahboob Nagar District 

1 S_iddapur 
2 Ithole 
3 Kanukurthy 

4. Husnabad 
5 Yaptla 
'6. Hanwada 

7. Lalklta 
8 Sugoor 
9 Peddamnur 

10 Gonta 

11. Junnaram 
12. Bljavaram 
13 Kalwakole 
14. Dharmavaram 
15. Karvanga 

Ranga Reddy District 

1 Sardarnagar 
2 Mujahidpur 
3. Dadapur 
4. Velchal 
5. AZlznagar 
6. Mambapur 
7. Siddalur 
8. Barwad Mothukpalli 
9 Kosmettypalli 

10 Indur 
11. Ghowdapur 
12 , Ghatsingapur 
13 Bodakonda 

Name of Bank 

State Bank of India 
-do-
-do-

State Bank of Hyderabad 
-do-
-do-

Andhra Bank 
-do-
-do-

Union Bank of India 

Sangameswara Grameena Bank 
-do-
-do-
-do-
-do-. 

Golconda Grameena Bank 
-do-
-do-
-do-
-do-
-do-
-do-
·-do-
-do-
-do-
-do-
-do-
-do-
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Loans Uncler Poverty AlIevI8IIon 
Schemes In RaJatha" 

2518. SHRI VIRCHI CHANCER JAIN: 
Will the Minister of FINANCE be pleased to 
state: 

(ahthe total amount of loans disbursed 
in Rajasthan during 1986-87 under various 
anti-poverty programmes; 

(b) the percentage of the beneficiaries 

who have been benefited; and 

(c) the target for 1987-88 and the amount 
proposed to be distributed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI· 
JANAROHANA POOJARY): (a) and (b). 
The latest available position of advances of 
public sector banks under priority sector. 
weaker sections. ORI scheme and 2O-Point 
Programme in Rajasthan is as under:-

(No. of A/Cs in lakhs) 
(Amounts in Rs. crores) 

As at the No. of A/Cs. Amount 
end of outstanding 

(i) Total priority 
sector advances 

December. 744 757.81 

(ii) Pnority sector advances 
to weaker sections. 

(iii) Tota' DRI advances 

1985 

-do-

-do--

6.16 207.94 

0.94 14.53 

(iv) Advances under 20-
Pomt Programme 

June. 1985 440 260.74 

IRDP (1986-87) 
(Rs. in Croresl 

Physical 
target 

Famrlies 
assisted 

%age of families 
assisted· to physical 
target 

Term credit 
disbursed 

, .55.900 1.64.472 105.5 Rs 34.75 

SEPUS (Self Employment Programme for Urban Poor) 

Period No. of report-
ing centres Targetted 

1986-87 159 22,117 
(Upto Feb., 1987) 

(c) Physical targets of Rajasthan for 
1987-88 under IRDP&SEPUP are as 
under:-

(r) IRDP - 1.98.162 

(ii) SEPUP-One beneficiary out of 
300 persons in the eligible centres. 

No. of beneficiaries 
Loans %age 
sanctioned 

16,100 73% 

The banks have been advised to 
disburse under the DRI scheme to the 
ext~nt of 1% of their total outstandings as 
at the end of the precedi.ng year. The 
disbursements during 1987-88 under the 
IROP, SEPUP and other anti-poverty 
programmes would depend upon the 
number of eligible persons sponsored, 
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availability of asaets. viability of the 
sdternes, credit absorptive capacity of the 
beneficiaries etc. 

IaMma for IhaIta T ... of Madhya 
PNdeIh 

2519. SHRI PARASRAM BHARDWAJ: 
\WI the Minister of WELFARE be pleased 
to state: 

(a) whether Union and State 
Governments have spent about Rs. one 
crore during the last on~ decade for the 
development of 252 primitive tribal' 
families in the remote Patal Kot, in 
Chindwara District in Madhya Pradesh; 

(b) whether more than 98 percent of 
these Bharia Tribals, still continue to live 
below the poverty line; and 

(c) if so, the details regarding the steps 
Government propose to take in this 
regard? 

THE . DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRID-
HAR GOMANGO): (a) to (c). The detailed 
information has been called for from the 
State Government of Madhya Pradesh and 
will be lai • on the Table of the House. 

fall In Produdion of Indian Sandal 
Wood 

2520. SHRt H.B. PATIL: Will the Minister 
of EN\lIRONMENT AND FORESTS be 
pleased to state: 

(a) whether 'spike' disease and 
smuggling had led to an alarming fall in 
production of Indian sandal wood, famous 
the wortd over for its exotic fragrance; 

(b) if so, whether any report has been 
sought by Union Government from the 
State Government of Kamataka or Tamil 
Nadu; 

(c) jf so, the details thereof; 

(d) Whether Indian scientists have 

conducted any ~researoh in this regard; 
and 

(e) if so, the detatls thereof? 

THE MINISTER OF ST A TE tN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRt Z.R. ANSARI): (a) Spike 
disease is one Of the common diseases of 
sandal which has resulted in large scale 
mortality of trees and consequent fall in 
production in certain areas of the country. 
Instances of illegal cutting of sandal wood 
have come to the notice of the 
Government. 

(b) No report has been sought from the 
State Governments In this regard. 

(c) Does not arise 

(d) and (e) Research has been 
conducted by Indian Scientists on the 
following aspects of spike disease:-

(i) identification of vectors and 
organisms responsible for the 
disease: 

(;i) identification of disease resistant 
varieties of sandal and its host 
plants; and 

(iii) chemical methods of disease 
control. 

A mycoplasma like organism has been 
identified as the cause of the disease. 

IDBI propoeal to Raise Loan through 
Japanese CoInpMIes 

2522. SHRI P.M. SAYEED: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Industrial Development 
Bank of India proposes to raise a large 
amount through a Japanese Insurance 
Company; 

(b) if so, the details of the loan and the 
main objects of raising the loan; and 
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(c) whether Government are also 
planning to tap the European Currencies 
during this year and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The ~ndustrial Development Bank of India 
has reported that it has raised a sum of Yen 
10 billion (approximately 67 million US 
dollars) from a syndicate of lenders 
including Japanese Insurance 
Companies. The loan has been raised to 
meet the foreign currency requirements of 
lOBI assisted industrial projects. It would 
carry a rate of interest of 5% p.a. and would 
be repayable after 15 years. 

(c) The tapping of European markets 
would depends upon the market 
conditions and the reqUIrement of funds. 

Production of Sandal Wood in the 
Country 

2523. SHAI V.S. KRISHNA IYER: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state' 

(a) the total tonnes of sandal wood 
produced in the country during 1986-87; 

(b) whether there is a fall in production 
compared to previous years; 

(c) if so, the reasons thereof; and 

(d) the steps taken to augment the seed 
production of hybrid variety of sandal 
wood? 

THE MINISTER OF STATE IN THE 
MINISTRY OF" ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
total production of sandal wood in the 
country during 1986-87 was 2806.65 
Metric lonnes. 

(b) and (c). There is a marginal fall in 
production during 1986-87 as compared to 
previous years because extraction is 
restricted to only dead trees. , 

(d) There is no hybrid variety of sandal 
wood. 

Working of Dhruva Reactor 

2524. SHRIMATI KISHORI SINHA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Ohruva reactor had been 
shut down for about six months during the 
twelve months after it was commissioned; 
and 

(b) if so, the present status of the 
reactor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCI.fNCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRt K.R. NARAYANAN): (a) Yes, Sir. 

(b) The Reactor is currently being 
operated at 40 MW (Thermal) round the 
clock. The problems of vibrations 
encountered earlier have now been 
overcome. 

Amount allocated to West Bengal for 
SC/ST upllftment 

2525. DR. PHULRENU GUHA: Will the 
Minister of WELFARE be pleased to state: 

(a) the targets fixed and amount 
allocated to West Bengal for upliftment of 
Scheduled Caste, Scheduled Tribe and 
backward classes for 1987-88; 

(b) the amount proposed to be spent by 
the State Government on the up~ftment of 
these classes during 1987-88; 

(c) the amount spent during 1986-87; 

(d) whether any district level body has 
been set up to implement the various 
schemes meant for these classes; and 

(e) if so, the details thereof? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIOHAR GOMANGO) (a) Targets 
fixed-2,~,OOO and 54,000 Sch Caste and 
Sch. Trtbe families respectively 

(c) 

Amount allocated-Rs 1837 86 lakhs 
and As 760 26 lakhs for Sch Castes and 
Sch Trtbes respectively 

(b) Rs 7953 051akhs for Sch Castes and 
Rs 3266 891 lakhs for Sch Tribes 

Special Central Assll)tance State Plan (As In lakhs) 

Sch Castes As 188362 

Sct, Tribes 701 29 

(d) and (e) There IS Dlstnct Welfare 
Committee on Sch Castes and Sch Tnbes 
to aid, adVice and supervise 
implementation of development 

Sabhadlpatl Zilla Partshad 

2 All Sch Castes & Sch Tribes MPs and 
MLAs of the dlstnct 

Rs 7114705 

Rs 2975103 

programmes for 8ch Castes and Sch 
Tribes The District level Committee 
comprises of the following -

Chairman & Convenor 

Member 

3 One Sch Castes/Sch Tnbes Member of Block level welfare 
Committee from each block -do-

4 OlstrJct Maglstrate -do-

5 Additional District Magistrate In charge of OlstriCt 
Sct) Castes & Trtbes Welfare Office -do-

6 

7 

. 

Project OfflcerlSch Caste & Tnbes Welfare 
OffIcer posted In the dlstnct 

Project Officer S C & T WIT D P 

Outstanding Bank Loans 

2526 SHRI C MADHAV REDDY Will 
the Minister of FINANCE be pleased to 
state 

(a) the State-wise bank credits, both 
Central and States outstanding at present 

(b) the break-up, State-wise of number 
of benefiCiaries who have drawn below Rs 
5000. between Rs 5000 to Rs 10,000, 
between Rs. 10,000 to Rs 20,000, between 
As 20,000 to Rs 50 000, between Rs 
50,000 to Rs 1.00,000 and Rs 1 lakh and 
abov~ 

(c) the detaIls of defalJJts In repayment of 
lOan in the above categories, and 

-do-

-do-

(d) the distribution of credits for vanous 
pnonty Items State-wise and whether any 
reVISions are proposed to encourage rural 
agricultural sector? 

THE MINISTER OF ST J\ TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) State-
wise advances of Public Sector Banks as at 
the end of December 1986 IS set out In the 
Statement 

(b) and (c) Re&erve Bank of IndIa has 
reported that data reporting system of 
banks does not Yield informatIon In the 
manner asked for 

(d) State-wise advances to Priority 
Sector by Public Sector Banks are 
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avaitable for period endtng December 
1985 and are given below in the statement. 
Banks were advised to ensure that share 

of direct agricultural advances in totaf 
advances should not be less than 16 per 
cent by the end of March 1987. 

STATEMENT 

State-wise total Advances and Priority Sector Advances of Public Sector Banks 

ReglonlStatel 
Union Territory 

NORTHERN REGION 

Haryana 
Himachal Pradesh 
Jammu & KashmIr 
Punjab 
Rajasthan 
Chandlgarh 
Deihl 

II NORTH EASTERN REGION 

Assam 
Mantpur 
Meghalaya 
Nagaland 
Tnpura 
Arunachal Pradesh 
Mlloram 
Sikkim 

If' EASTERN REGION 

Bihar 
Oriss~ 
West Bengal 
Andaman & Nlco'bar Islands 

IV. CENTRAL REGION 

Madhya Pradesh 
Uttar Pradesh 

V. WESTERN REGION 

Gujarat 
Maharashtra 
Gos, daman & Diu 
oadra & Nagar Havel! 

Total Advances 

December 1986 

:? 

11109 

1181 
250 
163 

2353 
1445 
1235 
4481 

740 

546 
29 
39 
40 
50 
12 
9 

15 

6855 

1572 
933 

4340 
10 

6134 

2137 
4015 

16735 

3424 
13044 

263 
4 

(Amount in Rs. Crores) 

Priority Sector 
Advances 

December 1985 

3 

4154 

737 
142 
101 

1343 
758 
257 
816 

362 

253 
15 
22 
23 
33 
6 

5 

2492 

861 
475 

1152 
4 

3208 

1017 
2191 

4097 

1350 
2646 

98 
3 
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VI. SOUTHERN REGION 1S2O& 6335 

Andhra Pradesh 4224 1952 
Karnataka 3832 1616 
Kerala 1892 . 842 
Tamil Nadu 5179 1890 
Pondicherry 79 35 
Lakshadweep 1 

ALL INDtA 56778 20648 

Note: Total mOay not add up due to rounding differences. 

Effect of Subsidies 

2527. SHRI C. MADHAV MEDDY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whettte( heavy subsidies, direct and 
indirect are proving counter-productive; if 
so, the rem~ial steps proposed in this 
regard; 

. (b) the dimensions of subsidies in case 
of food, fertilizers, pesticides and seeds; 
and 

(c) the subsidies in respect of differential 
rates of interests? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISrRY OF FINANCE (SHRI B.K. 
GADHVI) : (a) Subsidies are reviewed from 
time to time by the Government and 
'remedial action, if any needed, is also 
initiated. 

(b) and (c). Estimated expenditure of the' 
Central Government on account of 
subsidies on food and fertilizers, in the 

. current year, as shown in the Budget 
documents for 1987-88, is as follows:-

,food subsidy 

Fertilizers subsidies 
,of which: . 

BE 1987-88 
(Rs. crores) 

2000 

1910 

Indigenous fertilizers - 1750 

Imported fertilizers 160 

Information in respect of subsidies of 
pesticides, seeds and interest differentials 
is being collected. 

Recovery of Bank Loans 

2528. SHRI C. MADHAV REDDY: Will 
the Minister of FINANCE be pleased to 
state: 

- (a) the State-wise, bank loar. recovery 
poSition in the country; 

(b) whether bank loan recovery in some 
States like West Bengal has been poor as 
reported in Economic Times of 8 July, 
1987, if so, the details thereof and reasons 
therefor; 

(c) the corrective steps proposed to be 
taken; and 

(d) whether Government proposed to 
make rate of interest more attr.active and 
almost nominal for weaker sections for 
specific gainful commercial proj,ects in 
order to improve employment 
opportuOities and quality of life? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF FINANCE (SHAI 
JANARDHANA POOJARY): (a) and (b). 
State-wise recovery position of 0 Direct ' 
Agricultural Advances of Public Sector. 
Banks as at the end of June 1985 is set out 
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in the Statement below. In the State of 
West Bengal the percentage of recovery to 
demand for direct agricultural Advances 
was 33.9 per cent in respect of Public 
Sector Banks as compared to that of 54.2 
per cent achieved at all India level. Low 
level of recovery of advance in West 
Ben9fl1 is generally on account of poor 
recovery discipline, irregular supply and 
lack of effective supervision. 

(c) With a view to improving 
performance, the Reserve Bank of India 
has issued guidelines to the Banks for 
taking effective measures like 
strengthening of the organisations 
structure. adopting of schematic appraisal 
systems, post lending supervision and 
launching of recovery drives with the help 

of State Governments. Banks have also 
been advised to create separate 'Recovery 
Cell' for a scluster of nearby branches for 
continuous and effective supervision. 
Recovery position has also to be reviewed 
periodically by the Board of Directors of 
the Banks. 

(d) The Rates of interest on bank loans 
have been kept low for the weaker 
sections. e.g. the rates of interest are 4 per 
cent for loans uQder Differential Rate of 
Interest Scheme. 10 per cent for special 
schemes like I.R.D.P. ahd S.E.P.U.P. etc. 
Since the interest rates for weaker sections 
are already low. further lowering of these 
rates, is not considered feasible for the 
present. 

STATEMENT 

II 

III. 

State-wise recovery position of Dtrect Agricultural Advances of Public Sector Banks 

State/Region/ 
Umon Territory 

NORTHERN REGION 

Haryana 
HImachal Pradesh 
Jammu & KashmIr 
Punjab 
Rajasthan 
Chandlgarh 
DeIhl 

NORTH-EASTERN REGION 

Assam 
Manlpur 
Meghalaya 
NagaJand 
Tripura 
Arunachal Pradesh 
Mlzoram 
Sikkim 

EASTERN REGION 

Bihar 
Orissa 
West Bengal 
Andaman & Nicobar Islands 

Percentage of Recovery to Demand 

2 

60.9 

58.9 
506 
43.1 
70.9 
48.2 
411 
399' 

39.3 

35.2 
21.2 
55.7 
44.4 
31.7 
51.0 
51.9 
11 6 

37.9 

37.6 
43.4 
33.9 
18.4 



AUGUST 12. 1887 

IV 

v 

VI 

, 
CENTRAL REGION 

Madhya Pradesh 
Uttar Pradesh 

WES1ERN REGION 

GUlcHat 
Maharashtra 
Goa Daman & D,u 
Dadra & Nagar Haveh 

SOUTHERN REGIOf'v 

Andhra Pradesh 
KarnatAII.3 
Kerala 
Tam,l Nadu 
Lakshadweep 
Pond,cherry 

512 

440 
543 

473 

530 
440 
418 
290 

5f6 

574 
504 
699 
629 
638 
540 

ALL INDIA 542 

[Translatton] 

Schemes for Primitive Tribes of U.P. 

2529 SHRI HARISH RAWAT Will the 
MInister of WELFARE be pleased to state 

(a) whether some primitIVe tnbes Man 
the hilly areas of Uttar Pradesh, 

, (b) .f so, the details thereof. 

(c) whether there IS a separate scheme 
for thelf development. 

(d) the funds earmarked for their 
development dunng 1985-86, 1986-87 and 
1987-88, and 

Ce) whether Government propose to 
contmue funds for the development of 
thesetnbes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRJ 
GtRIDHAR GOMANGO) (a) and (b) Two 
pnmitlVetnbaf groups, VIZ, (.) Buxaand (ftJ 
RaJi live In the distncts of SIlnore Dehr. 
Dun, NalOltal, Paun Garhwal and 

Pithoragarh respectively Their total 
population are 34198 and 371 respectively 
as per 1981 Census 

(c) to (e). Special programmes have 
been formulated for the soclo-economlc 
development of these two groups and 
Special Central ASSistance to the tune of 
Rs 10 00 lakhs. Rs 11 07 lakhs and Rs 
11 09lakhs have been released to the State 
Government f.or these programmes dunng 
the years 1985-86 1986-87 and 1987-88 
respectively ASSistance by the 
Government for the development of these 
tnbal groups Will be continued as at 
present. dunng the Seventh Plar 

Per Capita Plan Assistance to U.P. 

2530 SHRI HARISH RAWAT Will the 
Mlntster of PLANNING be pleased to state 

(a) the per capIta plan assIstance to Uttar 
Pradesh dUring the last three plan periods 
a,,!d the amount, out of It spent for hIli areas 
of the State, 

(b) .. whether Government propose to 
.ncrease the amount of Plan assIstance for 
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hill areas of the State for 'the remaining 
years.of the Seventh Five Year Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING- AND 
MINISTER OF STATE IN THE MINISTRY 
OF flROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a) The per capita 
Central Assistance released to Uttar 

-----------
Plan period 

Pradesh State was As. 145 during the Fifth. 
Plan and Rs. 296 during the Sixth Ptan. 
(For the Seventh Plan) per capita Central 
assistance allocated to the State works out 
to Rs. 471. 

The amount spent for hill areas of the 
State during this period is indicated below: 

(b) and (c). There is no SLJch proposal at 
present. 

Expend.fllrp. Rs c. ro res 1 
State Special 
Plan Central Total 
flow assistance 

(SeA) 

Fifth Plan 
(1974-79) 

11800 ~04.00 222.00 

Sixth Plan 302.13 356.83 658.96 

Seventh Plan 
(Outlay) 

521 50 553.50 1075.00 

---------------
[English] 

CIDA Assistance for Rural Development 
Programme 

2531. SHRI K.V. SHANKARA GOWDA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Canadian International 
Development Agency has decided to 
provide 2000 million Canadian dollars for 
rural development programmes in Asian 
and African countries: 

(b) if so. whether India has been 
provided the largest amount of the Joan 
under this seheme: 

(c) the assistance extended to India 
under the scheme; and 

(d) the schemes that are proposed to be 
implemented by this assistance? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 

THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (d). The Govenrment of 
India has not been informed of any 2000 
million Canadian doUar programme for 
Rural Development in Asian and African 
cnuntries initiated by the Canadian 
International Development Agency. 

World Bank Assistance 

2532. SHRI MANIK REDDY: 
SHRI SUBHASH YADAV: 
SHRI M. RAGHUMA REDDY: 
SHRI PRAKASH CHANDRA: 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the World Bank has 
extended an assistance of dollar 4.8 billion 
to India for the year 1987-88: 

(b) if so. the purpose for which it will be 
utilised: and 
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(c) the terms and conditions of 
assistance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FtNANCE (SHAt B.K. 
GADHVI): (8) to (c). At the Aid India 
Consortium meeting. the World Bank 
Gorup has committed assistance of the 
order of US $ 2.5 billion to India for the 
World Bank FIscal Year 1988, ending 30th 
June, 1988. The assistance will be 
committed against specific projects in the 
State and Central Sectors. It will be 
extended on the prevailing terms and 
conditions for World Bank Group 
Assistance. At present IBRD assistance is 
extended at variable ratess of interest 
revised semiannually in accordance with 
the cost of borrowing of the World Bank 
The current rate is 7.76%. IBAD loans are 
normally repayable over 20 years IDA 
assistance is interest free but carries a 
service charge of 0.75%. IDA credits to 
India from July 1st, 1987 are repayable 
over 35 years 

ThaI Heavy Water Plant 

2533. SHRI MANIK REDDY' 
SHRI SUBHASH YAOAV: 
SHRI M. AAGHUMA REDDY: 
SHRI PRAKASH CHANDRA' 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the production in the Heavy 
Water Plant at Thai is satisfactory: 

(b) if SOt the total yearly production of 
this plant; 

(c) total amount spent on tn.s plant; 

(d) whether Government propose to 
increase its production to meet the 
requirement of the country; 

(e) if SO, the details thereof: and 

(fl the funds required for the purpose? 

THE MINtST~R OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOlOGV AND MINISTER OF 
STATE IN THE OEPARTMENTS OF 
OCEAN DEVELOPMENT" ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRt K.R. NARAYANAN): (a) Yes, Sir. 

(b)The installed annual capacity of this 
plant is 110 tonnes. 

(c) An amount of Rs. 164.54 crores has 
been spent till J1Jne 1987. 

(d) Government does not proposeUo 
expand the capacity of this plant. 

(e) and (f). Do not arise. 

launching of IR5-1A Satelilte 

2534. SHRI MAN'K REDDY: 
SHRI SUBHASH YADAV' 
SHRI M RAGHUMA REDDY' 
SHRI PRAKASH CHANDRA' 
SHRI DHARAM PAL SINGH 

MALIK' 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether any decision has since been 
taken by the Government for launching an 
IRS-1 A Satellite: 

(b) if so, the likely date when launch will 
take place: and 

(c) the amount spent on building the 
sateflite? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
lOGY AND MINISTER OF STATE IN THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI K.R. NARAYA-
NAN): (a) and (b). Yes, Sir. The Indian 
Remote Sensing Satellite (IRS-1A) wiH be 
launched .ate in 1987 or early in 1988. 

(c) The sanctioned cost of the Indian 
Remote Sensing Satellite Project which 
includes cost for the development and 
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building of one flight modal and one back-
up proto flight model and other ground 
facilities together with the cost of one 
launch, is Rs. 69.80 crores. The 
expenditure upto 31.3.1987 is around Rs. 
60.12 crores. 

PropouI for Trtblli CooperIIIIve 
Federation 

2535. SHRIMATI MADHUREE SINGH: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether Government propose to set 
up the Tribal Cooperative Development 
Federation as a multi-state cooperative 
Society: 

(b) if so, the details thereof; and 

(c) when it is expected to start 
functioning? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). Yes. 
Sir. The Federation has been set up and 
registered already. It will have State Tribal 
Development Cooperative Corporations. 
Forest Development Corporations and 
other state level corporations/Cooperative 
federations as its members. 

Cc) It is expected to start functioning 
from the current year 1987-88. 

Income Tax exemption for investments 
made In Indira Vikas Patras 

2536. SHRI V.S. KRISHNA IYER: Will the 
Minister of FINANCE be pleased to state: 

(a) whether investments made in 
Recurring Deposits and Indira Vikas 
Patras through Post Offices are taken into 
account for the purpose of exemption in 
Income Tax calculation; and 

(b) if not, whether the Government 
propose to give income Tax exemption on 
investments made in Patras to encourage 
tax payers to purchase these Patras? 

THE M1ti'STER OF STATE~ IN THE 
DEPARTMENT- OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) Any sums deposited in the 
previous year out of the income 
chargeable to tax in lO-year account or 15--
year account under Post Office Savings 
Bank (Cumulative Time DeposUs) Rules, 
1959, qualifies for deduction under 
Section SOC of Income-tax Act, 1961. 
Investment made in Indira Vikas Patras 
does not qualify for such deduction. 

(d) No such proposal is under 
consideration. 

Cash Allowance in State Bank of Mysore 

2537. SHRI V.S. KRISHNA (YER' Will the 
Minister of FINANCE be pleased to state: 

(a) whether any cash allowance is being 
paid to Cashier-cum-Clerks and Cashiers 
other than the Head Cashiers in the State 
Bank of Mysore; 

(b) if not, the reasons therefor; 

(c) whether the Cashier-cum-Clerks and 
Cashiers other than the Head Cashiers are 
also responsible for cash transactions; 
and 

(d) if so. the action proposed to be taken 
by Government to pay the cash allowance 
to them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJARY): (a) to (d). Pay 
Scales, Allowances and other service 
conditions of Award Staff in public sector 
banks are governed by the industry-level . 
awards/sett1ements and Bank-level 
Agreement, if any. State Bank of Mysore 
has advised that .apart from Head cashier, 
allowances are payable to Tetters and 
Asstt. Head Cashiers and that payment of 
allowance to cashier-clerk i, not contem-
plated at the industry-level. • 
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0fIcIn' Repntse.d8IIwe on Board of 
NaIIonaIised 8ris 

2538. SHRI V.S. KRISHNA lVER : Will the 
Minister of FINANCE be pleased to state: 

(a) whether the practice of appointing 
one of the principal office-bearers of 

. Officers' Association in the bank 
concerned as representative of officers on 

. the board of nationalised banks has been 
discontinued: and 

(b) if so, when and the reasons therefor? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAROHANA POOJARY)' (a) and (b). 
Government considers it necessary in the 
interest of the banking industry that the 
appointment of an Officer Director should 
not be based on his affiliation to an 
Officers' Association. The provisions laid 
down in Clause 3(c) of the Nationalised 
Banks (Management and Miscellaneous 
Provisions) Schemes, 1970 and 1980, 
provide for appointment by the Central 
Government of one Director from among 
the employees of nationalised banks who 
are not workmen on the Board of 
nationalised banks, after consultation with 
the Reserve Bank of India. The Schemes 
do not provide that the persons should be 
principal office bearers of any Offi~ers' 
Associations. This issue has. however, 
been taken to law Courts by some of the 
bank-Officers' Associations. 

Impact of High duties on copper 
consuming industries 

2539. SHAt G.M BANATWALLA' Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether high import and excise duty 
has hit the copper consuming industries 

I very adversely by pushing up the price of 
copper and copper alloy products and 
thus forcing the industries to operate at 
about 40 per cent capacity utilisation; 

(b) whether in view of further riSing trend 

in international. price of copper, the 
Government propose to reduce import 
and excise duty on the above products; 

(c) if so, the details thereof: and. 

(d) if not. tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI B.K . 
GADHVI): (a) to (d). The excise duty on 
copper has rem.IOed unchanged since 
1982. Import duty changes are made in 
consultation with the administrative 
Ministry keeping in view the ruling 
international prices, which often fluctuate 
and the need to safeguard the interests of 
domestic producers of copper Last such 

change in Import duty on copper was 
made In November/December, 1986 No 
representation has been received In this 
MInistry to the etect that high import and 
excise duty have forced the copper 
consuming Industry to operate at 40% 
capacity utilisation No recommendation 
for reduction in Import duty has been 
received from the administrative Ministry 
so far 

Import of Coins 

2540 PROF K V THOMAS Will the 
Minister of FINANCE be pleased to state: 

(a) how many COinS were ImP'?rted 
during 1986-87. 

(b) whether more COinS are proposed to 
be got minted outside the country: 

(c) the cost for minting coins outside; 
and 

(d) the steps taken to mint more coins 
internally? 

THE MINISTER OF STATE IN THE 
MINISTRY Of FINANCE (SHRt 
JANARDHANA POOJARY) (a) Out of the 
4000 million pieces of Cupro-Nickel coins 
imported during the years 1985 to 1987, 
2373 million pieces pf coins were received 
during the period 1.4 1986 to 31.3.1987. 
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(b) Apart from the Cupro-Nickel coins as 
mentioned at (a) above, 1250 million 
pieces of stainless steel coins are being 
imported from Canada during the years 
1987 and 1988. 

(c) The total cost of import of coins as 
mentioned at (a) and (b) above will be 
Rupees 157 crores approximately. 

(d) Th~ important steps taken are: 

(i) Introdllction of an incentive 
scheme for higher production. 

(ii) Working hours of the India Govt. 
Mints have been increased from 
48 to 60 hours per week. 

(iii) A second shift t:las been 
introduced in the Calcutta Mint. 

(iv) The existing Mints at Bombay, 
Calcutta and Hyderabad are 
being modernised, 24 new 
coining presses have been 
installed, 14 more coining 
presses are being installed. 

(v) A new mint with an annual 
capacity of 2000 million pieces 
per annum is being set up at 
NOIDA. U.P. It is scheduted to 
commence production in 1988-
89. 

Centralised agency for Environmental 
Conservation 

2541. SHRI T. BASHEER: Will the 
Minister of ENVIRONME'NT AND 
FORESTS be pleased to state: 

(a) whether there is any proposal under 
Government's consideration to set up a 
centralised agency for environmental 
conservation, . comprising top ecologists 
and naturalists; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 

FORESTS (SHRI Z.R. ANSARI): (8) and. 
(b). The details of an Environment Protec-
tion Authority, which. among other things, 
will advise the Government on environ-
mental conservation, are being worked 
out. 

Oenduation of Himalays 

2542. SHRI T. BASHEEA: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether the Himalayan dense forests 
have rapidly been deforested by 
indiscriminate felling of trees; 

(b) whether the ecology of the Himalaya 
especially in the lower reaches are 
declining; and 

(c) if so. the steps Government propose 
to take to ,curb this trend? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) and 
(b). No detailed survey has been carried 
out. 

(c) The following steps have been taken 
to meet the increasing demand of 
firewood. fodder, timber and to maintain 
the ecologica' balance in the region. 

Family Welfare and Planning is an 
integrated part of our economiC planning. 
Quality of livestock is being improved and 
stall feeding being encouraged. The prp-
duction of firewood and fodder are being 
taken up on waste1ands. To reduce the 
demand for firewood, biogas ptants, solar 
cookers and improved chulhas are being 
introduced. Development of alternatives to 
woodcrate packing of fruits, is being 
encouraged. The Central Government has 
issued guidelines to States that there 
should be no felling oVer an altitude of 
1000 meters. 

tnuy Of ttarIjInS In Temples 

2543. SHRI K, KUNJAMBU' Will the 
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Minister of WELFARE be pleased to state: 

(a) whether there are some temples still 
in the country where the Harijans are not 
anowed to enter: 

(b) if so, the names of such temples, 
State-wise: and 

(c) the action taken by Government in 
this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) No such 
instance has been brought to the notice of 
Government. 

(b) and (c). Do not arise. 

Near parity in promotional avenues in 
Government Services 

2544. SHRI LAKSHMAN MALLICK: 
SHRIMATt JAYANTI PATNAIK: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that Government 
has recently announced fresh measure~ to 
bring about near parity in promotional 
avenues in all Government services; and 

(b) if so, the details regarding the policy 
as well as the procedl;Jre adopted in this 
regard? 

• THE DEPUTY MINISTER IN THE 
MlNJSTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
SIREN SINGH ENGTI): (a) and (b). The 
Government have announced the creation 
of Selection Grade posts at 15% of the 
SenD Duty Posts which has substantially 
.aded to the promotion opportunity ;n 
Group 'A' Central Services. With this. the 
criteria for promotion to the Selection 
~ ~ the basis for computing the 
number of Selection Grade Posts have 
.., made uniform in All India and Group 
'AI CeritraI Services. 

1 .. 'of~byIDBI , 
2545. SHRt E. A YY APPU REDDY: Will 

the Min;ster of FINANCE be pleased to 
state: 

(a) whether the Industrial Development 
Bank of India propose to issue 44 series of 
bonds for a notified amount of Rs. 119.74 
crores: and 

(b) if so, the tetms of these bonds? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
The Industrial Development Bank of India 
has reported that it had issued the 44th 
Series of bonds for a notified amount of Rs. 
119.75 crores with a right to retain excess 
subscription tJpto Rs. 11.98 crores over 
and above notified amount (in all As. 
131.73 crores) in March 1987 on' the terms 
and conditions indicated below· 

1. Issue Price : At par 

2. Rate of Interest:11% per annum 
payable 
half yearly. 

3. Currency : 15 years 

4. Date of Maturity: 16-3-2002. 

DIversion of forest land for non-foraltry 
purpose 

2546. SHRI MUlLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state· 

(a) whether his Ministry has received 
any fresh requests from the Government of 
Keeala for utilisation of forest lands for 
non-forestry purposes: 

(b) if so, the details thereof; and 

(c) whether such requests are 
incompatible with the intents of the State 
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as deftudation of forests on a large scale 
has already taken place there? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) and 
(b). Only two proposals have been 
received since January, 1987. These are 
for diversion of forest land for (i) 
Pooymakutty Hydro-electric Project 
Stager I -and (ii) 220 KV DIC Trichur-
Kozikhode transmission line. 

The proposal for Pooymakutty Hydro-
electric Project has been treated as closed 
for. non-receipt of wanting information 
from the State Government of Kerala and 
in respect of the proposal for 220 KV DIC 
Trichur-Kozikhode transmission line, the 
State Government has been requested to 
furnish wanting information. 

(c) No general conclusion can be arrived 
at that such requests are incompatible with 
the interests of the State. 

Modemisation of Govemment offices 

2547. SHRIMATI BASAVARAJES-
WARI: Will the PRIME MINISTER be 
pleased to state: 

(a) Whether a comprehensive plan for 
modernisation of the offices of the Union 
Government has been formulated; 

(b) if so, the details thereof; 

(c) by what time this modernisation plan 
is likely to be implemented; 

(d) whether any guidelines for 
modernisation plan have been prepared; 
and 

(e) if so. the details thereof? 

THE OEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
SIREN SINGH ENGTI): (8) and (b). There 
are two aspects of modernisation plan 
currently under imptementation in the 

Union Government: 

(i) Devefopment of a Management 
Information System for each 
Department for decision support 
through the National Informatics 
Centre (NIC). Towards this end, 
NIC is setting up a network of 
computers. 

(ii) For improvisafion of efficiency 
and productivity of office work, 
eertain equipment like Electronic 
Typewriters and Word Proces-
sors, Plain Paper Copiers, 
Electronic Private Branch 
Exchanges (EPABX) I are being 
progressively introduced. 

(c) Computers for decision support are 
expected to be installed in all Deparf'ments 
during the current financial year. Other 
office aids, as mentioned above, are 
already being p"ogressively used. 

(d) and (e). Broadly the use of mOdern 
aids is being aimed to facilitate faster 
proceSSing of information, more accurate 
analysis of facts and figures, higher 
effiCiency and productivity and elimination 
of fatigue arising from performing repetitive 
j9bs manually. 

Assistance from Asian development 
bar* 

2548. SHRIMATI BASAVARJESHWARI: 
Will the MINISTER OF FINANCE be 
pleased to state' 

(a) whether Asian Development Bank 
propose to make available loans 
between $275 millions and $300 millions 
to India during 1987; 

(b) if so, whether any final decision in 
this regard has been communicated; and 

(c) if SO, what are the ~rms and 
conditions of the loan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 



I 

THE MIN1STRY OF FINANCE (SHAt B.K. 
GADHVI): (8) Yes, Sir. 

(b) The above commitment' will be for 
specific projects which are at different 
stages,of processing by the ADS. 

(c) The' loans are governed by the 
standard terms and conditions applied by 
the ADB. l1)e rate of interest is fixed by the 
ADa every six months. The present rate of 
interest charged by ADa is 7.00 per cent. 
ADS loan are repayable over a period of 
15-20 years. 

AIIII'VIIIon of SC/ST In ECIL 

2549. SHRI ANADI CHARAN DAS: Will 
the PRIME MINISTER be pleased to state' 

(a) Whether it is a fact that reservation 
rules for Scheduted Castes and Scheduled 
Tribes are not being followed by 
Electronics Corporation of' India Ltd. 
particularly in Class I and II posts: 

(b) if not, the' present strength of 
employees tn E.C.I.L. as on 1 June 1987 

Category 

Group 'A' 

Group 'B' 

Group C· 

Group '0' 
(a) Unskilled 

(otber.than 
Sweepers 

(b) Sweepers 

Total No 
in position 

838 

1310 

4462 

889 

142 

SCs 
No 

23 

52 

528 

241 

31 

(c) The following posts with the approval 
of.the Board have been dereserved during 
the fait 3 years: 

1. Senior Accounts 9fflcer 1 SC and 1 ST 

2.' AcccKM1tS OffICer 1 SC and 1 ST 

% 

27 

40 

11 8 

27 1 

218 

vis-a-vis the sti'ength of se and ST 
amongst them category-wise; 

(c) the number of reserved posts de-
reserved during the laSt three years and the 
steps taken to fill these posts before de-
reservation: and 

(d) whether Special Cell was created 
and Liaison Officer appointed as laid down 
in the rules to safeguard the interests of 
these SCIST employees in the 
Corporation and if not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) and (b). 
The Company has followed Government 
guidelines regarding reservation of posts 
for SC, ST as per orders issued in June 
1970. The strength of employees in ECIL 
as on 1.6.87 vis-a-vis the strength of SC 
and STs is as follows: 

STs 
No 

7 

74 

15 

% Prescribed 
SC '10 ST 

o 1 1 16/2'3~ 7'/.'>'10 

osJ 

07 

13% 5% 
.upto 
305.85 

15% ij% 
(1.6.85) 

(onwards) 

These posts were advertised on alt India 
basis three times including an excltJsjve 
advertisement for SC and ST. Copies of 
adY8t'tisements were also sent to SClST 
8I8OCiationS. Director Sociat welfare, 
locat MPs and MlAs and other authorities 
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listed as per the Government of India 
directives. 

(d) A special Cell 'for SC and ST' under 
the direct Control of Liaison Officer 
assisted by a Cell Officer belonging to SC 
and ST staff is functioni.ng in ECIL for the 
last 8 years. 

\ 

PoInts railed before Aid India Consortium 

2550. DR. DAnA SAMANT: Will the 
Minister of FINANCE be pleased to state 
the various point raised by India during the 
discussions in Aid India Consortium 
meeting held in June, 1987 at Paris? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MlNISTRY OF FINANCE (SHRI B K. 
GADHVI). The Indian delegation to the 
Aid India Consortium Meeting held in 
June, 1987, while highlighting the 
performance and achievements of the 
Indian economy in recent years argued for 
a higher level of concessional assistance 
from the members of the Consortium for 
India's development efforts 

Development of Equatorial Rocket 
LaunchIng StatIon Tbumba 

2551. PROF. P J. KURIEN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
develop further the Equatorial Rocket 
Launching station, Thumba, in Kerala: 

(b) If so. the details thereof: and 

(c) when will India be ready to launch its 
manned space vehicle from its own 
launching station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) ana (b). 

Indian Space Research Organisation (tSAO) 
has Sounding Rocket Facilities at the 
THUMBA Equatorial Centre at 
Trivandrum and Balasore. These will be 
maintained and marginalty Improved to 
meet all the present and projected 
requirements of Sounding Rocket 
experiments in Space Science, 
Technology and Applications. There are 
no specific plans for large scale 
augmentation of Tilumba Equatorial 
Rocket launching Station (TERLS). 

(c) At present there are no proposals to 
launch manned space vehicle from our 
own launching station. 

Extension of Bombay Computer 
Cheques Clearing System upto 

Kalyan Complex 

2552. SHRI S.G. GHOLAP: Will the 
Minister of FINANCE be pleased to refer to 
the reply given to Starred Question No. 36 
on 25 February, 1987 regarding extensions 
of Bombay Computer Cheques clearing 
system upto Kalyan Complex and state: 

(a) whether the system has since been 
extended upto Kalyan Complex; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Information is being collected and to the 
extent available will be laid on the Table of 
the House. 

Aewlllon of Formula for giving Central 
AssIstMce to Stales 

2553. SHRI T. BALA GOUD: Wilt the 
Minister of PLANNING be pleased to state: 

(a) whether Govemment propose to 
revise the formula for giving Central 
Assistance to the States for provision of 
drinking water and other welfare 
projects; and 

(b) if so. the details ttlereof? 
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THE MINISTER OF STATE IN THE 
MINISTRV OF PLANNING AND 
MINfSTER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM): (a, Yes, Sir. Revision 
for attocation of Central assistance to 
States under the Centrally Sponsored 
Accelerated Rural Water Supply 
Programme is under active consideration 
of the Government of Jndia. 

(b) Since the issue is still under 
consideration, details of the same will be 
available only after its finatisation. 

Re\iew of fwIctIonlng of 1081 In Anethi'll 
Pradesh 

2554. SHRI T. BALA GOUD: Will the 
Minister of FINANCE be pleased to 
stile: 

(a) whether Industrial Development 
Bank of India faces litigation in Delhi High 
Court. due to allegations against some of 
the Officers in Andhra Pradesh; and 

(b) the steps being taken by 
Government to direct the Industrial 
Development Bank of India to review the 
functioning of various financial agencies in 
Aildhra Pradesh? • 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Industrial Development Bank of India 
(tDBl) has reported that it is not aware of 
any pending litigation in Deihi High Court 
due to allegations against some of the 
Officers in Andhra Pradesh. 

(b) The tOBI has reported that it 
UAdertakes periodic Performance 
evaIuatio\l studies of SFCs/SIDCs to 
'identify areas for improvement in their 
operations. It atso keeps a watch on the 
operations of SFCs/SfDCs through its 
nominees on their Boards. 

2555. SHFu VAKKOM PURUSHOT-
HAMAN: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether there are industrial units in 
the country which have yet to adopt 
pollution control measures; 

(b) if so, whether they have been served 
notices for closure and also for time bound 
adoption of poRution control measures: 
and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Yes, 
Sir. 

(b) and (c). 
(i) The industries have been 

directed by the concerned State 
Boards to comply with the 
prescribed effluent and emission 
standards on a time bound basis 

(ii) Under the provisions of the Water 
(Prevention and Control of 
Pollution) Act, 1974 and the Air 
(Prevention and Control of 
Pollution) Act, 1981, the Central 
and State Pollution Control 
Boards have launched prose-
cutions against 1,386 industries 
operating without consent of the 
Pollution Control Boards or for 
violating the directives given by 
the Boards. 

(iii) Show cause notices against 48 
polluting units have been served 
by the Central Government 
under the Environment 
(Protection) Act. 1986. 

Crocodle Farm 

2556. SHRt SOMNATH RA TH: Witt the 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 
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(8) the name and location of crocodile 
conservation and research centres in the 
country; 

(b) whether captive breeding of 
crocodile has succeeded in any centre; 

(c) whether Ghariyal (crocodile) found 
in riv. in Orissa are facing extinction; and 

(d) if so, the steps taken to protect and 
increase their number? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R ANSARI): (a) A 
Central Crocodile Breeding and 
Management Training Institute is located 
at Hyderabad. 

(b) Yes, Sir. 

(c) No, Sir. 

(d) Does not arise. 

Pune request for World Bank funds 

2557. SHRI BAlASAHEB VIKHE PATIL: 
Will the Minister of FINANCE be pleased to 
state: 

(8) whether Union Government have 
rejected the plea of Pune Municipal 
Corporation for As. 102 crores fund from 
the World Bank Loan for its drainage 
augmentation scheme as reported in the 
Indian Express dated 29th June. 1987: and 

(b) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). In March 1987 Pune 
MuniCipal Corporation submitted to the 
Ministry of Urban Develop~ent several 
projects/schemes seeking development 
aid from th~ Government of India andlor 
World Bank Group. Among these the 
proposal relating to augmenting sewerage 
and providing an underground sewerage 
system for Pune city was estimated to cost 

As. 102 crores. The Govemment of 
MahariShtr. had separately submitted to 
the Ministry of Urban Development the 
proposed Maharashtra Urban Develop-
ment Project at an estimated cost of Rs. 
375 crores for being posed for World Bank 
group assistance. Since the latter projects 
also proposed to cover part of the Pune 
Metropolitan area the Ministry of Urban 
DeveJopment has advised the Municipal 
Commissioner, Pune Municipal 
Corporalion, to suitably take up the matter 
with the Government of Maharashtra for 
inclusion of the proposed scheme under 
the Maharashtra Urban Development 
Project. 

Funds allotted to Uttar Pradesh 

2558. SHRI SALEEM t. SHERVANI: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the quantum of funds allotted to Uttar 
Pradesh by Union Government for social 
forestry schemes during the year 1985-86; 

(b) whether funds have been made 
available to the State from any other 
national or international source for the 
above purpose; and 

(c) whether the Union Government have 
catted for a report on the utilisation of the 
said fund. 

THE MINISTER OF STATE IN THE 
MINISTRY .OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI)' (a) Rs. 
2536. 85 lakhs was allocated to the State of 
Uttar Pradesh by Union Government for 
Social Foresty (NWDB and Rural 
Development Schemes) during the year 
1985-86. 

(b) Yes, Sir. A Social Forestry project 
with assistance from the World Bank and 
United States Agency for International 
Development is being implemented in 
Uttar Pradesh. 

(c) The prescribed monthly and·. 
quarterly progress reports are submitted 
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by the State Government which give the 
progress of utilisation of assistance. 

Of ..... abroId for hIIatng 

2560. SHRI SITARAM J. GAVALI: Will 
the PRIME MINISTER be pleased to state: 

(8) the total number of officers sent 
abroad by Ministry of Personnel for 
participating in technical seminars and for 
further studies/trainang during last three 
years group-wise, MInistry-wise and year-
wise falling in the age group ot below 50 
years age, between 50 and 55 years age, 
between 55 and 57 years age and above 57 
years age; 

(b) whether the services of the officers 
having undergone the above special 
advanced study training abroad have been 
utilised in the respective fields of their 
training or not, and 

(c) if not, the reasons therefor and the 

total expenditute incurred on imparting 
the advanced stUdy training? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) Based on 
information available with this Ministry, 
during the years 1984-85. 1985-86 and 
1986-87,47,54 and 53 officers respectIvely 
were deputed from Central MInistries! 
Departments for foreign training Courses. 
The distribution of these officers by group, 
year, Ministry and age IS Indicated in the 
statement given below Officers are not 
deputed by this Ministry for technical 
seminars 

(b) By and large, Yes, Sir 

(c) Does not arise 

STATEMENT 

Officers Deputed for Foreign Trammg durmg 1984-85, 1985-86 and 1986-87 
GROUP 'Ar OFFICERS 

year 1984-85 
Name of the Ministry I No of 
Departments officers 

2 

Minis(ry of Urban 
Development 

Ministry of External 
Affairs 

Ministry of Information & 2 
Broadcasting 

Ministry of Home Affairs 7 

Ministry of Agrtculture & 2 
Cooperation 

Ministry of Commerce 2 

Ministry of Surface 1 
Transport 

Below 50 50-55 
years of years 

age 

3 4 

2 

6 

2 

2 

55-57 57 & 
years above 

5 6 
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2 3 4 5 6 

Ministry of Steel & 1 1 
Mines 

Ministry of Personnel, 3 2 
Public Grievances & 
PenSiq_ns 

Ministry of Health & 
Famity Welfare 

Ministry of Defence 2 2 

Ministry of Finance 13 13 

Department of Posts 4 4 

U.P.S.C. 

Office of the C & A.G 1 

PlanninQ Commission 1 

Cabinet-Secretariat 

Department of Parliament 
Affairs 

Total: 45 42 3 

GROUP 'B' OFFIC~RS: 2 2 

TOTAL: (1984-85) 47 4't 3 

Group 'A'·Officers 
Year 1985-86 

Ministry of Finance 15 15 

Ministry of Home 6 6 
Affairs 

Ministry of Personnel. 9 9 
Public Gnevances 
and Pensions 

Ministry of Petroleurn & 
Natural Gas 

Ministry of Commerce 2 2 

Ministry of Labour 1 1 

Ministry of Defence 2 2 

Ministry of Agriculture 3 3 
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., 2 3 4 5 6 

Unton Public Service 1 
Commission 

Ministry of InformatIon & 3 3 
Broadcasting 

Department of Posts 1 

Ministry o(Surface Transport 2 2 

Minis.try of Industry 1 
Department of 1 
Atomic Energy 

Rai Bhasha Vibhag 2 2 

Department of StatistIcs 1 

Department of Power 

Central Vigilance CommIssIon 

Office of the Comptrotler 1 1 
& Auditor General 

54 54 

GROUP 'B' OFFICERS: 
M;ni~try of Personnel 
Public Grievances and 
Pensions 

TOTAL (1985-86) 54 54 

GROUP ~' OFFICERS 
YEAR 1986-87 

Ministry of Defence 8 7 

Ministry of Agtlculture & 3 2 
Cooperation 

Ministry of Personnel, Public 11 7 3 
Grievances and PensIons 

Mirristry of Finance 11 11 

Ministry of CommuOlcat,ons 2 2 

Ministry of Steel & Mines 

Ministry of oIietfare , 
Ministry of Home 6 6 
Affairs ' 
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Ministry of labour 

Mini45try of Information 
& Broadcasting 

Mjni~try of Surface 
Transport 

Department of Power 

Planning CommIssIon 

U,P,S,C, 

Department of Posts 

GROUP 'B' OFFICERS 

TOTAL (1986-87) 

Compound interest on loans to weaker 
sections 

2561. SHRI BRAJA MOHAN 
MOHANTY' Will the Minister of FINANCE 
be pleased to state 

(a) whether the banks advanCIng loans 
to landless labourers. small farmers. 
artisans, tribals and scheduled castes are 
charging compound interest: 

(b) if so, the details thereof; 

(c) whether Government are 
considering any proposal to abolish the 
system of compound intere~t to the 
aforesaid sections of people to whom the 
loan is adv,nced by nationalised banks: 
and 

(d) if so, the details thereof? 

• 

THE MINISTER OF STATE IN THE. 
MINISTRY OF FfNANCE (SHRI 
JANARDHANA_ POOJARY): (a) to (d). 
The Reserve Bank of India (RBI) has 
reported that the banks are allowed to 
charge interest at quarterty 'or longer rests 

2 3 4 5 6 

2 2 

1 

3 3 

53 47 5 

53 47 5 

and when the interest chargeable to an 
account is not paid by the borrower it gets 
compounded when the next time interest 
is charged. There is no proposal under 
consideration for the present to abolish the 
system of compounding of interest. 
However, in case of agricultural advances, 
the banks have been advised not to 
compound interest on current dues. A.B.I. 
guidelines also provides that the banks 
should not charge any penal interest on 
loans upto Rs. 25,000/-

Adoption of Computer System in 
Administrative Offices 

2562, SHRI HUSSAIN DALWAI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Union Government have 
introduced computer system in its all 

. administrative offices: 

(b) whether Union Government have 
strongly recommended to the State 
Governments to adopt computer system in 
their administration also; 

(c) whether these computers are 
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available indigenouslY or they are 
imported; and 

(d) if they are imported, from which 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECT80NICS AND SPACE 
(SHRI K.R. NARAYANAN)' (a) No, Sir. 
The Union Government is introducing 
computer based information system in 
many of its Departments and 
Administrative ottices. Complete coverage 
of all Departments and Administrative 
offices ha~ not been achieved so far. 

(b) No, Sir. The Union Government has 
not strongly recommended to the State 
Governments. However, the services of 
computers through the NICNET of the 
Department of Electronics are available to 
the State Governments. 

(c) These computers are available 
indigenous'~ . 

(d) Does not arise. 

World Development Report 

2563. SHRI SRIVALLAV PANIGRAHI: 
SHRI JAGANNATH PATNAIK: 
SHRI H.B. PATIL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) wnether India's policy of capacity 
licensing and proJection for small industry 
has come ir: for crticism in the World 
Development Report, 1987 published by 
the World Bank; 

(b) if so, the main points raised in this 
regard; and 

(c) the reaction of Indian Government 
thereto? 

THE MJNISTER OF STATE' IN THE 

DEPARTMENT t>F EXPENDITURE fN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI) : (8) to (c). The World 
Development Report, 1987 deals with the 
them& of industrialization and foreign 
trade. In the context of an examination of 
the policies for industrial development in 
various countries, the report also has an 
item on capacity licensing in India. 

The report recognises that the aim of 
capacity licensing has been to ensure that 
industrial activities are consistent with 
industrial and social policy objectives such 
as promotion of priority industry, 
decentralization of plant location to 
backward regions and the conservation of 
scarce resources by striking a physical 
balance between domestic supply and 
demand. THe authors of the report feel 
that this licensing system has constrained 
competition between domestic firms 
contributing to high concentration of 
Indian industry, sub optimal scales of 
production and slow technical progress. 
The report goes on to say that as the scale 
oJ India's market has increased and the 
adverse effects of capacity licensing 
become more apparent, the Government 
has realised or modified some of its 
licensing requirements to promote growth 
and productivity in some of the industries. 

Government will follow policies in 
accordance with the priorities and 
objectives enunciated In the 7th Plan 
document approved by Parliament. 

Introduction of Computer Studies in 
Schools 

2564. SHRI ~MARSINH RATHAWA: 
Will the RPIME MINISTER be pleased to 
state: 

(a) whether the computer literacy and 
studies have been introduced in schools; 

(b) if so, the number of schools so far 
covered in each district; 

(c) whether there is any proposal' to 
extena it and cover larger number 01 
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schools during the current financial yea" 
and 

(d) if so, the details thereof and the 
amount earmarked for the purpose? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TEOHNOLOGY AND MINISTER OF STATE 
IN THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K.R. 
NA~AYANAN) : (a) Computer Literacy 
And Studies in Schools (CLASS) 
Programme was introduced on pilot basis 
by the Department of Electronics with 
close collaboration of the Ministry of 
Human Resource Development. 

(b) Numtier of schools so far covered 
under the prograf1lme are as under: 

1984-85 

1985-86 

1986-87 

2.uJ 

501 

500 

Selection of the schools is done on the 
recommendations of the State 
Governments and it is generally ensured 
that all the districts are covered. The State-
wise distribution of schools covered so far 
(Le. upto 1986-87) is given in a Statement 
below. 

(c) and (d). Based on experience gained 
in the pilot project, Government is now 
working out plans for implementing 
CLASS Programme on a larger scale 
during the remaining period of VII Plan. 
Various details pertaining to Hardware, 
Software, Organisation and Management 
as also the requisite financial outlay are 
being finalised. 

STATEMENT 

List of States/Union Territories indicating the number of schools allocated for CLASS project 
during 1984-85, 1985-86 and 1986-87 

SI. No Name of the State/Union Territory Total No. 

1. Andhra Pradesh 74 

2. Arunachal Pradesh 7 

3. Assam 49 

4. Bihar 73 

5. Gujarat 71 

6. Haryana 33 

7. Himachal Pradesh 21 

8. Jammu & Kashmir 22 

9. Karnataka 58 

10. Kerala 45 

11. Madhya Pradesh 82 

12. Maharashtra 108 

13. Manipur 9 

14. Meghalaya 9 
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SI. No. Name of the State/Union Territory 

15. Miloram 

16. Nagaland 

17 .. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

21. Tamil Nadu 

22. Tripura . 

23. Uttar Pradesh 

24. West Bengal 

25. A & N Islands 

26. Chandigarh (Admn.) 

27. Dadra & Nagar Haveli 

28. Delhi Administration 

29. Goa. Daman & Diu 

30. Lakshadweep 

31. Pondicherry 

Total 

Plantation of Fuel Wood , 

2565. SHRI AMARSINH RATHAWA: 
Will the Minister of ENVIRONMENT AND 
fORESTS be pleased to state: 

. (a) whether most of the population in 
rural area depends on fuel wood 
particularly in Adivasi areas; 

(b) if so, the steps taken tor plantation of 
fuet wood in rural areas; 

(c) whether any target has been fixed for 
the plantation of fuel wood during the 
Seventh Plan perioq; and 

Total ~o. 

. 5 

9 

54 

56 

59 

8-

73 

6 

141 

101 

5 

8 

4 

44 

6 

4 

5 

1249 

(d) if so, the details thereof and the 
achievement made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI l.R. ANSARI): (a) Yes, 
Sir . 

(b) THe Plantation of fuel wood trees is 
part of the total affo~estation by tree 
planting under the Twenty Point 
Programme. There is ,however, a specific 
central 'y sponsored scheme namely 
"Rural Fuelwood Plantation and 
Afforestation of Eco-Sensitive Non-
Himalayan Areas" under which fuelwOOd 
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plantatIons are created in selected 157 
fuelwood deficit :)istricts in the rural areas 
of all the States and Union Territory of 
Delhi. 

(c) Yes, Sir, the target of 3.65 lakh 
hectares for creating fuel wood plantations 

has been fixed for the VII Plan period 
under the above centrally sponsored 
scheme. 

(d) The Physical target/achievement 
during the first three years of Seventh Plan 
is as under:-

\tEAR FUELWOOD PLANTATION RAISED (HA.) 

TARGET ACHIEVEMENT 

1985-86 100666 94094 

1986-87 88650 89834 (Likely) 

1987-88 

Setting up Securities Bo.d 

2566. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of FINANCE be 
pleased to state 

(a) whether Government are 
considering setting up a securities board 
to protect legitimate interest of 
shareholders in the stock exchanges; 

9000 

(b) if so, the details 1hereof; and 

(c) steps contemplated to Improve the 
stock market? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B K. 
GADHVI): (a) and (b). Government have 
decided to set up a separate board for the' 
regulation and orderly functioning of the 
stock exchanges and the securities 
industry. The full details in this regard are 
under finalisation. 

(c) Initiation' of measures for the 
development of the capital market and for 
resolving its problems is an ongoing 
exercise and suitable steps are and will 
continue to be taken from time to time to 
provide it stability and security for genuine 
investors. 

Survey of Posh Houses to detect under 
valuation tor Tu Evasion 

2567. SHRI KAMLA PRASAD SINGH: 

Yet to be taken up. 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether in the past a survey of 
houses in the posh colonies used to be 
made to unearth the black money 
generated by under-valuation of the 
buildings. and 

(b) if so, the reasons for discontinuing 
such surveys? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). Inquiries into 
investments in buildings located in posh 
colonies are made by the Income Tax 
Department. However. Income Tax 
authorities cannot enter residential 
premises during the course of survey. 

Environmental Clearance to Irrigation 
Project 

2568. SHRI SHANTA RAM 
POTDUKHE: 
SHRIMATI USHA CHOUDHARY: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) the names of the irrigation project 
referred by Maharashtra Government for 
environmental clearance; 
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(b) the time by which these projects are 
likely to be cIeaftKt; and 

(c) tne number of violations of Forests 
(Conservation) Act. 1980 by Maharashtra 
rePo-d to Union Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) and 
(b). The fotlowing 30 irrigation projects 
have been referred by Maharashtra 
Government for environmental clearance: 

1. lower Wardha 

2, Lower Wenna 

3. Arunavati Project 

4. Ohudganga Project 

5. Talamba Project 

6. wama Irrigation Project 

1. Lower Tima Project 

8. Tultuli Project 

9. Gosikhurd 

10. Lower Dudhna 

11. Punad Irrigation Scheme 

12. Uliani Project 

13. Lower Gcictavari (Vishnupuri) 
Project 

14. Lower Penganga 

15. PinjalProject 

16. Human River Project 

11. Satti Project 

18. lendi Irrigation Project 

19. Andheri River Project 

20. Ghatghar Pumped Scheme 

21. 8ambla River Project 

22. Upper Tapi Stage-II 

23. Mun Project 

24. 

25. 

MaharAc;htra Composite Irrigation 
(Jayakwadi) Project 

Karwa Project 

26. Nandar Madhmashwar 

27. Sina Kotegaon Project 

28. Wan Project 

29. Bawanthadi Project 

30. Tillari Project 

Only 3 projects. namely. Wan. 
Bawanthadi and Tillari are still pending for 
consideration and clearance. A decision 
on these will be possible only after 
receiving the essential details. 

(c) Nine cases of violation of the Forest 
(Conservation) Act. 1980 have been noted. 

BenefIts of 2O-Point Programme 

2569. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether any evaluation has been 
made by his Ministry about the benefits 
that have actually reached the poor as a 
result of implementation of 2O-Point 
Programme; and 

(b) if so. the details thereof, state-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTAnON 
(SHRI SUKH RAM): (a) and (b). The 
Ministry of Programme Imp*"entation 
vigorously monitors the perfonnanoe of 
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the States/UTs in respect of certain items 
of the programme which are amendable to 
monitoring on a monthly basis. This ;s 
done by bringing out a.Monthly Progress 
RePOrt which evaluates the performance 
of the various States/UTs vis-a-vis the 
targets which hav.e been fixed by this 
Minis\ry. Ranking of the States is also 
undertaken on a monthly basis to infuse a 
sense of competftiveness among the 
States with the object of motivating them 
towards better performance. 

This Ministry also monitors the progress 
specially every quarter and brings out a 
Quarterly Progress Report in respect of all 
the items covered under the 20-Point 
Programme and thIS Ouarterly Progress 
Report is based on supplementary 
information received from the Nodal 
Ministries. 

As far as detailed evaluation regarding 
the benefits of the programmes are 
concerned, this is being done .by the 
respective State Governments and the 
Central Nodal Ministries incharge of the 
concerned Programme. The Department 
of Rural Development have also 
introduced Concurrent Evaluation in 
respect of two major items of the 2D-Point 
Programme viz. Integrated Rural. 
Development Programme and the Rural 
Water Supply Programme with the 
objective of the ascertaining. through 
independent agencies. the actual impact 
of the Programme. This Ministry is also 
laying stress on the adoption of 
Concurrent 6valuation by the other 
Central Ministries and is constantly 
impressing upon them the necessity of 
adopting. Concurr~nt Evaluation for the 
items under their charge. 

White Bear 

2570. DR. PRABHAT KUMAR MISHRA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(8) whether cubs of white bear were 
found in Bi'aspur' district of Madhya 
Pradesh: and 

(b) if so, the steps taken to protect and 
increase their number? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT .AND 
FORESTS (SHRI Z.R. ANSARI): (a) A 
white cub of a normal black coloured sloth 
bear was found in the Bilaspur district of 
Madhya Pradesh in February, 1.987. 

(b) The cub has been kept in the Indira 
Park in Bilaspur under the supervision of 
veterinary and wildlife staff. Breeding cian 
only be attempted when the cub reaches 
maturity. 

Opening of Branches of Nalionallaed 
Banks 

2571. PROF NARAtN CHAND 
PARASHAR: Will the Minister of FINANCE 
be pleased to state: 

(a) whether any new licences for the 
opening of the branches of the 
nationalised banks have been issued by 
the Reserve Bank of India in the States of 
Himachal Pradesh, Punjab, Haryana and 
the Unillm Territories of Delhi and 
Chandigarh in the year 1987; 

(b) if so, the details of the places for 
which the licences have been given, 
district-wise, alongwith the names of 
nationalised banks to which these have 
been allotted; and 

(c) the likely dates by which the 
branches are likely to be opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). The 
information is being collected and will be 
laid on the Table of the House to the extent 
possible. 

8eneflta of lAS Satellte 

2572. PROF. NARAIN CHAND 
PARASHAR: Will the PRIME MINISTER 
be pleased to state: 
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(a, whether the Indian Remote sensing 
(IRS) satellite system has provided any 
valuable data for ttle survey and 
management of Indian resources in the 
field of agriculture, mineral development 
forestry, land use planning and water 
management etc. during the Sixth ptan and 
the first two years of the Seventh Five Year 
Plan; 

(b) if so, the main findings thereof in 
each one. of the specified fields; 

(cl whether the National Natural 
Resources Management System for the 
effective utilisation of remote sensing 
technology ·has since been established; 

(d) if so, the date and other details of its 
establishment and the main features of its 
functioning; and 

(e) if not, the likely date by which it 
would be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINt¥ER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN); (a) and (b). No 
Indian Remote Sensing Satellite is in orbit 
at present. However, India had a few 
remote sensing satellites like Bhaskaras. In 
addition, India receives data from a few 
foreign satellites like Landsat, SPOT etc. 
The data has been used by a number of 
users in the country for various important 
applications such as forest monitoring, 
ground water survey, wasteland 
delineation, agricultural crop monitoring, 
soH survey and mineral exploration. 

(c) Yes, Sir. 

(d) Based on the experience gained in 
the country in operational applications 
and keeping in view many other potential 
applications, Govemment approved in 
1815, the establishment of the National 
Natural Resources Management System 

(NNRMS) which will integrate the data 
obtained through remote sensing into the 
existing systems with appropriate 
technical managerial and organisational 
linkages. The scope of NNRMS is to offer 
an efficient, int$9rated, cost-effective and 
timely information system that enables 
judicious and planned utilisation of the 
natural resources of the country with due 
attention to the environment. -Planning 
Committee for NNRMS (PC-NNRMS) 
comprising ti number of Secretaries 
oversees the implementation. 

User agencies in various sectors both at 
Central and State levels, such as 
agriculture and forestry, groundwater 
resources, mineral exploration, ocean 
development, environment including 
wasteland development, etc. are being 
energised to utilise remote sensing. with its 
manifold applications, as a major new tool 
for resources managemnet Experiments 
in remote sensing applications at District, 
State and Regional levels are planned for 
developing and refining the technologies 
and for bringing the~ Into wider use. 
About 100 Central and State level 
organisations, apart from Scientists from 
the Department of Space (DOS)/lndian 
Space Research Organisation (ISRO), are 
actively participating in these experiments. 
The Indian Remote Sensing Satellite 
Utilisation Programme (IRS-UP) is a part 
of this effort. A number of application 
projects have also been identified for 
implementation 

Since Computer based interactive 
systems facilitate better and speedier 
interpretation of remote sensing data. five 
Regional Remote Sensing Service Centres 
(RRSSCs) equipped with sophisticated 
computer system for image analysis and 
interpretation are being set up under the 
supervision of DOS. with joint funding by 
DOS, Department of Science and 
Technology, Department of Mines/Geolo-
gical Survey of India and the Ministry of 
Agriculture/Indian Council of Agriculture 
ReSearch. Many States have already 
estabfished State-level Remote Sensing 
Application Centres/Units/Cells while 
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others have plans to establish 'these soon. 

NNRMS is a continuous process. The 
system will be effectively used for 
devetopmental purposes by undertaking 
various schemes and projects from time to 
time in co-ordination with various tJser 
ageecies. 

(e) Does not arise in view of (d) above. 

Development of Polar Satellite Launch 
Vehicle 

2573. PROF. NARAIN CHAND 
PARASHAR: Will the PRIME MINISTER 
be pleased to refer to the reply given to the 
Un starred Question No. 6011 on the 9th 
April, 1986 regarding launching of remote 
sensing satellite and state; 

(a) the progress made in the launching 
of the various satellites including the 
development of Polar Satellite launch 
vehicle; 

(b) whether the programme for the 
developmental flight of Polar Satellite 
Launch vehicle in the last year of the 
Seventh Plan is progressing as per 
schedule; and 

(c) whether the setback caused by the 
failure to launch ASLV satellite in March 
1987. has since been overcome? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) The first 
and second satellite in the series of 
Remote Sensing Satellites (IR8-1A and 1 B) 
will be launched from abroad. The Polar 
Satellite Launch Vehicle (PSL V). an 
indigenous launch vehicle capable of 
launching 1000 kg class remote sensing 
8IteIlites which is under development, is 
expected to have its first developmental 
flight in 1989-80. 

(b) Yes. Sir. 

(c) Though the first developmental flight 
ASLV-D1 which took place on 24 March, 
1987, was - not successful, the data 
obtained indicate the most of the critical 
items of the mission have functioned well. 
The causes for the failure have been 
critically analysed and necessary 
modifications are being incorporated into 
the planned second flight, ASLV-02, 
which is scheduled to take place within a 
year. 

Special Central Assistance for Tribal 
Sub PI .. 

2574. SHRI PARASRAM BHARDWAJ: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether Special Central Assistance 
(SCA) for the Tribal Sub-Plan for the 
current financial year has been raised; 

(b) if so, to what extent; and 

(c) whether any guidelines have been 
issued by Union Government to the States 
to ensure that the provision under the 
scheme is invested only for tribal welfare? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). An 
amount of Rs. 168.50 crores has been 
allocated as Special Central Assistance for 
the Tribal Sub-Plan in the current year as 
against Rs. 155.00 crores released in the 
year 1986-87. 

(c) Guidelines have been issued by the 
Union Government to the States indicating 
that S.C.A. is noJHjivertibie and has to be 
utilised for schemes under tribal sub-plan 
alone. 

2575. SHRIMATI JAYANTI PATNAIK: 
Win the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 



(8) the I8te8t report of the samples of 
Ganga water at different sites where 
cleaning operatton has been taken up; and 

(b) the details of the next phase of 
Ganga cteaning operatiOA? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Under 
the Ganga Action Plan water samples are 
being collected and analysed in 27 
locations. In addition extel"sive monitoring 
is being done at Hardwrr-Rishikesh, 
Kanpur. Allahabad & Varanasi. The 
samples are being collected ~eriodically 
and the data is evaluated al1d analysed. A 
composite index incorporating the 
important water quality parameters such 
as the level of Dissolved Oxygen and Bio-
chemical Oxygen Demand has also been 
evolved. The data collected so far indicate 
that for Dissolved Oxygen the position is 
satisfactory for major stretches of the river 
white for the Bio-chemical Oxygen 
Demand the position varies from location 
to location. An exercise to develop a water 
quality model to predict the impact of 
various pollution abatement schemes to 
be taken up under Ganga Action Plan on 
water quality has also been initiated and 
the model has been tested for Varanasi. 

/~b) Under the Ganga Action ptan, during 
the 7th Five Year Plan work is to be taken 
up in Zllocations in U.P., Bihar and West 
Bengal. 

Tlf131st July. 1987 a total of 259 schemes 
to be taken up in the three states of U.P., 
Bihar and West Bengal under the Ganga 
Action Plan have been identified in 
consultation with the state Governments. 

Out of these, 1n number of schemes at 
an estimated cost of Rs. 175 crores have 
been sanctioned till 31.7.87 and work has 
started on the execution of mOSt of them. 

1 schemes at an estimated cost of Rs. 
323 crores have already been completed 
~~ ...... ar-Rishikesh. Ramnagar near 
....... and Pabla. nUtheendof 1987-88. 

42 schemes at in estimated cost of AI. 
19.38 crores are expected to be completed. 
The progress of execution is being 
monitored. 

Extensive arrangements have been 
made for monItoring water quality 
according to specific parameters in 27 
locations. 

The secure public involvement in the 
Ganga Action Plan programme of public 
awareness about the problems of pollution 
and ways to prevent these as well as 
programme of direct public participation 
have been taken up. 

Till 30th June, 1987 an amount of Rs. 
36.98 crores has been released to the 
executing agencies in states for execution 
of schemes out of which the agencies have 
reported utilisation of an amount of Rs. 
34.96 crores. 

Central Assistance to Goa 

2576. SHRI un AM RA THOD: Will the 
Minister of FINANCE be pleased to state; 

(a) whether consequent on its attaining 
Statehood, Goa is financially viable; 

(b) if not, whether any special Central 
assistance to that State is envisaged for its 
development; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (c). On attainment of 
Statehood by Goa (w.e.f 30.5.1987), 
presidential orders providing share in 
Central taxes of the order of As. 27 crores 
and Grants-tn-aid under Article 275(1) of 
the Constitution of the order of As. 5.98 
crores for 1987 ... 88 have been issued. Share 
in Centrat taxes of Rs. 8.61 crores and 
grants under Article 275(1) As. 2.99cron1e1 
have already been reteaaecl to the State 
Government. Central assistance for State 
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Plans amounting to As. 28.88 crores have 
also been released to the State Govern-
ment. The State Government is managing 
its finances well. The State Government 
has not drawn any ways and means 
advance from the Reserve Bank of India so 
tar as on 1.8.1987 it had treasury bills with 
the ~~B.I. of the order of Rs. 30.07 crores. 

EnvIronmental clearance of project 

2577. SHAJ VAKKOM PURSHOTHA-
MAN: Will the Minister of ENVIRONMENT 
AND FOAESTS be pleased to state: 

(a) whether a proposal from State 
Government of Kerala regarding reallo-
cation of State Museum and Zoo in Trichur 
to the reserve forest area in Peachi is 
pending with Union Government; and 

(b) if so, the decisions of the Govern-
ment thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHAI Z.R. ANSARI): (a) No, 
Sir. 

(b) Question does not arise. 

Musk Deer Sanctuary 

2578. SHAI V. TULSIRAM: Will the 
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether there is some proposal 
under consideration of the Government to 
~t up a UMusk Deer" sanctuary in 
Mahboob Nagar District of Andhra Pra-
desh; 

(b) if so, the details thereof alongwith the 
location of the sanctuary; 

(c) whether Govemmant have received a 
detailed proposal from the Government of 
Andhra Pradesh; and 

(d) if so. the steps taken to set up the 
sanctuary? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (8) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

IFAD aid for Andhra Pradesh 

2579. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pleased to state: 

(a) the names and details of projects 
proposed to be developed by the Inter-
national Fund for Agricultural Develop-
I nent in Andhra Pradesh; 

(b) the amount earmarked for the 
purpose; 

(c) the time by which the funds are likely 
to be released to the State Government; 
and 

(d) the extent to which it will help 
agricultural development in the State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) No project pertaining to 
Andhra Pradesh has as yet been formally 
posed by the Government of India to the 
International Fund for Agricultural Develo-
pment for consideration for funding. 

(b) to (d) Do not arise. 

Wasteland development 

2580. SHRI SHANTI DHARIWAL: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the total area of wasteland reclaimed 
in Rajasthan particUiany in t(otah district 
during the last three years; 

(b) the names of the schemes that have 



been taken up forthe purpose in Rajasthan 
during the last three years and the cost of 
each scheme and the progress made so 
far; 

(e) the extent to which Rajasthan will be 
benefited as a result of reclamation of 
wasteland; and 

(d) whether such scheme will be taken 
up during the remaining period of the 
Seventh Plan period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONME~-JT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 

Year Financial 

(Rs In lakhs) 

1984-85 1880 

1985-86 870 

1986-87 1574 

Besides the direct benefit from trees. the 
afforestation on wastelands will be helpful 
in reducing the soil erosio_n, moisture 
conservation, land improvement and over-
all improvement in ecological conditions. 

(d) Yes, Sir. 

LDInI to unemployed youth In Kotah, 
RajaIIh8n 

2581. SHAI SHANTI DHAAIWAL: Will 
the Minister of FINANCE be pleased to 
state: 

(8) whether irregularities committed 
white giving loans to the unemployed 
youth under the self..employment scheme 
in Kotah District of Rajasthan by the 
branches of Nationalised Banks in the 
district have come to the notice of 
Government; 

(b) If SO. the details thereof; and 

1.56.528 hectar. of area was rectaimed 
through affo_tion under 20-P0int 
Programme in Rajasthan State during the 
last three years (1984-85 to 1986-87). 
District-wise details of wastetand reclama-
tion are not maintained at national level. 

(b) and (c). The wasteland reclamation 
through afforestation is carried out under 
various schemes of central forestry sector. 
Rural Development Department. State 
forestry sector klcluding the externally 
aided social forestry project. During the 
last three years the financial and physic-al 
position is as under: 

PhYSical 

Area afforested (Heet ) 

41578 

47900 

67050 

(c) the steps being taken to set the 
irregularities right in order to help the 
unemployed youths? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The Reserve 
Bank of India have reported that no 
irregularities have been brought to thief 
notice against branches of the national-
ised banks in Kotah district while giving 
loans to unemployed youths under the 
Self-Employment Scheme. 

(b) and (c). Do not anse. 

2582. SHRt SHANTI DHARIWAL: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pJeased to state: 

(a) whether there is any proposal under 
consideration of the Government to set up 
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a "Musk Deer" sanctuary in Kotah District 
of Rajasthan: 

(b) if so. the details thereof; 

(c) whether Government have received a 
detailea report from the Government of 
Rajas~han for setting up of a sanctuary; 

(d) if so, when a decision is expected to 
be taken for setting up the sanctuary 
alongwith the location thereof: and 

(e) the time by which work is expected to 
be taken up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) Does not arise. 

[Translation 1 

Reservation of SC/ST employees In 
Banks In Western region 

2583. SHRI CHHITUBHAI GAMIT: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of class I, II, III and IV 
employees recr~ited by the Banking 
Service Commission, Western Region 
during the period from 1982 to 1986, year-
wise and details thereof; 

(b) the number of SC/ST candidates out 
of them and the details thereof; 

(c) the, number of SC/ST candidates 

who had applied for these posts and the 
details thereof; 

(d) the detailed reasons for not filting 
fuHy the quota reserved for them; and 

(e) the time by which the rest of the 
reservation quota is likely to be filled and 
whether Union Government have i$Sued 
any special directives to the management 
of the nationalised banks to fill the quota 
fully and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRr JANAR-
DHANA POOJARY): (a) to (e). In public 
sector banks the employees are not 
categorised as Class I, II, III and IV but 
there are three categories of posts viz. 
officers, Clerical and Sub-staff. There are 
two Banking Servicce Recruitment Boards 
(BSRBs) in the Western Region viz. BSRB, 
Bombay and BSRB, Baroda. The BSRBs 
make recruitment for the public sector 
banks for the clerical staff within their 
respective areas of jurisdiction and officer 
cadre for the participating nationalised 
banks. A statement indicating available 
information received from these BSRBs is 
given below. 

The Banks and BSRBs are making 
efforts/taking steps to clear the backlog 
and Government have also issued instruc-
tions, from time to time in this regard. 
These include holding of special recruit-
ment tests for SCs/STs, imparting pre-
recruitment and pre-promotion training, 
placing indents with BSRBs after taking 
into consideration the backlog in addition 
to the current res~rvations for SCS and STs 
etc. BSRB, Bombay has intimated that 
almost all vacancies reserved for SC/ST 
candidates have been filled up by the 
Board. 
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STATEMENT 

information regarding the category. of post, number of applications received and number of 
candidates allotted/selected during the years 1982 to 1985 in respect 01 banking service 

recruitment board. Baroda and banking service recrUitment board, Bombay. 

Year Post Applications No. of candidates 

received allotted/selected 

SC ST SC ST 

I. Banking ServIce Recruitment Board, Baroda 

1982 Officers 11399 2699 81 18 

Clerical 8209 3390 134 188 

1983 Officers 2855 834 82 37 

Clerical 9583 3828 193 197 

1984 Officers 1118 393 27 3 

Clencal 9958 5914 117 196 

1985 Officers 3463 1431 58 30 

Cferical 11216 7965 103 217 

II. Banking Service Recruitment Board. Bombay 

1982 Officers 4110 1123 173 104 
Clencal 15751 3298 304 348 

1983 Officers 4711 1218 162 74 

Clerical 16231 3401 259 335 

1984 Officers 304 76 30 8 

Clerical 14407 4282 214 106 

1985 Officers 16224 2708 172 81 

Clerical 11451 3099 133 141 

(English] Apex Body to promote super conductivity 
.... up of apex body to promote research and its application in the country; 

..... conductivity research 
(b) if so, the duties assigned to Apex 

2584. SHRI VIJAY N. PATIL: Will the Body; 
PRIME MiNISTER be pleased to state: 

(c) whether Government fv:rve given 
(8) whether Govemment have set up wide financial powers to it .~titutions in the 
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country for research 'projects in super 
conductivity: and 

(d) if so, the policy of Government in 
giving financial assistance to research 
projects based on super conductivity? 

THE MINISTER OF STATE IN THE 
MIN~TRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE INTHE, 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRO-
NICS AND SPACE (SHRI K.R. NARAYA-
NAN): (a) Yes, Sir. 

(b) The Terms of Reference of the Apex 
Body are as follows: 

(i) To make necessary budget 
provision: 

(ii) To take all steps for acquiring the 
services of personnel, both from 
within and outside the country as 
consultants, visiting scientists 
and to facilitate their operations 
within the country; 

(iii) To procure goods and services of 
all types. including import with-
out extensive paper work, per-
mits and licences; 

(iv) To have civil worKS carried out, 
including architectural designs, 
etc. 

(c) Yes, Sir. 

(d) R&D Projects in the area of super 
conductivity will be funded depending 
upon their merits and relevance of each 
proposal. 

Review of measurers to tone up 
administration 

2585. SHRI KAMLA PRASAD SINGH: 
Will the PRIME MINISTER be pleased to 
refer to the reply given to Ut1starred 
Question No. 263 on 5 November, 1986' 
regarding review of measures to tone up 
administration and state: 

(a) whether Government have evaluated 
the achievements. made due to the steps 
taken to tone up the administration; and 

(b) if so, details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) and (b). The 
pOSition in this regard is reviewed from 
time to time. To cite a few exampJes of 
improvements made: the pace of disposal 
of applications in Import/Export Trade 
Control Organisation, Department of 
Company Affairs and Department of 
Industrial Development has quickened; 
the time taken for financial clearance of 
schemes is reduced; Railways have sub-
stantially improved position regarding 
settlement of claims and the overall 
disposal of business by the Ministries is 
further streamlined. 

Illegal wild life trade 

2586. SHRI RADHAKANTA DIGAL: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to st!!te: 

(a) whether Government are aware of 
the illegal wild life trade and killing of rare 
species of animals in Nandan Kanan zoo 
and Similipal Forest in Orissa; 

(b) if so. the number of cases that had 
come to Government notice in the last one 
year; and 

(c) the action initiated by Government 
thereafter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) to (c). 
Information is being collected and will be 
placed on the Table of the House. 

Repatriation of foreign exchange 

2587. SHRI AMAL DAnA: Will the· 
Minister of FINANCE be pleased to refer to 
the reply given to Un starred Question No. 
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3149 on 18 March, 1987 regarding , 
~on of foreign exchange by Indian 
Nationals'and state: 

(a) the basis on which the figure of Rs. 20 
crores of foreign exchange stated to have 
been repatriated to India' has been 
arrived at; 

(b) the detailed break-up of the above 
flgures and the period during which it has 
been repatriated; and 

(c) the comparative figures for the earlier 
and latter period? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) The Foreign exchange 
worth Rs. 20 crores repatriated to India in 
1986 was compiled on the following basis: 

(i) Exports proceeds after initiation 
of action by the Enforcement 
Directorate. 

(ii) Repatriation from the foreign. 
bank accounts. 

(iii) Repatriation of commissionl 
royalties. 

(iv) Repatriation of sale proceeds of 
property sold abroad. 

(v) Repatriation of consultancy/ 
technical fees, etc. 

(vi) Other Misc. items for which 
information was available. 

(b) The whole amount of As. 20 crores 
was repatriated during 1986 itself. 

(c) Such statiltics were not maintained 
for the period earlier than 1988. However 
an amount of As. 2.85 crores has been 
repatriated during 1987 upto 30th June. 

ExpendItIn of Stat. Md UnIon 
TenftorteI 

2588. SHRI AMAL DATTA: Will the 
Minister of FINANCE be pleased to sta~e; 

(a) the total expenditure of various 
States and Union Territories during 1984-
85 to 1986-87 and budgeted for 1987-88: 

(b) the break-up of planned and non-
planned expenditure, State/Union Terri-
tory-wise: and 

(c) the resources raised by States/Union 
Territories and the amount they received 
from Centre? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) and (b). Information avail-
able for 16 States is given below in 
Statement-I. Information for the remaining 
States and aU Union Territories is being 
collected and will be laid on the Table of 
the House. 

(c) Information available for 9 States is 
given below in Statement II. Information 
for remaining States and Union Territories 
is being collected and will be laid on the' 
Table of the House. 
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STATEMENT ·1 

Planned and Non-Plan Expenditure of States 

(Rs. Crores) 
States Item of 1984-85 1985-86 1986-87 1987-88 

Expenditure (A/c) (A/c) (RE) (BE) 

2 3 4 5 6 

1. Andhra Prddesh Total 4007.41· 4130.14 4802.92 5246.28 
Plan 1009.38* 1040.98 1543.32 1649.63 
Non-Plan 2998.03· 3089.16 3259.60' 3596.65 

2. Assam Total 1385.58 1633.84 2236.81 2312.44 
Plan . 360.00 361.12 676.29 710.91 
Non-Plan 1025.58 1272.72 1560.52 1601.53 

3. Bihar Total 2986.18 2978.48 3459.90 3829.67 
Plan 751.00 1097.54 1359.57 1652.38 
Non-Plan 2235.18 1880.94 2100.33 2177.29 

4. Gujarat Total 2367 36· 2814.44 3732.78 3652.84 
Plan 91206· 707.14 1071 46 1007.93 
Non-Plan 1455.30· 2107.30 2661.32 2644.91 

5. Haryana Total 1584.18· 1857.90 1941.48 1970.74 
Plan 399.03· 486.90 651.50 639.21 
Non-Plan 1185.15· 1371.00 1289.98 1331.53 

6 Himachal Pradesh Total 62314" 63446 679.78 720.90 
Plan 223.45· 257.90 274.74 276.30 
Non-Plan 399.69· 37656 405.04 444.50 

7. Karnataka Total 3501.29* 3597.68 3798.90 4289.44 
Plan 796.05· 872.98 1023.80 1141.60 
Non-Plan 2705.24 2724.70 2774.50 3147.80 

8. Kerala Total 1572.77 2654.69 2202.88 2333.40 
Plan 442.08 453.82 509.71 537.00 
Non-Plan 1130.69 2200.87 1693.17 1796.20 

9. Madhya Pradesh Total 2975.20- 3239.10 4105.36 4719.80 
Plan 1025.00* 1128.31 1355.62 1536.60 
Non-Plan 1950.20* 2110.79 2749.74 3183.20 

10. Meghalaya Total 188.31 191.92 266.11 295.01 
Plan 65.00 73.43 101.76 115.87 
Non-Plan 123.31 118.49 164.35 179.22 

11, Nagaland Total 201.56 320.31 344.34 353.86 
Plan 56.85 86.66 112.72 126.81 
Non-Plan 144.71 233.65 231.62 227.05 

12. Orissa Total 1289.85* 1682.23 214~.12 2333.08 
Plan 532.60· 564.90 774.62 896.83 
Non-Plan 157.25· 1117.33 1372.50 1436.25 
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, 2 3 4 6 

13. Punjab Total 2231.81 3101,72 2594.87 3301.73 
Plan 440.00 556.89 617.91 763.69 
Non-Plan 1791.81 2544.83 1976.96 2538.04 

14. Rajasthan Total 2254.71· 2220.69 2883.16 2905.24 
Plan 532.26· 640.59 943.40 842.36 
Non-Plan 1722.45· 1580.10 1939.76 2062.88 

15. Sikkim Total 61.58 103.93 120.44 125.20 
Plan 35.00 60.03 68.95 74.48 
Non-Plan 26.58 43.95 51.49 50.72 

16. Tripura Total 208.88 259.31 311.61 354.49 
Plan 6800 122.20 146.65 163.41 
Non-plan 140.88 137.11 164.96 191.08 

STATEMENT-II 

Resources raised by States and amounts received 'rom the Centre 
(Figures in As. Crores) 

States Source of 1984-85* 1985-86" 1986-87" 1987-88** 
receipt ,(A/c) (A/c) (R E.) (8 E.) 

2 3 4 5 6 

1. Andhra 1) Resources 
Pradesh raised by 

the State 2920.40 2671.21 3082.5.1 4119.73 

2) Amount re-
ceived from 
the Centre 1058.36 156349 1549.28 863. SO 

3) Total re-
ceipt (1+2) 3978.76 4234.70 4631.85 4983.23 

2. Bihar 1) Resources 
raised by 
the State 354.00 774.23 1597.75 1692.32 

2) Amount re-
ceived from 
the Centre 1467.41 1992.94 1960.20 2128.08 

3) Total receipt 
(1+2) 1821.41 2767.17 3557.95 3820.38 

3. Gujarat 1) Resources 
raised by 
the State 1442.57 1868.88 2527.23 2311.60 
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1 2 3 .. 5 6 

2) Amount re-
ceived from 
the Centre 777.47 980.06 1205.55 1192.99 

3) Total re-
ceipt (1+2) 2220.04 2848.94 3732.78 3504.59 

4. Haryana 1} Resources 
raised by 
the State 1256.27 1488.48 1392.45 1474.22 

2) Amount 
received 
from the 
Centre 290.69 390.84 498.97 507.09 

3) Total re-
ceipt (1+2) 1546.96 1879.32 1891.42 1981.31 

5. Himachal 1) Resources 
Pradesh raised by 

the State 280.00 219.73 228.43 258.79 

2) AmolAnt re-
ceived from 
the Centre 320.99 449.20 454.38 45747 

3) Total 
receipt 
(1 +2) 600.99 668.93 682.81 716.26 

6. Karnataka 1) Resources 
raised by 
the State 2579.41 2341.15 2398.72 2951.33 

2) Amount re-
ceived from 
the Centre 735.33 1559.28 1019.28 1080.02 

3) Total receipt 
(1+2) 3314.74 3900.43 3418.00 4031.35 

7. Kerala 1) Resources 
raised by 
the State 158070 1692.75 1251.54 1445.97 

2) Amount re-
ceived from 
the Centre 472.89 993.01 789.64 769.54 

3) Total receipt 
2215.51' (1 +2) 205359 268576 2041.18 
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2 3 4 5 6 

8 Orissa 1) Resources 
raised by 
the State 521 81 93851 108935 1169.64 

2) Amount received 
from the 
Centre 631.77 73595 100316 115520 

3) Total receIpt 
(1+2\ 115358 1674.46 209251 232484 

9. Rajasthan 1) Resources 
raised by 
the State 151285 126066 155616 1631 32 

2) Amount receIved 
from the 
centre 74043 100574 123764 113990 

3) Total receipt 
(1+2) 225328 2266 40 279380 2771 22 

. Finance Accounts 

.- State Budgets 

Premium collected by L.l.e. THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY (a) The amount of 

2589. SHRI AMAL DA ITA' Will the premiums collected by Life Insurance 
Minister of FINANCE be oleased to state' Corporation in each State/Union Territory 

during the last three years is given below in 
(a) the premiums collected by Life Statement-' There is no separate classi-

Insurance CorpOratIon for socially orien- fication as premium for SOCially oriented 
ted schemes during the last three years, schemes. 
State/Union Territory-wise; and 

(b) The amount of loans advanced by 
(b) the loans advanced by life Insurance Life Insurance Corporation in each Statel 

Corporation during the last three years, UnIon Territory dunng the last three years 
with State/Union Territory-wise break-up? is given below in Statement-II. 



241 Written AIItWtI'S SRAVANA 21, 1909 (SAKA) Written AnawM 250 

STATEMENT·. 

Pf8tniums collected by Lite Insurance CorporatIon 

State/Union Territory 

1 

Arunachal Pradesh 

Andaman & Nicobar Islands 

Andhra Pradesh 

Assam 

Bihar 

Chandigarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

. 
(Rs. in Crores) 

Premium collected during the year 

1984-85 

2 

0.15 

115.57 

23.15 

55.21 

7.33 

93.68 

4.14 

125.41 

22.23 

4.53 

6.68 

106.89 

58.14 

57.61 

316.74 

1.15 

1.71 

0.16 

1.03 

17 73 

1.24 

1985-86 

3 

0.23 

0.20 

139.44 

2516 

63.70 

8.21 

105.45 

5.32 

143.81 

26.70 

5.45 

8.22 

123.96 

66.39 

67.57 

344.95 

1.40 

2.59 

0.17 

1.43 

21.80 

1.19 

1986-87 
(Provisional) 

4 

168.40 

39.07 

74.66 

151.80 

8.97 

,167.00 

63.62 

1006 

139.52 

80.12 

81.99 

384.85 

27.54 
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1 2 3 4 

Punjab 50.97 57.05 44.28 

Rajasthan 54.57 62.85 76.19 

Sikkim 

Tamil Nadu 122.78 140.79 163.02 

Tripura 1.40 1.67 

Uttar Pradesh 215.96 176.62 204.85 

West Bengal 15313 17287 199.44 

Total 161929 1775 19 2085.36 

STATEMENT-II 

Loans advenced by Life Insurance Corporation 
(As In crores) 

State/Union Territory Loans advanced during the year 

1984-85 1985-86 1986-87 
( Provisional) 

1 2 3 4 

Andhra Pradesh 30.35 3917 32.27 

Assam 533 752 4.99 

Bihar 17 11 881 1419 

Dethi 8.63 3626 10.37 

Goa 080 050 

Gujarat 4903 6020 7814 

Haryana 1688 2998 17.20 

Himachal Pradesh 1.81 1.85 2.10 

Jammu & Kashmir 552 530 4.24 

Karnataka 2677 2761 1979 
• 

Kerala 30.90 28.60 32.84 

Madhya Pradesh 25.99 31.17 25.15 

Maharashtra 6783 6897 11.46 
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1 

Manipur 

Meghalaya 

Nagaland 
~ 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total' 

Fire accidents in tobacco and coHon 
godowne In Guntur dlstrtct, Andhra 

Pradesh 

2590. SHRI AMAL DAnA: Will the 
Minister of FINANCE be pleased to refer to 
the reply given to Unstarred Question No. 
3178 on 18 March, 1987 regarding fire 
accidents in tobacco and cotton godowns 
in Guntur district, Andhra Pradesh and 
state: 

(a) the pOSition of claims stated as 
outstanding; and 

(b) whether investigations into any of the 
claims have been completed and the 
results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). The 
information is being collected and will be 
laid'on the Table of the House. 

Centrally sponsored schemes 

2591. SHRf SHANTARAM NAIK: Will 

2 3 

067 1.19 0.48 

4.17 4.07 4.80 

1.75 0.70 1.27 

11.90 18.42 19.12 

0.25 

19.82 2443 21.21 

18.92 20.80 29.15 

51.25 59.70 64.81 

207 1.67 2.19 

55.56 60.06 67.70 

27.34 26.25 26.83 

48040 563.23 550.55 

the Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) the centrally sponsored schemes of 
his Ministry being implemented in the 
State of Goa; 

(b) the salient features of each of these 
schemes; 

(c) achievements made under these 
schemes; and 

(d) amount spent on each of them for the 
last three vears? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHAI Z.R. ANSARI): (a) The 
following centrally sponsored schemes 
are being implemented in the State of Goa; 

(i) Rural Fuelwood Plantation and 
afforestation of ECO-Sensitive 
Non-Himalayan Areas. 

(ii) Assistance for the development 
of National Parks. 
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(iii) Assistance for development of 
Sanctuaries. 

(iv) Centre-State Coordinated Pro-
gramme on Environment. 

(b) The Salient features of each of these 
"schemes are shown in Statement·1 given 
betow. 

(c) Achievements made under these 
schemes are shown in the Statement .. II 
given below. 

(d) Central assistance provided for each 
of these schemes during the last three 
years is given in the Statement-III given 
below. 

STATEMENT·I 
Salient features of centrally sponsored 
schemes implemented In the state of Goa 

(i) 

(ii) 

Rural Fuelwood PlantatIon and 
Afforestation of Eco-Sensltlve Non-
Himalayan areas 

The objective of the scheme is to 
meet the fuel wood, fodder and 
small timber requirement of the 
rural people in and around their vil-
lages. The pattern of central assist-
ance is on 50:50 basis. 

Assistance for the development of 
National Parks 

To help in effective protectton and 
proper habitat development for 
animal/wildlife species within and 
around the national parks and 
sanctuary Central assistance is 
provided 100 per cent on the 
approved items of expenditure. 

(iii' Assistance for development of 
sanctuaries. 

To herp in effective protection and 

prope,. habitat development + for 
sanctuaries within and around san-
ctuaries. Central assistance is pro. 
vided 100 per cent on the approved 
items of expenditure. 

(iv) Centre-State Coordinated Progra-
mme on Environment. 

The scheme envisages setting up of 
technical cell for environment in 
Goa. The assistance provided is for 
salaries of technical staff and 
margina' supporting staff. 

STATEMENT·II 

Achievements made under the centrally 
sponsored schemes In the state of Goa 

0) Rural Fuelwood Plantation and 
AfforestatIon of Eco-Sensltive Non-
H;malayan areas. 

Year Plantations 
raised (ha) 

1984-85 150 

1985-86 210 

1986-87 600 

(ii) Assistance for the development of 
national parks 

One natronal park was provrded 
central assIstance 

(i,i) ASSistance for development of 
sanctuafles 

One sanctuary was provided central 
assIstance 

(IV) Centre-state coordmated pro-
gramme on envlfonment 

The scheme was sanctioned only 
on 31.3.1987. 
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STATEMENT III 

Central assistance provided for the centrally sponsored schemes implemented in the state of Goa' 

1. 

Scheme 

Rural Fuelwood Plantation 
and Afforestation of Eco-
Sensitive Non-Himalayan 
Areas. 

(ii) & (iii) Assistance for 
~he development of National 
Parks and Sanctuaries 

(iv) Centre-State Coordinated 
Programme on Environment. 

Specialised nature of General Studies 
Question Paper of Civil Service 
(Preliminary) Examination 1987 

2592. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the question paper on 
General Studies in Civil Service (Preli-
minary) Examination 1987 contained 
many questions which required speciali-
sed knowledge of agriculture science and 
it was not conforming to the stipulation 
that the question in general studies would 
require from candidates knowledge nor-
mally expected of an educated person; 

(b) whether any representations have 
been received by UPSC in this regard; 

(c) 'f so, the details thereof; 

(d) the action taken thereon; and 

(e) whether any action has been taken to 
protect the interests of non-agriculture 
candidates in the exam? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 

Year Central Grant 
released 

1984-85 nil 
1985-86 12.50 
1986-87 15.00 

1984-85 nil 
1985-86 nil 
1986-87 4.70 

1984-85 nil 
1985-86 nil 
1986-87 2.09 

OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM): (a) No. Sir. The 
Question paper on General Studies in the 
Civil Services (Preliminary) 1987 
Examinatfon did not contain any question 
that required a specialised knowledge of 
any subject including Agriculture. It 
conformed to the stipulations that the 
questions in the paper required knowledge 
as would be expected of a well educated 
person. 

(b) and (c). Representations from two 
candidates out of a total of 82, 842 who 
appeared in the General Studies paper 
have been received in this regard, in the 
UPSC. 

(d) and (e). The representations were 
duly considered by UPSC. The question 
paper in General Studies contained 150 
questions and was designed and set by a 
group of academic experts from diverse 
disciplines in such a manner that no 
candidate belonging to any particular 
discipline was adversely affected or 
received an undue advantage. 

Achievement under Tribal Sub-Plan In 
Goa 

2593. SHAI SHANTARAM NAIK: Will 
the Minister of WELFARE be pleased to 
state: 



AUGUST 12,1987 Written AnBWtII ., 

(a) the total special Central Assistance 
given to Goa since the inception of Tribal 
Sub--Plan; and 

(b) the achievements under Tribal Sub-
Plan in Goa, Daman and Diu during the 
same period, year-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHAt 
GIRIDHAR GOMANGO): (a) Central 
Government had released from the year 
197&-n till June 1987 Rs. 10321 lakhs to 
the Government of Goa, Daman and Diu, 
as Special Central Assistance as additive 
to the Tribal Sub-Plan of Daman. 

(b) Tribal Sub-Plan is an area 
development programme with particular 
focus and emphasis on raising the 
Scheduled Tribe families above the 
poverty-line, through the implementation 
of family oriented programmes under 
various sectors, such as agriculture, 
anifndl husbandry, minor irrigation, co-
operation, social services, forestry, cottage 
and small industries, education, health, 
etc. The number of tribal families 
economically assisted through these 
programmes over the years since the Sixth 
Plan is as given below:-

Period 
1980-85 
1~86 

U.S Dollars 

Pound Sterling 

Deutsche Mark 

Japanese Yen 

French Franc 

Canadian Dollars 

No. of families 

3226 
741 

Period No. of families 

1986-87 598 

1987-88 62 
(upto May 1987) 

[Trans/ation] 

Fall in value of rupee 

2594. SHRI KALI PRASAD PANDEY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the value of Indian rupee has 
fallen down considerably as compared to 
other currencies; 

(b) .f so, the reasons therefor and the 
details of its impact during the current 
financial year, speCially on imports and 
exports; 2nd 

(c) the details regarding fall in value of 
Indian rupee in the past two years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHAI B.K. 
GADHVI)' (a) to (c). The average value of 
Rupee vis-a-vis major international 
currencies during the years 1984-85,1985-
86 and 1986-87 was as follows:-

Rupees per unit of foreign currency 

1984-85 1985-86 1986-87 

2 3 4 

'1 8886 122349 127782 

148668 168467 19.0722 

39877 45553 62970 

00487 00562 0.0802 

13006 1.4908 19290 

9.0085 8.8892 93095 
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Australian Dollar 

Swiss Franc 

The exchange rate of rupee is 
det~mined with reference to the value of a 
basket of currencies, mainly of countries 
which are India's major trading partners. 
Thus the exchaQge rate of rupee vis-a-vis 
other currencies moves upward or 
downward depending upon fluctuations in 
the value of the currencies constituting the 
basket. In a regime of floating exchange 
rates, frequent movements in exchange 
parity rates is a normal phenomenon. 

It is not possible to isolate the impact of 
exchange rate movements on country's 
trade and other financial transactions, 
particularly when the level of such 
transactions is influenced by a large 
number of other contributory factors. 

[English] 

Brain drain among skilled personnel 

2595. SHRI 0.8. PATIL· Will the PRIME 
MINISTER be pleased to state: 

(a) the number of physicians, surgeons, 
medical experts, scientists, engineers and 
other technical and skilled personnel who 
migrate from India to other countries every 
year; and 

(b) the steps taken to stop this type of 
brain drain? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) It has not 
been possible to maintain a list of Indian 
physicians, surgeons, medical experts, 
scientists and other technical personnel 
whd migrate from India to other countries 

2 3 4 

9.8944 84364 8.4913 

4.7797 5.4688 7.6068 

every year. Hence, exact figures are not 
available. 

(b) A number of steps has been taken to 
induce Indian scientists and technologists 
to pursue their interests within the country. 
Some of these are: 

The scheme of flexible 
complementing/merit promotion 
is being introduced in all the 
scientific departments/ organi-
sations. 

Programmes have been 
launched· through which core 
'group of scientists are created in 
the country with all the necessary 
modern facilities required for 
pursuing research in new and 
frontier areas of science. 

Special schemes are being 
implemented to provide 
assistance to scientists for 
attending international confer-
ences besides enabling younger 
scientists to attend specialised 
training programmes outside 
India. 

There is a prOVISion for 
temporary placement of 
scientists and technologists 
under the scheme of Scientists' 
Pool. A provision has also been 
made for the creation of super-
numerary posts. 

New scientific departments/ 
organisations such as Depart-
ments of Bio-technology, Ocean 
Development. Environment,Non-
conventional Energy Sources, 
Centre for Development of Tele-
matics have been set up and 
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some of these are in high technol· 
ogy areas. These are likely to pro-
vide satisfying job opportunities 
for the scientists, technologists 
and doctors. 
The financial allocation for 
sCience and technology activities 
has been increased substantially 
over the successive Five Year 
Plans. 

~ Dele,ation of enhanced 
administrative and financial 
powers has been made to 
scientific institutions to improve 
the organisational efficiency and 
working conditions of scientists. 

CBI raids 

2596. SHRI KALI PRASAD PANDEY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether CBI had raided the 
offices/establishments and houses of a 
number of high officials in Government 
and private offices on July 28, 1987; 

(b) if so, the details of estimated cost of 
goods seized; and 

(c) the number of persons and firms 
against whom action has been taken on 
the basis of these raids? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR'EVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P 
CHIDAMBARAM): (a) Yes, Sir. 

(b) Details of the items, both 
movable/immovable discovered during 
the course of these searches are given 
below:-
Cash, Bank Balances, Rs. 9.49 
FORs, NSCs and lakhs. 
Shares etc. 

Movable assets fike TVs, As. 22.65 
VCRs, Jewellery and lakhs. 
house hold 1tems etc. 

Immovable assets like 33.28 
house, flats lakhs. 
and land. 

Besides, a large number of incriminating 
documents concerning transactions in 
movable/immovable properties etc. were 
also recovered which are'under scrutiny. 

(c) AU the cases are under investigation 
and appropriate action will be taken based 
on the findings of the CSI. 

Rahming of Central SecreWlat 
Stenographers Service Rules 

2597. SHRI HAFIZ MOHO. SIDDIQ: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government reframed the 
Centra' Secretariat Stenographers' 
Service Rules for implementing the 
decision of the Government on the 
recommendations of the 4th Pay 
Commission: 

(b) if not, the reasons for the delay in the 
reframing of the Rules; and 

(c) by when these will be framed and 
whether copies thereof will be laid on the 
Table of the House? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): (a) to (c). No, Sir. 
The work of implementation of Fourth Pay 
Commission Recommendations relating 
to reframlng of the Service rules of the 
Central Secretariat Stenographers Service 
is in progress. Copies of the ReVIsed Rules 
as and when notified WIll be made available 
to the Parliament Secretariat. 

Income tax outstanding In Deihl 
2598. SHRI GURUDAS KAMAT· Will the 

Minister of FINANCE be pleased to 
state: 
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(8~ the number of Income Tax assessees 
in wnose cases demand for more than 
rupees one lakh is outstanding in the 
Income Tax Department, Delhi, year-wise, 
for the last two years and the amount of 
actual demand thereof; and 

(b, the steps taken to recover the 
outstanding demand? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 

Year No. of assessee 

1986 

(as on 31.3.86) 320 

(as on 31 3.87) 459 

(b) Depending upon the facts and 
circumstances of each case, appropriate 
steps, accordtng to law, are taken from 
time to time by the concerned authorities 
for recovery reduction of outstanding 
demand. These steps include. inter-alia, 
requesting the appellate authorities for 
expeditious disposal of the pending 
appeals. These also include resorting to 
the proceedings under section 229(3) of 
the Income-tax Act and attachment of 
movable and immovable properties after 
issuing recovery certificates to the Tax 
Aecovery Officer under. section 222 of the 
Income-tax Act. 

Opening of Bank branches in 
Maharashtra 

2599. SHRI GURUDAS KAMAT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have asked 
nationalised banks not to open new 
branches in Maharashtra: 

(b) if so, the reasons therefor; and 

GADHVI); (a) Information relating to 
Income Tax assessees of Delhi charge, in 
whose cases demand is outstanding for 
more than As. 1 lakh, year-wise and the 
actual demand, will have to be collected 
from the field formations which will involve 
huge efforts and time. If any such 
information about any particular assessee 
is required, the same can be collected and 
made available to the Hon'ble Member. 
However, information regarding assessees 
of Delhi charge who owe more than As. 10 
lakhs as Income-tax to the Department is 
given below:-

Demand outstanding 
(Rs. in crores) 

314.83 

471.03 

(c) the period upto which this ban is 
likely to remain in force? 

THE MINISTER OF STATE IN THE 
MINISTRY. OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, Sir. 

(b) and (c). Do not arise. 

Development of Agro-forestry 

2600. SHRI MURLlDHAR MANE: Will 
the Minister of ENVIAONMENT AND 
FOAESTS be pleased to state: 

(a) whethe~ Government propose to 
develop agro-forestry scheme; 

(b) if so, the details thereof; 

(c) the steps taken by Government to 
encourage the farmers and rural landless 
under this schemes: and 

(d) whether under 'Tree Patta'scheme 
the allotment of land for tree plantation is 
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being: encouraged by some State 
Governments; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRr Z.R. ANSARI): (a) Yes, 
Sir. 

(b) and (c). The efforts are being made 
primarily to induce the farmers having 
marginal/sub-marginal lands to take up 
mixed cropping of tree crops and 
food/commercial crops. Simultaneously 
the State Governments have been directed 
to lease wastelands to landless and rural 
poor with usufruct rights on the trees 
planted by them on such lands. The 
National Wastelands Development Board 
Schemes and Rural Development 
Schemes are promoting a country wide 
net work of decentralized people's nurser-
ies for giving a boost to Agro-forestry and 
farm forestry. 

(d) and (e). Yes, Sir. Tree Patta or similar 
leasing Schemes have been initiated by 
Andhra Pradesh. Bihar, Gujarat. Madhya 
Pradesh, Maharashtra. Rajasthan, Tamil 
Nadu, Uttar Pradesh and Karnataka. 
Under this Scheme wastelands are being 
provided to landless and rural poor 
exclusively for tree planting. The 
beneficiaries are given usufruct rights on 
the trees planted by them on the allotted 
lands 

Setting up of electronic telephone 
equipment plant 

2601. SHRIMATI JAYANTI PATNAIK: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some non-resident Indians 
have set up electronic telephone 
equipment plant in technical collaboration 
with West Germany; 

(b) if so. at what place and the cost of the 
project: 

(c) the capacity of that olant and the 

expected time when it will go into 
production; ,t 

(d) the extent of employment 
opportunity generated by that plant; and 

(e) ~he details thereof? 

THE MINISTER OF STATE LN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) One letter 
of intent has been issued to an NRI for 
manufacture of electronic telephone 
instruments in technical collaboration with 
West Germany (Mis Siemens AG). The 
plant has not yet been set up. 

(b) The project is proposed to be set up 
in a permissible area of Haryana The 
Investment In Capital Goods is proposed 
to be of the order of Rs 33 lakhs 

(c) The licensed capacity of the project 
is 2.0 lakh numbers and production is 
expected to commence by mid-1988. 

(d) and (e). Job opportunity for about 
100 persons is expected to be generated 
by the plant, when set up 

Per Capita IncOme of States 

2602. SHRI MURUDHAR MANE: Will 
the Minister of PLANNING be pleased to 
state: 

(a) the names of five States having 
lowest per ('apita income; 

(b) the States whose per capita income 
has decreased in the last three years: and 

(c) the steps taken to improve their per 
capita income? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
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(SHRI SUKH RAM) : (a) The official, 
estimates of per capita income released by 
the respective State Governments for the 
latest three years namely, 1983-84 to 1985-
86, both at current and constant (197~ 71) 
pricos, are given in the statement below. 
The statement shows that for the year 
1983.J84, the estimates of per capita 
income for all the States except Tripura 
and Mizoram are available and the five 
States having the lowest per capita income 
at current prices are Bihar, Orissa, 
Meghalaya, Uttar Pradesh and Madhya 
Pradesh. For 1984-85. the estimates at 
current prices for Nagaland, Mizoram and 
Tripura and for 1985-86 the estimates for 
Arunachal Pradesh. Meghalaya, Mizoram, 
Nagaland. Orissa and Tripura are not 
available. As such it IS not possible to say 
whether the position of the five above-
mentioned States has undergone any 
change subsequently 

(b) The statement further shows that per 
capita income in respect of the States of 
Andhra Pradesh. Gujarat, Karnataka, 
Maharashtra. Orissa and Rajasthan has 
declined during the last three years at 
constant prices. 

(c) The Central Government has taken 
several steps to improve the position of 
such States. The important measures, 
among these are: 

(i) transfer of resources from the 

Central Government to the State 
Governments for meeting their 
Plan expenditure according to a 
formula which is weighted in 
favour of the backward States 
whose per capita income is below 
the national average; 

(ii) devolution of non-Plan resources 
in accordance with the award of 
the Eighth Finance Commission 
which favours the backward 
States and seeks to reduce 
disparity between the States in 
addition to covering the revenue 
gap; 

(iii) providing special incentives in 
the form of investment subsidy 
and concessional finance for 
accelerating the industrial 
development of the industrially 
backward regions in the States: 
and 

(iv) while making statewise 
allocation of resources under the 
poverty alleviation programme, 
more emphasis is given to the 
incidence of poverty during the 
Seventh Plan, as compared to 
that in the Sixth Plan. Naturally, 
the States with higher poverty 
ratio will get higher allocation of 
funds for these programmes. 

STATEMENT 

Per Capita Income. 1983-84 to 1985-86 

(Rupees) 

At current prices At Constant (1970-71) 
erices 

State 1983-84 1984-85 1985-86 1983-84 1984-85 1985-86 
(P) (P) (a) (P) (P) (a) 

1 2 3 4 5 6 7 

1. Andhra Pradesh 1965 1996 2184 746 705 743 

2. Arunachal Pradesh 2036 2160 N.A. 745 785 N.A. 



AUGUST 12. 1987 

, 2 3 4 5 6 7 

3 Assam 1862 1821 2017 ~586 584 604 

• Bthar 1284 1418 1548 458 476 488 

5 Goa- 4062 4492 4782 1522 1600 1754 

6 Gu,arat 2768 2901 2772 968 970 862 

7 Haryana 3037 3259 3669 1083 1110 1217 
\ 

8 Himachal Pradesh 2226 2217 2542 768 716 788 

9 Jammu & Kashmir 1976 2079 2173 663 664 673 

10 Karnataka 1970 2189 2136 731 772 698 

11. Kerala 1901 2076 2287 590 607 614 

12 Madhya Pradesh 1712 1693 1988 602 574 623 

13 Maharashtra 2990 3203 3430 1033 1017 1029 

14 Mampur 1967 2202 2350 565 574 600 

15 Meghalaya 1639 1727 NA NC NC NC 

16 Mlzoram NC NC NC NC NC NC 

17 Nagaland 2931 NA NA NC NC NC 

18 Onssa 1636 1534 NA 559 512 NA 

19 Punjab 3732 4103 4416 1497 1566 1621 

20 Rajasthan 2011 1990 2043 729 679 663 

21 S,kk,m 2072 2559 NA 1692@ 1844@ NA 

22 Tam.1 Nadu 1859 2128 2353 671 745 779 

23 Tnpura NA NA NA 619 NA NA 

24 Uttar Pradesh 1659 1782 1988 575 580 587 

25 West Bengal 2232 2594 2813 816 833 858 

Q QUick Estimates P ProvIsional 
NA fIgures have not been supplied by the concerned State Govt 
Ne The estimates have not been compiled by the respectIve State Government even for a 

year 
@ At 1980-81 prtces 
• FIgures In respect of Goa, relate to the erstwhile U T 

Source Directorates of EconomIcs and Statistics of the State Govts 
Note 1- OWing to dIfferences In methodology and source matenal used the figures for different 

States are not strictly comparable 
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lIIn1cet pennIt ICheIne 

2603. SHRIMATI JAYANTI PATNAIK: 
Will the Mini~er of FINANCE be pleased 
to state: 

(8) whether ~he Reserve Bank of India 
has rnnounced the introduction of blanket 
permit scheme; 

(b) if so, the purpose of introducing such 
blanket permit.scheme; and 

(c) the steps taken by Reserve Bank of 
India to give major thrust to exports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (c) With effect from 8th 
June, 1987, a new Blanket Exchange 
Permit Scheme has been introduced, in 
lieu of the then existing RBI and ITC 
~Ianket Permit Schemes. The new 
Scheme is more broad-based and flexible 
both as to eligibility of exporters and the 
purpose for which exchange can be drawn 
by holders against Blanket Permits. It 
allows a much greater degree of freedom 
to holders of the Blanket Permits to draw 
exchange for a number of additional items 
and has done away with monetary ceilings 
on expenditure on certain specified items. 
The maximum amount of foreign 
exchange for which exporters are eligible 
under the new Scheme is also 
considerably higher as compared to their 
aggregate foreign exchange entitlements 
under the old RBI and ITC Blanket Permit 
Schemes put together. 

The basic objective behind introducing 
the new scheme is to encourage exports. It 
is a facility to exporters to undertake 
various export promotion and other 
business activities abroad including inter-
alia foreign travel at short notice without 
approaching the RBI each time. 

Tenure of Dlrecton In State Bank of 
India 

2804. SHRI e.K. KUPPUSWAMY: Will 

the Minister of FINANCE be pleased to 
state: 

(a) whether Government are aware that 
the restrictions placed by the Banking 
Regulation Act~ 1949 on the maximum 
period for which a director could hold 
office is not made applicable to State Bank 
of India and its associate banks; 

(b) if so, the reasons therefor: 

(c) whether the directors in State Bank 
of India who have been holding office 
continuously beyond 8 years have been 
transferred; and 

(d) if not, the action taken/proposed to 
expedite the process of identification of 
suitable successors in respect of these 
directors? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI 
JANARDHANA POOJARY): (a) to (d). 
The terms of office of Directors on the 
Central Board of State Bank of India (S81) 
is governed by the relevant provisio~s of 
the State Bank of India Act, 1955 and not 
by the provisions of the Banking 
Regulation Act, 1949. At present, two 
directors on the Central Board of State 
Bank of India are holding office 
continuously beyond eight years pending 
appointment of thei[ successors as 
required under the provisions of the State 
Bank of India Act, 1955. Appointment of a 
successor to one of the above two 
directors who is an Officer Director on the 
Central Board of SBI is subject to litigation 
in the Court and the cases are pending. 
Government have already initiated the 
process of identification of suitable 
successor in respect of the other director 
who is continuing beyond eight years on 
the Central Board of 581. 

Inter-transfer of officials in banks 

2605. SHRI C.K. KUPPUSWAMY: Will 
·the Minister of FINANCE be pleased to 
state: 
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(a) whether the Banking Department in 
his Ministry has implemented the earlier 
decision of Government to inter-transfer 
officials above the scale-V in nationalised 
banks to remove vested interest: 

(b) whether officers of senior scale are 
posted from other nationalised banks to 
State Bank of India, if not, the reasons 
therefor; and 

(c) whether officials in scale-VI, scale-
VII and scale-VIII (special) in State Bank of 
India have been posted at tl"&ir places of 
their domicile if so, the detallc; .hereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJARY)' (a) and (b). 
Government have advised the public 
sector banks to undertake an exercise for 
strengthening the Senior Management 
positions of the banks which do not have 
s,uitable officers within. by inducting 
officers from other banks. Actual 
appointments. when needed. are made in 
consultation with concerned organi-
sations. 

(c) State Bank of India has reported that 
8 officers of Top Executive Grade Scale-VI. 
S officers of Top ExecutIve Grade Scale-

1. 

2. 

Name of the Wakf 

Hashimlya Madrasa Wakf. Alleppy 
(Kerala) 

Madrasa Darussalam Yateem Khana. 
Tellicherry (Kerala) 

(e) and (d). loan assistance to Wakf 
Boards/Wakfs for development of theIr 
urban wakf properties against viable 
schemes is given by the Central Wakf 
Council and not by the CP.ntral 
t3overnment. The Council WIll duly 
q>nsider and decide upon the grant of 
such assistance to other such proposals 
dIso from Kerala as and when these are 
received. There ;s currently no proposal 
from Kerala with ewe. 

VII and 1 offICer of Top Executive Grade 
(special scal"l) have been posted at their 
respective places of domicUe. . 

Financial assistance for development of 
wakfs In Kerala 

2606. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
WELFARE be pleased to state: 

(a) the names of the wakfs developed in 
the State of Kerala with the ,financial 
assistance from the Central Wakf Council: 

(b) quantum of funds given by the 
Central Wakf Council to each of these 
Wakts; 

(c) whether Government propose to 
extend any financial help to develop more 
wakfs in the State of Kerala: and 

(b) If so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) The 
following two wakfs have been developed 
in the State of Kerala with the loan 
assIstance from the Central Wakf 
Councll'-

Amount of ASSistance 
given by the CounCIl 

Rs 200 lakhs 

Rs 11 90 lakhs 

Uon tailed monkey 

2607. SHRI MULLAPPALL Y RAMA-
CHANDRAN' Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether any study regarding the 
endangered species of lion tailed monkeys 
found in the silent valley forests of Kerafa 
has been made: 
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(b) if so, the details indicating th~ 
number of the species; 

(c) whether there is increase/decrease in 
their population over the last three years; 
and 

(d) the steps the Government have taken 
to\ protect these species? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R ANSARI): (a) Yes, 
Sir. 

(b) The Zoological Survey of India have 
conducted a survey of the lion-tailed 
monkey in the country from 1980 to 1983, 
according to which the number of the 
species in the silent valley forests of Kerala 
is approximately 300 

(c) The number of the lion-tailed 
monkeys in the country, accordmg to this 
enumeration, is approximately 1760, 
whereas their population In 1975 in the 
country was estimated at 800, including 
150 in the silent valley. 

(d) steps taken to protect the species 
include' 

(i) InclUSion of the speCies i" 
Schedule "I of the Wild Life 
(Protection) Act, 1972 so as to 
provide total protection against 
co.mmerclal explOitation and 
hunting. 

(ii) Provision of Strict protection to 
the Htn-talled monkey and its 
habitat in 3 national parks and 11 
sanctuaries. 

Regulation on functioning of leasing 
companies 

2608. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 
FINANCE be pleased to state' 

(a) whether the Government propose to 

introduce laws to regulate the functioning 
of teasing companies; 

(b) if so, details thereof; and 

(c) whether any suggestions have been 
received in 'his regard: and . 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not ari&e. 

Establishment 0' wet land and coastal 
eco-system centre 

2609. SHRI C. SAMBU. Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether there is any proposal to set 
up centre for wet land and coastal eco-
system, at Institute for Coastal and 
Offshore Research 'INCOR at 
Visakhapatnam, Andhra Pradesh: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN' THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI)' (a) There 
is no such proposal. 

(b) Does not arise. 

Loans to Sportsmen 

2610. SHRI C. SAMBU: Will.the Minister 
of FINANCE be pleased to state: 

(a) whether there is any proposal to give 
loans to sportsmen to start their own 
business or industry: and 

(b) if so, the details thereof? 
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THE MINISl"ER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Reserve Bank of India have reported that 
there is no scheme under which loans are 
granted exclusively to sportsmen for 
starting business or industry. However, 
requests fbr lpans from sportsmen are con-
sidered on mUts alongwith others under 
the existing schemes. 

EJectronIcs unltlln Public Sector 

2612. SHRI SYEO SHAHABUiJDIN: Will 
the PRIME MINISTER be pleased to state: 

(a) the location of existing electronics 
units in the public sector, State-wise: and 

(b) whether it is proposed that new 
electronic units shall be established 
preferentially in other States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT. ATOMIC 
ENERGY, EJ-ECTRONICS AND SPACE 
(SHAr K.R. NARAYANAN,: (a) The fist of 
existing electronic units in central public 
sector and the locations thereof are given 
in the statement below. 

(b) There is no proposal to set up new 
public sector electronic units at present. 

STATEMENT 
Electronic units in central public sector and locations thereof 

S.No. Name of the Unit 

1. Bharat DynamiCs Limited 

2. Sharat Etectronics Limited 

3. Bharat Heavy Electricals Limited 

4. Central Electronics L.mited 

5. CMC Limited 

6. Electronics Corporation of India 
Limited 

7. ET&T 

8. Hindustan Aeronautics Limited 

9. Hindustan Machine Tools limited 

10. Hindustan Teleprinters Limited 

11. Indian Telephone Industries 
limited 

12. Instrumentation limited 

13. Semiconductor Complex Limited 

location 

Hyderabad 

Bangalore. Machlhpatnam. 
Madras, Panchkula, Pune 
and Sahibabad 

Bangalore and Bhopal 

Sahibabad 

SecundrabtKt 

Hyderabad 

New Delhi 

Hyderabad and Luckntw 

Bangalore 

Madras 

Bangalore, Manakapur. Naini. 
Palghat. Ral Bareli and 
Srinagar 

Kota 

Mohall 
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YIIhpaI Cot .. , ...... NpOrt on RID 
activities In high altliude raglan 

2613. PROF NARAtN CHANg 
PARASHAR: Will the PRIME MINISTER 
be pleased to refer to the reply given to 
Unstarred Question No. 5980 on 9 April 
1986 regarding Vashpal Committee Report 
on R&D activities in high altitude regions 
and state: 

(8) whether any action has been 
initiated on the report of the 13 Member 
Panel headed by Prof. Yashpal with regard 
to the research and development activities 
in high altitude regions, particularly those 
around the Himalayas: 

(b) if so, a brief outlines of the action 
taken in this regard; and 

(c) if not, the reasons for delay and the 
likely date by which any action will be 
initiated and the nature thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRt K.R. NARAYANAN): (a) and (b). 
Yes, Sir. 

The Ministry of Environment & Forests 
have taken steps to establish an 
autonomous institute "Govind Ballabh 
Pant Himalaya Paryavaran Evam Vikas 
Sansthan" which will be located in Atmora 
Distt. of Uttar Pradesh. The Institute has 
been registered under the Societies 
Registration Act, 1860 on July 14, 1987. 

The main objectives of the Institute are 
(I) to evolve integrated management 
strategies and demonstrate their efficacy 
for conservation of natural resources and 
IUItaIned development of the Himalayan 
Region; and (II) to be the fOCltl point for 
Integrated policy planning in the aNI of 
NI8II'Ch and development, training- and' 
education, public awareness and for 

undertaking fiefd action projects in the 
fragile eco-system. 

(c) Does not arise. 

AId from Allan Development 

2614. DR. B.L. SHAILESH: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Asian Development 
Bank has extended a total of $21 million 
(about Rs. 25 crores) in two loans to India 
to help finance a polyster yarn project; if 
so, which is the project concerned; 

(b) whether the Bank has also approved 
equity investment of Rs. 3.5 crores in a 
firm; and 

(c) if so, which is this firm? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI) : (a) to (c). Yes, Sir. The Board of 
Directors of ADB have approved 
extending financial assistance from the 
Bank to MIs. D.C.L. Ptoyster Limited for 
their polyster yarn project. The assistance 
package includes an equity investment of 
$3.0 million in the firm in addition to a loan 
assistance of $21.0 mimon. 

2615. SHRI MOHANBHAI PATEL: Will 
\ 

the Minister of FINANCE be pleased to 
state: 

(&) the detaHs of contraband goods 
seized on the coast of Gujarat during th8 
period January-June. 1987: 

(b) the value of the goods seized; 

(c) the .number of customs boats 
operating on the Gujarat Coast at present; 
and 

(d) whether Government propose to 
strengthen the Gujarat Coast to check the 
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smuggling from Pakistan to India and from 
.ndian side to Pakistan? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (d). The information is 
being collected and will be laid on the Table 
of the House. 

(Translation J 
Seizure of Narcotics 

~1& DR. CHANDRA SHEKHAR 
TRIPATHI 

SHRI KAMLA PRASAD RAWAT 

'Will the Minister of FINANCE be pleased 
to state: 

(a) whether huge quantitIes of narcotIcs 
have been seized in vanous parts of the 
country during the last two months, 

narcotics ~aye been seized indicating the 
quantity sei.d therefrom; 

(c) whether Government have taken any 
action against the persons who are 
indulging in smuggling of narcotics; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MiNISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a} to (c). As a result of constant 
vigil by the enforcement agencIes against 
drug-trafficking, significant quantities of 
various drugs were seIzed in different parts 
of the country In the last two months The 
important cases of seizures In June and 
July 1987 are shov.n In the statement 
given below indicatIng the quantities 
seized and places of seizure 

(d) Appropnate ar.tlon under the law has 
been taken against the persons arrested In 

(b) if so, the places from where these these cases 

S.No Date of Type of 
seizure drug 

"1 2 3 

1. 4-6-1987 Charas 

2. 4-6-1987 Herom 

3. 10-11-/6/87 Herom 

4 12-6-1987 He rom 

5. 16-6-1987 HerOin 

6. 17-6-1987 Ganja 

7. 18-&1987 GanJa 

8 22-6-1987 Heroin 

9. 30-6-1987 Ganja 

STATEMENT 

Qua'ltlty 
.(an Kgs) 

4 

445000 

5620 

198975 
91 270 

3375 

3 000 

260000 

110000 

5000 

310 000 

Place of seizure 

5 

Bombay airport 

Jodhpur 
Blkaner 

Bombay 

Bombay arrp~rt 

West DmaJPur 
(West Bengal) 

Nlrappakar (Kerala) 

Bombay 

East Champaran 
(Bihar) 
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10. 2-7-1987 Hashish 

11. 6-7-1987 Heroin 

t~. 7-7-1987 Heroin 

13. 8-7 .. 1987 Ganja 

14. 14-7-1987 Opium 

15. 20-7-1987 Mandrax Tab. 
Heroin 

16. 20-7-1987 Heroin 

17. 20-7-1987 Heroin 

18 21-7-1987 Ganja 

IncreaM in price of gold 

2617. S H R I 8 A L WAN T Sf N G H 
RAMOOWALlA: 
DR. CHINTA MOHAN: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that there has been 
a heavy increase In the prices of gold in the 
recent years in the country: 

(b) if so. the minimum and maximum 
level of gold price in the open market 
during the last three years. year-wise: 

Year 

1984 

1985 

1986 

4 5 

4365.000 Bombay 

9.200 Delhi 

11.980 Bombay airport 

217.000 West Champaran 
(Bihar) 

60.300 Bhilwara (Raj) 

40.000 Bombay 
0.800 Bombay 

88.200 Bombay airport 

4.400 Bombay airport 

210.000 East Champaran 
(Bihar) 

(c) the price of gold during the first week 
of June, 1987: and 

(d) whether Government have taken 
steps to control and reduce the present 
price of gold? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) Yes, Sir. 

(b) The minimum and maximum price of 
gold in the Bombay market during the last 
three years was as under: 

(per 10 grms. of standard gold) 

Minimum Price Maximum Price 

Rs. 1860 RS.2035 

Rs. 1945 Rs. 2235 

Rs. 2070 Rs. 2430 
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(c) Price of gotd during the firat week of 
. June, 1987 in BOmbay market was as 
under:-

1.6.87 As. 2795 (per 10 gms of 
standard gold) 

2.687 Rs. 2805 

3:6.87 As. 2805 

4.6 87 Rs. 2790 

5.6.87 As. 2775 

6.687 Rs 2770 

(d) No, Sir. 

(English) 

....... of Members of Parliament pane1-
Ing with CenIIW Board of Direct Tu .. 

2618. SHRI SOMJIBHAI DAMOR: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of letters received from 
Members of Parliament and ViPs which 
are still pending in the Central Board of 
Direct Taxes (i) upto 6 months: (ii) 6-12 
months; and (iii) more than one year; and 

(b) by when these letters are expected to 
be disposed off? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHV1): (a) As on 15.7.1986, there were 
90 VIPIMP references pending in the 
Central Board of Direct Taxes. During the 
period 15.7.1986 to 15.7.1987, 562 referen-
ces were· received. 572 references were 
disp_osed off in the corresponding period, 
leaVing a pendency of 80 such references, 

(i) 72 were pending for less than six 
months. 

(ii) 8 were pending for 6!-12 months, 
and ." 

(iii) None was pending for more than 
one' year. 

(b) In view of the complexities involved 
in each such case, it is difficult to lay down 
any target dates for their disposal. 
However. highest priority is attached to the 
disposal of such references. 

Seizure of snake skin "y DRI 

2619. SHRI BANWARIl,AL PUROHIT: 
DR. G.S. RAJHANS: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether the officers of the 
Directorate of Revenue Intelligence (DRI) 
Bombay have recently seized snake skins 
worth Rs 20 lakhs, 

(b) if so, details thereof, 

(c) the details of the arrests made In this 
regard; and 

(d) the steps taken against those found 
guilty? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K 
GADHVI): (a) to (d) On 18th July, 1987, 
the Officers of Directorate of Revenue 
Intelligence, Bombay, seized 41725 pieces 
of snake skins approximately valued at Rs. 
20.86 lakhs at Victorta Docks, Bombay. 
The snake skins were recovered from a 
consignment of 28 cases of cotton bed 
sheets tendered for export to Dubai by Mis 
Poonam Textiles, Bombay. The ConSignee 
is MIS Somji and Company, Dubai. Further 
investigations are in progress. 

In the interest of the effective 
investigations, it will not be expedient to 
disclose further details at this stage. 
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IntnMIucIIon of ProvIdent Fund linked 
InIurInce ICheme by U.T.I. 

2621. SHRI SRfKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of fiNANCE be pleased to state: 

(a) whether the Provident F.und linked 
ins~rance scheme has been introduced by 
Unit Trust of India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) No, Sir. 

(b) Does not arise in view of the answer 
to (a) above. 

Sale of Narcotics Drugs 

2622. PROF. MADHU DANDAVATE' 
Will the Minister of FINANCE be pleased to 
state 

(a) whether sale of drugs such as brown 
sugar is a non-bailable offence; 

(b) if so, whether most of those arrested 
for such sales are released on bgil; and 

(c) if so, the steps taken to control the 
same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDJTURE IN 
THE MINISTRY OF FINANCE (SHRt B.K. 
GADHVI): (a) to (c). The illicit sale of 
narcotic drugs, including brown sugar, is a 
non-bailable offence. A large number of 
persons have been arrested for different 
types of drug offences. The information 
relating to the number of persons arrested 
for illicit safes of narcotic drugs and those 
released on bail has to be collected from 
different enforcement agencies of the 
Central Government and State 
Governments/Union Territories who have 
been flmpowered for enforcement of the 
Narcotic Drugs & Psychotropic Substances 
Act, 1985. The collection of such 

information from all over the country 
would take time and may not be 
commensurate with the results. However 
out of 24 arrests made by the Narcotics 
Control Bureau in Delhi in 1987 so far, only 
three persons were reportedly released on 
bail. The enforcement agencies are 
expected to oppose applications for bail in 
non-bailable offence cases and file 
appeals in higher courts where such 
persons are released on bail. , 

Smuggling of gold and synthetic fibre 

2623. PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there is large scale 
smuggling of gold and synthetic fibres in 
India; 

(b) if so, the estimated volumes of such 
smuggling in the last two years; and 

(c) steps taken to check the drain on the 
country's foreign exchange? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 8.K. 
GADHVI): (a) The reports received by the 
Government and seizures made indicate 
that gold and synthetic fabrics continue to 
be sensitive to smuggling into the country .. 

(b) Smuggling being a clandestine 
activity, it is not feasible to estimate the 
volume of smuggling of gold and synthetic 
fabrics. 

(c) The anti-smuggling drive in general 
has been intensified throughout the 
country and particularly in the vulnerable 
areas of our land borders and coastline. 
The trends in smuggling and the seizures 
made are closely monitored for taking 
appropriate remedial measures in close 
co-ordination with the concerned Central 
and State Government authorities. 

The offenders are penalised 
department_ally and are also prosecuted in 
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Courts of Law. In appropriate cases, they 
are subjected to action under COFEPOSA 
as well. 

Impact of Import of electronic Items 

2624 PROF. MADHU DANDAVATE: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether under the existing import-
export policy. imPort of gifts upto Rs. 
1250/- including electrOnic items upto Rs. 
500/- is permitted over and above the 
personal baggage; 

(b) if SO, whether the volume of such 
gifts parcels from Gulf countries is large 
enough to affect the country's electronic 
industry: and 

(c) if so, steps taken to control the 
same? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI)' (a) Under Imports, Control 
Order. 1955, goods for personal use upto 
Rs. 1250/- including consumer electronic 
items upto As. 500/- are permitted without 
the requirement of producing an import 
licence. Except bonafide gifts upto Rs. 
200/- in valu.e, all other goods under the 
.category are chargeable to duty. 

(b) and (c). No separate record 

regarding gift parcels of electronic items 
imported from Gulf countries is 
maintained. However, permissible limit for 
import of electronic items is not 
considered of such an order as would 
adversely affect the domestic electronic 
industry. 

Wildlife sanctuaries 

2625. SHRI SRIBALlAV PANIGRAHI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state' 

(a) the names of Wildlife sanctuaries in 
the country: State-wise: 

(b) the rare animals that are there with 
their numbers: 

(c) whether Ushakothi sanctuary in 
Orissa is included in this list; and 

(d) if not. reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z A. ANSARI): (a) A 
state-wise list of wildlife sanctuaries is 
given in the Statement-I below. 

(b) A list of rare animals and the 
approximate numbers of those species for 
which information is available is gIVen in 
Statement .. II below. No census has been 
carried out in respect of other animals. 

(c) Yes, Sir 

(d) Does not arise. 

STATEMENT-I 

Wildlife sancutaries in India 

S.No. Name of Sanctuary District(s) 

1 2 3 
Andaman & Nicobar Islands 

1. Barren Island Andamans 

2. Crocodile Andamans 

3. Narcondum Andamans 

4. North Reef Andamans , 
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5. South Sentmal Andamans 

Andhra Pradesh 

Connga East Godavan 

2. Eturnagaram Warangal 

3 Kawai Adllabad 

4 Kmnersanl Khammam 

5 Kolleru West Godavari 

6 lanJamadugu Adllabad 

7 Manjlra Medak 

8 Nagaqunasagar Guntur Prakasam Kurnool 
Mehboobnagar Nalgonda 

9 Nelapattu Nellore 

10 Pakhal Warangal 

11 Paplkonda East Godavari. West Godavari 
Khammam . 

12 Pocharam MedaK 

13 Pranahlta Adllabad 

14 Pullcat Nellore 

15 Sn Venkateswara Chlttoor 

Arunachal Pradesh 

Itanagar lower SubanslrI 

2 lal! East Slang 

3 Mahao Blbang Valley 

4 Pakhul East Kameng 

• 
Assam 

Barnadl Kamrup 

2 Garampanl Sibsagar 

3 Laokhowa Naogaon 

4 Manas 
Kamrup & Goalpara 
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5 Namen Sonltpur 

6 Orang Darrang 

7 Pabha lakhlmpur 

8 Pabltora Nadgaon 

9 Sonal Rupal Darrang 

B,har 

1 Bhlmbandh Monghyr 

2 Dalma Smghbhum 

3 Gautam Budha Gaya 

4 Hazanbagh Hazanbagh 

5 Kalmur Rohtas 

6 Lawalong Hazanbagh 

7 Mahuadaur Palamau 

8 Palamau Palamau 

9 RaJglr Nalanda 

10 Topchanchl Dhanbad 

11 Udaipur Champaram 

12 Valmlktnagar Champaran 

Deihl 

1 IndIra Pnyadarsham Deihl 

Goa 
1 Bhagvan Mahavir 

Gea 

2 Bondla Goa 

3 Cotlgao Goa 

GUlarat 

1 .Barda Jamnagar 

2 'Dhumkhal RaJPlpla Bharuch 

3 Glr Junagadh 

4 Htngoldaghn RaJkot 
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5 Jessore 
Banaskantha 

6 Kachchh Desert Kachchh 

7 Khijadiya 
Jamnagar 

8 Marine Jamanagar 

9 Nalsarovar 
Ahmedabad & Surendranagar 

10 Narayan Sarovar Kachchh 

11 Ratanmahal Panch Mahals 

12 Wild Ass Surendranagar 

Haryana 

Bhmdwas Aohtak 

2 Chllchafla Kurukshetra 

3 Nahar Rohtak 

4 Sultanpur Gurgaon • S. No. Name Important species 

Himachal Pradesh 

Bandl! Bharal Leopard 

2 Chall Cheer pheasant. Leopard-cat 

3 Daranghatl I & II Musk deer 

4 Darlaghat Pheasants 

5 Gamgut Slya-Behl Leopard. Musk deer 

6 Goblndsagar Waterfowl 

7 Kalatop & KhaJ)lar Serrow Black Bear 

8 Kanawar Manal. Musk deer. Tahr 

9 Khokhan Tahr Monal 

10 Klas Tahr. Monal 

l' Kugtl Snow Leopard, Ibex, Western Tragopa 

12 Lippa Asrang Ibex. Musk deer 

13 Malathal Hasrang Leopard. Cheer Pheasant 

14. Manali Tahr Serrow. Musk deer Monal 
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15. Naggu Leopard. Musk deer 

16. Nainadevi Peafowl. Leopard 

17. Pong Dam Waterfowl 

18. Raksham Chitkul Bharal. Musk deer 

19. Renuka Python 

20. Ruppi Bhawa Ibex Musk deer 

21. Sechu Tun Nala Musk deer. Ibex 

22. Shikari Devi Monal 

23. Shilli Leopard 

24. Simbalbara PangolIn 

25. Simla Water Leopard 
Catchment Area 

26. Taira Monal 

27. Tirihan Tahr. Musk deer. Western wagopan 

28. Tundah Tahr. Ibex 

S. No. Name of Sanctuary District(s) 

Jammu & Kashmir 

1. Baltal Snnagar 

2. Changthang Leh 

3. Gulmarg Baramulla 

4. Hirapora Srmagar 

\ 
5. Hokersar Srlnagar 

6. Jasrota Jammu 

7. Lachlpora Baramulla 

8. Limber Baramulla 

9. N~dani Jammu 

10. Overa Snnagar 

11. Ramnagar Rakh Jammu 

12. Surinsar Mensar Patwar Jammu 
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Ka rna taka 

1. Adichuncha Nagiri Mandya 

2. Arabithitto Mysore 
~ 

3. Bhadra Shimoga & Chickmaglur 

4. Billigiri Rangasamy Mysore 

5. Brahmagiri Coorag 

6. Oandeli Game Dharwad 

7. Ghataprabha Belgaum 

8. Melkota Temple Mandya 

9. Mokambika Shimoga 

10. Nagu Mysore 

11. Ranganthitto Mysore 

12. Ranebennur Black Buck Oharwad 

13. Sttihalli Shimoga 

14. Sharavathy Valley Shimoga 

15. Someshwara Shimoga 

16. Tungabhadra Shimoga 

Kerata 

1. Aralam Cannanore 

2. Chlmmony Ouilon 

3. Chinnar Idukki 

4. tdukki Idukki 

5. Neyyar Trivandrum 

6. Parambiku'am Palghat 

7. Peechi Vazhani Trichur 

8. Peppara Kottayam 

9. Shenduruny Quilon 

10. Thattikad Idukki 
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11. Wynad • Caticut & Wynad 

lAaharashtra 

1. Bor Wardha 

2. Deulgaon Rehekuri Ahmednagar 
(Black Buck) 

3. Dhakna Kotkaz Amravati 

4. Great Indian Bustard Solapur 

5. Karnala Bird Raigad 

6. Kinwat Yeotmal & Nanded 

7. Melghat Amravati 

8. Nagzira Bhandara 

9. Radhanagar Kolhapur 

10. Tansa Thane 

11. Yawal Jalgaon 

Madhya Pradesh 

1. Achanak Mar Bilaspur 

2. Badalkhol Raigarh 

3. Bagdara Sidhi 

4. Barnawapara Raipur 

5. Bhairamgarh Bastar 

6. Bor; Hoshangabad 

7. Gandhi Sagar Mandasaur 

8. Ghatigaon Great Gwalior 
Indian Bustard 

9. Gomarda Raigarh 

10. Karerea Great Shivpuri 
Indian Bustard 

11. Ken Gharial Panna. Chatarpur 

12. Kharmore Dhar 
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13 Kheoni Dewas 

14, Narslngharh Ralgarh 

1~ I, National Chambal Morena 

16. Nuradehi Sagar, Damoh. Narsinghpur 

17. Pachmarhi Hoshangabad 

18. Pamed Bastar 

19. Panpatha Shahdol 

20 Palpur (Kund) Morena 

21 Pench Seoni/Chhindwara 

22 Phena Mandla 

23 Aatapam Raisen 

24 Sailana Ratlam 

25 SanJay (Dubri) Sidhi 

26. Semarsot Sarguja 

27 Singhon Raisen 

28 Sltanadl Raipur 

29 Son Ghanal Sidht, Chahdol. Satna 

30 Tamar Plng'a Sarguja 

31 Udantl Wild Buffalo Raipur 

Meghalaya 

1. Baghmara 
West Garo Hills 

2. Nongkhyllem 
East Khasi Hills 

3. Sijju 
West Garo Hills 

Mizoram 

1. Dampa 
Aizwal 

Naga/and 

1. Fakim 
Tuensang 

Kohima 
2. Intanki 
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3. Pulicbadze Kohima 

4. Rangapahar Kohima 

Oriss8 

1. Baluknand Puri 

2. Bhittar Kanika Cuttlck 

3. Chandka Puri 

4. Chilka Puri & Ganjam 

5. Debrigarh Sambalpur 

6. Hadgarh Keonjar, Mayurbhanj 

7. Khalasuni Sambalpur 

8. Kothagarh Phulbani' 

9. Kuldiha Balasore 

10. lakhari Ganjam 

11. Mahanadi Baisipalli Puri 

12. Nandankanan Puri 

13. Satkosia Gorge Dhenkanal, Puri, Cuttack· & Phulbani 

14. Simlipal Mayurbhanj 
15. Sunabeda Kalahandi 

16. Ushakothi Sambalpur 

PUnjab 

1. Abohar Area Ferozepur 

2. Bir Bunerhen Patiala 

3. Bir Gurdiar Puri Patiala 

4. Bir Motibagh Patiala Patiah,. 

5. Harike Lake Amritsar 

Rajasthan 

1. Bhansroad Garh Chittorgarh 

2. Darrah Game Kota 

3. Jaisamand Udaipur 
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4. Jamwa Ramgarh Jaipur 

5. Jawahar Sagar Kota 

6. Kailadevi Sawai Madhopur 

7. Kumbhalgarh Udaipur 

8. Mt. Abu Sirohi 

9. Nahargarh Jaipur 

10. National Chambal Kota 

11. Phulwari Udaipur 

12. Ramgarh Vishdhari Bundi 

13. Sanska Alwar 

14. Sajjangarh AJmer 

15. Shergarh Kota 

16. Sita Mata Chittaurgarh 

17. Tal Chapper Churu 

1a. Todgarh Raoli Ajmer 

19. Van Vihar Dholapur 

Sikklm 

1. Fambung LHO East Sikkim 

2. Kyonghosla Rongchon 

3 Singhba Yunuthang 

Tamil Nadu 

1. Anamalai Coimbatore 

2. Kalkad Tirunelveli 

3. Karikili Chegalpattu 

4. Mudumalai Nilglris 

5. Mundanthurai Tirunelveli 

6. NUgiri Tahr Nilgiris 

7. Point Calimere Thanjavur 
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8. Pultcate Chengalpattu 

~. Vedanthangal Chengalpattu 

10. Vettangudi Ramunathapuram 

rripura 

1. Trishna South Tripura 

2. Seharijala West Tripura 

Uttar Pradesh 

1. Chandra Prabha Varanasi 

2. Chila Garhwal 

3. Govind Pashuvihar Uttarkashl 

4. Hastinapur Meerut 

5. Kaimur Mlrzapur 

6. Katerniaghat Bahralch 

7. Kedarnath Chamol! 

8. Kishanpur lakhlmpur Khen 

9. Mahavir Swami lalitpur 

10. Motichur Dehradun 

11. National Chambal Lucknow 

12. Nawabganj Unnao 

13. Rajaji Shharanpur 

14. Ranipur Banda 

We.' Bengal 

1. Ballavpur Birbhum 

2. Bethudahari Nadia 

3. Buxa Jalpaiguri 

4. Chaprameri Jalpaiguri 

5. Gorumara Jalpaiguri 
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6. Halliday 24 Parganas 

7. Jaldapara Jalpaiguri 

B. Lothian Island 24 Parganas 

9. \Mahananda Darjeeling 

10. Narendrapur 24 Parganas 

11. Parmadan Nadia 

12. Raiganj West Dinajpur 

13. Ramnabagan Burdwan 

14. Sajnakhali 24 Parganas 

15. Sinchal Darjeeling 

STATEMEN T .. II 

(a) List of Rare Animals (as per schedule I of Wildlife (Protection) Act. 

, . Andaman Wild Pig. 16. Ermine 

2. Sharal 17. Fishing cat 

3. Binturong 18. Four Horned antelope 

4. Black Buck 19. Gangetic dolphin 

5. Brow-antlered deer or Thamin 20. Bisonor Gaur 

6. Himalayan Brown-bar 21. Golden Cat 

7. Capped Langur 22. Golden Langur 

B. Caracal 23. Giant Squirrel 

9. Chinese pangolin 24. Himalayan Ibex 

10. Chinkara or Indian Gazelle 25. Himalayan Tahr 

11. Clouded Leopard 26. Hispid Hare 

12. Crab-eating Macaque 27. Hog badger 

13. Desert cat 28. Hoolock 

14. Desert Fox 29. Indian Elephan, 

15. Dugong 30. Indian Lion 
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31. Indian Wi_ NB. 54. Ratel 

32. Indian Wolf. 55. Rhinoceros 

33. Kashmir Stag 56. Rusty spotted cat 

304. leaf Monkey 57. Serow 

35. leopard or Panther 58. Otter 

36. leopard Cat 59. Sloth Bear 

37. Lesser or Red Panda 60. Slow Loris 

38. Lion tailed macaque 61. Small Travencore flying Squirrel 

39. Loris 62. Snow Leopard. 

-40. Little Indian Porpoise 63. Snubfin dolphin 

41. Lynx 64. Spotted Linsang 

42. Malabar Civet 65 Swamp Deer 

43. Malay or sun Bear 66. Takin or Mishmi Takin 

44. Marbled cat 67. Tibetan Antelope or Chiru 

45. Markhor 68 Tibetan Fox 

46. Mouse Deer 69. Tibetan Gazelle 

47. Musk Deer 70 Tibetan Wild Ass 

48. Nilgiri Tahr 71 Tiger 

49. Ovis Ammon or Nyan 72 Urial or Shapu 

SO. Nilgiri Langur 73 Wild Buffalo 

51. Pallas's Cat 74. Wild Yak 

52. Pango~in 75 Ti betan Wolf 

53. Pygmy hog 

(b) Species of Animals and birds for which approximate population estimates 
are available. 

1. Asiatic Lion 239 5. Wild Ass 1989 

2. Kashmir Stag 554 
6 Nllgiri Tahr 2200 

3- 'Manipur Brow-antlered 35 
deer 7. Tiger 4005 

... Indian Rhinoceros 1200 8. Black Buck 24000 
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[Translation] 

Income tax laws In Slkkim 

2626. SHRI BALWANT SINGH 
RAMOOWALlA: Wit I the Minister of 
FINANCE be pleased to state· 

(a) whether there is a difference in the 
income tax laws for Sikkim and those for 
the rest of the country: 

(b) if so, the details thereof; 

(c) whether the loopholes in the law for 
Sikkim is being exploited to convert black-
money into white openly; and 

(d) if so, the remedial action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI)· (a) and (b) Yes, Sir The 
Income-tax Act. 1961 does not extend to 
the State of Sikklm However, the State 
Income-tax laws prevailing in Sikkim are 
still in force there. 

(c) Some such attempts have come to 
the notice and appropriate action has been 
taken in such cases. 

(d) An exercise to extend the direct taxes 
laws of India to the State of Sikkim has 
been taken up. 

[English] 

CBI Raids 

2627. SHRIMATI BASAVARAJESWARI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Central Bureau of 
Investigation on 28 April, 1987 raided 33 
places and registered cases against 16 
Government servants; 

(b) if so. the details thereof and tp what 
extent the disproportionate assets and 
misuse of official position were unearthed: 
and 

(c) action proposed against those 
officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) On 28th April, 1987 
the Central Bureau of Investigation 
conducted searches in 43 places and 
registered cases against 16 public 
servants. 

(b) Details of tbe items, both 
movable/immovable, discovered during 
the course of above searches are given 
below: 

Cash, Bank Balances Rs. 4.18 lakhs 
FDA!', NSCs and 
shares etc. 
Movable assets like Rs. 22.10 lakhs 
TVs VCRs Jewellery 
ctnd House· hold items 
etc. 

Immovable assets As. 21.44 lakhs 
like house, flats and 
land. 

Besides, a large number of incriminating 
documents concernihg transactions in 
movable/immovable properties etc. were 
also recovered which are under scrutiny. 

(c) All the cases are under investigation 
and appropriate action will be taken based 
on the findings of the CSI. 

Collection of arrears of income tax and· 
wealth tax 

2~28. SHRt SOMNATH RATH: Will the 
Minister of FINANCE be pleased to state: 

(a) the amount collected by way of 
Income-Tax and Wealth-Tax since last 
three years and the arrears amount yet to 
be collected separately; 

(b) the number of searches made and 
cases instituted for evasion of wealth-tax 
during the last three years (State and 
Union Territory-wise): 

(c) whether any proposal to make easy 
the submission of returns by Income-Tax 
and Wealth-Tax payers is under 
consideration of the Government; and 

(d) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) (Rs. in crores) 

Years Amount collected 

Income-tax Wealth-tax 
(including 
Corporation 
tax) 

1984-85 4483.66 10758 

1985-86 5375.45 15344 

·1986-87 6028.37 15976 

(Provisional) 

Gross arrears of Income-tax demand 
pending for realisation (includmg demand 
not fallen due) as on 31.3.1987 amounted 
to Rs. 3424.49 crores (provIsional). The 
amount of arrears in respect of wealth-tax 
yet to be collected as on 30.6 1986 was As 
'ZJ7 crores. 

(b) The number of searches conducted 
under the Income-tax Act, 1961 for the last 
3 years, are as under -

1984-85 4345 

1985-86 6431 

1986-87 7054 

The Department IS not prohibited from 
taking any action under the Wealth-tax Act 
resulting out of a search authorised under 
the Income-tax Act The number of 
prosecutions launched under the Wealth-
tax Act, 1957 in the last 3 years are as 
under:-

1984--85 51 

1985-86 96 

1986-87 110 

The number being large, it will not be 
J'OSSfbJe to furnish State and Union 
Territory-wise break-up, 

(e) and (d). A Committee has been set up 
10 nMeW aU statutory forms including 
returns. 

Intensification of antl-smuggllng 
measures by DRI 

2629. SHRI BALASAHEB VIKHE PATIL: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the number of raids and searches 
made by the Directorate of Revenue 
Intelligence against smugglers and the 
result achieved during the last two years; 
and 

(b) the details thereof and the value of 
goods seized, persons arrested, 
pro~ecuted and got convicted by DRI? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B K. 
GADHVI)' (a) and (b). The Information is 
being collected and will be laid on the Table 
of t"e House. 

Land for cattle grazing 

2630 SHRI SITARAM J GAVAUo Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state 

(a) whether certain areas earmarked for 
exclusive use for cattle grazing, popularly 
known as Gocharan land was being made 
available to village people of Union 
Territory of Dadra and Nagar Haveli since 
Protuguese regime; 

(b) whether thiS facility of providing 
Gocharan land to village people has now 
been stopped by Forest Department, 

(c) if so, the reasons therefor; 

(d) whether the Administration of U.T of 
Dadra and Nagar Haveli has made any 
other alternative arrangement for cattle 
grazing; 

(e) if not, whether the Administration 
intends \0 pro'lide this tac\t\\y', and 

(f) if so. by what time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R ANSARI)' (a) to (f) 
The information will be collected and 
placed on the Table of the House. 
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{TranslBtion J 

tncome tax raIda In Surat 

2631. SHRt CHHITUBHAI GAM IT : Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of companies and 
building contractors in Surat City in 
Gujarat on whom income tax raids have 
been conducted from January 1985 to 
May, 1987; 

-
(b) the amount of black money 

recovered; and 

(c) the details of the punitive action 
taken or being taken against the persons 
who evaded income tax? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B K. 
I2ADHVI .): (a) to (c). The information is 
being collecteo ana Will oe laid on the 
Table of the House 

Income tax exemption to donations to 
TB hospitals 

2632. SHRI CHHITUBHAI GAMIT' Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Gujarat Government 
requested the Union Government to 
exempt the full amount donated to TB 
hospitals run by voluntary organisations 
from income tax; if so, the details in this 
regard; and 

(b) the action taken by the Union 
Government thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) Yes. The Chief Minister of 
Guiarat had requested the Union Govern-
ment to grant cent per cent exemption 
from payment of income tax to the dona-
tions to voluntary organisations participat-
ing in the National T.B .. Control 

Programme by opening and running T.B. 
hospitals and to amend the provisions of 
Section 35CCA of the I.T. Act, 1961 in this 
regard. 

(b) The request of Gujarat Government 
was not acceded to by the Union 
Government as the proposal did not fit into 
the objectives for which the provisions of 
Section 35CCA were enacted. Cent per 
cent deduction is admissible only in 
respect of the donations to the T.B. 
research institutes on fulfilment of certain 
conditions laid down in another provision 
of Section 35 of the I. T. Act. Donations to 
the. hospitals' eXisting solely for 
philanthropic purposes and not for the 
purpose of profit are also entitled to 
deduction but only to the extent of 50% of 
the donations The Gujarat Government 
was apprised of the above. 

[English] 

Drive against economic offenders in -July 
1987 

2633 SHRI K.V. SHANKARA GOWDA: 
SHRI G.S. BASAVARAJU: 
SHRI H.N. NANJE GOWDA: 
SHRI PRAKASH V. PATIL: 

Will the Minister of FINANCE be pleased 
to state 

(a) the month-wise details of the income 
tax raids made against economic 
offenders during the month of May to July, 
1987; 

(b) the value of unaccounted assets 
seized: and 

(c) the number of raids made in the 
corresponding period of 1986? 

THE 'MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHV\): (a) and (b). The income-tax 
Department conducted the foUowing 
searches in 1987 which resulted in the 
seizure of prima-facie unaccounted assets 
such as cash, jewellery and others as 
under:-
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Period No of searches Value of assets seized 

(Rs. in takhs) 

May. 1987 547 766.26 

June. 1987 472 429.11 

July. 1987 1135 f832.62 

(c) In the corresponding period of 1986. the searches were as under:-

Period 

May. 1986 

June. 1986 

July. 1986 

Smuggled gold detected in Delhi and 
Bombay 

2634. DR. D.N. REDDY: Will the Minister 
, of FINANCE be pleased to state: 

(8) the value and quantity of smuggled 
gold detected at the Bombay and Delhi 
Airports in 1987 so far: 

(b) how this was disposed of; 

(c) whether the disposal was by public 
audion or otherwise; and 

(d) amount realised through the 
disposal? 

THE 'MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (d). The information is 
baing collected and will be laid on the Table 
of the House. 

ITranslation ] 

...... .uon for SCIST in Nationalised 
Banks 

2835. SHRI K.D. SULTANPURI: Will the 

No of searches Value of assets seized 

(Rs in lakhs) 

304 379.80 

208 269.43 

I 

.450 420.34 

Minister of FINANCE be pleased to state: 

(a) the number of posts reserved for 
Scheduled Castes and Scheduled Tribes 
in each nationalised bank in the country 
during the last two years; and 

(b) the reasons for not filling up lower 
and higher posts reserved for them by 
each bank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (blA 
statement showing the bank-wise number 
of posts reserved for Scheduled castes 
and Scheduled Tribes during 1985 and 
1986 in officers, clerical & Sub-staff cadres 
is given below. 

The banks have reiOrted that all posts 
reserved for Scheduled C&stesISchectuted 
Tribes in these cadres could not be filled up 
due to non-availability of eligible persons 
belonging to these communities. 
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[English) 

Monitoring authority for various 
schemes 

2636. SHRI f1USS~IN DALWAI: Will the 
Minister of PROGRAMME IMPLEMEN-
TATION be pleased to state: 

(a) whether any monitoring authority 
has been established by Government to 
monitor and supervise the implementation 
of various schemes that are implemented 
by various Ministries of the Government; 

(b) whether every Ministry has such 
independent monitoring authority of its 
own workiAg under the direct supervision 
of the Ministry concerned; 

(c) if not, what is the modus operandi of 
such monitoring authority; and 

(d) if so, its method of working? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINISTER 
OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM)' (a) Although no 
single authority has been set up to monitor 
and supervise the Implementation of all the 
various schemes being implemented by 
the Ministries of the Central Government, 
the Ministry of Programme Implemen-
tation has been assigned the following 
tasks: (i) The monitoring of the 2D-Polnt 
Programme in 32 States and Union 
Territories; (ii) The monitoring of the 
performance of certain important 
infrastructural sectors such as Power, 
Coal, Steel, Railways, Shipping and Ports, 
Tele-communication, Fertilizer, Petroleum 
and Cement, and (iii) The monitoring of 
the implementation of all Central Sector 
Projects costing over As. 20 crores each. 

(b) to (d). While the concerned Central 
Ministries involved in the implementation 
of these programmes and projects have 
also set up their own arrangements for the 
monitoring of items, under their respective 
charge, the Ministry of Programme 

Implementation conducts overall 
monitoring of these programmes, projects 
and .performance of the infrastructure 
sectors. This is done through a system 
whereby input reports are received from 
the concerned authorities, processed in 
the Ministry and output reports are sent to 
Prime Minister's Office, Cabinet 
Secretariat and other agencies of the 
Government. 

Orders on payment of family pension 10 
widows of officers of All India Services 

2637 SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government have since 
issued orders regarding the payment of 
famity pension to the widows of the 
officers belonging to the All India Services 
including the erstwhile Indian Service of 
Engineers; 

(b) if so, whether a copy thereof be laid 
on the Table; and 

(c) if not, how long will it take to issue the 
same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM)' (a) to (c). Families of All India 
Services Officers, including the erstwhile 
Indian Service of Engineers. who were not 
~I;giole for the payment of family pension 
under rule 228 of All India Services 
(OCR B) Rules, 1958. have been sancti-
oned family penSion w.e.f. 22.9.1977 vide 
Department of Personnel and Training let-
ter No. 25011/19/85-AIS(II), dated 
23.7.1985, a copy of which is given in State-
ment I. [Placed in Library See No LT-
4640187] 

The quantum of family pension has 
since been revised w.e. f. 1.1.1986 in pursu-
ance of the recommendation made by the 
4th Central Pal Commission vide Depart-
ment of Pension & Pensioner's Welfare 
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a.M. No. 211 187-PIC-1 , dated 16th April, 
1987, a copy of which is given in 
Statement-II [Placed in Library See No L T-
4640/87] 

Cell to Monitor earty settlement of 
pensions claims 

2638. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any machinery or cell has 
been set up in the Ministry of Personnel to 
monitor the progress made by the various 
Ministries in settling the final pension 
claims; 

(b) if so, details thereof; 

(c) if not, how it is proposed to ensure 
ex~editious implementation of 
Government orders relating to Fourth Pay 
Commission awards; 

(d) whether the Ministry of Health and 
the Directorate-General Health Services 
have not so far taken up pension revision 
of their officers; and 

(e) if so, the number of cases pending 
and action proposed to get all the pension 
cases settled quickly? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
SIREN SINGH ENGTI): (a) to (c). 
Department of Pension & Pensioners' 
Welfare generally oversees the progress 
made in setting final pension cases by 
Ministries/Departments who administer 
pensions. With effect from 1.4.87 heads of 
Departments/Offices have been made 
accountable for ensuring that retiring 
employees are issued Pension Payment 
Orders on the date of retirement. Orders 
issued in implementation of Government 
decisions on the recommendations of the 
Fourth Central Pay Commission relating 
to pensions have been further followed up 
by directions to aH Ministries/Offices and 
pension disbursing authorities that the 

revised pensions should be brought tnto 
force latest by 31st July, 1987. 

(d) and (e). As per the information 
obtained from the Ministry of Health, 
orders for revision of pension have already 
been issued by that Ministry in over 60% of 
cases. Action has been initiated by that 
Ministry to complete remaining cases 
expeditiously. 

Duty drawback rate schedule for various 
export items 

2639 SHRI H.B. PATIL : Will the Minister 
of FINANCE be pleased to state: 

(a) whether Government have 
announced recently the drawback rate 
schedule for various export items after crit-
ically reViewing the data furnished by trade 
and collected from various other sources 
and also taking into account the changes 
Incorporated in the Budget; and 

(b) if so, the details of the rate schedule 
thus announced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B K 
GADHVI): (a) and (b) The revised duty 
drawback schedule was notified on the 
30th May, 1987. The details of revised rates 
on exports effective from 1.6.87 are 
incorporated In Public Notice No. 9/87 
dated the 30th May. 1987 issued by 
Ministry of Finance, Department of 
Revenue. Copies of the Public Notice are 
available for reference in the Parliament 
Library. 

Cess collection for Beedi Workers 
Welfare Fund 

2640. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of FINANCE 
be pleased to state: 

(a) the amount of cess collected for 
Beedi Workers Welfare Fund in different 
States during the last three years, State-
wise and year-wise details thereof; and 
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(b) the details of expenditure incurred 
out of the fund on the various welfare 
scheme for beedi workers in those States 
during these years. year-wise and State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt JANARO-
HANA POOJARY): (a) Statement-I giving 

the details is given below. 

(b) State-wise details of expenditure 
from the fund is not available, since the 
accounts are maintained regia. I-wise with 
each region covering a few States. 
Statement-II giving region-wise details is 
given below. 

STATEMENT-I 

Statement showing state-wise cess collected for Bidi wo;kers Welfare Fund for the years 1984-85, 

1985-86, and 1 ~86-87 

(Rs.lakhs) 

States/u T 1984-85 1985-86 1986-87 (Provisional 
figures 

2 3 4 

Uttar Pradesh 13 23 25 

Maharashtra 32 32 34 

Madhya Pradesh 78 80 81 

A & N Island/S,kkim 33 30 35 
West Bengal 

Orissa 3 4 4 

Delhl/Haryana 

Rajasthan 4 5 4 

Chand'garh 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Pondlcherry. Tamil Nadu 42 52 54 

Arunachal Pradesh, Assam 
Manipur, Meghalaya Neg. Neg. Neg. 
Mizoram, Nagaland 
Tripura 

Dadra & Nagar Haveli 
Territory of Daman Neg. 1 1 
&Diu 

GujaratJAndhra Pradesh 58 62 60 
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1 2 3 4 

Kamataka 52 56 58 

Bihar 17 21 20 

Kerala/Lakshdweep Island 13 14 14 

Goa 

--
Total: 345 380 390 
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Abolition of customs duty on silk 

2641. SHRI NARSINGH SURYAVANSI: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the Central Silk Board haC: 
recommended to Union Government for 
abolition of customs duty on import of 
reeling-machinery to enable the private 
sector to import better eQuipment: and 

(b) if so, the action taken In the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI 
B.K. GADHVI)' (a) Yes, Sir 

(b) The Ministry of Textiles who received 
the recommendations of the Central Silk 
Board are yet to finish their views on the 
subject. The matter will be examined on 
receipt of the views of the Administrative 
Ministry. 

World bank's strategy for boosting 
Indian Exports 

2642. SHRI K.S. RAO. Will the Minister 
of FINANCE be pleased to state: 

(a) whether the World Bank has 
prepdred a paper outlining a strategy to 
boost Indian exports; 

(b) if so, the main recommendations 
made in the paper and Government's 
reaction thereto; and 

(c) whether exchange rate adjustment 
has been suggested as one of the means to 
boost the exports and if so, Government's 
view in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EXPENDITURE IN 
THE MINISTRY OF FINANCE (SHRI B.K. 
GADHVI): (a) to (c). A draft report entitled 
"Ir tdia-Export Development: A proposed 
Strategy" has been prepared by the Staff of 
the World Bank a~ Dart of their sectoral 
studies. It is an internal document of the 

World Bank. Its distribution is restricted 
and recipients of the report are not 
authorised to disclose its contents. Any 
decision on concerned matters would be 
taken strictly according to India's own 
priorities and policies. 

Exploitation 0' non-renewable resources 

2643. SHRI SYED SHAHABUDDIN : Will 
the PRIME MINISTER be pleased to state 

(a) the progress made in the exploration 
and exploitation of non-renewable 
resources of the sea bed in our exclusive 
economic zone; 

(b) the estimated reserves of major 
minerals in this zone; and 

(c) extent of participation by our country 
in the exploitation of such resources of the 
ocean bed under an international agency 
or on our own? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (a) Extensive 
surveys are being systematically under-
taken using several oceanographic vessels 
for non-renewable (mineral) resources of 
the Exclusive Economic Zone As a result 
of these surveys, important minerals like 
monazite, ilmenite, sillimanite, garnet, 
zircon, rutile have been located. 

(b) Since the area of the Exclusive 
Economic Zone is more than 02 million 
square kilometres, it is not possible to 
make accurate estimates of different 
minerals until detailed survey and 
exploration have been completed. 

(d) The Indian Rare Earths Ltd., a public 
sector undertaking, is exploiting several 
minerals in the inshore waters of India. So 
far, there has not been any foreign 
collaboration in this field. 
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Public Sector Undertakings without 
Chairman/Managing Director 

2644. SHRI R.P. DAS: Will the PRIME 
MINISTER be pleased to state: 

(a) the names of PubliC Sector 
Undertakings which are presently without 
Chairman or Managing Director; and 

(b) when these posts are likely to be 
filled up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (a) A statement is 
given below. 

(b) The Selection process for filling up 
these vacancies is in full swing. 

STATEMENT 

According to available information. the follo-
wing Central PubliC Enterpnses do not have 

Chalfman and Managing Dlfectors 
as on 306.1987 

SI. Name of the Post/Enterprise 
No. 

1. M.D. 8harat Process and Mechanical 
I:nglneers Ltd. (C) 

2. CMD, NTC (MP) Ltd. (Cl. 

3. CMD, Dredging Corpn. of India (C) 

4. CMO, NTC (UP) ltd. (C) 

5. CMD, NTC (MN) Ltd. (C) 

6. CMD, Hindustan Fertilizer Corpn. (B) 

7. CMO, Hindustan Paper Corpn. Ltd. (8) 

8. MD, Paradeep Phosphates Ltd. (a) 

9. MD, Hydrocarbons Ltd. (8) 

10. MD, Scooters India Ltd. (B) 

11. MD, Jessop & Co. Ltd. (8) 

12. CMD, Indian Telephones Industries 
Ltd. (A) 

13. CMD, Indian Tourism Dey. Corpn. (B) 

14. MD, Lagan Jute Machinery Co. Ltd. (C) 

15. CMD, Bharat Leather Corpn. Ltd. (C) 

16. CMD. NTC (MS) Ltd. (C) 

17. MD. Hlndustan Packaging Co Ltd. (C) 

18 MD. Praga Tools Ltd. (C) 

19 CMD. National BUilding Constn 

Corpn ltd. (B) 

20 MD. Hindustan Antibiotics Ltd (C) 

21. CMD, Delhi Transport Corpn. (C) 

22 MD. Bharat Wagon & Engg. Co Ltd (C) 

Plan allocation for Industry 

2645. SHRI AMAL DATTA: 
SHRI ANIL BASU: 

Will the Minister of PLANNING be 
pleased to state the percentage of 
allocation for Industry in each of the Five 
Year Plans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION 
(SHRI SUKH RAM)' 'A statement is given 
below 
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FonnaUon of C-DOT 

2646. SHRI JITENORA PRASAD: Will 
the PRIME MINISTER be pleased to state = 

(a) the aims and~ objects behind the 
formation of an organisation called c-
OOT (Centre for Development of 
Telematics): 

(b) the target fixed and achieved by the 
organisation since its formation; 

(c) the staff strength of the organisation: 
and 

(d) the annual Budget allocation and its 
utilisation since its formation? 

THE MINISTER OF ST A. TE IN THE 
MINISTRY OF SCIENCE AND 

TECHNOLOGY AND MINISTER OF 
STATE IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI K.R. NARAYANAN): (8) The 
objective of C-DOT is to Ctevelop state-of-
the-art Digital Electronic Switching 
System suitable for Indian conditions, for 
indigenous manufacture. The aim is to 
achieve self-reliance in the technology of 
Telecommunication switching. 

(b) The target has been to place on field 
trial a large main exchange of indigenous 
design within three years. Field trial of 
large main exchange is being done in 
stages. First stage of this field trial will 
commence in Delhi and Bangalore 
towards the end of August, 1987. 

(c) The strength of stan in C-OOT on 
30.6.87 is as below: 

R&D 
Support 

290} Total 
170 

= 460 

(d) Year 

1984-85 
(from 25 8 85) 

1985-86 

1986-87 

1987-88 

[Inglish] 

12.00 hI'S. 

KUMAR I MAMATA BANERJEE 
. (Jadavpur): I bring to your kind notice that 

one Deputy Director of Information from 
West Bengal has sent a telegram to the 
Implementation Committee of the 40th 
Independence Day Annivefsary 

Budget allocation 
Rs /Crores 

349 

16.03 

11.51 

16.26 

47.29 

Utilisation of 
funds Rs /Crores 

1.50 

12.61 

10.94 

3.60 
(Upto 30 6.87) 

28.65 

Celebrations that the West tSengal 
Government will not collect the soil and 
not join in the 40th Independence Day 
Anniversary Celebrations .... 

MR. SPEAKER: What is the problem? 

KUMARI MAMATA BANERJEE: We 
. want a statement from the Home Minister. 
We want to know whether it is true or not. 
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MR. SPEAKER: Under what rule are you 
saying this? 

KUMARI MAMATA BANERJEE: They 
will not join in the Independence Day 
Anniversary Celebrations. What is this? 
~/nterruptions ) 

MR. SPEAKER: Do not shout like that. 

SHRI HAROOBHAI MEHTA (Ahmeda-
bad): The "Indian Express" in its editorial 
of 8th August has committed a breach of 
privilege ... (Interruptions) 

MR. SPEAKER: Madam, please sit 
down. The hon. Member has the floor now. 

SHRt HAROOBHAI MEHTA: We have 
given a notice of privilege against the 
"Indian Express" for commiting a serious 
breach of privilege by castigating this hon. 
House and the han. Speaker. They have 
described the Speaker as partisan and cas-
tigated the House. 

(Interruptions) 
r Trans/ation J 

MR. SPEAKER: We have referred the 
matter. Why do you pay attention to these 
things? One can sell a thing which one 
possesses, why do you care about such 
things? 

(Interruptions) 

[English] 

SHRI HAROOBHAI MEHTA: We cannot 
take it lying down ... (lnterruptions) 

MR. SPEAKER: It is all right. I will look 
into it. There is no problem. 

SHRI S. JAIPAL REDDY (Mehboob-
nagar): If you kindly.. recollect, we have 

. tabled a privilege mot.\)n both against the 
Prime Minister and Shri Brahm OatL. 

[Translation) 

MR. SPEAKER: I have told you to write 
to me. f wifl take it up again. 

( Interruptions) 

-'J! 

[English] 

SHAI SAIFUDDIN CHAUDHARY: I 
have written to you ... 

SHRI BASUDEB ACHAAIA (Bankura): 
We are not satisfied. 

[Translation] 

MR. SPEAKER: I have only said this 
much that you should Write to me again. I 
will then look into it. 

[English} 

SHRI S. JAIPAL REDDY: Ruling is to be 
given by you, Sir. 

MR. SPEAKER: It is all right You give it 
to me. 

SHRt S. JAIPAL REDDY' I thought the 
Prime Minister would reply to it... 
(Interruption) 

KUMAR! MAMATA BANERJEE: Ask the 
Home Minister to make a statement. 

[T rans/ation ] 

MR. SPEAKER: You give it to the 
Minister of Home Affairs 

(Interruptions) 

[English 1 

SHAI BHADRESWAATANTI (KaUabor): 
The flood situation in Assam is very serious. 
But the Prime Minister has not even visited 
the Assam State where lakhs of people 
have been rendered homeless. 

r Translation] 

MR. SPEAKER: What can I do? 

(Interruptions) 

MR. SPEAKER: Now some people have 
gone to these areas. The Prime Minister 
cannot go everywhere. If he finds time. he 
will tour those areas as well. 

(Interruptions) . 
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[English] 

MR. SPEAKER" There is no point of 
order You please sit down 

~ 

PROF. MADHU DANDAVATE 
(Rajapur)' Please listen to my submission 
and I will accept whatever be your ruling 
On 20th April. 1987 the Defence Minister, 
Shri K C pant. had made a statement 
regarding Swedish Radio broadcast in 
which allegations were made that 
commissions were paid in the Bofors deal 
I have produced a domumentary evidence 
from thEl Swedish National Audit Bureau 
Report whict:l contradicts this I have given 
a privilege motion on 21st of July 

MR SPEAKER I will look Into it. 

[Trans/atlon] 

MR SPEAKER I can do something only 
after looking !nto It 

[English] 

PROF MADHU OANDAVATE I would 
request you to consider It carefully and 
give your ruling 

[Translation 1 

MR SPEAKER I Will look Into It 

~English) 

F-~OF MADHU DANDAVATE How 
mu( ~ time will you take? I gave it on 21 st of 
Juh. 

-(translation 1 

MR. SPEAKER How can I consider 
without looking Into If? 

(Interruptions) 

(English 1 
PROF. MADHU DANDAVATE: Is it 

under your consideration? 

(Translation J 
MR. SPEAKER: I will' look into it. 

[English] 

PROF. MADHU DANDAVATE: Let us 
know whether it is under your 
consideration. 

MR. SPEAKR: That is what I say. I have 
to look into it. I will look into it only because 
I want to consider it. 

PROF. MADHU DANDAVATE' My only 
request is kindly look it up before the 
session is over. 

MR. SPEAKER Does not matter; it is aU 
right 

SHRI M. RAGHUMA REDDY 
(Nalgonda) The Andhra Pradesh 
Assembly has constituted a House 
Committee 

(Interruptions) 
MR SPEAKER" You must understand 

the parameters. That House is autonom-
ous and our House is autonomous. We are 
not concerned with them and they are not 
concerned with us. 

( InterruptIOns) 

MR SPEAKER: Nothing doing; it is 
irrelevant, out of the rules. Please sit down. 

SHRI DINESH GOSWAMI (Guwahati)' 
There is a Calling Attention today. 
Unfortunately, the name of none of the 
Members from Assam is there in it. 

[Translation] 

MR. SPEAKER' What can I do In this 
matter? I cannot do anything 

( Interruptions) 

[English 1 

MR SPEAKER- I am helpless. If the 
House agrees I have no objection. 

SHRI DINESH GOSWAMI' Take the 
opinion of the House 

MR. SPEAKER: No You have a dialogue 
afterwards and then ta1k to me: not like 
this .. (InterruptIons) 
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Mr. Tantl, do not shout like this. It is 
wrong. Mind your manners. Shouting will 
not solve any problem: 

(Interruptions) 

SHRI DINESH GOSWAMI' I do not think 
Sheila ji will object. .. (Interruptions). 

MR. SPEAKER: No. I am not -going to 
allow you on the floor of the House You 
talk among yourselves and then come to 
me. 

SHAI DINESH GOSWAMI. But. Sir. if it 
is taken up now. then it cannot be done. 

MR. SPEA\KER: I cannot do it You talk 
among yourselves afterwards, not on the 
floor of the House .... 

(Interruptions) 

SHRI V. SOBHANADREESWARA RAO 
(Vijayawada): Sir, I have given you a 
Calling Attention notice regarding the 
increase in tyre prices by the tyre 
manufacturers ignoring the direction of 
the Government not to increase the 
prices .... (Interruptions). 

MR. SPEAKER: You have given and I will 
consider it. No problem. 

SHRI SURESH KURUP: Sir ..... 
(Interruptions). 

MR. SPEAKER: What is the problem? 

SHRI SURESH KURUP (Kottayam): On 
2nd May, 1985, this House discussed, on a 
Calling Attention Motion, about the 
closure of D.C.M. at Bara Hindu Rao ... 
(Interruptions). 

MR. SPEAKER: What is the problem? 

SHRI SURESH KURUP: If you 
remember, the then Labour Minister had 
given a categorical assurance .... 
(Interruptions ). 

MR. SPEAKER: You give it to me in 

writing and then you come and see me 
cannot have a discussion here. 

SHRI SURESH KURUP: Sir, that mill is 
going to be closed down. I have given a 
Calling Attention .. (Interruptions). 

MR. SPEAKER' First listen. What are 
you trying to prove? You have to come and 
tell me what is the problem. I cannot allow 
this discussion on the floor of the House 
before I understand it You are welcome. 
You make me understand what is the 
problem and then we shall discuss. So 
simple it is. 

SHRIMATI GEETA MUKHERJEE: Sir, 
you have allowed everybody except me. 

MR SPEAKER' You are a very gentle 
lady. please Sit down 

SHRIMATI GEETA MUKHERJEE 
(Panskura)' Please allow me, Sir. 

MR SPEAKER' Nothing doing I cannot 
allow you 

SHRIMATI GEETA MUKHERJEE: 
There is a tremendous price rise in 
essential commodities (Interruptions) 

MR SPEAKER You give me some 
notice. You understand that I am always 
sympathetic Then why are you shouting 
unnecessarily? 

SHRIMATI GEETA MUKHERJEE: 
There is no question of shouting 

MR SPEAKER' Now don't shout. You 
are welcome to give notice and I will 
consider it . (In terrLJptlOns ). 

SHRI BHADRESWAR T ANTI' Lakhs of 
people have been rendered homeless ... 
(InterruptIons) 

MR SPEAKER' Mr Tanti has gone out 
of control. I do not know what to do about 
him. 
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[Translation 1 

SHRI BHADRESWAR TANTI' I will sit 
there. 

MR. SPEAKER . "If you want to sit there, 
then you may do so 

[English] 

If you can prove any POint like that. 

SHRI BHADRESWAR TANTI' You are 
very unkind to me, Sir 

MR. SPEAKER' I understand your 
problem but I cannot allow this kind of 
things to go on 

(Interruptions) 

SHRt BHADRESWAR TANTI' My people 
are dymg . . (Interruptlons). 

MA SPEAKER' I know that and I 
sympathise with them 

(I nterruptlons) 

MR SPEAKER' Then don't shout at 
me .. 

(Interruptions) 

MR. SPEAKER Look here han. Mem-
bers, these Members are shouting Mr 
Goswaml, what are your Members domg? 
This is too much 

(Interruptions) 

MR. SPEAKER' What are these people 
trying to prove? Look here. Are they trymg 
to threaten me? No, I will not allow thiS 
black-mailing to go on the floor of the 
House ... 

(Interruptions) 

MR. SPEAKER' See, they are han. 
Members of this· House. This is just 
denigration of this House. This is some-
thing unheard of. 

SHRI DINESH GOSWAMI: Sir, I had a 
discussion with the Minister of Parliamen-
tary Affairs. He has no objection. 

MR SPEAKER Then I have no objec-
tion. But I have objection to these tactics of 
the han Members. This denigrates the 
very essence of morality This is too much 
and is below the dignity of this House .... 

(I nterruptlons) 

MR SPEAKER' This is too much. 
Something beyond Imagination. How man 
can be so inhuman? ThIS IS Irrelevant So 
degrading .. 

(InterruptIons) 

MR SPEAKER' Everything has to go 
according to the rules I am not framing 
rules, I am just going accordmg to the 
rules What is thIs? They are Just trying to 
belittle the House, just trYing to cut down 
the very basis of democracy 

(Interruptions) 

MR. SPEAKER I am ashamed t really 
fear for the very eXIstence of the 
democratic procedures 

(InterruptIOns) 

MR. SPEAKER Why should they do like 
thiS when I have told Dlnesh JI that he can 
talk and I Will agree and there is no 
problem with me?1 do "lot know why they 
should do like thiS I am ashamed of it.. 

(Interruptions / 

MR. SPEAKER n is unnecessary and 
uncalled for 

Shri Narasimha Rao 
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PAPERS LAJD ON THE TABLE 

(Eng/ishj 

Statement regarding revision of Pay 
Scales for School Teachers in the 
employment of Government of India in 
Union Territories and under autonomous 
bodes 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHRIMATI 
KRISHNA SAHI) : Sir. on behalf of 
Shri P. V. Narasimha Aao. I beg to lay on 
the Table a statement (Hindi and English 
versions) regarding revision of pay scales 
for school teachers in the employment of 
Government of India in the Union Terri-
tories and under autonomous bodies 
sponsored by the Government of India 
together with Government's order dated 
the 12th August, 1987 on the subject 
[Placed in library- See No. L T -4591/87] 

Notiftcations under Sick Industrial 
Companies (Special Provision) Act, 1985 

etc. 
THE MINISTER OF STATE IN THE 

jMINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAAY): I beg to lay on the 
Table-

(1) A copy each of the follOWing 
Notifications (Hindi and English 
versions) under sub-section (3) 
of section 36 of the Sick Industrial 
Companies (Sepclal ProviSions) 
Act, 1985'-

(i) The Appellate Authority for 
Industrial and Financial 
Reconstruction (Salanes and 
Allowances and Conditi-
ons of Service of Chairman 
and other Members) Aules, 
1987 (Hindi and English 
versions) published In Notifi-
cation No G S R 381 (E) 
in Gazette of India dated 
the. 10th April, 1987 

(ii) The Board for Industrial 
and Financial Reconstruc-
tion (Secretary's Powers 
and Duties) Rules, 1987 
published in Notification 
No. G.S.R. 506(E) in Gazet-
tee of India dated the 15th 
May. 1987 [Placed in 
Library See No. L T-
4592/87] 

(2) A copy of Notification No G.S.R. 
382{E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 101h April, 1987 
constituting the Appellate Autho-
rity for Industrial and Fmancial 
Reconstruction with effect from 
15th April. 1987 Issued under 
section 5 read With section 6 of 
the Sick lndustnal Comoanies 
(Special Provisions) Act, 1985 
[Placed in Library. See No. LT-
4593/87] 

(3) A copy of NotificatIon No G S.R 
625(E) (Hindi and English versions) 
published in Gazette of India 
dated thp 1st July. 1987 regarding 
appointment of Shri B D Gupta, 
Chairman, Foreign Exchange 
Regulation Appellate Board, De-
partment of Legal Affairs as 
Member of the Board for Indus-
trial and Financial Reconstruc-
tion issued under sub-section (2) 
of section 4 read with section 6 of 
the Sick Industrial Companies 
(SpeCial Provisions) Act, 1985 
[Placed in Library. See No. LT-
4594/87] 

(4) A copy of Notification No. S.O. 
444(E) (Hindi and English ver-
sions) published in Gazette of 
India dated the 28th April, 1987 
appointing the 15th May, 1987 as 
the date on which the provisions 
of sections 15 to 34 of the Sick 
Industrial Companies (Special 
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provisions) Act, 1985 shall come 
into force issued under sub-
section (3) of section 1 of the said 
act. 1Placed in Library. See No. 
L T -4595/87] 

(5) A copy of Notification No. G.S.A. 
575(E) (Hindi and English versions) 
published in Gazette of India 
dated the 15th June, 1987 speci-
fying the State Bank of India con-
stituted under section 3 of the 
State Bank of India Act, 1955, the 
Subsidiary Banks consti.tuted 
under section3 of the State Bank 
of India (Subsidiary Banks) Act, 
1959 and the corresponding new 
banks constituted under section 
3 of the Banking Companies 
(Acquisition and Transfer of 
Undertakings) Aots, 1970 and 
1980 as public financial. institu-
tions for the purposes of the Sick 
Industrial Companies (Special 
provisions) Act, 1985 issued 
under sub-section (1) of section 3 
of the said Act. [Placed in Library 
See No. L T -4595/87] 

(6) A copy of the Report of the High 
Level Group on the proposal to 
set up a National Housing Bank 
and other allied issues (Hmdl and 
English versions) [Placed In 
Library. See No. L T-4596/87) 

Annual Reports and Review on the work-
ing of Centre for Development of Telemat-
ics, New Delhi for 1984-85 and 1985-86 and 
statement for delay in laying these papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND M'N'STER OF STATE 'N THE 
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRO-

. NICS AND SPACE (SHAI K.A. NARA YA-
NAN)' I beg to lay on the Table-

(1) (a) (i) A copy of the Annual 
Report (Hindi and English ver-
sions) of the Centre for Develop-
ment of Tetematics, New Delhi. 
for the year 1984-85 along with 

Audited Accounts [Placed in 
Library. See No. LT-4597/87] 

(ii) A copy of the Annual Report 
(Hindi and English versions) of 
the Centre for Development of 
Telematics, New Delhi, for the 
year 1985-86 along with Audited 
Accounts [Placed in Library. See 
No L T -4598/87] 

(b) A statement Hindi and 
Enghsh versions) regarding Re-
view by the Government on the 
working of the Centre for Deve-
lopment of Telematics, New Delhi 
for the year 1984-85 and 1985-86. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay In laymg the papers men-
tioned at (1) above. [Placed in 
Library. See No. LT-4598/87) 

Central Administration Tribunal (Salaries 
and Allowances and Conditions of Service 
of Chairman, Vice Chairman and 
Members) Amendment Rules 1987 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI): I beg to lay on the 
Table a copy of the Central Administrative 
Tribunal (Salaries and Allowances and 
Conditions of Service of Chairman, Vice-
Chairman and Members) Amendment 
Rules, 1987 (Hindi and English versions) 
published in Notification No. G.S.A. 583 
(E) in Gazette of India dated the 18th June, 
1987 under sub-section (1) of section 37 of 
the Administrative Tribunals Act, 1985 
[Placed in Library. See No. LT-4599/87) 
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12.13 In. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

Thirty-Ninth Report 

SHRI M. THAMBI DURAl (Dharmapuri) : 
Sir, I beg to present the Thirty-Ninth Report 
(Hindi and English versions) of the 
Committee on Private Members' Bills and 
Resolutions. 

RE: CALLING ATTENTION 

[English] 

SHRIMATI KISHORI SINHA (Vaishali): 
Sir, I call the attention of the Minister of 
Water Resources to the following matter of 
urgent public importance and request that 
he may make a statement thereon:-

"Devastating floods in Assam 
Bihar, West Bengal and other 
parts of the country resulting in 
immense loss of life and property 
and the remedial measures taken 
by the Government in that 
regard." 

SHRI OINESH GOSWAMI (Guwahati): 
Sir, in the past also, calling Attention 
discussions were converted into 
discussions under Rule 193 and in this case 
also the discussion should be converted 
Into discussion under Rule 193 because no 
Member from Assam has been favoured in 
the ballot. (Interruptions) 

MR. SPEAKER: If we do it under Rule 
193, y.ou agree that only two of you will 
speak. Is that atl right? 

(Interruptions) 

MR SPEAKER: We will convert it into 
discussion under Rule 193. Otherwise I 
don't want to set up a bad precedent Shri-
mati Kishori Sinha. 

(Interruptions) 

SHRIMATI KISHORI SINHA: Sir, I call 
the attention ... 

(Interruptions) 

MR. SPEAKER: One minute. What is this 
going on here? The problem is that we will 
have to change the date also. 

SHRI DINESH GOSWAMI: Sir, let the 
Members who are listed in today's 
business under Calling Attention speak in 
the discussion under Rule 193 and two 
Members of Assam may be permitted to 
speak in the discussion under Rule 193, if 
the House has no objection. If the House 
agrees to this ... 

PROF. MADHU DANDAVATE 
(Rajapur): We have no objection. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, in the last seven years, 
there was only one precedent. That was 
during the discussion on the Calling 
Attention on Punjab when you allowed the 
hon. Member, Shri Nihal Singh to speak in 
addition to the names listed in the business 
of the House. Now, one Member from 
Assam may be allowed. 

(Interruptions) 

MR. SPEAKER: No, no. 

(Interruptions) 

PROF. MADHU DANDAVATE: 
suggest that one Member from the ruling 
party and one Member from the 
Opposition Party may be accommodated. 

SHRI BIPIN PA~ DAS (Tezpur): Sir, 
the other day I raised this question and I 
was told that we will be given an 
opportunity to discuss this matter. 
Therefore, t suggest that along with the 
five Members whose names have been 
listed in today's business, two more 
Members from Assam should be allowed 
to speak, one from this side and the other 
from the Opposition side. 
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MR. SPEAKER: The problem with me is 
something which is procedural and I have 
to go according to the rule. First, we have 
to convert it into a discussion under rule 
193, then we have to ballot it and again try 
to do thiS. We hav. done it earlier also. I 
have got no problem. We can do it later on, 
tomorrow or a day after. 

PROF. MADHU DANDAVATE: Sir, I can 
suggest a way out. Under your residuary 
power, without converting it into a 
discussion under rule 193, let the Calling 
Attention go on as it is and then one 
Member from the ruling party and one 
Member from the Opposition parties may 
be given an onpportunity to speak. 

MR. SPEAKER' Then we will never be 
able to cope with this at all. Another flood 
will troop in 

SHAI DINESH GOSWAMI: Sir, if the 
House agrees, there won't be any 
difficulty. As a special case, one Member 
from Assam belonging to Opposition Party 
and one Member form ruling party may be 
given an opportunity to speak. I think the 
House will agree to this. 

MR. SPEAKER: This will again be 
referred to tomorrow and you will say the 
same thing. 

(Interruptions) 

PROF. MADHU DANDAVATE: Sir, we 
assure you that we will not treat it as a 
precedent Therefore, Sir, one Member 
from the ruling party and one Member 
from the Opposition Party may be given an 
opportunity . 

MR. SPEAKER: All right. 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT) : 
Sir, in case what is being suggested is 
agreed to, it may not be one Member from 

that side and one Member from this side. it 
is not possible. 

MR. SPEAKER: That is what I said. 

SHRI H.K.L. BHAGAT: If two are going 
to speak, two will speak from this side in 
addition to those whose names have been 
listed in today's business under Calling 
Attention. 

DR. G.S RAJHANS (Jhanjharpur): Sir, 
from my·State, no name has been included 
under this item. In my constituency, the 
problem is worst. Today, the All India 
Radio has mentioned in their news 
bulletin. 

MR. SPEAKER: Thilt is the problem with 
me. When the flood gates are open 
everybody troops in. What can I do? My 
problem is this one. 

I am not bothered. If you get time, I have 
no problem you can discuss it, discuss it, 
discuss it I never refuse discussion. I only 
refuse hulla gulla. 

(InterruptIOns) 

MA SPEAKER Then we have to do it 
only later on 

[Trans/atlon] 

Now it will be discussed next week. 

SHRI BASUDEB ACHARIA (Bankura): 
Next week will be too late. 

MR. SPEAKER: Then what can I do? 
Whatever I could do I have done. You 
should realise my compulsions also. What 
can I do? 

SHRI BASUDEB ACHARIA: Allow me 
to speak under calling Attention Motion. 

MR. SPEAKER: But he does not agree. 
He says that he also wants to speak. It will 
not be in order. 

(Interruptions ) 
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MR. SPEAKER: Let the discussion 
under Rule 193 be completed. 

(Interruptions). 

{Eng/ish] 

SHAI OINESH GOSWAMI: Let it be 
Next Monday. 

MR. SPEAKER: We will do it next week. 

(Interruptions) 

DR. GOLAM YAZDANI (Raiganj): 
Please listen to me. I belong to West 
Bengal and I also want to speak on this. 

[Translation] 

MR. SPEAKER: It is enough now. 

{English] 

We will do it next week. 

(Interruptions) 

SHRIMATI KISHORI SINHA • rose 

[Translation] 

t 
MR. SPEAKER You will also get an 

opportunity. 

[English 1 

Item No.8. Shri Sangma is not here. 

Item No.9. Shri Ram Ratan Ram. 

12.19 .... 

ELECTION TO COMMITTEE 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes 

SHRI RAM AATAN RAM (Hajipur): I beg 
to move the following: 

111at this House do recommend 

to Rajya Sabha that Aajya Sabha 
do agree to nominate a member 
from Rajya Sabha to associate 
with the Committee on the 
Welfare of Scheduled Castes and 
Scheduled Tribes of this House 
for the unexpired pOrtion of the 
term of the Committee vice Shri 
Ramnarayan Goswami retired 
from Rajya Sabha and do 
communicate to this House the 
name of the member so 
nominated by Rajya Sabha." 

12.17 hIS. 

(MR DEPUTY SPEAKER In the Chair] 

MR. DEPUTY SPEAKER: The question 
is: 

"That this House do recommend 
to Rajya Sabha that RaJYa Sabha 
do agree to nominate a member 
from Rajya Sabha to associate 
With the Committee on the Wel-
fare of Scheduled Castes and 
Scheduled Tribes of this House 
for the unexpired portion of the 
term of the Committee vice Shri 
Ramnarayan Goswaml retired 
from RaJya Sabha and do com-
mUnicate to thiS House the name 
of the member so nommated by 
RaJYa Sabha " 
The motion was adopted. 

12.20 hIS. 

MATTERS UNDER RULE 377 

[English] 

(I) Need to provide stoppage of 
Mahalaxmi, KiHur and Gol Gum-
Jlaz Express Trains at Karjagi in 
Kamataka 

SHAI G.S. BASAVAAAJU (Tumkur): I 
-nake a statement under Rule 377. 

Karjagi in Karnataka is a very important 
place which is situated in between Haveri 
and Hubballi. There is a famous temple of 
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Sri Raghavendra Swamy which attracts 
hundreds of devotees daily from all over 
Karnataka and also from the neighbouring 
States of Andhra Pradesh and Maharashtra. 
There is also a holy place of Muslims and 
many devotees visit\this place regularly. 

Therefore, I request the hon'ble Minister 
of' Railways to provide a stoppage 
immediately at Ka~agi for Mahalaxmi 
Express, Kittur Express and Gol Gumbaz 
Express. 

(ii) Need to amend Indian Penal 
code, code of Criminal Procedure 
and Indian Evidence Act to pro-
vide punishment for anti-social 
elements for throwing acid on 
people 

SHRI AJAY MUSHRAN (Jabal pur) : Sir, 
incidents of throwing concentrated acid 
are occurring with alarming frequency, as 
is in my constituency, Jabalpur. Anti-
social elements are using acid as a weapon 
of violence and personal vendetta. Its 
terrorising impact is tremendous. Acid 
bums through the skin flesh and bores the 
bones. Many affected persons have lost 
their eyes and their faces are disfigured to 
unimaginable proportions. A stage is 
reached when the victim curses himself for 
being alive. 

This crime of causing hurt/disfigure-
ment/defacement by acid is registered 
under section 326/307 IPC. In public 
interest, it is imperative that the following 
measures be immediately incorporated in 
the IPC. the Criminal Procedure Code and 
take the Indian Evidence Act to ensure 
quick trial and award deterrent 
punishment to offenders:-

(a) The IPC be suitably amended to 
make defacement/disfigurement 
by acid throwing a specific 
offence with minimum punish-
ment of imprisonment for life. 

(b) The Code of Criminal Procedure 
be amended to set up special 
courts for trial of such offences 
for quick disposal of such cases. 

(c) The Evidence Act be amended so 
that the burden of proof be 
shifted on the accused to 
disprove his guilt or establish-
ment of prima facie case against 
him. 

(d) Strong and heavy pecuniary fine 
should be imposed and 
compulsorily recovered from the 
accused, either from his assets or 
from his labour in jail to pay the 
victim compensation to meet the 
exorbitant expenditure the victim 
has to incur on medical 
treatment. 

[Translation] 

(iii) Need to write off the 10 year old 
loans given to landless and small 
farmers 

SHRI UMAKANT MISHRA (Mirjapur): 
Mr. Deputy Speaker, Sir, I want to raise the 
following matter under Rule 3n: 

Millions of small farmers and landless 
workers in rural areas are in debt. In order 
to meet their requirements, they have been 
taking loans from the Departments of 
Cooperatives Revenue. etc. and banks 
from time to time. But they have not been 
able to repay their loans and interest 
thereon due to droughts. floods, 
unemployment and above all poverty. It is 
impossible to recover the loans under such 
conditions and, therefore, to make efforts 
in this direction is to waste both time and 
money. It is also important to consider 
seriously the question of providing relief to 
lakhs of such families. It is inhuman to 
keep . these families under debt 
generations after generations. 

Keeping in view the fact that small 
farmers and landless workers are not in a 
position to repay the outstanding loans, 
Government is requested to remit all types 
of loans which are more than 10 years old. 
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[English) 

(iv) Demand tor a UPSC ExamIna-
tions centre at Vilayawada 

SHRI V. SOBHANADREESWARA RAO 
(Vilayawada): Sir, I draw the attention of 
the Union Government to the fact that in 
the absence of UPSC examination centre 
at Vijayawada, a large number of 
candidates appearing for UPSC 
examinations experience a lot of 
inconvenience. 

Next only to Hyderabad, the capital city 
of the Andhra Pradesh State, Vijayawada 
has largest number of colleges in the State. 
In addition to large number of degree 
colleges, Vijayawada IS having several 
colleges with post graduate courses like 
M.A., M.Com., Bachelor of Journalism etc. 
It has two Engineering colleges and one 
medical college. University of Health 
Science is also located at Vijayawada. 

Vijayawada is located centrally in the 
coastal Andhra. It is a very important 
junction in respect of rail transport and 
road transport, connecting every part of 
the country. It has airport facility also. 

At Vijayawada, Bank Probationers 
examinations, Bank clerks examination, 
CA. examinations, A.M.I.C. examinations, 
Railway Service Com"1ission examina-
• tions are already befng conducted. 

I request the Government to take 
necessary steps for grant of UPSC 
examinations centre at Vijayawada at the 
earliest. 

(v) Effective steps needed to contain 
the prices of edible oils, ghee, 
milk, bread and other consumer 
articles 

SHRI MOHO. MAHFOOZ ALI KHAN 
(Jhunjhunu): The rates of edible oil and 
Y8I18Spati which are already high are 
reported to be further increased by the 
manufacturers from 12 8.87 and some of 
the popular brands have already 

disappeared from the market. The prices 
of Ghee are likely to be increased by at 
least Rs. 5/- per five Kg can, edible oils by 
Rs. 5/- to Rs. 10/- whereas the rate of 
refined oil is likely to go up by Rs .. 15/- per 
five Kg can. During the last two months, 
the prices of popular brand of refined and 
edible oils had already risen by more than 
Rs. 10/-. The priCes of vegetables and Dais 
are already beyond the reach of the 
common man. Ironically, the rates will also 
be effective at the Super Bazar and at 
Cooperative Stores. The price of five Kg tin 
of Postman ground nut refined oil which IS 

selling at Super Bazar for Rs. 188/- from 
Rs. 161/- in March has been priced at As. 
195.55 at the INA market even though the 
rates at the open market were cheaper at 
Rs. 185/- than the Super Bazar. The rates 
of 5 Kg of Dalda refined are stated to have 
been rt~vlsed thnce Within the last 20 days 
Failure of monsoon or any other reason is 
good enough f.)r the manufacturers to 
raise the price of their products despite the 
increased quota of imported oils. The 
latest price hike will have a far reaching 
impact on the consumer particularly when 
the overall increase in the prices of soaps, 
hair oils and cooked food products etc. is 
round the corner. 

I WOUld, therefore, urge the Government 
to move in the matter effectively and to 
contain the price of edible oils, Ghee, 
vegetables, milk, bread, butter etc., and to 
make them avaifable to the consumer at 
reasonable prices. 

(vi) Need to set up a T.V. Centre 
either at the Elaigiri Hills or 
Javadu Hills-North Areot 
district 

SHRI A. JAYAMOHAN (Tlruppattur): 
The eXisting low-power TV Centre at 
KatpCldl whIch relays the TV 
programmes from Madras and other TV 
stations does not cover the entire North 
Aroot district. A survey regarding the 
percentage of population covered in this 
district would reveal that about 500/0 of the 
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population is covered by this TV relay 
centre. 

My constituency consists of about 35 of 
the tribal populatioh and, therefore, there 
is an urgent need for the development of 
these areas to bring the tribal people into 
the national mainstream so that the fruits 
of various developmental schemes 
percolate down to the weaker sections of 
the society. It is, therefore, necessary that a 
TV relay centre is estab lished either in 
Javadu Hills or Elaigiri Hills in order to 
cover the Western and other border areas 
of North Arcot district to educate tribal 
people through this medium. If the existing 
TV relay Centre which is only serving the 
people in Katpadi and its adjoining areas 
had been established at the top of the 
Elaigiri hills or Javadu hills, the entire 
North Arcot district including the tribal 
people in the hill areas would have been 
covered. 

I would, therefore, request the 

State 

Andhra Pradesh 

Gujarat 

Maharashtra 

Rajasthan 

Tamil Nadu 

What do you want the States to do? How 
can you help the State if you do not give 
them financial assistance? In what manner 
are you going to help them? I am surprised 
that so far some of the States have been 
reeling under serious famine for the past 
four years. Karnataka. GUJarflt. Rajasthan 
and Andhra Pradesh. 

Government to consider establishment of 
a TV centre either at the Elaigiri or Javadu 
hills, as early as possible. 

12.24 In 
DISCUSSION RE: DROUGHT 

SITUATION IN THE COUNTRY-Contd. 

[Eng/ish] 
MR. DEPUTY SPEAKER: Now we will 

take up further discussion on the 
statement made by the Minister of 
Agriculture in the House on the 30th July, 
1987. Shri V.S. Krishna Iyer. 

SHRI V.S. KRISHNA IYER (Bangalore 
South): Yesterday, I was quoting facts and 
figures to show that the Govemment of 
India had not taken drought situation in 
several States seriously. 

To quote one more latest figure for the 
year. 1987 -88 (pre-monsoon period) 
which is the offiCial statement given by the 
Government. 

(Rs. in crores) 

ASSistance sought Ceiling of expenditure 
approved 

240.75 2519 

42987 31.55 

453.02 31.01 

781 83 69.13 

34845 34 74 

That is why I said that the assistance 
from the Centre so far has been only 
casual or token. Now at least I am glad that 
the Government of India has taken up 
seriously. I hope they will take further 
steps. They have constituted a high-level 
committee under no less a person than the 
Prime Minister himself. . 
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[Shri V.S. Krishna Iyer] 

I would like to know from the hon. 
Minister what steps have been taken and 
what has been done. He said yesterday 
that there is a plan of action. Drought 
situation is unprecedented. It should be 
tackled on a war-footing. I would like to 
know the details about this. Everyday, we 
are being shown the situation of drought 
and floods through the Media, 
Doordarshan etc. You have been showing 
one State every day. Last night, we were 
shown the' drought situatIon in Madhya 
Pradesh. The other day, you have shown 
the drought situation in Gujarat and the 
previous day it was about Rajasthan and 
like that. But we would like to know as to 
what you want to do in this regard. In your 
statement, you have not spelled this out. 
VVhat action you are going to take? We 
expect that the Government of India 
means business. We would also like to 
know as to what concrete steps you are 
going to take and that must be spelled out. 

Sir, the position is very serious. It is more 
serious than what we are thinking in our 
minds. Many hon. Members have already 
stated about this. I do not want to repeat 
what has already been said by them. I want 
only to refresh the memory of the hon. 
Members. Out of the 470 districts in our 
country, in 152 districts, it has been 
reported that r.:>t even a single drop of rain 
has occurred. About the Kharif crop, the 
major food-grains are grown in the Kharif 
season. More than 60 per cent of food-
grains are grown in the Kharif season. So 
far as oil-seeds are concerned, more than 
55 per cent of the oil-seeds are grown in 
the Kharif season only. We don't know 
what is the thinking of the Government. 
The Government may be thinking that 
because we have a buffer-stock of 23.1 
million tonnes, we are safe. But if the 
situation continues like this and if we have 
to eat away our buffer-stocl

.;, then what will 
be the position during the next year? We 
should think of that point also. So, I would 
like to know the thinking of the 
Government of India on this matter. 

Sir, we are horrified to know that in 
Gujarat, particularly in Saurashtra which 
grows nearly about 70 per cent of the 
ground-nut, only 25 per cent of the farmers 
have sown the crop. Another alarming 
situation is that out of the 47 major 
reservoirs, the storage is less than 70 per 
cent in many of the reservoirs. That is the 
position. 

In the Sixth Plan and so far, the Central 
Government has spent nearty As. 4000 
crores on drought ·and floods. But I would 
like to know from the Government whether 
any permanent assets have been created 
or not and what is the amount that has been 
spent. That is very important. Also, I would 
like to know from the han Minister that 
from the First Five Year Plan uptil now, 
how much amount has been spent on 
floods and drought and what is the 
asset that has been created. 

Coming to my own State, it is very 
unfortunate that for the fourth year in 
succession. Karnataka is again reeling 
under very severe famine conditions. I 
have got the figures. Very recently, our 
Revenue Minister has submitted a 
memorandum to you also. The South-
West monsoon has again failed in 
Karanataka and the State is facing another 
severe drought condition. Out of the total 
25000 villages, in 11158 villages 
compriSing 98 taluks and 14 districts, there 
has been very severe scarcity. There has 
been no rainfall at all. The rainfall has been 
very scanty. It has seriously affected even 
the preparatory villages for the Kharif 
season. In most of the places in Karantaka 
like Bangalore, Tumkur, Kolar, Mandya 
and Kodagu districts, the percentage of 
SOWing has been less than 30 per cent. 
Also, it is less than 55 per cent in districts 
like Bellary, Chickamagalu" Chitradurga, 
Gulbarga and Raichur districts. It must go 
to the credit of the ~tate Government 
becalJse it has fought with courage the 
three consecutive drought situation. The 
State Government has incurred a loss of 
more than As. 2000 crores. The revenue 
loss Is colosscel. It has spent nearly As. 800 
erares for the drought relief measures. But 
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it has got only As. 100 crores. as 
assistance, from the Central Government. 
For the current drought, it has already 
spent considerable amount and the State 
Government has already started relief 
measures-even frbm April itself it has 
started measures providing adeuqate 
drinking water, providing employment for 
all persons coming for job, supply of 
fodder for the cattle and supply of food-
grains. It has also been assessed that if the 
present situation continues, the State 
Government has to provide jobs for nearly 
15 to 20 lakh people everyday. So, the 
State Government has been forced to 
approach the Centre for assistance, as in 
the previous year. Of course, Government 
can say that thire are funds available 
under Programmes like NREP, RLEGP, 
DPAP, etc., but those funds will not be 
sufficient to meet the situation. Only the 
other day the Revenue Minister of 
Karnataka, when he met the hone Minister, 
gave a memorandum seeking immediate 
assistance of As. 15 crores. I would request 
the hon. Minister to sanction that amount 
Immediately. Similarly I support the 
demand of Shri v.e. Jain who sought an 
assistance of Rs. 50 crores for Rajasthan 
and I also support the hon.lady Member 
from Gujarat in her demand. For every 
State which is reeling under severe famine 
conditions, immediate financial assistance 
is necessary and I am sure that, the 
Government of India will take jt seriously 
and give the assistance. 

Coming to drinkmg water, as the hon 
Minister is aware, Karnataka State was the 
first State to provide drinking water to 
almost every village in Karnataka. There 
are about 25,000 villages in Karnataka. But 
unfortunately due to poor monsoon the 
ground water could not be replenished 
and, therefore, the borewells dug up at a 
hiyh cost in the previous years have dried 
up. So, the State Government has, again, 
to have deeper borewells dug in order to 
provide water to the villages. What is 
necessary now is ir:nmediate financial 
assistance for all these things. 

Another thing is this. Wherever crops 
have withered, even if it rains, those kharif 
crops cannot be revived because they have 
completely withered. Wherever crops have 
withered in a big way, it is necessary to 
assist the farmers-and this is what the 
State Government propose to do-to take 
up cultivation of alternative crops like 
pulses which require less moisture. For 
this also, assistance of the Central 
Government is necessary. 

Another thing that is important is fodder 
for the cattle. During the last three years 
when there was drought in Karantaka, 
States like Haryana and Punjab came to 
the rescue of the State Government of 
Karantaka to provide fodder. But 
unfortunately those two States are also 
affected now by the famine conditions 
and, therefore, we cannot get it from them 
now. Here the help of the Central 
Government is necessary. They have to see 
that, wherever there is surplus fodder 
available, it is supplied to States like 
Karnataka and Rajasthan where there is 
scarcity of fodder. In Karantaka, the State 
Government, during the last drought, had 
opened a number of ·Goshalas' to protect 
the cattle; they had opened a number of 
centres to protect cattle. It is necessary 
that during the current drought situation 
also, 'Gosha las' should be opened 
everywhere. For that also, help is 
necessary. 

The State Government is sending a 
detailed memorandum giving the 
seriousness of the situation and the 
quantum of assistance required. The 
detailed memorandum will follow. In the 
meanwhile, I would request, once again, 
the hon. Minister to see that the ad hoc 
assistance of As. 15 crores is despatched 
to Kamataka immecftately. 

Finally, I would like to make one or two 
more suggestions. Every year we discuss 
about the drought situation and it is just 
talked over. It should not be merely talked 
over. The Government of India should 
come out with concrete proposals for 
finding permanent solution to meet the 
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drought situation. One of the solutions that 
I would like to suggest is that the 
Government of India should take initiative 
to see that the inter-State river water 
disputes are settled immediately by 
negotiations. If you leave it to the Tribunal, 
it will take a long time. It should not be 
done. Management of water resources is 
very important and essential. The Water 
Resources Development Council which is 
headed by the Prime Minister must come 
out with a plan for the entire country and 
see that the inter-State river water disputes 
are settled soon. 

The Government of India should also 
have plans to see that the linking of rivers, 
particularly rivers like the Ganga and the 
Cauvery and the Ganga and the Godavari, 
is taken up immediately. 

Another suggestion I would like to make 
is this. It is understood that for growing of 
fruits. much water is not required. I would 
suggest that the Government of India must 
have a plan to come in a big way to see that 
fruits are grown everywhere. I am sure that 
the Government of India will give concrete 
proposals which the Government of India 
has, to meet the situation. lance again 
stress that it should be tackled on a war-
footing. Sir, more than anything, drought 
will have serious repercussion on the 
economy of our country 

Now. Sir. I have been here for the past 
20 days. This is the third Monsoon 
Session I am attending. I cannot call it a 
Monsoon Session. TechrUcally also I am 
correct because this is only an extension of 
Budget Session. this summer is more 
severe then what we have experimented. 

MR. DEPUTY-SPEAKER : It is not a 
Monsoon Session. But it is a 'Moon Soon' 
Session. We are seeing the moon 
regutarly. 

SHRI V.S. KRISHNA IVER : What is the 
repercussion of that? We have to spend 

nearly ·1000/0 more than what we used to 
spend during the Budget Session. The 
cost of vegetables, the cost of even non-
vegetarian food has gone up because the 
rains have failed. 

So. Sir. I request the Han. Minister to 
take thiS very seriously and see that the 
drought situation which the country is 
faCing is tackled We should also forsee 
that In future also If there IS drought, the 
State should not suffer. 

With these words. I request the Hon. 
Minister to give his reaction. 

MR DEPUTY-SPEAKER Now, already 
we have exhausted 3112 hours. How much 
time you want to take up? 

(Interruptions) 

MR. DEPUTY-SPEAKER: How much 
time we can take. 

(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIKSHIT) I 
am available to the House. The House can 
decide how much time they require. 

MR. DEPUTY-SPEAKER: Rules provide 
only 2 hours. We have already taken 31h 
hours. 

(Interruptions) 

SHRIMATI SHEILA DIKSHIT : I know 
there are large number of speakers. 

(Interruptions) 

It is for the House. You are welcome. 

(Interruptions) 

MR.DEPUTY -SPEAKER If you are 
accepting, we can extend. 

(Interruptions) 
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MR. DEPUTY-SPEAKER : How much 
time do you require? 

AN. HON. MEMBER: The whole of the 
day ... 

(Interruptions) 

MR. DEPUTY-SPEAKER: Initially we 
will extend for 3 hours. 

THE MINISTER OF AGRICULTURE 
(DR G.S. DHILLON)' Mr. Deputy-Speaker. 
Sir, since last four days I am tied down to 
the House. I thought discussion will 
conclude today But I should finally know 
how much time they are taking because I 
wiil also need some time for 
reply ... (Interruptions) You are taking 
tomorrow also. 

MR. DEPUTY-SPEAKER: We will see, I 
have received a big list. 

DR. G.S. DHILLON: I have no objection. 
(Interruptions) 

[Translation] 

SHRI K N. PRADHAN (Bhopal)' Mr. 
Deputy Speaker, Sir, all the hon. Members 
who have made their submissions have 
accepted the fact that this is the most 
severe droughts faced by the country- in 
this country. But it is a matter of 
satisfaction that Government is fully aware 
of the situation. Tbe Hon. Prime Minister 
has laso shown seriousness in tackling the 
situation and has set up a Ministerial level 
committee and action has already been 
initiated in this regard. In Madhya Pradesh 
also, the Government is dealing with the 
situation on war footing. 

Sir, in regard to the severity of the 
drought conditions, until we understand 
the actual poSition and its possible 
consequences in the future, we will not be 
able to tackle the situation properly. 

Sir, what has been happening so far is 
this. Some areas h.ave been facing 
continuous drought for 3-4 years So if 

some areas receive rains the sowing is not 
done and if sowing has been done, there 
are no rains, and as a result the Kharif 
crops get destroyed. And sometimes, if it 
does not rain just before the harvesting 
period, the grain does not mature fully. 
This position is not taken into account 
wh1le evaluating the extent of drought 
percentage. 

Sir, it i~ for the first time that monsoon 
has failed completely. We usually expect 
rains during the month of 'Shravana'. In 
our imagination we ~ the skies overcast, 
rains failling, clouds thundering and 
greenery all round. We have always 
imagined about the month of 'Shravana' is 
this way. I think this is the first time that 
there was no rainfall during this month. 
There is a saying in our area which means 
that a person turned blind in the month of 
Shravana can only think of greenery. 
However, if someone had unfortunately 
turned blind this Shravana, he would 
always think of only droughts. This is the 
difference between the drought situation 
this year and of the previous years. 

Sir, the Kharif crops have been 
destroyed almost in every drought hit state 
this year. There are many elements who 
want to take advantage of the situation. 
Everyone is aware that so far as rice is 
concerned, we have ample stocks. But the 
crops of pulses and oilseeds have been 
destroyed as a result the prices will go up. 
But the unscrupuous traders have already 
raised the prices of these items. 

We will definitely start relief works. In 
many states, the minimum wages have not 
been revised. The Central Government 
should make it obligatory for the state 
Governments to pay minimum wages so 
that the workers may live their life property. 
If the minimum wages fixed four years 
before are not revised. it will become very 
difficult for the labourers to make both 
ends meet. 

We will have to face the problem on two 
fronts We Will have to meet their needs by 
providing minimum wages and at the same 
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by supplying them the subsidised 
foodgrains as early as possible. The 
farmers grow bannanas and other things 
and use them round the year but it is feared 
that this year it will also not be available 
due to shortage of water. I want that we 
should also supply onions with the 
foodgrains in the villages. The export of 
onions should be stopped forthwith. 
Onions. edible oil and kerosene should be 
made available in the villages. Only then 
will we be able to help them in the real . 
sense. 

The biggest problem is of drinking 
water. We will have to transport water not 
only to villages but even to cities also. It will 
be the first time that we will have to 
transport water to cities. We should review 
our pSst performances in this regard. We 
tried to install handpumps for arranging 
water in each village. But most of the 
pumps are not working due to low water-
level. We could also not estimate the 
number of rigs we needed and supply the 
right type of rigs and therefore we could 
not make proper arrangements for water. It 
is essential to supply rigs to the states 
immediately. As regard power generation, 
no doubt we have made efforts to produce 
more and more energy, but we are far 
behind in respect of energy. 

Lastly, I would like to say something 
about my state. It has been hit by the worst 
drought. It will have to spend Rs. 1 ~20 
crores per month on relief measures and 
provide two lakh tons of foodgrains every 
month. Rigs and boring machines will have 
to be sent there to ensure water supply. I 
will request the members on the other side 
to treat this problem as a national 
catastrophe. They should not try to take 
political gain out of it. This will harm the 
country. I hope, our Government will pay 
serious attention to this problem and with 
these words I conclude. 

[English] 

SHRI UMAKANT MISHRA (Mirzapur): 

Sir, I suggest that lunch hour be 
suspended so that more members may be 
able to participate in the debate. 

, 
SHRIMATI SHEILA DIKSHIT: Sir, if the 

House so decides I have no objection. 

SOME HON.MEMBERS: We also want 
that luch hour be suspended today. 

MR. DEPUTY-SPEAKER: So, we forego 
the lunch hour today. 

[Translation] 

SHRt BISHMA OED DUBE (Banda): Mr. 
Deputy Speaker, Sir, our country is facing 
one of the worst drought of the century 
and much has been said about that. I come 
from the area which has been faCing 
dfought conditions for the last three years, 
but this year, it has hit Bundelkhand region 
the hardest. There is shortage of fodder for 
the cattle and 'foodgrains and water for the 
human beings. Canals, wells, t,andpumps 
and tube-wells have dried up and in most 
of the places water level is rapidly deplet-
ing. As some of my colleagues have said. a 
situation ;s developing in which we will 
have to transport water in tankers not only 
to villages but even to cities also. We all are 
fully aware of this situation and we deal 
with the situation in two ways. The calam-
ity that has befallen suddenly has to be 
tackled by taking immediate short term 
relief measures and Government is aware 
of this. But we have to undertake long-term 
projects for those areas which are already 
facing shortage of water and which are 
drought prone. I would like to mention 
about a project in my area. In the year 1975 
a project for the entire of Bundelkhand 
region was prepared under U.N.D.P. 
Under that project, the foreign technicians 
with foreign assistance had to locate water 
under the hard rocks of this area by drilling 
deep tubewells and a survey was done in 
thiS regard which revealed that ground 
water was available there in abundance. I 
have to say with regret that even after rais-
ing this point during the discussion on the 
demands of Water Resources Ministry and 
making several written requests to the Min-
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istry the project has not received Govern-
ment attention. The project should have 
been included in the Sixth Five Year P.lan, 
but it has not been included even in the 
Seventh Plan Today, that project would 
have proved useful in fighting the drought 
conditions of that area. 

I woultt also submit that while 
undertaking immediate relief schemes, it 
should be ensured ·"at in the areas where 
there is constant drought, water shortage 
and lack of irrigation facilities, the pending 
schemes are cleared at once and the 
ongoing schemes are completed as soon 
as possible. Many projects are progressing 
at snail's pace. Their implementation 
should be accelerated. Under the relief 
programmes, roads are built and ponds 
are filled with earth which is washed away 
after a few years. We should create 
permanent nature of facilities so that the 
wealth of the nation does not go waste. 
Then everybody can not be involved in 
these relief works because some are 
handicapped and some are weak and 
some old. They cannot do this type of job. 
Therefore, schemes should be formulated 
for them also so that they can also earn 
their livelihood. Prices are increasing day 
by day and the purchasing power of the 
people is declining. The wages have not 
increased proportionate to the rise in 
prices. It is, therefore, necessary to control 
the price rise and fix the priCes of essential 
commodities. Government should give 
special attention to it. The Government of 
Uttar Pradesh has sought the Central 
financifil assistance to enable it to 
undertake relief measures on war footings. 
All the districts of U.P. except one or two, 
have been badly affected by drought. I 
request the Central Government to provide 
financial assistance immediately so that 
the State Government could start the relief 
works. 

13.00 hI'S. 

Patha area in Banda district faces acute 
shortage of water constantly. It has been 
worst hit by the present drought. Schemes 

-The speech was originally delivered an Tamil. 

involving crores of rupees have been 
formulated for that area but they have not 
been implemented. 

The position is very precarious and 
drinking water is not available at all. I 
request that special attention should be 
paid towards this area. 

·SHRI R. ANNA NAMBI (Pollachi): Hor., 
Deputy Speaker, Sir, for the last 3 days the 
drought situation in the country has been 
the topic of discussion in this House. After 
a long wait I have my opportunity now. 

The whole of India is in the grip of severe 
drought. Tamil Nadu is worst affected by 
drought and the South West and l'tJorth 
East monsoons have continuously failed .n 
Tamil Nadu. 

The continued dry spell in Tamil Nadu 
has led to the destruction of coconut 
groves and other. natural vegetation stand-
ing in the State for more than 50 to 60 
years. Coconut trees in my Pollachi consti-
tuency have been seriously affected by 
drought. Drought has not spared ground 
nuts and other oil seeds too. The crops 
have dried and withered. The damage to 
crops alone due to drought is estimated at 
Rs. 1000 crores. 

The Central Govt. despatched a team to 
Tamil Nadu to assess the extent of damage 
due to drought. The team toured all the 
districts of Tamil Nadu including Coimba-
tore. They also visited my constituency 
Pollachi, Pongalur and Palladam. The 
team visited all the sites I recommended to 
it. The team really understood the plight of 
farmers. It realised the need of a huge relief 
amount to rehabilitate the drought 
affected people. The team agreed entirely 
with the projection of the ramil Nadu Govt 
for a relief assistance of Rs. 347 crores. But 
to my dismay. I find that only pittance, Rs. 
31. n crores. have so far been sanctioned 
by the Central Government as relief to the 
State. I would like to convey to the hon. 
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Minister that the people of Tamil Nadu are 
aggrieved over this paltry allocation by 
Central Govt. 

Last year, when the State was experienc-
ing drought conditions as usual, suddenly 
there was a heavy downpour and extensive 
~amage was caused to the paddy crop in 
Tanjavur. Thanjavur which used to be 
called the rice granary of Tamil Nadu had 
to go without rice last y9ar. The Central 
Government was aware of the situation 
and it did not provide any relief to the State 
Govt. which demanded Rs. 310 crores as 
relief. In all, during this year, the Central 
Govt. provided only Rs. 31.77 crores to the 
State Govt. as drought relief assistance. 
With such insufficient allocations, I would 
like to know from the hon. Minister how the 
Central Govt. expects the State Govt. to 
undertake relief measures to tackle the 
problems posed by drought. I, therefore, 
request the Central Govt. to immediately 
enhance the assistance matching to the 
demand of the State Govt. 

Drinking water problem is a very serious 
problem in Tamil Nadu. Despite inadequate 
allocations from the Centre, the State 
Govt. has taken every step to safeguard the 
interests of the farmers. The State Govt. 
has spent nearly Rs. 85 crores for provision 
of water for drinking and agricultural 
purposes. 

Hon. Agriculture Minister may kindly 
appreciate that drinking water problem in 
Tamil Nadu is not new to the State. It is 
there prevailing for a long time. This prob-
Jem should, however, not be allowed to 
continue any longer. I caution the Central 
Govt. of disastrous consequences of 
allowing this pressing problem of driniking 
water in the State any further. It must be 
taelded immediately. Some scheme must 
be evr}ved. The Telugu-Ganga Project 
was a project sponsored by the Govts. of 
Andhra Pradesh and Tamil Nadu. We must 
not forget that this project was inaugu-
rated by the Hon. Late Prime Minister of 
India Smt. Indira Gandhi. Now the whole 

project is buried under the files. It must be 
revived and all possible steps must be 
taken to implement it right now. I also take 
this opportunity to underline the impera-
tive need for appointing a Tribunal to 
adjudicate the Cauvery water dispute. 
Increased flow of water as a result of such 
an adjudication will help to augment water 
supply to the perched lands of Thanjavur 
and Trichy. This would help to increase the 
production of rice. 

In tackling the drinking water problem, 
the Tamil Nadu Govt. is not lacking in 
efforts. Various schemes are being imple-
mented to provide drinking water. Crown-
ing them all is the Palar River Scneme at a 
cost of As. 3 crores. Water from Palar river 
in North Arcot District is being brought to 
Madras through massive pipelines. The 
State Govt. has requested the Central 
Govt. to compensate 50% of the cost of the 
Palar Project. The Hon. Minister may 
kindly consider the request with compas-
sion and reimburse the amount to the State 
Govt. as asked for at an early date. 

Some unique steps are also being taken 
by the State Govt. to tackle drinking water 
problem. Rail transport is normally used 
for movement of goods and passengers. 
But, today, in Tamil Nadu water has to be 
transported on rail. Water from Krishna 
river is being brought on rail to Madras city 
and other areas. Ships are used to bring 
water from Mahanadi river. The Govt. has 
also plans to utilise the water available in 
Neyveli Lignite mines. The efforts of the 
Govt. have not stopped there. The State 
Govt. are holding negotiations with the 
Japanese Govt. over the acquisition of 
technology and requisite equipment for 
converting sea water into sweet water for 
human consumption. The machine will not 
only be useful for conversion of marine 
water into potable water but also helps to 
generate 100 mw. of electricity. 

Now let me turn to the plight of farmers. 
Farmers are worst affected by drought. 
The Tamil Nadu Govt. has been generous 
enough to write off farmers loans worth As. 
325 crores. 3.37 pumpsets have been given 
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electricity connections to help to tap sur-
face water. Electricity free of any pecun-
iary charge bas been provided to 10.55 
lakh farmers. I would like to apprise the 
Han. Minister that just because of these 
measures, the State Govt. is in the fore-
front of rice and sugarcane production 
despite co~straints imposed by natural 
calamities. The Central Govt. must also 
generously come forward and allocate 
further funds to the State. 

The main reason for scarce rains is that 
we are not keenly interested in afforesta-
tion programmes. We have the slogan: 
One family one tree. In spite of this, trees 
are felled in many States. Natural forests 
are being bull-dozed into plains. This 
hampers the natural process of cloud for-
mation. Armed with licences, the private 
entrepreneurs are cutting trees indiscrimi-
nately. They disturb the eco-balance and 
consequently, the poor people, the agricul-
turists, have to undergo untold hardships. 
The Minister may kindly take a serious 
note of this. 

In my constituency in Pollachi, in Walpa-
rai area, thousands of trees are being felled 
even now. The matter was taken to the 
Courts and the Supreme Court gave the 
verdict that dead trees can be felled and live 
trees should not be cut. Despite this order 
of the Highest Court, in Coimbatore dis-
trict, in Kurangumudi and Poonthottam 
estates, thriving trees with fresh leaves are 
being cut in thousands. Natural forests are 
being razed to the ground. This must be 
immediately stopped. Hon. Minister must 
take immediate steps to halt this indiscrim-
inate felling of trees. Deforestation is the 
main factor responsible for economic 
retardation. Trees must be planted and 
afforestation programmes must be imple-
mented with added vigour. 

I would also like to mention that the 
Tamil Nadu Govt. is spending the money 
provided by the Central Govt. as drought 
relief h. the most efficient manner. The 
State Govt. have also allocated further 
funds from the State exchequer for provid-
ing timely relief to the victims of drought. 
Some States. on the other hand, do not 
spend the Central assistance fully and 

effectively and return the balance to the 
Central Govt. The Tamil Nadu Govt. must, 
therefore, be complimented for working 
for the cause of the poor and in the right 
direction. Such a Govt. deserves apprecia-
tion and I request the Central Govt. to 
immediately sanction at least Rs. 500 
crores to the State Govt. This would be 
helpful to State Govt. to gear up further the 
relief measures they have undertaken to 
alleviate the miseries of people affected by 
drought. ... 

At last let me pay my tributes to Perarig-
nar Anna and the ever rich Tamil language 
and conclude. 

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Deputy Speaker, Sir the hon. 
Members who spoke nere have termed this 
drouQht a.s the worst drought of this centu-
ry. But the historians say that such a worst 
drought has never occurred in this country 
in the last 200 to 300 years. In fact such a 
drought magnitude has never occurred in 
the history before. 

Very few people will understand what 
havoc the drought can play with the lives of 
the people this year and how many of them 
will survive and what will be the fate of the 
cattle. It is very difficult to make an 
estimate of it. 

We say that there is need to take action 
on war footing to tackle the drought 
situation but actually nothing is being 
done. For example, at the time of drought 
we need water and electriCity the most. So, 
we should try to conserve water and 
electricity and supply them to the villages 
which need them the most. 

My first suggestion is that air 
conditioners installed in the houses and 
I')ffioes all over the country should be 
stopped and the electricity thus saved 
supplied to the villages. All the air 
conditioners including those in Parliament 
House or in the State Assemblies. in the 
houses of Ministers or employees or in 
courts or in the offices of newspa~rs 
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should be stopped and electricity supplied 
to the villages. 

My second suggestion is that all the 
representatives of the people should 
devote much of their time in the villages 
and for this I would request that the 
duration of the next Winter and Budget 
session should be curtailed to the half so 
that the people's -representatives may be 
able to devote their maximum time in the 
villages to know personally whether relief 
work is going on there or not and whether 
the situation has improved there or not and 
if not then. what is the deficiency to bt: 
removed. 

The officers in the Central Government 
and the State Governments look after 
every work whether it is of irrigation. 
famine. setting up of an irvn plant or work 
connected with the acquisition of land. 
They should be sent to 438 districts of the 
country for some time. They formulate 
schemes sitting in the air-conditioned 
rooms of the Ministry, in the Planning 
Commission. There is nothing wrong in it 
but the officers of the Ministries should be 
sent to the districts to get first hand 
knowledge of thA difficulties that come in 
the ~ourse of the implementation of the 
schemes. I do not say that they should be 
posted on permanent basis at such plac~s 
where even water is not available. But they 
should be drafted to distri'ct headquarters 
to know the difficulties of the people. Only 
then would they be able to know what 
conditions are obtaining in the country. 
Many of our departments are functioning 
abroad. The officers of those departments 
should also be sent to districts for some 
time to acquire experience which is very 
essential. 

Mr. Deputy Speaker, Sir. the country is 
faCing a very serious drought. There has 
been no rains. Therefore, it is essential to 
utilise the underground water to the 
maximum to ensure regular water supply. 
For this, maximum rig machines should be 
made available. At least 200 diamond rigs 

are needed to dig upto 200 ft. because the 
"-water level has gone down considerably. 

We all are aware that due to felling of trees, 
all the rivers and rivulets haVe been silted 
as a result thereof, even a slight rain brings 
flood in the rivers and if there is no rain. it 
cause dtought. So we have to take all these 
measures now. Dredging machine 
deepenes the rivers by desilting it. 
Therefore. I would suggest that a Dredging 
Corporation should be set up in every 
Stat6. I agree that such work entails a huge 
expenditure but the loss suffered by the 
country due to drought comes to 10 
thousand to 15 thousand crores. The 
farmer does not produce foodgrains only. 
He also produces commercial 
commodities like tobacco, fruits, vegetable 
etc. In this way the loss may run into 
thousands of crores of rupees. If we make 
rigs available, water can be drawn from 
deep wells. 

At present, when we are faCing drought 
conditions in the country, we are in a great 
need of power. Unless we stop air 
conditioners every where in the country we 
cannot conserve power. People may make 
joke of what I am saying but I would like to 
tell you that such a step is needed to be 
taken. Whenever we go to ou r 
constituencies. the people ask us how we 
say that there is no power when air 
conditioners are functioning in the offices 
of the Government. We cannot give any 
reply to them. The State Governments and 
the Central Government should direct 
their departments to stop the running of air 
conditioners. Even the air conditioners of 
the Parliament should not be run. The 
session of Parliament, whether it is a 
Budget sess:on or winter session, should 
be curtailed because by doing so we will be 
able to save power and other things. After 
all. we are the representatives of the poor 
people and the farmers. If we have to bear 
some difficulty in such a hard time, we 
should be prepared for this. Therefora, I 
would request that the session of the 
Parliament should be curtailed. 

We all know that when famine occurs, a 
section of the people take maximum 
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advantage at the situation. Therefore, 
there is no need to go into the details in the 
matter. If one is found charging more price 
for his goods, he should be whipped 
instead of imposing fine on him. One, who 
charge more for essential goods without 
valid grounds does the act of plundering. 

Care should be taken that prices of 
essential goods and food articles do not 
increase. Besides the sales tax levied on 
the food items in various states should be 
withdrawn. In my opinion, there is need to 
take immediate action in this direction. 

We have noticed that the prices of edible 
oils are going up continuously. The prices 
of edible oils have increased as much as 
Rs. 30 to Rs. 32 and even upto Rs. 35 per 
kilo. The poor man blame us that sitting in 
the Parliament we are allowing increase in 
the prices of oil. I would request you to 
reduce the prices of oil. Unless you bring 
down the prices of essential commodities, 
we would not be able to tackle this difficult 
situation. 

The Government says that they have 2 
cr6>re 30 lakh tonnes of foodgrains in the 
stock. Keeping in view the rate at which the 
population is increasing and the drought 
that has occurred, this stock falls much 
short of the requirement. Besides, where , 
the Kharif production is going to fall short, 
such quantity of foodgrains in the stock 
will prove totally insufficient. Therefore, 
the Government should provide full help to 
the farmer:s to save the Kharif crop. This is 
the time when the crop of the farmer can 
be saved from being damaged. 

Step should be taken to complete the 
incomplete small and medium irrigation 
schemes and new schemes should be 
formulated where needed. This will 
provide jobs to the people and increase 
their purchasing power. If you fail to make 
all these arrangements the people will die 
of starvation. Therefore, for increasing the 
purchasing power of the people and for 
providing jobs to everyone, small and 
medium irrigation schemes should be 

ta!<en up on a large scale besides creating 
other jobs. 

The benefit of relief works should reach 
those persons for whom they are started. 
The Government must take necessary 
action in this respect. The Government 
have considered a number of measures to 
face this unprecedented drolJght, but 
arrangement should be made to provide 
some job to one member of every family in 
the villages. They can be provided job of 
bus conductor or peon. This will give 
monetary relief to the people and also they 
will feel that we have taken care of them in 
their hour of need 

At present, the country is facing serious 
drought conditions. Madhya Pradesh is 
the biggest State in terms of area and has 
45 districts spread far and wide. A number 
of rivers pass through Madhya Pradesh 
and their waters flow to other States. It has 
been mentioned in the report of the States 
Reorganisation Commission that Madhya 
Pradesh is being carved as the biggest 
State in terms of area which nobody has 
ever imagined. It had also been said in the 
report that Madhya Pradesh should be 
allocated more funds for communication 
and irrigation purposes but that State has 
not received any funds from the Central 
Government uptill now on this account. 
The Madhya Pradesh Government have 
formulated several schemes with great 
pains but they cannot be implemented 
without funds. 

My constituency falls In the Chhatisgarh 
region which is a poverty stricken area 
where 85 percent of the population 
belongs to the farmers and the workers 
communities. There are very few 
industries there and no relief work is going 
on. I would request that earth work along 
the railway line from Durg to Bastar should 
at least be started in this present critical 
times so that it may give some relief to the 
poor people of that region. Some other 
schemes should also be introducted there. 

I am thankful to you for giving me an 
opportunity to speak. 
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SHRI SATYENDRA NARAYAN SINHA 
(Aurangabad): Mr. Deputy Speaker, hon. 
Members who have spoken before me 
stressed the fact that the drought this year 
is the worst in the century. My friend Mr. 
Chandrakar has said that it is the worst in 
the history of this country. However the 
drought that took place in 1979 had been 
surpassed by this drought both in severity 
as well as in its spread. 

I do not want to take much of the time of 
the House in detailing the hardships and 
the difficulties that have been created and 
the Government have to face for providing 
relief to those people who are suffering. 

I would be concerned with the 
preventive side of this problem. Because it 
is time that we should think of taking 
measures which will prevent drought on 
such a large scale occurring again. It has 
become an annual feature. We discuss 
floods and also arought almost every 
year. without a break and we talk of relief 
operations. Therefore, I would suggest 
that the Government should pay more 
attention to the measures which will 
minimise the onset of drought or prevent 
Its recurring. 

My first suggetion would be, as Mr. 
Chandrakar has just now said, that there 
has been large scale denudation of forests, 
tne environmental scene has changed, it is 
also responsible for drought conditions, 
hence we should stop the denudation of 
forests and we should provide for alternate 
energy sources. We have to go for an 
integrated energy approach for the 
villages. which will include bio-gas. solar 
power and wind power so that there is no 
need for the villagers to go to forests for 
firewood. It-has been found to be a 
workable proposition and Government 
should give more thought to this question 
There is a dearth of electricitv or energy_ 
We will be supplementing the energy 
already available by increasing the energy 
from these sources. 

Then, we should emphlSise the planting 
of trees. Late Dr. K.M. Munshi, who was the 
then Forest and Agriculture Minister with 
his ·foresight, had started Van Mahotsav, 
which is being observed even now. Then, 
the need for explaining the importance of 
this is necessary. We should observe Van 
Mahotsav with greater sincerity and more 
emphasis on the subject. 

My second suggestion is that we whould 
have a mass programme for collecting, 
stonng and effiCiently using the rain water 
run off in the years of good monsoon 
Experiments like "Panl Panchayat" In 
Maharashtra and the storage system 
developed by a local Engineer there, needs 
to be transferred to the other parts of the 
country There IS an enormous water flow 
in Ganga, Yamuna, Brahmputra in the 
monsoon and this water has to be tapped. 
A comprehensive programme in this 
respect has not been tried. The talk of 
Ganga Cauvery canal is almost given up 
or no more talk IS taking place Dr K.L. Aao 
had once thought of linking Ganga with 
Damodar in Bihar - Fatwa to Kodarma. We 
should have provided much needed 
irrigation facilities to the drought prone 
areas in that sector, for instance Navada, 
Kodarma, Tilaiya and all those places. But, 
Yte are not hearing anything about this. 
Therefore, I would suggest that th is 
scheme should be again revived and as far 
as practicable it should be Implemented 
and executed. 

Then, Government should attempt 
dredging of rivers as a preventive measure. 
As my friend Shri Chandulal Chandrakar 
has said, Dredging Corporation should be 
constituted in every State. I do not know 
whether this is a feasible proposition. 
Anyway, I would agree with him and 
suggest that Dredging operation should 
be undertaken in all these rivers. This will 
not only desilt them but deepen the river 
bed so that they could have a larger 
quantity of water in their beds. 
Therefore, I endorse this suggestion Sir. 

Then, Government snould also extend 
irrigation facilities as I said earlier to those 
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areas which are still dependent upon the 
monsoon rainfall. Seventy per cent of the 
cropped area con,inues t;r, def)end upon 
the monsoon rainfall. 'Tnerefore, it is 
necessary that this scnertJe which we have 
suggested and other schemes should be 
implemented to extend irrigation facilites 
to those ~reas. 

We have not actually taken preventive 
measures for dr')ught and it continues 
to be almost like a fire fighting system. 
When fire breaks out, we sound an alarm 
and the fire servites go there to quench the 
fire. So, we have to think about it in depth 
and prepare measures on a permanent 
basis to meet the situation for preventing 
drought occurring in those areas. There 
are certain areas where it occurs every 
year. For instance, in my State, particularly 
in my constituency Aurangabad, Bhahua 
Nawada and Palamu are drought-prone 
areps and every year drought occurs. In 
fact, this year, in some parts of my' 
constituency where the drought never 
occurred before, the drought situation is 
emerging. Government has been 
providing relief operations. But relief 
operation has not been able to create 
permanent assets so tar. As my friend, Mr. 
ChAndulal Chandrakar said, relief must 
reach the persons for whom it is intended. 
The House knows very wen what happens 
in the way. I would say that a kind of vested 
interest has been created in the relief 
operation and we are not creating 
permanent assets. We are rather depending 
on relief operations and therefore those 
areas which are subject to drought 
conditions continue to suffer every year. 
Government has to pay more attention to 
this aspect of the problem. 

Then, for every district, we should have a 
bank of projects which should be set in 
motion as soon as warning is received 
about the drought condition developing. 
This will not only provide job but this will 
also create assets. We have been told that 
23.5 million tonnes of food stocks are with 
the Government. This stock can be utilised 
for setting in motion those projects in 
various districts 'for providing jobs and 

creating asset. As is wei I-known, this 
drought actually hits those who are poor, 
who lack purchasing power, who are living 
below the poverty line. Even according to 
the official statistics, 37% still continue to 
live bek>w the poverty line and the non-
official figures say, it is 50%. Therefore, our 
attention must go to them. We should 
pump in purchasing power so that they 
should bE; able to purchase foodgrams to 
make their both ends meet. Therefore, 
such ;~ind of projects should be on the 
shelf of every administration so that they 
would be readily available and they would 
be adopted and set in motion. We should 
have various other programmes along with 
this kind of programme which should be 
there in !he district headquarters. 

Government should also launch a 
country-wide survey of ground water 
resources. For this satellite imagery will 
help us a lot. It is true that in another year, 
we will have our own remote sensing 
satellite. ~llh this, we will have a more 
authentic picture of vegetation cover and 
ground water sources, and a 
comprehensive picture about the havoc 
caused by drought. This will epable us to 
prepare a comprehensive plan to meet the 
situation of drought in the country. We will 
have a very clear picture before us. We 
need a comprehensive and integrated 
long-term plan which will include artificial 
methods to raise the ground water level 
which will include conservation of soil, 
which will include rotation of crops. Each 
year. we are following the same kind of 
agricultural practices. That also 
diminishes the richness of the soil. At the 
same time, it should include various other 
schemes which will be needed to meet the 
situation. I have also suggested about the 
storage of enough water. All these 
schemes should form part of that 
comprehensive long-term integrated plan 
to meet the drought situation. 

Mr. Makwana the other day stated that 
the coarse grains will be affected which are 
needed for the poor. The Government 
have planned for or targeted for 
production of 90 million tonnes of kharif. 
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I would like to know from the hon. 
Minister whether it is possible for the 
Government to achieve that target now. 
What will be the shortage? We will then be 
able to know whether that much food 
stock will become adequate to help us tide 
over the difficulty or not? The House must 
be taken into confidence about this. What 
is the prospect? Are we going to achieve 
that target? Aabi crop is yet to come. We 
do not know what is the likely precipitation 
in October. what is the moisture. We have 
got to think about rabi sowing and we 
should also think of such crops which are 
drought resistant so that we can meet the 
situation. 

These are my general suggestions 
which I have made without going into the 
details of, hardships the people are 
suffering and I do believe that the 
Government will concentrate on preparing 
a really comprehensive plan to meet the 
situation which will include among other 
scheme afforestation, storage of water, 
conservation of soil and raising the 
underground level of water by stop dams; 
etc. This is all that is to be done so that we 
may not have to face this kind of grim 
situation year in and year out i.e. every 
year. 

With these words I conclude 

SHAI GEORGE JOSa::PH MUNDA-
CKAL (Muvathupuzha): Now our country 
is facing a very critical conditIon. We are 
not getting even one-third of the rain we 
were generally getting. We are faCing a 
critical year. I come from the far South, 
Kerala, which is usually having a big 
amount of rainfall. But unfortunately thiS 
year, as some five years back, we are 
facing a crisis in the South. Now 50% of the 
factories are closed because of the power 
cut and the factories are locked out 
because the workers are finding it very 
difficult to get jobs. In the agricultural field, 
because of the shortage of rain, we are 
facing very bad condition. We are faCing 
very difficult position in regard to the long 

terms crops like coconut, rubber, 
cardamom and other crops. A coconut 
tree means a tree which will take 8 to 10 
years for getting income. A coconut tree or 
a rubher tree lost means one's life is lost, 
because he has to replant and wait for 8 
years. The economy of Kerala is very much 
affected. I come from that State. It is having 
long-term crop. In the North, when a 
drought is faced, we are lOSing crops like 
nee and sugar cane. We have to find a 
long-term solution for long-term creps 
also. Agriculture Ministry was helping us in 
the past 

I would request the hon. Minister to look 
after the long-term needs of our State. It is 
very difficult now to help the rural 
economy of Kerala because there is 
Already acute unemployment problem in 
our State. 

13.45 hrs. 

[SHRIMATI BASAVARA.IESWARI in the 
ChairT 

Now, because of the drought, factories 
are being closed and we are going to face 
.lnother crisis also We are finding it very 
difficult to pull on. Due to deforestation or 
lack of funds for constructing big dams 
and irrigation schemes, the schemes are 
pending for years to complete. So, I would 
request the han. Minister to altot more 
funds for the construction of big dams and 
irrigation schemes as also preseve the 
forests. 

As my other colleagues have already 
painted out. cutting of trees has affected 
the climatic conditions in our country 
and after many years, we are facing a very 
bad condition. So, I would requestthe hon. 
Minister to allot more funds and give job 
opportunities as well as more electricity to 
our Southern States because there is no 
thermal power station there and there is no 
other alternative for us. We are depending 
upon hydro-electric schemes and without 
water I how can we be able to get electricity 
there? Already, 50 per cent power-cut is 
there and loadshedding is also there. 
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Within the next two or three days - I am 
afraid or within the next two or three weeks 
- there will be a further power-cut and we 
are going to face a very bad position. 
Therefore, I would request the hon. 
Minister to allot more funds and give 
opportunity for work and solve the 
unemployment problem. Especially, I would 
request the hon. Agriculture Minister to 
safeguard the interests of cultivators who 
cultivate the long-term crops like coconut. 
rubber etc. We have to wait for 8-10 years 
for getting the yield. So, I would request 
the hon. Minister to take more interest in 
those cultivators and allot more funds to 
the suffering people and save them. 

STATEMENT RE: NATIONAL POLICY 
ON CHILD LABOUR 

[English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA). The Child Labour (Prohibition 
and regulation) Bill, 1986, the objective of 
which was to prohibit the employment of 
children below 14 years in certain 
occupations and processes, and regulate 
the employment of children in others. was 
passed by Parliament in December 1986 
During diSCUSSion of the Bill. a pOint 
frequently made was that the legislation 
would not be sufficient to tackle the 
problem of exploitation of child labour In 
particular. many Hon'ble Members felt that 
it was necessary to sUitably rehabilitate the 
children who would be withdrawn from the 
prohibited employments and to provide 
welfare inputs like education. health care. 
skill development etc. to the children 
working in permitted employments. At that 
time Government had given a commitment 
in Parliament that the policy on Child 
Labour would be formulated to take care of 
these aspects. I am happy to inform the 
Hon'ble House that the National Policy on 
Child Labour has been approved by 
Govern ment. 

The policy consists of three main 
ingredients - (1) Legal Action Plan: (2) 
Focussing of general welfare and 

development programmes on child labour 
and their families; and (3) a Project-based 
Plan of Action. 

Under the Legal Action Plan, emphasis 
will be laid on strict and effective 
enforcement of the provisions of the Child 
Labour (Prohibition and Regulation) Act, 
the Factories Act, 1948, the Mines Act, 
195U. the Plantation Labour Act, 1951, and 
the other Acts containing provisions 
relating to employment of children. 

The second aspect of the policy will be 
to utilise the on-going developmental 
programmes for the benefit of child labour 
and their families. Vanous national 
development' programmes exist With wide 
coverage in the areas of education. nealth. 
nutrition, integrated child development 
and income and employment generation 
for the poor. These programmes will be 
utilised to creat socio-economic 
conditions in which the compulsions to 
send the children to work diminish and the 
children are encouraged to attend schools 
rather than take wage employment 

Under the Project-based plan of Action. 
10 Projects are proposed to be taken ~p in 
areas of child labour concentration. which 
are as follows 

1. The Match Industry in Sivakasi. 
Tamil Nadu. 

2. The Diamond Polishing Industry 
in Sural. Gujarat. 

3. The PreciOUs Stone Polishing 
Industry in Jaipur, Rajasthan. 

4. The Glass Industry in Fe rozabad , 
Uttar Pradesh. 

5. The Brassware Industry in 
Moradabad. Uttar Pradesh. 

6 The Handmade Carpet Industry 
in Mirzapur-Bhadohi, Uttar 
Pradesh. 

7. The Lock Making Industry in 
Aligarh. U·,P. 
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8. 

9. 

10. 

The Handmade Carpet Industry 
in Jammu and Kashmir. 

fhe Slate Industry in Markapur in 
Andhra Pradesh. 

The Slate Industry in Mandsaur 
in Madhya Pradesh 

The following action "Viii be taken In 
each of these areas 

(i) Stepping up the enforcement of 
the Child Labour (Prohibition 
and Regulation) Act, 1986, the 
Factories Act, 1948, the Mines 
Act, 1948, and such other Acts 
within the Project area If 
necessary, special enforcement 
staff will be created for the 
purpose 

(ii) Coverage of families of child 
labour under the incomel 
employment generating pro-
grammes under the overall aegis 
of anti-poverty programmes. 

(iii) Formal and non-formal 
education of child labour and 
stepping up programmes of adult 
education of the parents of the 
working children 

(IV) Setting up of speCial schools for 
the child workers where 
proviSions of education 
vocatIonal training, supplemen-
tary nutrition, health care, etc. will 
be made If necessary, stipends 
Will be given to children taken out 
from the forbidden employ-
ments, to compensate their loss 
in earnings 

(v) Creation of awareneass through 
SOCial actiVist groups and by 
other means, so as to educate 
and convince people regarding 
the undeSirable aspects of child 
labour 

Certain infrastrucure will be created for 
the Projects with a Chief Executive Officer 
in Charge of each project. There will be a 
Child Labour Project. Board for each 
project, with the tocal Collector as its 
Chairman, and with officials, non-officials 
and representatives of the voluntary 
organisations as members, to ensure 
coordination of the inputs by various 
Departments. There will also be a high-
level Monitoring Committee to set up at the 
Central level with representatives of the 
concer ned MinistrieslDepartments and 
State Governments on it 

Each project will be carefully drawn up 
in consultation with the State 
Governments and the Central Ministries 
concerned to ensure proper coverage and 
intermeshing of programmes of the 
Central and the State Governments In the 
first phase, the ten projects are together 
expected to cover upto 30,000 child 
workers The likely expenditure on the 
Projects is expected to be of the order of 
Rs. 11 crores annually 

13.52 hrs. 

DISCUSSION RE: DROUGHT SITUA-
TION IN THE COUNTRY-Gontd 

rEngllsh1 

SHRI JAGANNATH PATTNAIK 
(Kalahandl) Madam, In the advanced age 
of sCience and technology when we are 
dreaming of marching towads the Twenty-
first Century we cannot advance the 
excuse of Inclemency of weather and the 
whim of nature and we cannot afford to 
Ignore the struggle of our fellow-beings for 
their baSIC human need That IS why, 
Instead of calling It fully a natural calamity, 
I want to call It a man-made calamity 
because of the denudation of forest and 
the disturbance of the ecological balance 
that the human beings are making: 
modernisatIon has actually become 
destruction of nature 

'Agncultural drought' IS being defined as 
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one Wnlcn occurs when soil moisture and 
rainfall are inadequate during the growing 
season to support healthy growth to 
maturity and cause extreme crop 'stress 
and wilt'. eSf,)ecially in the middle of May 
and in the middle of October The 
meteoroloQical report that has been given 
is a clear indication that most parts of the 
country are now Ufider the grip of natural 
calamity. But it is unfortunate that Orissa~ 
which should have figured as one among 
the few worst drought-affected States, has 
not been properly looked into As per the 
Government report. in the initial stage 
when the report of the Government was 
submitted, only five districts were under 
serious drought conditions, that is, Kala-
handi, Bolangir, Phulbani, Koraput and 
Ganjam, but now with the latest review, the 
Government has also submitted a memo-
randum that the entire State is under the 
grip of severe drought. So, keeping this in 
view, Orissa should be looked into and 
immediately a Central Team should be 
sent and the entire Central assistance, as 
desired by the State Government, should 
be given. 

I belong to the constituency which has 
become a national event because of the 
poverty and drought. that is. Kalahandi 
There. I have my own experience; in the 
last 20 years I have watched it as a student. 
as a volunteer, as a Minister and now as a 
Parliamentarian. So far as Kalahandi to 
which I belong is concerned. I have some 
experience and out of that expenence I 
want to make some suggestions. 

The drought penod should be declared 
for the whole of the year and not merely 
from the cessation of the ramfall to the 
normal spring time. Secondly, there 
should be assured work and assured 
wages. The essential commodities should 
be subsidised and there should be a proper 
distribution system. All economic activities 
outside the government apparatus should 
be banned. Agricultural loans upto a 
certain limit for the small and marg.nal 
farmers should be waived Without these, 
you cannot. even with the best of 
intentions. solve the problems of the poor. 

the poorest of the poor. Simultaneously 
wo should take all care for dry farming and 
drought relief. Crop insurance scheme 
should be implemented forthwith. Water 
sources should be tapped and <there 
should be parity of allocation of funds for 
rural development from the Centre to the 
critical areas and reorientation of the States' 
Plan to complete the scheme in the worst 
affected area. These are some of the 
experiences which I have gathered 
working in the midst of the severe drought 
affected areas. 

The DPAP and the DRDA programmes 
should be reviewed ana the entire StatG and 
especially the district like Kalahandi and 
Bolangir all the blocks should be included 
in the DPAP programme At present. 615 
blocks are included in the whole of the 
country. There should not be any 
distinction between drought and flood 
while giving central assistance and the 
states which have been affected for more 
than 4 or 5 successive years. the entire 
assistance should be considered as 100% 
non ·Plan grant as in the case of Orissa. 

Madam. I fully agree wit~ the 
suggestions given by Shri Indrajit Gupta 
that in this calamity when the whole 
humanity is suffering. there should not be 
any difference, all parties, all voluntary 
organisations should come together to 
implement our relief work Here I want to 
draw your attention that while dealing with 
the human problems there should not be 
any political motivation. 

Madam. Kalahandi has become a 
national event now. I need not go to the 
history. the social causes for which the 
poverty has become the epidemic in 
Kalahandi. In 1949. in a report it has been 
mentioned that it was the most backward. 
economically exploited State It was a 
feudal state and now with the dawn of 
Independence and with the visit of our 
Prime Minister work has started so that 
long term drought and other poverty 
problems can be solved. There is poverty. 
There is drought condition People are 
scared They need self-respect. thE-Y need 
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dignity and they ~hould be treated as 
human beings. There are statements 
made. there is some'news that people are 
taking human flesh, they are taking poision 
insect, they are selling away their children 
and their wives. These are all without any 
authentic information, without proper 
assessment of the situation. If these types 
of things go on, it witt not solve the 
problem, it will not serve the cause of the 
problem rather it will hav~ a demoralising 
effect. While dealing with the human 
problem we should be very careful, we 
should be cautious there shouid not be any 
political motivation 

Madam. in the general planning. we 
cannot improve the lot of the people who 
are in the middle stages. until and unless 
there is micro level. district level planning 
with adequate central assistance liberal 
technical assistance. There should be 
Special Development Board with adequate 
central financial assistance Parity should 
be given to districts to tap all the water 
resources. then only those districts can 
come up because of socialist planning 
The main concept of planning is to 
eradicate regional imbalance and 
eradicate proverty For that we have to 
draw a strategy. For that. Madam, a 
National Drought Policy should be evolved 
aiming at providing drinking water. fodder, 
job, restoring ecological balance, 
intensifying social forestry, power 
conservation, efficient water management. 

Drought conditions of our country will 
affect agriculture and industrial 
production. which means price rise, which 
,may lead to inflation There will be need 
for diesel, petrol so that we can have import 
of it. 

14.00 hrs. 

There may be unnealthy and unhygenlc 
conditions due to lack of water. We have to 
give electricity at subsidised rates for agri-
cultural purposes. For the present we have 
to adopt some methods like cutting down 
all the lUXUry expenditure. We should be 

more careful in using petrol, aiesel and 
electricity. The consumption of petrol, die-
sel and electricity for lu~ury purposes 
should be cut down and tliverted towards 
agricultural purposes. Apart from that we 
have to think of other plans and pro-
grammes so as to divert the money 
towards the drought affected people. 

I am grateful that the Prime Minister 
himself and the Government of India have 
taken it as a challenge He has created a 
sense of confidence in the midst of misery 
and In the hearts and minds of the people 
that. the Government of India and the 
whole Parliament is aware of their human 
problem So. there is a sense of confidence 
and that IS why I want to congratulate the 
Prime Minister and the Government of 
India 

Lastly I want to urge that there should be 
a National Drought Programme for the 
present. For the permanent solution of the 
problem, more emphasis should be given 
towards the people who are the poorest 
among the poor and towards the areas 
which are more critical. Accordingly we 
have to draw out a plan so that for the 
present we can face the situation and 
for the future we can solve the problem 
permanently. There should be no excuse 
for us that in this advanced stage of 
science and technology people Suffer on 
account of intensity of weather and natural 
calamities. 

[Translation] 

PROF. NIRMALA KUMARI SHAKTA-
WAT (Chittorgarh)' Madam Chairman, the 
country is passing through a nation-wide 
crisis because if we cast a glance on the 
chart of rains, we will find that there has 
been no rain in more than half of the 
country and acute famine is round the 
corner in these States. If we fail to 
formulate long term planning in time, the 
country will suffer a great toss of cattle 
heads and human lives. A number of cattle 
heads and human lives witt perish in the 



409 Disc. re : urought . SRAVANA 21,1909 (SAKA) Disc. ra : Drought 410· 

famine. The nature has made a cruel joke 
. with us. Whereas in the month of Sravana. 
there is rains and greenery everywhere; 
now dusty wind is blowing. Not only this, 
the drinking water problem has become 
very acute in a number of States. Madam, 
we should see how the Westerly winds are 
affecting r(lonsoons. We will have to find 
out scientific cause of this phenomenon. 
What is the reason that monsoon is playing 
hide and seek with us for the last ten years? 

We discuss about drought in many 
States occasionally in this House. But have 
we ever thought what is the scientific 
reason of this and why such thing is 
happening during the last ten years? The 
Meteorological department can make 
forecast of only 24 hours in advance and 
not of longer period. 

Yesterday. while taking part in the 
discussion. hon. Members have siad that 
the Meteorological Department was not 
competent. I would like to say that our 
Meteorological Department is not 
incompetent, but it lacks resources. We 
have no equipments to evaluate the 
reasons for the change of weather. The 
Meteorological department should have 
such modern equipments. We had a 
proposal to buy super computer from 
America so as to make our Meteorological 
department more effective but due to some , 
political reasons we would not get that. 
Therefore, the situation has become very 
precarious and a number of states are in 
the grip of severest famine. I come from 
Rajasthan. It is not easy to describe the 
condition of Rajasthan in word. It can be 
imagined only by seeing it how the worst 
conditions are prevailing there. No living 
being in Rajasthan has seen such an. acute 
drought in the State. There are a number of 
persons over 100 years of age who have 
not seen such a condition there. 

Sowing has not taken place in 
Rajasthan. Kharif has not been sown there. 
Due to absence of underground water, 
craks have appeared on the earth. The 
problem of drinking water has become so 
acute that people have to trudge long 

distances to fetch water. Even in those 
places where water was available 
particula"fly in my constituency 
Chittorgarh. which is hilly area. thiS timp 
people are facing acute shortage of 
drinking water. Therefore. the Central 
Government will no doubt send a study 
team ~here but they should not wait for its 
report If the Government wait for its 
report. a number of cattle and mpn would 
die of starvation and th i rst The 
Government should, therefore provide 
adhoc grant to Rajasthan immediately 

Today, our economy is in the doldrums 
particularly our rural economy but there 
are hoarders and blackmarkpteers In the 
urban areas who have created artificial 
sqIrcity of essential goods As a result. 
prices have gone up sharply. of "eatable 
items. You can imagine the plight of a 
housewife and being a housewife, I am 
pleading their case. 

If a person with a monthly income of Rs 
600 or As. 700.has to purchase edible oil at 
the rate of Rs. 301- or Rs. 35/- per Kg. 
and costly pulses. then it is very difficult for 
him to make with ends meet in these days 
of price rise and he is half fed. Therefore, 
during this time of famine. you should first 
of all raid the premises of the hoarders and 
made such an arrangement whereunder 
all the food items are easily available to all 
Not only this, our industries and the entire 
economy is in doldrums. 

Rural areas are faCing acute 
unemployment, starvation and epidemic 
conditions. A few days back I had gone to 
my constituency on the occasion of last 
Aakhi .festival and I had gone' to my 
constituency with happiness, but when I 
went there, I found that cattle were lying 
dead at various places and there was foul 
small all around. I would. therefore. like to 
submit that keeping in view the situation in 
Rajasthan. special assistance should be 
provided to the States. Though, there is 
drought in other States also. yet 
the situation in Rajasthan needs special 
consideration because it has been facing 
continuous drought for the last 5 years. 
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Certain famine relief works were 
undertaken in 1986-87 and an amount of 
As. 82 crores is still to be paid by the State 
Government on this account. If you do not 
provide financial assistance, Rajasthan 
Government would not be able to do 
anything else except clearing this arrear of 
As. 52 crores. How will it start relief works? 
Therefore, ad hoc grant should be given 
immediatefy. 

At present, you have a stock of 2 crores 
and 30 lakh tonnes of foodgrains If this 
stock of foodgrains is not sufficient, you 
should import it from abroad so that the 
foodgrains could be made available to the 
persons who are facing starvation. 

Last time you had promised to supply 
3.5lakh tonnes of foodgrains to Rajasthan 
free of cost, but it has not been supplied so 
far. You should release it immediately 
besides supplying 3 lakh tonnes of 
additional foodgrains. Only then would 
you be able to save the hungry tribals and 
the landless farmers. There is an urgent 
need of fodder for the cattle. You should 
make efforts to save the cattle wealth of 
Rajasthan. 

I would like to submit that the present 
water shortage is very severe and we 
alWays speak of the famine. Why do we not 
undertake long term planning to deal with 
such a situation? How long would we 
depend on the mercy of the nature? Our 
country IS an agricultural country, but we 
have not been abte to make full 
arrangements lor the irrigation All the 

. water is flowing in the ocean without being 
utilised. All the schemes which have been 
formulated by various States should be 
cleared immediately. 

There is acute shortage of power these 
days. Due to shortage of electricity, people 
are not able to take advantage of the water 
which is avaitable in the wells. Due to 
shortage of water, the cattle are dying 
Therefore, arrangements for supply of 

electricity should be made wherever it is 
possible. 

One of the reasons for scanty rains is the 
denudation of the forests. A large number 
of trees have been felled in the forests in 
Rajasthan and are being felled even now. 
The dams for providing irrigation are 
silted, because all the forests in the 
neighbourhood have been cleared. As a 
result, the irrigation capacity of such dams 
is going down. Therefore, felling of trees in 
the forests must be checked and also 
issuing of new licences to the wood 
industries must be stopped. 

Now I would like to give some 
suggestions to face the natiotlal crisis. My 
first suggestion is that there should be 
some economy in all kinds of Government 
expenditures. Secondly, the transporta-
tion charges on fodder and foodgrains 
shoula be borne by the Centre. Rig 
machines are urgently required for 
ensuring supply of drinking water. 
Therefore, high pressure rig machines 
should be sent to Rajasthan. If you like, 
you may curtail the amount of assistance 
to be given to the State, but high pressure 
rig machines should be made available to 
the State so that water could be extracted 
easily. 

In the end, I would like to urge that 
sufficient quantity of foodgrains and 
adequate funds should be made available 
for various programmes like N.R E.P , 
I.R D.P. and food-for-work programme. 
We would be able to tackle this acute 
famine only when all of us face It unitedly. 
Also. there must be co-ordination among 
all the departments 

I hope, you would pay your special 
attention to Rajasthan With these words, I 
conclude 

[English] 

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur)' Madam Chairman, all 
the hon'ble colleagues in this House are 
seriously expressing their views over the 
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grave situation due to drought which has 
become a challenge to the nation now. Mr. 
Rangarajan, Deputy Govern or of the 

Reserve Ba"k of India, has estimated that 
one per cent fall in agricultural production 
leads to two per cent fall in industrial 
production. The impact on industry could 
be quite severe. VJe are not only .dcing the 
shortfall )n agricultural output and 
problem in agricultural sector but there will 
be a severe industrial crisis also in the 
future. All my learned friends have well 
placed their views before the Hon'ble 
Minister through you. They have well 
narrated the grave situation which has 
emerged d~e to drought. 

I am not going to take too much time. 
Punjab, Haryana and some parts of 
western U.P contribute a lot towards the 
foodgrains pool of the country. The 
situation due to drought has brought 
Punjab, Haryana and other areas to such 
an unenvisable situation. Already in 
Punjab, due to heavy rains in May, there 
was a shortfall of 20 lakh tonnes of wheat in 
Rabi season. At present, there are five lakh 
tubewells in Punjab which are expected to 
irrigate 19 lakh hectares of paddy fields. 
But due to drought and water level going 
down, only five lakh hectares of paddy 
fields have been ploughed. It will reduce 
the production of rice from sixty lakh 
tonnes to forty to forty-five takh 
tonnes. Fifteen lakh tonnes of rice will be 
less produced this time Similarly, the 
cotfon and sugarcane crops in Punjab are 
getting dried up due to dry spell. Due to 
shortfall of rain, twenty-five per cent area 
has not been brought under paddy due to 
drought and yield has gone down by 
fifteen per cent. It means that the Punjab 
and Harvana farmers have been hit in their 
income by forty per cent. It is a very sad 
situation indeed. 

I want to put forth a few suggestions. 
Firstly. all of us represent the people and 
everybody here says that money should be 
distributed, or foodgrains should be 
distributed among the affected people, but 
l am of the opinion that if we, the 
representatives of t~ people. the Planning 

Commission and the other concerned 
Ministries had thought to do something to 
face the drought situation, over the years 
money would have been spent in a wise 
manner, during these days we would not 
have to face such a grave danger. I earn-
estly urge upon the Government, specially 
the Minister for Agriculture, Makwana Ji, 
that we should put all our efforts to adopt 
sprinkling irrigation. Sprinkling irrigatjon 
saves about fifty-five per cent of water. In 
the present situation, the use of sprinkling 
irrigation would have reduced our misery. 

Secondly, there is a lot of seepage of 
water. The Government should liberalJy 
adopt measures to stop the seepage. We 
can stop this seepage if the water courses, 
brinks of water courses and canals are all 
made pucca and brick lining is done. 

Thirdly, the Government should 
seriously take steps to complete the on-
going irrigation projects in the country. If 
the completion of the on-going projects in 
the country is expedited, it will help in the 
generation of electricity and water supply. 

Futher, I will also suggest that the 
fertilizer and other crop loans which have 
been given to the farmers up to As. ten 
thousand. should be waived. The 
postponement of repayment of these loans 
will not effectively help the farmers and 
small producers. 

I would also request the han. Minister of 
State for Agriculture. Shri Makwana, to 
consult the experts. It is usually said that 
the Eucaliptus is destroying the water 
supply. Eucaliptus sucks too much water 
which ultimately gets evaporated. This in 
turn affects the ground water table. Even 
then all the State Governments and 
Central Government are preaching to 
grow more and more Eucaliptus trees. If 
Eucaliptus is dangerous for the ground 
water level, my question is; can't we find 
any substitute for this? 

Then. I would request the Government, , 
throught you, to have a fresh look at our 
attitude towards peasantry and farmers. 
Some farmers in Punjab and Haryana have 
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good clothes and good houses which 
gives the impression that they are quite 
rich. I tell you 90 per cent farmers, in 
Punjab, Haryana, U.P. and other areas of 
the country. are under heavy debt. So. we 
should change our attitude with regard to 
the economic situation of the farmers. 

'1Jith these few words, without taking 
much of your time as I promised at the 
beginning of my speech, I conclude my 
speech and I am very thankful to you 
Madam for giving me an opportunity to 
speak. 

[Trans/atlon J 

SHRI UMAKANT MISHRA (Mlrzapur). 
Madam Chairman, it is very unfortunate 
that we are attending monsoon session 
without any monsoon ... (Interruptions) ... 
The sinners are sitting there. When we 
came from our constituency, we found that 
there is acute drought conditions right 
from Himalayas to Kanya Kumari. There is 
possibility of famine. Elderly people in our 
village tell us that such a famine situation 
had occurred in the year of 1904 We call it 
'takshali'. People of 100 years of age tell us 
that this 'takshali' has occurred now after 
1904. When we started from our 
constituencies, we had thought that as 
there is serious drought, there would be a 
discussion in Parliament. We would give 
our suggestions and immediate action 
would be taken on our suggestions. But 
the members of the opposition who are 
sinners, have wasted one. week's time by 
creating disorder in the House 
... (lnterruptions) 

AN HON. MEMBER The people of India 
openly say who is the sinner .... 
(Interruptions) 

. SHRt UMAKANT MISHRA: The people 
of the community are in trouble these days 
and they are facing natural calamity. We 
were thtnking that there would be 
discussion on this crisis, but these people 

have wasted one fleek's time of Lok 
Sabha. The people of the country will not 
forgive them. The people are very much 
angry with them. What have they done in 
the second week. With a view to create 
confusion among the people and to take 
political advantage by indulging in 
character assassination, they raised 
baseless issues ..... (Interruptions) ... 

[English 1 

MR. CHAIRMAN' No interference. 
Please don't, interrupt him, let him 
continue ... (Interruptions) .... 

r Translation 1 

SHRI UMAKANT MISHRA' Elections 
would be held in 1990 It would not be held 
before that Don~ worry ... (Interruptions) 

[English] 

MR CHAIRMAN' Why do you disturb 
him? Please listen to him. Don't disturb 
him You can speak when yourturn comes. 
Even if it is relevant. you cannot speak in 
between 

(Interruptions) 

[Translation] 

SHRI UMAKANT MISHRA' Madam 
Chairman, 'Papi' word is not 
unparliamentary 'Papi' means sinner A 
person who does Injustice to the people is 
a sinner. 'Papi' word is not unparliamentary. 
You have indulged in the sin, therefore, I 
have called you sinner (Interruptions) So 
much of time has been wasted in Bofors 
deals (Interruptions) 

Madam Chairman, I am referring to the 
drought. 15 days of the seSSion have 
passed and now the discussion on drought 
has started It is a matter of shame for these 
people. The people have condamne<j 
them very much. The people are' saying 
that the Members of the opposition are 
great sinners, because they did not allow 
the discussion on drought to be held. 
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These people are raising the diSCUSSIon on 
the defence deals instead of raising the 
discussion on sorrows and sufferings of 
the people. The people of the country will 
never forgive the.mef1lbe~_of the opposi-
tion. These people are never going to 
come to power. (Interruptions) .... , 
[English] 

MR. CHAIRMAN: Mr. Mishra, why don't 
you come to the pOint? You are 
unnecessarily wasting your time. You are 
given only 10 minutes time. Please come to 
the point. 

[Translation] 

SHRI UMAKANT MISHRA: Madam 
Chairman, the situation of drought is very 
serious from Himalayas to Kanyakumari. 
Thi9 situatioo may lead to famine I am 
happy that the Hon. Prime Minister has felt 
the sorrows and sufferings of crores of 
people and a committee has been formed 
under his Chairmanship and this 
Committee is looking after all these things 
Our Hon. Prime Minister, Shri Rajiv Gandhi 
is sympathetic to the sorrows and 
sufferings of the people. These people do 
not have any sympathy for the people as 
they are living in an imaginary world. 

Madam Chairman, I would like to give 
certain suggestions to deal with this 
situation of drought. I would not take much 
of your time, because I have to undo the 
sin which has been committed My 
suggestions in this regard are as follows:-

1. Uttar Pradesh is a very big State. 
Leaving a few districts. there is 
drought in almost all the districts 
of the State. Maximum assistance 
should be given to it and to other 
drought hit States. 

2. Recovery of all sorts of dues and 
loans etc., should be stopped in 
the drought hU areas and taqavi 
should be disbursed and 
students should be exempted 
from payment of fees. 

3. Maximum works should be 
undertaken in rural areas under 
N.R E.P., R.L.E.G.P. and PAP. 

4. In every Gramsabha and every 
village, a relief Centre should be 
opened and works like digging 
ponds etc. should be undertaken 
immediately so that the poor 
could get some job. 

5. Under every Nyaya Panchayat, 
at least four or five Fair Price 
Shops should be opened. 

6. Arrangements should be made to 
provide food to the aged, the 
handicapped and the disabled 
who are not capable of dOing any 
work. 

7. A hand pump should be installed 
for each group of 300. people, 
because there is a serious 
problem of drinking water. 

8. ElectriCity should be supplied for 
maximum duration for tubewells, 
lift canals and pump sets. It is a 
matter of happiness that Central 
Government has taken a decision 
that electricity would be supplied 
to the farmers by imposing a 
power cut on industries. 

9. Arrangements should be made to 
provide fodder to the Cattle and 
Fodder depots should be 
opened. 

10. This' drought and famine 
conditions may cause epidemics. 
Therefore. preparations should 
be made to check the epidemics. 

11. Famine may give rise to crimes 
and the law and order situation 
may worsen. Steps should be 
taken to maintain the law and 
order. 

12. The Government should appeal 
to the private and voluntary 
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organisations to work in the 
drought affected areas. 

13. Monitoring groups should be 
formed to check the misuse of the 
funds earmarked for drought 
relief works. 

At the time of some natural calamity, the 
unscruptuous people start sorrounding 
the people to fleece and exploit them like 
vultures which hovering over the dead 
body. To check this. monitoring 
committees should be set up at Block, 
Panchayat and state levels In conclusion, I 
would like to draw through you, the 
attention of the han. Minister to the Famine 
Code of this country which is very old and 
obsolete and which was formulated by the 
Britishers. It is difficult to tackle drought 
problems by follOWing this code I request 
that the word 'Immediate' should be 
substituted by the words lat the earliest' so 
that this acute famine can be dealt with. 
With these words I conclude. 

(English] 

SHRI M.Y. GHORPADE (Raichur): 
Madam, Chairperson, we all know that the 
country is today passing through a crisis 
which has been unprecedented in the last 
one hundred years. But what is really more 
alarming is the fact that drought has been a 
phenomenon which has been increasing 
in both intensity and frequency This is a 
matter which we have to make note of. 

Another thing which is causing alarm is 
that it is not so much the quantity of water 
but the pattern of rainfall which has been 
seriously affected by the interference in 
environment. We all know that due to 
environmental interference. there has 
been 8 drastic reduction in forest cover. It 
has come down from 30 per cent to 10 per 
cent. We have only 40 million hectares of 
~ests and still every year we are 

destroying more than 1.5 million hectares 
of forests. The result is that Incalculable 
harm is being done to the country by 
washing away the top soil of this country. 
The top soU for agriculture which is the 
future of the country is being washed away 
resulting in floods; resulting in silting up of 
streams and rivers and it has increased 
therefore the frequency of both drought 
and floods. This is broadly the picture. 

Now, what I wish to say is that, it is not 
merely a question of money I I know money 
is wanted, several Finance Commissions 
in the past have tried, but let us admit that 
they have not been able to find any 
comprehensive, successful, financial 
solutions to this problem. 

I would also like even the Government to 
admit that the planning process has not 
been able to give adequate priority and has 
not been able to build an anti-drought 
programme sufficienUy into its 
development pattern. For instance, we 
have all been talking for years that a shelf 
of projects has to be kept ready. whenever 
there is drought, it has to be switched on so 
that the people go immediately to work 
and whenever the drought disappears, it 
has. to be switched off so that they can go 
back to agriculture. But has this happened: 
I am asking? It has not happened. 
Therefore this is a matter of highest 
Importance. It is not a matter of just 
politics. It is not a matter of just Centre-
State relations. I would like to say that this 
habit of States' thinking that their effort in 
drought is limited only to what comas from 
the Centre is I am afraid not correct. So also 
the thinking of the Centre that largely it is 
the States' responsibility. So what is it that 
the Centre can do? I can say it from what 
little experience I had of drought, specially 
in Kamataka, in 1972, when we had to face 
one of the most serious droughts those 
days. In Karnataka, we were able to 
employ more than one million people. in all 
types of work. More soil conservation work 
was done in Kamataka in the years 1972-
74 (i.e. during drought years) than ever 
before in its history. Minor irrigation tanks. 
medium irrigation projects, roads and all 
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types of agricultural infrastructure could 
be build in those days. 

We did not have grain. This was a major 
bottleneck. We used to search for grains 
and we also realised that the purchasing 
power of cities and towns was sucking 
away whate~er grain was there in the rural 
areas. This was a very serious thing. In 
1972, we did not have rigs. I remember 
we sent officers from Karnataka to all over 
the country just to get a few rigs in those 
days. So far as fodder was concerned, we 
knew that we could not grow fodder all at 
once because of the 'Gomal' (pastures) 
land had been utilized by the cultivators 
for cultivation. 

I wish to say that this is not the situation 
in the country today. After 15 years, the 
potential of the country to face drought has 
increased considerably. We have 23 
million tonnes of foodstock. On this basis, I 
would like to make some concrete 
suggestions to the hone Minister that, in his 
reply on behalf of the Government, he 
should come out with a clear cut national 
strategy to face drought because drought 
is a persistent thing; it is really a part of the 
national situation. 70 per cent of the land in 
this country is rain fed and every year for 3 
to 4 months people starve. They have to 
migrate to away from some rain fed areas 
irrigated areas. Therefore, my suggestion 
would be that nothing prevents the 
Government of India from making a firm 
national commitment for full employment 
in all the drought affected areas. They 
should say clearly that whoever is not able 
to find work and if he does not have the 
purchasing power to buy essential 
commodities including food, it is the first 
commitment of the nation to provide him 
work. Money is not the problem because 
we have grain: we can have food-far-work 
programme on a massive scale. I had been 
to Rajasthan some time ago. There 7 kg of 
wheat/grain was being given to women for 
one full day work: they were quite happy 
with H. YJhen there is no dearth of food, I 
don't see why they should not make such 
a commitment and say ctearty that this is 

what the Centre is going to d~ this is what 
the State Govemment should do and this Is 
what should happen at the local level so 
that the people know exactly what the 
commitment is and who is at fault. The 
whole democratic process, the pressure of 
the public opinion should be brought to 
bear on successfully f:ghting drought. 
These are two major suggestions. 

Then so far as drinking water is 
concerned, where water rigs are required, 
they should be sent there. I also wish to say 
that in various places even rigs will not 
solve the problem and water will have to be 
transported. So far as fodder is concerned, 
unfortunately, even in Punjab and Haryana 
there is drought and the fodder cannot be 
grown all at once. But the wasteland 
Programme of the Prime Minister-5 million 
hedars per annum-today should be fully 
utilized to fight drought. Areas should be 
clearly earmarked where fuel and fodder 
can be grown so that at least in the coming 
months, we do not suffer from such a 
frightening lack of fuel and fodder. 

I heartily welcome the steps the Prime 
Minister has taken to form a high power 
cabinet Committee with himself E its 
head. But I wish to say that unless a clear 
cut commitment is made by the 
government speCially regarding 
employment, specially regarding 
unlimited supply of food and distribution 
system which takes essential commodities 
within the purchasing power of the people 
by opening distribution centres almost in 
all the villages, we will not be able to meet 
the requirement. 

Therefore, I would once again in 
conclusion repeat that the time has come 
for the Central Government to make a 
national commitment not in terms of 
generalisation but a national commitment 
specifically spelling out what the Centre 
should do .. what the States should do and 
what should happen at the local level. It is 
only then that the Cabinet Committee of 
which the Prime Minister is head, their 
thinking of what to do can percolate to the 
grass-root level. Unless it percolates to 1he 
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grass-root ievel it will not succeed, it can 
only percolate to the grass-root level if 
there is a national coordination between 
the Centre and the States and the 
Panchayat Raj institutions. 

I think the drought, however, depressing 
and frightening it may be, is an 
opportunity to the nation to initiate a new 
style of functioning for all sectlor.s of the 
people of the States anc people at all 
levels, all parties irrespectIve of political 
cftfferences to cooperate and demonstrate 
to ourselves that the nation ~oda'y has the 
capacity to fight drought not only in the 
short run but also in the long run by 
making it a part of the planOing process 
and the basis of our PJans, this and the next 
Eighth aod the Ninth Plans. 

MR. CHAIRMAN: Shri Ram Narain Singh. 

[Translation] 

SHRI RAM NARAIN SINGH (Bhiwani)' 
Madam Chairman, it IS unfortunate for the 
country that this time Punjab and Haryana 
are also faCing the worst drought of the 
century. There are very few Instances of 
drought In these states But the drought IS 

so acute this time that, of the twelve 
districts of Haryana, there has not been 
rains even in a single district The result is 
that kharif crops have not been sown there 
at all. To say that there Will be some 
improvement in the kharif crop is not 
correct because the crop has not been 
sown even. 

There has been no rams at all In the 
districts like Hlssar, Mahendargarh, 
Bhiwani, Gurgaon etc. bordering 
Rajasthan and these areas have been 
facing June-like hot-wends Therefore, no 
hope for improvement in the kharif crops is 
left now. 

Punjab and Haryana are the two states 
which produce the maximum foodgrains 
tr. the country but due to lack of rains the 
tifuation in the two states is pitiable. The 

paddy crop in Punjab W\JI be just 3)% of the 
nonnal production. In ~ana it, Is likely to 
be only 20% because the paddy crop sown 
has been damaged totally in the .absence 
of water. All the tubeweUs have been lying 
idle because ground water level has gone 
down considerably. Ih addition, there is 
shortage of power alsO. In Haryana there is 
not much of canal water. Till SYl canal, 
which originates from Punjab, is 
completed, we do n~ have any ray of 
hope. For Haryana, that is lifeline. Of 
course, the Government says that it will be 
completed very soon. Haryana has already 
invested crores of rupees on this project 
but it has not been constructed so far. Due 
to this reason also, Haryana is losing 
heavily. 

In Haryana power generation is also very 
less. If the Central Government assures 
power to Haryana from the Central pool, it 
can produce fodder and foodgrains next to 
Punjab What is worrying us the most at 
present IS that people in the districts like 
Hissar, Bhlwani, Mahendargarh. Gurgson, 
etc. which are adjacent to Rajasthan are 
migrating with their cattleheads with the 
result that their mortality rate is increasing. 
If the Agriculture Minister delays action 
any further, cattleheads in these four 
districts will die in great number. In 
Rajasthan, they are already dying. As 
compared to certain other parts, the water 
scarcity in those areas of Haryana is more 
which are contiguous to Rajasthan border. 
That is why people from Haryana are 
taking fodder to Rajasthan and are selling 
the same at the rate of one per kg or 
As. 40 per maund. This is the rate 
prevailing today. People of Rajasthan 
seeing that their cattle will die, load them 
in trucks and unload them in Haryana. 
Recently, many truck-loads of cattle were 
left in Haryana of which some have died 
and some others of good breed have been 
taken away by the people. . 

The Government should give grants to 
the farmers liberally and all kinds of loans 
should be suspended because the people 
are not in a position to pay them. Haryana 
gives good jawans and if recruitment is 
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made in the Armed Forces and the Police 
Department, then the youngmen wilt get 
employment. Earlier, a good number of 
youngmen used to be recruited from 
Haryana in the Armed Forces but now for 
the last 5 to 7 ygars the rules have been 
made su~h that the recruitment is made on 
the basis of population. Punjab, Haryana 
and Rajasthan have been the sufferers 
because of these rules. People from the 
backward areas used to get recruited in the 
Police and Military but now neither there 
has been rains nor recruitment with the 
result that they are passing through very 
difficult times. I, therefore. request that the 
Government may take effective steps in 
this regard. I also suggest that the Govern-
ment should make provision for fodder. 
Otherwise. it will be difficult for the cattle to 
survive. 

Madam Chairperson, there is 
misunderstanding in the minds of the 
people that Punjab and Haryana farmers 
are very rich. When I was in service I got a 
survey conducted in the capacity of the 
Deputy Commissioner. to know as to how 
much loan is due from the Haryana 
farmers. I came to know that 85 percent 
farmers were still indebted. A second 
survey showed this percentage as 95. In 
Punjab 90 percent farmers are under debt. 
It is true that they maintain jeeps and 
tractors but it is because they know how to 
enjoy life. Shri Dhillon knows this. I have 
been in his district Amritsar for three and a 
half years. It is also true that some of their 
relatives have gone to USA, Canada or 
England. It is not that they are very rich. 
Rich persons may be living in Delhi or 
other big cities. In these states some 
people, of course, are in Police Force or in 
Military or have gone to Canada etc. from 
certain villages. That is why you call them 
rich. Otherwise there is nothing of this sort. 

In Haryana, certain· loans "'ave been 
written off but certain bank loans are still 
there. That is why I say that recovery of all 
types of loans should be remitted and 
anangement for fodder be made. . 

Then there is the case of SutIej Seas Unk 
Canal. This should now be completed. Its 
completion will bring prprity to 
Haryana. 

With these words I thank you and 
Conclude. 

[English} 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur): Madam, The country is facing 
a very serious situation. This year's drought 
is an unprecedented one in the last one 
hundred years. The failure of rain has 
really caused great concern in the minds of 
the people of this country. There is an 
impression that perhaps Jammu and 
Kashmir and Himachal Pralesh are not 
having drought. However, it is not a fact. 
The drought is severe in ten districts of 
Himachal and in most parts of Jammu 
also. I have recently..! visited my 
constituency and I found that more than 
seventy per cent of the crops have already 
destroyed. It is an irony of fate that ~rlier 
this year, in the months of April and May. 
crops were destroyed on account of 
excessive rains and some where because 
of snow. The succeeding crop. i.e. the 
Khanf crop has failed to come up. It has 
been destroyed because of the prolonged 
onslaught of drought. 

The Meteorological department has 
divided the country into 35 sub-divisions. 
This year it has been reported that as on 
22nd of July, 1987 most of these sub-
divisions did not have satisfactory rainfall. 
The latest is, as on 5th of August. 9 sub-
divisions are having rains and 26 are 
without any rains. This 1S an 
unprecedented situation which has 
resulted in extreme shortage of fodder and 
drinking water. And irrigation facilities are 
also going dry. The Govindsagar lake 
which surrounds the Bhakra Dam, is a part 
of my constituency. RecenUy I went there 
and found that the water level is 15 feet 
below the level at which it used to be at this 
time. That can present the COlT8Ct picture 
about irrigation facilities in Punjab and 
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Haryana and also about availability of less 
quantity of water for Himachal 

The drinking water problem is more 
serious than any other thing. The fodder 
problem is also most acute. In the hills of 
H.P. the fodder is generally taken from 
Punjab and supplied to the cattle. When 
the people do not find drinking water for 
the cattle and for themselves, then they 
migrate to the river side. Most of the people 
from Bilaspur and Una come down to the 
River Sutlej and people from Kangra come 
down to the River Beas. This results in 
dislocation of the people and dislocation 
for the cattle. Unfortunately, the State 
~mment does not have sufficient 
TeSOUrces. I am referring to one question 
which was answered by the Minister of 
Agriculture day before yesterday, 
(Unstarred Question No. 2061) on 
10.8. 1987 regarding relief operations for 
various natural calamities. In Himachal we 
found that the people were complaining 
that though the people in Punjab got 
individual compensation in the form 01 
cash and other things, people in Himachal 
did not get this amount. The Central 
Government ,provided Rs. 9 crores as 
upper ceiling for H.P. I had a word with the 
Minister of Agriculture, Dhillon Sahib. He 
told me that Punjab Government gave it 
fIOm its own resources. Punjab is a rich 
State. If Punjab Government can give from 
its own resources, Himachal deserves 
equally its own share of relief and 
compensation. So, t would request the 
hone Minister to enhance the 
compensation this time. Whatever is 
happening to other States in the matter of 
compensation and relief, the people in 
Himlchal expect the same. People should 
not be under the impression thaN'timachai 
• an apple producing State and. therefore, 
all over Himachal, there are apple crops 
and cash crops • if there is no Kharif or 
RIti crop. In fact, a major portion of 
HImachal lee I dtstncts, have only 
foodgtain crops ... wheat, rice and maize-
\Ifhich tIM been destroyed - wheat by the 

excessive rains and matze.nd riCe by the 
prolonged drought. 

I would suggest one or two points. One 
is that there should be a permanent relief 
machinery for providing reuef at the time 
of natural calamities, in all the State 
capitals because drought has become a 
recurring phenomenon and so also floods 
and rains. So instead of sending teams and 
awaiting the outcome of these towns 
and then providing relief, please set up a 
permanent relief machinery. Actually by 
this measure, people become frustrated 
and get disenchanted with the various 
measures that we take. so, the most 
important thing would be to take to 
planning and compensation should 
become a natural part of the planning in 
the case of natural calamities. 

Secondly, the Ninth Finance 
Commission which was set up on 17th of 
June 1987 should also pay immediate 
attention to it. The relief manual and 
Famine codes should be revised. They 
should be more liberalised. Old days have 
gone. Now people require immediate 
relief, quick relief and relief to their 
satisfaction. 

For the cattle, fodder tanks should be 
established Immediately. If cattle are not 
allowed to get the fodder, then they will 
perish. Though in Himachal perishing has 
not started, it will start very soon. So, 
establishing of fodder tanks should also be 
there. 

I would also suggest that we have small 
and medium irrigation facilities. The 
canals should be properly maintained. 
Drinking water should be rushed in order 
to satisfy the demand of the people. 

One more point which , would like to 
bring the notice of the hon. Minister . 
There should be close cooperation with the 
representatives of the people by the State 
and Central Governments. What happens 
is that the Central Government sends 
teams. They go to the States and talk to the 
State officials without bothering about the 



429 DIsc. re : Drought . SRAVANA 21, 1909 (SAKA) Disc. re : Drought 430 

representatives of the peopIe-MPs and 
MLAs. WIth the result. MPs come and 
bother the Minister here. If there is a proper 
coordination at the proper level, I think, 
most of the problem can be solved quickly 
and without any kind of irritation to any 
party concerned. Our Prime Minister has 
done weft. He has set up a committee of the 
cabinet and he himself is the Chairman. 
That shows the seriousness with which he 
is tackling the situation. But this is a 
national problem. Drought has become a 
threat all over the country and is the most 
important problem faCing our country 
today. So, I request the Minister for 
Agriculture to rise to the occasion and 
strengthen the hands of the Prime Minister 
and take all sections of the representatives 
of the people into confidence and start the 
relief operations on war-footing. 
Whichever State requires help, that should 
be given and there should be close 
cooperation among the States, M.Ps. and 
the Government officers of the Centre and 
the States. 

SHRI DIGVIJAYA SINGH (Rajgarh): 
Madam, Chairperson, we are facing the 
drought of the century and when my friend 
Mishra Ji alleged that the Opposition 
Parties are interested only in non-issues 
and in creating confusion and rumour 
mongering throughout the country, he 
,was very correct. They are not interested in 
drought. (Interruptions). The hon. speaker 
had very rightly said that. Thank God, they 
are well represented today. I share the 
views of the hon. Speaker that the concern 
of the hon. Prime Minister and of our 
Government is there and by the right 
policies of Pandit Jawaharlal Nehru and 
Shrimati Indira Gandhi, we have been able 
to provide a huge buffer stock by which we 
will be able to tackle this acute drought in 
the country. 

Madam, I shudder at the thought that 
had we not created this buffer stock, what 
would have happened to us because of this 
drought. 

14.57l1li. 

[StiRI SHARAD UtGHEin the Chair] 

It is very surprising that although the 
meteorologists of the world had predicted 
that this year would be the year of "8 Nine" 
phenomenon which occurs every 30 to 40 
years, but unfortunately, our Indian 
weathermen said that there will be a 
regular monsoon and there is nothing to 
worry about it. Here we are in the middle of 
August and there is an acute drought all 
over the country. Till now I feel that almost 
a fire-brigade approach has been taken as 
far as the drought is concerned. Whenever 
there is drought, we rush to send supplies, 
whether it is in the form of relief, drinking 
water, fodder or whatever it may be. I feel 
that it is an age-old practice that the 
Government used to plan for drought. The 
Government of India must come out with a 
concrete proposal. I would suggest that 
the Government of India should form a 
national commission to fight droughts. It 
should find out what are the reasons for 
the drought, how it can be tackled, and 
should have a permanent machinery at the 
district level to investigate every watershed 
for water conservation measures and for 
soil conservation measures, so that we 
have a shelf of projects. My colleague hon. 
Ghorpade was very correct in saying that 
we have to have a mechanism which we 
switch on when the drought relief work 
starts and switch off when the drought 
relief work finishes. So, we have to look 
into it. 

We have to take very concrete decisions 
and very hard decisions. We are in the 
middle of the 8th Five-year Plan. To fight 
the drought, we must divert the funds from 
such projects which have utilised only less 
than 50 per cent of their funds. It may be 
any Ministry, but we must take a 
conscientious view. We must take a 
decision that all funds of all the projects 
which have not used more than 50 percent 
of their projected funds, should be diverted 
to fight the drought. My immediate 
suggestions are : 

It is said that this country faces the 
famine for work. It does not' have famine 
for foodgrain. Now we have to find..n tor 
the people and, unfortunatery, we do not 



431 Disc. fa: Drought AUGUST 12. 1987 Disc. re: Drought 432 

[Shri Digvijay Singh 1 

have a plan how to spend this money. It 
has been a common occurrence. In fact, it 
has been my experience also that the 
money is squandered at the Block and 
District levels. BOO and District Collectors 
spend wherever they think fit. There has to 
be a concrete plan. My suggestions are: 
you should pin point that water 
conservation measures have to be taken. 
Water conservation tanks have to be 
constructed. Structures necessary for dry 
farming, for soil conservation have to be 
provided for. Usually the farmer has to pay 
for it. In the event of any difficulty you 
should take up. Soil conservation should 
be at Government cost so that SOil is con-
served. 

Drinking water is a problem in a State 
like Madhya Pradesh - 80% of land is on a 
plateau. Normal rigs do not function You 
must send combination rigs to the State. In 
whatever form you want, I would suggest 
that you should involve the educated 
unemployed You should give them grants, 
give them loans. But you give them 
combination rigs, drilling rigs so that they 
can find employment and at the same time 
take up Government wOrk. 

Fodder is another factor which must be 
Iooket: into. The State like Madhya Pradesh 
has acute drought. Fodder has to be 
transported from other areas. Fodder 
transport subsidy must be given to them. 

We have a large number of sanctuaries 
and National Park. Although Forest 
Minister is not here we have to conserve 
that. You must allow fodder and grass to be 
out. You have game sanctuary and 
National Park. In the event of drought you 
have to provide fodder to the cattle. Fodder 
from game sanctuaries and National Park 
should be collected. 

Grazing must be regulated. There has 
been a lot of cattle death in my 
Constituency in Rajgarh in Madhya 
Pradesh. You must provide for compen-
aation. for cattle loss to the poor farmer. 

Government should co.e out with the 
scheme of making hay of the fodder which 
is available. Land use should be diverted. 
Wherever there is irrigation, land use 
should be diverted from producing food-
grains to green fodder so that fodder could 
be made available. 

Ground water has to be exploited. 
Ground water level or table is receding but 
whatever ground water is, you have to go 
in for a major programme for ground water 
exploitation in this drought year. 

Electricity has to be diverted from 
industry to agriculture. Essential 
commodities have to be provided for. We 
are in for a very high level of inflation. We 
must go in for effective public distributior. 
system. 

Hoarding of foodgrains and essential 
comr1ooities have to be very seriously 
checked and I would also suggest pulses 
which is one of the most important diet in 
the Indian family, you have to provide 
some kind of subsidy and provide pulses 
through the public distribution system. 

As regards echble oil, greater allocation 
has to be made for public distribution 
system. Food and Civil Supplies Minister is 
not here. Edible Oil which is given to 
Vanaspati industry shourd be given to the 
public distribution system. Vanaspati 
industry is getting cheap edible oil. But 
they have not reduced price of vanaspati 
ghee. That ;s the crux of the matter. Why 
are you giving this profit to the vanaspati 
manufacturer. It should go to the pubHc 
distribution system and should directly 
come to the consumer. 

Loan to the farmer has to be waived. 
There is no doubt about it. Even the loan to 
the IRD beneficiaries had to be staggered. 
This is a calamity. This is a serious 
emergency in which Government has to 
respond favourably. 

Prof. Parashar while expressing his 
views said you must come out with the 
scarcity manual which was made earlier. 
You must come out with this. 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI YOGENDRA 
MAKWANA): Scarcity Relief Manual. 

SHAI DIGVIJAY SINGH: Yes, 
Scarcity Relief Manual. You must form a 
National bommission to go into the 
specific details and then come out with 
specific proposals. Sir, Madhya Pradesh, 
as I have already stressed, is in a severe 
condition of drought specially Rajgarh, 
Shajapur, Mandsaure, Dhar and Jhabua 
Districts and the North Western Districts, 
namely, Bundelkhand and Baghelkhand are 
facing very severe drought. I would 
request the hon. Minister of Agriculture to 
consider these drought affected districts 
very sympathetically. Sir, you have given 
one lakh tonnes of foodgrains to Rajasthan 
as grant. But you have given one lakh 
tonnes of foodgrains to Madhya Pradesh 
as loan. I would request the hon. Minister 
that this loan should be converted into a 
grant because Madhya Pradesh, as it is, is 
in a very difficult financial position. 

THE MINISTER OF AGRICUL TUAE 
(DR. G.S. DHILLON): The request has not 
come from the State. 

SHAI DIGVIJAYA SINGH: As Members 
of Parliament, we will take it up with the 
Chief Minister so that the State 
Government can come up with a proposal 
requesting the Centre that the loan which 
has been given to the State should be 
converted into a grant. Sir, in th.context, I 
would also request the hon. Minister for 
greater allocation of funds for provision of 
drinking water facUities, for fOOdgra\ns, 
essential commodities and fodder and also 
transport subsidy for fodder. Sir, there is a 
discrimination shown against Madhya 
Pradesh. Fodder subsidies are being given 
to Rajasthan and Guiarat, but not to 
Madhya Pradesh. It should be given to 
Madhya Pradesh also. These are my views 
on this subject and I am very grateful to 
you, Mr. Chairman, for giving me this 
opportunity to speak on this subject. 

*The speech was originally delivered in Tamil. 

[TranS/Btion] 

·SHAt R. JEEVARATHINAM (Arak-
konam): Hon. Chairman, Sir, I rise to 
partiCipate in the discussion on drought 
situation under Aule 193. 

Severe drought conditions are 
prevailing all over the country. Nearly 20 
States are affected by severe drought 
conditions. Tamil Nadu is worst affected. 
Rains have failed in Tamil Nadu. 
According to a meteorological report, 
Tamil Nadu has registered a 30 to 60 per 
cent reduction in the usual rain fall. Water 
is not available for agricultural purposes. 

A Central team was constituted and it 
visited Tamil Nadu, 5 months have passed 
since then. Details of their recommen-
dations and the quantum of actual relief in 
terms of money and '!laterial by the 
Central Govt. are not available. 

Newspapers reports say that nearly As. 
30 crores have been disbursed as relief. 
However, the State Govt. have projected a 
demand of As. 340 crores as relief for 
drought affected areas in Tamil Nadu. 
Look at the wide gap between the relief 
asked for and those actually provided. 
Whether the projection of the State Govt in 
regard to relief money is wrong or whether 
the recommendations of the Central team is 
faulty. This I would like to know from the 
Minister. 

I hail from 8 drought prone area. I had 
toured an the viUages in my constituency 
along with the Drought Relief 
Commissioner. Water is not available even 
at 200 feet below the surface. 

Hon. Minister has laid emphasis that fall 
in food production during prevalence of 
drought can be compensated by resorting 
to dry land farming and by raiSing short-
term crops. 

We are ready to raise short term crops. 
But even for that, there is no adequate 
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water. If we cannot get a drop of water 
for drinking purpose, wtiere to get water for 
cultivatiol I. 

Drought is a natural calamity. It is a 
challenge to mankind. Let us pray to the 
Almighty to give strength to meet the 
challenge. Let us also pray to the Almighty 
so that rains come as relief to people 
sweltering under heat. A Cabinet 
Committee under the Chairmanship of the 
M.P. has already been constituted to 
suggest ways and means to tackle the 
problem. I request the Committee to make 
extensive surveys and evolve a long term 
policy so that water is provided to all for 
drinking and agricultural purposes. 

In our country where many States are 
¥Ung under the severity of drought, in 

-SOme States, we have floods. We have to 
utilise the flood waters and water in other 
rivers which is flowing into the sea. As far 
as Tamil Nadu is concerned, the whole area 
is rainfed. If there are no rains in J<udagu 
the catchment area of river Cauvery I there 
will be no water for Tamil Nadu either for 
drinking or for agricultural purposes. All 
silted lakes and reserviors in Tamil Nadu 
have to be repaired. It is not enough to 
provide relief money to the State Govt. It is 
not a viable proposition to entrust all 
drought relief measures to the State Govt. 
This is a crisis which has to be managed 
jointly by the State Govt. and the Central 
Govt. on war-footin~. 

In Tamil Nadu, many big lakes are dry. 
These have to be desilted and water 
tapped for consumption. Ordinary bull-
dozers are not suitable for such a job. In 
my constituency, Mamandur and Kaveri-
Pakka are two big lakes. If both these lakes 
are repaired, you can have water for at 
least 2 years. Some debades back, a 
similar drowght had visite~ the State. 8abu 
Rajendra Prasad, the then Agricultural 
Minister visited the site in my constituency 
.ad ordered the repair of these two big 
Jakes. It improved the situation and since 

then the lakes. supplied water for further 
20 years. 

I urge upon the hon. Prime Minister to 
despatch immediately the hon. Minister for 
Agriculture to the drought affected sites in 
my State. The two la1<es which I referred to 
earlier have to be repaired extensively. At 
present Tamil Nadu Govt. with the help of 
private contractors are digging deep water 
wells for provision of drinking water and 
water for agricultural purposes. One has to 
bore as deep as 200, 250 and even 300 feet. 

These private contractors lack of equipment 
and expertise for this job. I, therefore, 
str~ upon the need for requisitioning the 
help of army in digging deep water wells. 

Next is the plight of the small farmers. 
Small farmers in drought affected areas 
must be provided with 20 kilos of rice 
and adequate quantities of other essential 
food grains like maize, millets etc. 

Further. water for agricultural purposes 
should be provided by digging more deep 
water wells to all small farmers owning 1, 2 
or 3 acres of land. 

As far as Madras city is concerned, there 
is acute shortage of drinking water. The 
Tamil Nadu Govt. propose to bring water 
by rail or by sea. But we are not sure. 
Surface water can be tapped by 
requisitioning the help of army and that is 
the need of the hour. That should be done 
on a war-footing. 

I would also request the Govt. to 
suspend recovery of loans from farmers. 

lastly, I request that a Drought relief 
Monitoring Committee must be 
constituted district wise with MPs and 
MLAs as Members under the 
presidentship of District Collectors. The 
Committee must meet every 15 days and 
sumbit a report to the Govt. on relief 
measures undertaken and the progress 
made . 

I conclude WIth thanks to you, Sir. 
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SHRI D. B. PATIL (Kolaba): Sir, the 
Minister for Agriculture has made 'the 
statement on 30th of July and since then, 
the situation instead of improving has 
deteriorated a lot. At that time the situation 
was worse and now it is worst. Since the 
fact has been admitted, I would not go into 
the detafls about the rainfall and other 
things. 

I would like to point out that so far as the 
Government is concerned, the attitude of 
the Government till now is totally 
disappointing. So far as the long-term 
measures are concerned, Government has 
not acted upon it. The potential that has 
been created so far as irrigation is 
concerned is not being used properly. 
There is lot of unutilisation of the potential 
which has been created and that also 
affects the sc~rcity conditions of the 
country. 

So far as the short-term measures are 
concerned, I fully agree with the 
sentiments expressed by the Agriculture 
Minister but· still simply expressing 
sentiments is not enough because past 
experience of the Central Government so 
far as scarcity and drought is concerned, is 
not satisfactory. On the contrary, it is 
dIsappointing. I will quote the illustration 
of Maharashtra. In 1986-87, there were 
serious drought conditions. Government 
of Maharashtra had made a provision in 
the Budget to the extent of Rs. 206.15 
crores. The expenditure incurred by the 

. Government of Maharashtra to meet the 
drought conditions is Rs. 378.20 crores 
and the Central assistance sanctioned by 
the Central Government is only 23.90 
lakhs. Taking into consideration the 
seriousness of drought conditions of 
Maharashtra, Maharashtra has spent in 
1986-87 to the extent of Rs. 338 crores and 
the Central Goyernment has sanctioned 
assistance to the extent of only Rs. 24 
crores. It shows the attitude of the Central 
Government towards the State. It is said 
that it is the main responsibility of the 
States to handle the drought conditions. I 

fully agree but it is also the duty of the 
Central Government. The margin money 
that is provided per year is Rs. 244 crores. If 
the Central Government limits this margin 
money to this extent only, then the 
situation created will be very grave and 
serious. The margin money provide for 
this should be increased. All these factors 
should be taken into consideration. 

As far as short-term measures are 
concerned, I would like to suggest that 
water, wherever available, should be 
conserved. If we do not conserve water, it 
will be no use saying that we will provide 
fodder and vegetables and other things. 

There is al50 the question of relief work. 
In places of drought, relief works should be 
provided for. Plans for creating works 
should be ready. My experience is that 
even though the plans are there but if the 
funds are not provided for, work is 
not provided for. Where is the work? If work 
is not provided for, there will be rarge-scale 
migration of people from villages to the 
towns and cities. Today I have read in the 
newspapers that from Rajasthan hundreds 
of families are migrating because work and 
drinking water are not provided for. 
Because of that, all those people are 
migrating to a large extent to cities. This 
should be stopped. 

As regards drinking water, even though 
it is now rainy season in Maharashtra, 
water is being provided for to about 1.000 
villages by tankers. The situation might 
worsen. Care should be taken to provide 
drinking water. 

Another thing I would like to suggest is 
that water for irrigation for growing 
vegetables, water for irrigation for growing 
pul~es and water for irrigation for growing 
some food-stuffs and foodgrains which 
require less quantity of water than some 
other crops, should be given on priority 
basis. The next important pOint that comes 
to my mind is regarding fodder for cattle. It 
is very important. It is common experience 
that fodder is not provided by the 
government. as is required by the farmers. 
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In Maharashtra, we are now experiencing a 
peculiar situation. Due to shortage of. 
fodder, farmers cannot maintain cattle 
because fodder is sold at very high prices. 
this situation has compelled the farmers to 
sell their cattle at very lower prices or to 
send them away so that the responsibility 
of maintaining the cattle is not with the 
farmers. They are free from maintaining 
them. 

Further, though their is rainfall in some 
areas thiS year, there is shortage of cattle 
for agricultural operations because the 
farmers have sold their cattle on a large 
scale. Hence, there is shortage of cattle for 
agricultural operations. Therefore, 
adequate care should be taken to see that 
fodder is supplied at cheaper prices to the 
farmers and cattle camps should be 
started by the Central Government, State 
Governments and other agencies. Unless 
and until you start these cattle camps, it is 
not sufficient to pay taccavi loans to the 
agriculturists because taccavi loan is a 
burden on the agriculturists. When they 
have lost their crop, when they have lost 
their earning and income, if you are 
burdening the agriculturists and farmers 
with some sort of taccavi loans, then it is 
impossible for them to survive. So, instead 
of providing taccavi loans, the farmers and 
agriculturiSts should be provided with 
fodder for their cattle and also cattle 
camps should be started by the central 
Government, by the State Governments 
and by some other institutions, and they 
should be subsidised. 

Sir, supply of foodgrains through public 
distribution system is very important 
because when there is a shortfall of rains, 
prices of essential commodities and 
essential goods start going higher and 
higher. I have got some figures, for your 
information. Foodgrain prices went up by' 
5.24 per cent against a fall of 2.24 per cent 
in the corresponding period of last year i.e. 
for the period of March to 11th July. That 
means, there is an increase in the prices 
since March to July at the rate of 7.48 per 

cent. As far as the prices of pulses are 
concerned, it is very serious. Prices of 
pulses went up by 10.50 per cent against a 
fall of 9. n per cent for the period of March 
to July during the last year. That means, 
the rise in prices in respect of pulses for 
this particular period from May to July 11, 
is 24.27 per cent. If we take into 
consideration the rise in prices at such a 
rate, then it will be impossible for the 
agriculturists and drought-affected 
persons to survive. The same problem will 
be faced by other people also. It would 
really be difficult to such people to survive 
unless and untit the Government provides 
foodgrains, pulses, edible oils and other 
essential items, through public distt'ibution 
system. 

The next point I would like to make is 
regarding supply of electriCity as also 
diesel. These two things are very important 
because the groundwater available at 
great depths has to be pumped out. Unless 
and until you supply electricity and diesel 
on priority basis, to the farmers, then again 
it witt be difficult for them to pump out the 
underground water which is used for 
growing vegetables, pulses etc. Instead of 
giving these things to the industrialist at 
subsidised rates, if you are not going to 
give these things to the farmers, they will 
suffer very much. 

Lastly, I would lile to make one more 
point. Sir, minimum wages have been 
prescribed by the Central Government for 
the workers. Works in the drought-affected 
areas will have to be provided. I would like 
to suggest that this minimum wages 
atleast should be paid to the labourers who 
wilt be coming for working there. It is my 
knowledge that there are some 
Governments which .are not agreeable to 
the increase in the minimum wages that 
have been prescribed by the Central 
Government. Maharashtra is one of them. 
The Maharashtra Government has 
complained that the increase in the 
minimum wages to As 11 per day is on the 
higher side. But we feel that it should be 
paid. This is the experience of every one 
that in the drought-affected areas the 
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persons who are working will not be 
getting sufficient wage~ and if they are not 
getting sufficient wages, they will have to 
starve because prices are rising. Even 
though the public distribution system will 
be strengthened, we are sure, from our 
past experience, that the requirements of 
the people will not be met fully, and if the 
requirements are not met fully, then they 
will have to buy from the market at 
hi~her rates. Since they will not be in a 
position to buy at higher rates, they cannot 
buy and there will be malnutrition and 
starvation. 

For the cattle also, there should be 
provision for water ... 

MR. CHAIRMAN: Please conclude. 

SHAI D. B. PATll: Water is being 
provided only for human-beings and that 
also is not sufficient. Water for the cattle 
should be provided. 

SHAIMATI BASAVARAJESWARI 
(Sellary): Sir. drought and floods are natural 
calamities. For the last three years, the 
country has ben faCing severe drought and 
floods in various parts like Karnataka, 
Andhra Pradesh, Rajasthan, Madhya 
Pradesh and Maharashtra; and this year, 
the other States like U.P., Haryana and 
others are also having acute drought. The 
Government of India has allotted huge 
funds in the SeveQth Plan for providing 
relief to the people. Out of these, 
substantial amounts have already been 
utilised for giving relief to the victims who 
were very much affected by floods. 1 do not 
want to go in detail. I wanted to give some 
data and make my suggestions for 
permanent measures and also 
suggestions for taking up immediate 
measures. 

In this country, the average rainiall is 50 
millimeters per day. Out of that, 400 million 
hectares of water is on the surface. Out of 
the 400 million hectares of water which is 
on the surface, 70 million hectares of water 
is evaporating. Storage at surface is only 
115 million hectares of water. The 

remaining 115 million hectares of water is 
getting dried. The total flow of water in the 
rivers in the country as on today is 180 
million hectares. We are using only 70 
million hectares of water from the rivers. 
The total area under irrigation as on today 
works out to only 20 percent. Ten per cent 
of the ground water is being explored. 

So, what is to be done to use the rest of 
the water-that is a question mark-to see 
that permanent measures are worked out 
for giving relief to the drought-prone 
areas? I have got a few suggestions to 
make. 

Number one is, Advisory Committees 
should be set up at the district, taluka and 
panchayat levels, consisting of MLAs and 
MPs and other local members and heads 
of voluntary institutions to review weekly 
performance of the relief works. Number 
two is. powers should be delegated to the 
district and taluka officers in the case of 
emergenCies like spreading of epidemics, 
for transporting and supply of water to the 
problem villages and for purchase of 
fodder. Number three is. all land revenues 
should be waived. Short-term loans should 
be converted into medium-term loans. 
Taccavi loan should be sanctioned to the 
poor families for purchase of fodder. Relief 
work should be started imrneCtiately 
without waiting for sanctions and 
procedures. 

Employment should be provided for 
women and children above the age of 100r 
more because I have been seeing mostly 
women and children are not allowed to 
take relief work. VVherever relief works are 
scattered, contract works are being 
entrusted to the labourers. Such work 
should not be enourag~ under any 
circumstances because whatever little 
food they have, they are not in a position to 
work on contract basis. This should be 
completely avoided. 

Instead of starting road works, 
preference should be given for distilling of' 
existing tanks, Nala-bandhas, soil 
conservation work... Pick up dams and 
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percolation tanks should be given up so as 
to give immediate relief for the drought 
affected people. 

Goshalas should be located wherever 
there is perennial water and fodder should 
be stocked there and animals should be 
looked after by veterinary doctor and also 
feeds should be provided at Goshalas 
before these animals die out of starvation 
or they have been taken to slaughter 
houses. Such Goshalas are located in 
Karnataka. We have been very successful 
because cattle which belongs to the poor 
people have been taken and they are kept 
in Goshalas and one doctor is there to look 
after the animals. There is lot of fodder 
which they have stocked there and feeds 
also were provided for these animals. Those 
animals are looked after until the next rainy 
season. 

Fodder should be asked to grow in the 
irrigated areas wherever it can be grown 
and that should be purchased by the 
Government. Wherever the grass is 
available in the hills and jungles mu~t be 
cut and it should be stocked as early as 
possible. 

PDS system should be strengthened. 
The system which we are having, the 
stocks which we are having are very much 
inadequate to supply foodgrains to the 
needy persons Hence, I request more ~nd 
more fair price shops should be opened 
immediately at the grassrcot level and it is 
better to encourage institutions instead of 
individuals because when we encourage 
individuals to open such shops, there is 
every chance of misappropriation ~nd also 
there may be some underhand dealings. 
Hence I request, as far as possible these 
fair price shops should be given to the 
institutions like cooperative societies, 
Panchayats and voluntary institutions and 
youth associations etc. 

Labour wages as far as possible should 
be paid on 50:50 basis i.e. 50% wages 
should be paid in the form of grain and 50% 

in the form of money. Cattle feed and 
grass should be provided for the poor 
families free of cost for the animals who 
give milk. Since we are facing shortage of 
milk, it is better to provide feeds and good 
grass for the milking animals. Seeds should 
be immediately procured for the next 
Kharif season wherever seeds are available 
in the State. 

Mobile vans to repair bore wells must be 
immediately moved because there are 
number of bore wells which have not been 
attended properly and the villagers are 
facing acute shortage of drinking water 
and more and more bore wells should be 
dugged wherever there is a demand. 

Power should be supplied immediately 
for all the irrigation pumps which are 
waiting for the supply of power and NRW 
scheme and Mini-Water Supply and many 
other schemes are completed but they 
have not been giv.en power connection. 
They say there is lot of shortage of supply 
of material. This should be immediately 
looked after. There is likely that industries 
will be closed down due to power shortage 
in many States. Hence the Central 
Government should come forward to give 
power from the Central Pool. 

An autho( ity should be constituted for 
the droughtprone areas of Royalseema 
and areas like Bellary, Tumkur, Kolar and 
Chitradurga of Karnataka. That type of an 
authority is already woking in Rajasthan. 
So, sufficient amount should be provided 
for an authority to take up all· round 
development and explore the natural 
resources like waterj mineral wealth and 
land. That should be given priority over all 
other schemes. 

70 TMC of water is available which is 
now flowinQ into the sea from the 
Tungabhadra river. There is every 
possibility of irrigating more land in this 
area. Before the localisation was done, 
many lands have been left off and still there 
is scope to irrigate much more lands. 
Farmers are using the water because the 
water reaches their lands, Such lands, 
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even tj10ugh they are in use, have been 
declared as unauthorised lands. It is high 
time that we should authorise these 
people to take water from the 
Tungabhadra river because there is a 
surplus of 70 TMC of water. 

Drip irrigation and sprinkler irrigation 
should be encouraged so' as to irrigate 
more la~d with lesser water. For the 
RLEGP, NREP, DPAP programmes, 
amount is allotted on the basis of 
population. Hereafter I whould request the 
Government to allot funds on the basis of 
poverty and backwardness and not on the 
basis of population. 

Various ~chemes have been worked out 
by eminent engineers for the permanent 
solution of Royalseema and Karnataka's 
drought prone areas like Upper Tunga, 
Netravati, and Mahanadl If Mahanadi is 
connected to Godavari; Godavari to 
Krishna, there will be a surplus of 1400 
TMC of water. With this, the Upper Krishna 
and Telugu Ganga and all other projects 
can be given more water Hence, I would 
request that such constructive schemes 
which would give permanent relief should 
be taken up immediately. 

Netraveti flows in the western ghat. 
There is every possibility of taking water 
from Netravati by lifting water and 
diverting it through tunnels to Shimoga 
and Chikmagalore districts, so that more 
and more areas can be irrigated. 

One Mr. Paramashiviah, the Ex-Chief 
Engineer, has worked out a project on 
Upper Tunga and Upper Shadra wherein 
120 TMC of water can be made available at 
Lakwalli Dam. If these two projects are 
taken up, most of the drought prone areas 
of Tumkur, Kotur, Chitradurga, Sellary, 
will get sufficient water. I would request 
that at least during the 8th Plan all these 
projects should be taken up on priority. 

As I said earlier, all the natural resources 
must be explored, I have been to many 
countries. I don't want to compare 
our~lves with western countries; I would 

just like to compare ourselves with eastern 
countries like Chins, Korea and Japan 
where they have explored fully all the 
natural resources like land. water and 
mineral wealth. Then only they went to 
consumer industries. Therefore, in that 
way it is better to take all these into 
consideration and find a permanent 
solution for the drought prone areas of the 
entire country. 

With these words, I conclude. 

SHRI S. G. GHOLAP (Thane): People 
are surprised to note that day by day more 
and more areas are coming under drought 
in Haryana and Punjab and in other areas 
also. 

In Maharashtra, Konkan was never 
coming under drought. The usual rainfatl 
in Konkan is near about 3000 mm. But this 
year there is a scarcity even in Konkan. 
Rains are so less that the crops like Nagati 
and Vasai have been spoiled in adivasi 
areas. People ask as to what is the reason 
for this scarcity, why it is sprearnng day by 
day and wheter it is spreading all over India 
or all over the world. I request the Minister 
to kindly clarify the position and tell us the 
effect of the scarcity all over the world. 

As regards the reasons for this scarCity, 
we generally say that the cutting of trees in 
the main reason. My constituency consists 
of rural areas as well as urban areas. Thane 
proper city is a municipal corporation. 
There are no hills or jungles. But even then 
the total ralOfall uptill now is 1000 mm, 
while in the other part. that is the end of my 
constituency which is a rural area, the total 
rainfall uptill now is only 500 mm. In the 
same district there is vast variation, 
namely, 500 to 1000. Why so much 
difference should be there in the same .. . 
areas? People say scarcity must be not 
because of cutting of trees but it must be 
because of explosions of nuclear bombs. 
So the Minister should clarify as to what is 
the pOSition. 

Sir, at the end of my constituency there 
is a hilly and adivasi area. It is just at the 
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bottom of the mountain but even then the 
rainfall is tess than the city which is far 
away from the hilly and jungle area. 

Now what is the way out for this? My 
request to the Forest Minister is that he 
should take care that the Forest 
Conservation Act of 1980 gets amended. 
Water wherever and whenever is available 
should be stored and the productive works 
have to be taken up in scarcity area. In our 
area when we take up scarcity works there 
is a ban that not an inch of forest land can 
be taken for any work without the sanction 
of the Central Government. Tanks. 
percolation tanks and minor irrigation 
works are the productive works but they 
are held up on account of this Forest 
Conservation Act, 1980. I would request 
the Minister to get that Act amended at 
least to the level of minor irrigation works. 

Sir. we have to supply drinking water to 
the affected area. In my area in one adivasi 
village, namely, Patgaon there are nearly 
1000 people living there. After a long time 
the Central Government sanctioned the 
scheme of drinking water and have spent 
As. 7lakhs on the pipeline. Now everything 
is ready except the well. When they started 
to dig the well. in the forest area and only 
half an acre of land was required the work 
got stopped as the required land was not 
given. Chief Minister intervened and tried 
his best thing was allowed. They said 
that the matter will have to go to the 
Central Government and only then it will 
be cleared. So I request the Minister to take 
up this matter with the Forest Minister to 
get this Act amended. 

I would like to know the policy in respect 
of grant which is being given. In 1985-86 
Maharashtra spent As. 261 crores and in 
1986-87 they spent Rs. 494 crores. So in 
twoyearsMaharashtra Govemmenthasspent 
As. 755 crores whereas they got only As. 56 
crores. This comes to only 7 per cent. Now 
this is not atd. H is only an advance grant 
which we are giving to the States today and 

tomorrow we are going to cut it. So if only 
7'Ma is given then hoW can the States carry . 
on their works. Further whatever we are 
giving should be given immediately. 

Sir, many hon. Members have already 
said that instead of advance loan or 
advance grant it should be made aid just as 
it is being given for cyclone and floods. 
Then there is a provision which says that if 
it exceeds 5% of the total budget of the 
State then they are entitled for aid. Now in 
Maharashtra Rs. 2000 crores is the annual 
budget. 5% of it comes to Rs. 100crores.lt 
is 'lever possible to spend Rs. 100crores in 
a year. Then, Sir, the scarcity period is 
always divided into two years from 
October to March and April to June. So 
instead of 5% it should be limited to 2Ofo in a 
year so that we can spend the amount and 
get that amount as aid. 

As regards cheap foodgrains are 
supplying to the labourers under NREP I 
would like to say that in Maharashtra most 
of the workers are covered under 
Employment Guarantee Scheme. Even 
today 5.23lakh workers are working under 
Employment Guarantee Scheme. The 
scheme should be made applicable to the 
workers who are working under the 
Employment Guarantee Scheme also so 
that the poor people get the benefit. 

Now I come to crop insurance. 
Whenever there is scarcity in an area, it is 
to be declared by the Government. It is 
declared only after the crop yield is taken 
into consideration. If the output is below 50 
per cent, then only a village is declared 
scarcit.y-affected. It has come to 
our knowledge that where people have 
insured their crops, they are not getting the 
insurance amount even though the village 
is declared by the Government as affected 
by scarcity. The people are told that unless 
a separate committee takes the yield of the 
area and declares that the area has been 
affected, then only crop insurance amount 
is made available. I request that whenever 
an area is declared as affected by scarcity, 
the insurance amount should be given to 
the agriculturists immediatefy and no 
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report should be asked for from the special 
committee. 

Sir, there is a problem about drinking 
water in Kokan. This year only 50 per cent 
rainfall is there in Kokan. As such, there is 
an aetue shortage of drinking water. 

Now,' talk about the crop failure of 
adivasis. As these crops are in the hilly 
areas and the rainfall is less, the crops have 
been spoiled. Therefore, I request that 
financial assistance should be extended to 
these people and more work should be 
provided to them. 

Sir, the Government of Maharashtra has 
been given only As. 56 crores against their 
demand of about Rs. BOO crores. They 
have alreatjy spent that amount. So, I 
request the Central Government to extend 
more financial help as demanded by them. 

SHRI M. RAGHUMA REDDY 
(Nalgonda). Sir, this year the drought is 
said to be one of the worst in our country 
during the last hundred years. The people 
are In a miserable state. It is not a problem 
of one State It is a problem of the nation. It 
should be looked Into on a wider range and 
not as a Simple one. Sir, there should be a 
permanent solution to the problem by 
taking long-term as well as short-term 
measures 

Sir, why are these droughts increasing 
day by day? Compared to the last year, it is 
severe this year. What will be the positon 
next year? We cannot pridict. Andhra has 
been affected by drought for the last five 
successive years. One part of that State is 
also affected by floods. Why these things 
are happening in our country? In some 
States, there is scarcity of water while in 
others. there are floods. These things have 
to be studied carefully. The entire planning 
machinery has to be geared up. We have to 
make in-depth studies. These things 
should be taken care of. 

Sir. if the drought situation in Rajasthan, 
Gujarat, Andhra. Karnataka, Maharashtra 
and even in Uttar Pradesh contrnues. how 

are we going to produce the minimum 
required food? We are expecting food 
production level of 175 million tonnes by 
the end of this Plan but the present 
oosition is 151 million tonnes. I don't know 
now much they are going to get because of 
this drought situation. After all we are 
having our procured buffer stock level at 
23.5 million tonnes. At the rate of 19-20 
million tonnes per year through public 
distribution system, it will hardly be 
sufficient. Because of the drought, the 
offtake will be more this year But how are 
we going to achieve for the next year? What 
will be the stat&? This is not the peoblem of 
Department of Agriculture only. We have 
to tackle this problem as a national issue. 
The Departments of Irrigation, Finance 
and Energy should tackle the problem of 
power shortage and water shortage. Water 
is there Power is there We are not giving 
much importance to the nuclear power 
and the thermal power. These resources 
have to be harnessed. We cannot depend 
only on the hydro-electric power. The 
nuclear and thermal power should be 
given due importance. Then only we can 
solve the problem of power shortage due 
to which most of the industries have been 
affected. Most of the people are thrust into 
the open streets jobless These things 
should be taken care of. 

We have got water, but what is the plan 
to utilize it? How are you going to regulate 
the water flow and make use of it property? 
Every drop of water should be used and 
only then we can achieve good results. 
These things should be studied properly 
and in a big way. The entire planning 
machinery should be overhauled and the 
Planning Commission should bt: geared 
up to meet the requirements. Only then we 
can solve these problems. 

Then, the rates of all the essential 
commodities need to be arrested. The rates 
are going up almost every day. When 
compared to last year. the inflationary 
pressures are already evident from the 
available data on wholesale prices. The 
latest wholesale price index shows that 
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from the end of March to July this year, the 
index went up by 5.53 per cent against 5.15 
per cent during the corresponding period 
last year. Then, the foodgrain prices went 
up by 5.24 per cent from the end of March 
to July this year as against a fall of 2.24 per 
cent in the corresponding period of last 
year. The rates of all the essential 
commodities are going up day by day. 
What will happen after three months or six 
months, we do not know. We are in the 
beginning of the year. How are you going 
to control these rates of essential commo-
dities. 

The entire Saurashtra is in drought 
condition~. What about the oil seeds? How 
are you gOing to meet the needs of the 
people and control the rates? You may 
resort to import as a temporary measures 
and you can distribute that through the 
public distribution system. but we should 
find a permanent solution. We should build 
as many projects as possible and wherever 
water is available, we should have them. 

There has been a proposal for a long 
time to link Ganga to Kaveri, but we are 
not aware of its present status. The late Dr. 
K.L. Rao mooted this proposal and we 
used to hear about that proposal during 
our student days, but where is that 
proposal now? Is it buried or still alive? 
That needs to be considered seriously. 
The water of all rivers from Ganga to 
Kaveri should be made use of. The level of 
the ground water is going down day by 
day; the sub-soil water is.going down. If it 
is 100 feet this year, next year it would be 
150 feet and then 200 feet after two years. 
No borewelf is working. Even after forty 
years of independence. the villages are 
suffering for want of drinking water. Who is 
responsible? This is because of the 
mismanagement and mis-planning of the 
Government of India. One has to blame 
them only. They should not shirk the 
responsibility and pass on the same to the 
States. The ruling party is responsible for 
all the miserable state of affairs. 

DR. G. S. DHILLON: Here or in Andhra? 

SHRt M. RAGHUMA REDDY: Now, 
coming to Andhra Pradesh, a number of 
projects which have been recommended 
by the State Government have been 
pending with the centre for clearance. 
These have been pending for as long as 
fifteen years. We must take an overall view 
at the country and construct such projects 
not only in Andhra Pradesh, but wherever 
it is possible. You can give permission to 
the State Governments to go ahead. The 
Polavaram project, Ichhampali project, 
Srisailem Left Bank project, Pochampad 
project, and Telugu Ganga project have 
been held up by the Government of India 
for several years. These should be cleared 
without any delay. 

The Central Government should come 
forward to help the State Government of 
Andhra Pradesh. Andhra Pradesh has 
been in the grip of drought conditions·for 
the last successive five years. On the 8th of 
tnis month, our hon. Prime Minister visited 
Andhra Pradesh. We do not know whether 
it was a pleasure trip. First, we thought he 
was going to Mahabubnagar, but he never 
VIsited thp drought affected areas ... (Inter-
ruptions). 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI YOGENDRA 
MAKWANA): Telengana and Rayalseema 
have a very good rain. So far as coastal 
Andhra is concerned. there is deficient 
rain, but thpr~ is Godavan canal and it is an 
Irrigated areR 

SHRI M. RAGHUMA REDDY: We do 
not know whether it was a pleasure trip of 
the Prime Mmister. 

I do nqt know from where you got this 
information. 

Sir, we have ooen given to understand 
that the Prime Minister is visiting Maha-
bubnagar district of drought affected area. 
All of a sudden when we reached 
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the airport they said that this trip has been 
cancelled. I know they have sympathy 
towards the Andhra people that is why 
they cancelled the trip to the drought 
affected areas of Andhra Pradesh. Sir, the 
3ituation is that he wanted to exploit the 
political situation; he wanted to get some 
advantage. 

The Andhra Chief Minister submitted a 
memorandum asking for relief but up-till 
n "not a single relief measure has been 
given. 

Lastly', l would like to bring to the notice 
of the han. Minister that many drinking 
water projects are pending with the 
Government of India. In my constituency 
of Nalgonda, about 14 to 15 per cent 
fluorine is there in the drinking water. 
There is no drinking water. File is 
pending .... 

SHRI YOGENDRA MAKWANA: I have 
got a report from the Andhra Pradesh 
Government and they confirmed that there 
is no drinking water problem at present. 

[Trans/ation] 

SHRI V. TULSIRAM: From where you 
got this report? 

[English] 

SHRI M. RAGHUMA REDDY Sir, I am a 
farmer and I am coming from the village. 1n 
my constituency because of 14 to 15 per 
cent fluonne content In t"e water the area 
is facing acute drinking water shcrtage. 
The Han Minister is very generous and I 
hop that he will listen to our problem and 
will try to solve the problem of Andhra 
people. I would request the Hon Minister 
not to take a political view and kindly clear 
all the irrigation projects that are pe"ding 
with the Government of India. 

[Translation] 

SHRI BHARAT SINGH (Outer Delhi): 
Mr. Chairman, Sir, we are discussing 

drought conditions in the country. v.ester-
day also, we had dicussed this topic. This 
problem of drought is becoming acute 
every year. In rural areas of Delhi also, 
there has been no rains this year. The 
farmers kept on waiting for the rains but it 
eluded them. The drought this year has 
been so acute that the farmers are in a 
guandry. Water in tubewells has also 
dried up. There is shortage of power also. 
Villages in Delhi do not get power which. 
has resulted in damage to the crope. With 
rains, the ponds also get filled and fodder 
also becomes available. The cattle give 
milk at least two kgs. per day. In the 
absence of rains, their milk has dried up. 
The milk is also in short supply. We have to 
deal with thiS situation. 

We know that the Government is 
considerate towards the farmers. The hon. 
Members too listen to their problems 
though some of them speak much and 
listen less. At present every one in the 
villages is In difficulty. The man who used 
to sell vegetables in the viilage is also 
facing difficulty and same is the plight of 
farmers too. With the farmers all others are 
also In difficulty because every one in the 
village is dependant on the farmers for his 
livelihood The farmers' earning depends 
on the rains It IS rain that the vegetables 
grow which create means of livelihood for 
them. 

You say that the farmers have become 
nch. It is not so. If he grows a good crop in 
some year, he can have a good hving that 
year, can marry his children, can repay his 
loans and construct house for himself but 
if his crop is damaged he starts dying of 
starvation. If the farmer earns, the Harijans 
and backward people of the villages, 
vegetables growers, also make their live-
lihood The measures' that have been 
suggested for Haryana, Rajasthan and 
Madhya Pradesh should be adopted for 
the rural areas of Delhi also which are in 
the gnp of drought. 
16.00 hrs. 

rSHRI ZAINUL BASHER 'in the Chair] 

You should pay attention to those 
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farmers who have suffered losses and 
whose crops have been damaged. All 
types of grants should be provided to 
them. The Delhi farmers should also be 
given grants as have given to the farmers of 
other states. Four feet high embankment 
on the drains should be erected so that the 
tubewell water does not go further deep 
and irrigation is done in better way. The 
water of Nazafgarh mullah'goes waste in 
the Yamuna, it can also be utilised 
for irrigation. Arrangemtr,ts 5hould be 
made for this also. All the tubewells in the 
villages of Delhi should get power round 
the clock, I had submitted two or three 
days back also that one more thermal 
power station should be set up in Delhi so 
that the farmers may get full power. Delhi 
farmers should get grant for fodder. I am 
not asking for loan. They are already 
indebted neckdeep and they are feeling 
difficulty if) repaying them. They should be 
given cash grant. The contractors provide 
them inferior quality of fodder whIch puts 
them in difficulty. Therefore, grant should 
be given to them. Alongwith it, seeds 
should also be arranged for them. The 
paddy seedlings have withered away. 
Therefore, the farmers are in difficulty. The 
land revenue due from him should not be 
recovered. The vegetable crops in the 
Delhi villages have withered away. You all 
must be aware that the prices of the 
vegetables have sky rocketed. The reason 
is that there has been very less production. 
When the produce is more the rates remain 
low. I want that all sorts of help should be 
provided to D9lhi farmers. Landless 
labourers and other labourers should also 
be helped with grants. There is scarcity of 
milk now- a- days. Every effort should be 
made to provide green fodder to the mIlch 
cattle. This will help in more production of 
milk and its shortage in Delhi will be 
removed. I want that maximum efforts 
should be made in this regard. Our 
Government has done very good work 
keeping in view the earlier position. It is 
said that during British regime if in some 
parts there used to be famine, in other 

parts there used to be good foodgrains 
crop but even then people used to die of 
starvation. Now it is not so. The Govern-
ment has full resources at its command. 

I want tnat 4 feet high embankmellt 
should be erected on the sides of big 
drains and power generation should be 
increased so that the drought could be 
faced and even during the drought period 
we are able to irrigate the fields fully. With 
these words I thank you and conclude. 

SHRI MOHD. AYUB KHAN (Jhunjhunu): 
Sir, I belong to Rajasthan. The entire 
. Rajasthan has been in the grip of severe 
drought successively for the last 4 to 5 
years. There are' in all 27 districts in 
Rajasthan and 204 tehsils in those districts. 
Its population is 38,670 and there are 2071 
villages in Rajasthan. Similarly, there are 
308 lakh cattJeheads in Rajasthan. The 
people there are reeling under starvation, 
epidemic and unemployment. Drinking 
water is th~ biggest problem in Rajasthan. 
My constituency, Jhunjhunu is situated 
at the far end of Haryana Rajasthar 
Border. A canal passes throught Haryana, 
and Jhunjhunu remains deprtved of the 
water of that canal. At this critical time, at 
least, the water of that canal should reach 
Jhunjhunu and Slkar so that people may 
make use of that water If any drought rehef 
work is to be undertaken, Ganga Yamuna 
canal project must be implemented to 
ensure supply of drinking water in the 
dlstncts, Sikar and Jhunjhunu of RaJas-
than. Indira Gandhi canal is a very big 
project. It originates from one end of 
Rajasthan. Water may also please be 
supplied to Jhunjhunu and Rajasthan from 
that canal also. I would appeal to you that 
the backlog of 305 lakh tonnes of 
foodgrains and Rs. 82 crores for Rajasthan 
may please be released at the earliest. The 
sum of Rs. 100 crores for drinking water 
may also please be released. More 
electriCity may also be provided in such a 
critical time at the places where water is 
available at a great depth so that water 
could be provided to people by providing 
electricity there. The problem of water and 
fodder is very acute in our area. My district 
Jhunjhunu ;s partly a hilly area and the 
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water in the wells in this area has gone dry. 
Therefore, boring machines may please be 
sent there so that people may get water. At 
least one hand pump in each village must 
be ensured. Farmers may be given 
assistance to deepen their wells. Sowing 
has not been undertaken in that area and if 
at all it was done at some places, it has 
dried up. Therefore, the farmdrs who were 
granted' loan of Rs. 10,000 should be 
exempted from repayment. In this critical 
period taccavi loans should also be given 
to the farmers so that the farmers and the 
poor may get some relief in this period. Fair 
price foodgrains shops should be opened 
in the villages. Electricity should also be 
provided there. Livestock is the biggest 
asset In Hajastnan and in order to save it, 
fodder depots should be opened in large 
number. Transport for this purpose should 
be made available free and it spould be 

done at the earlieRt Then only the livestock 
of Rajasthan (;an be saved. Otherwise, the 
plight of livestock is so bad in Rajasthan 
that it is perishing at places. The people are 
worried how their livestock would survive 
and how would they sustain themselves. 

The recruitment for army from Jhun-
jhunu and Sikar region of Rajasthan is the 
highest. They defend the borders of the 
country. When these army personnel 
come to know about the situation of 
starvation, their peace of mind would be 
disturbed. More and more army personnel 
should be recruited from that area and the 
ban on the recruitment of Government 
employees should be lifted. People's 
representatives of our district may be 
associated in the relief work so that the 
relief centres are opened at the right 
places. The Government se~ants and 
people's Representatives should donate 
their one month's salary in this period of 
crisis. Expenditure incurred on our travel-
ling should be stopped. Expenditure on 
our tours should be stopped. All kinds of 
public functions should be stopped so that 
we may be able to face this period of crisis. 
I hope that the han. Minister Shri Dhillon 
will fulfil our demands of Rajasthan 
immediately in order to enable it to meet 
the situation. I hope that he will make 

arrangements to fulfil our demands con-
oc.!cted with Ganga-Yamuna canal in 
Jhunjhunu district and make arrange-
ments for fodder for the live-stock. 

SHAI BAL RAM SINGH YADAV (Main-
puri): Mr. Chairman, Sir, first of alii would 
like to thank you for providing me an 
opportunity to express my views on 
drought. Sir the nature has given IJS a lot 
and we are still depeildant on it. It is 
sometimes bountiful and sometimes it 
wreaks destruction. Our country faces 
both floods and drought every year. But 
this year the nature has created a very 
peculiar situation for us. I am of the view 
that we hardly ever saw such a situation in 
our life time. People are of the view that 
never before has the condition of drought 
been so severe during the last 100yearsas it 
is thi$ year. 

Sir, there are 41.5 districts in our country 
and out of them 280 districts are facing 
drought. In Uttar Pradesh there are 57 
districts out of which 50 districts are in the 
grip of drought. Situation in the remaining 
7 districts is not that happy and they have 
also suffered heavy losses. I had the 
opportunity to closely watch the damage 
caused by this natural calamity in various 
districts 

This year Kharif sowir'Q has been less 
than in Uttar Pradesh. Apart from my own 
constituency Mainpuri, I had also the 
opportunity of visiting the adjoining 
districts of Etah, Etawah, Farrukhabad, 
Agra etc. In all these areas one can see 
greenery either along the canals or at the 
places where irrigation is done through 
tubewells. Otherwise the entire Uttar 
Pradesh appears to have turned into a 
desert. The situation is very grave every-
where due to drought. The failure of rains 
has not only created the problem of 
irrigation but also of drinking water. The 
tubewells are also not working to their 
optimum capacity as the level of ground 
water has gone down. Due to shortage of 
water either the wells have dried up or their 
water level has gone down considerably. It 
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is a big challenge before all of us and we 
shall have to face it collectively. 

Sir, even the ponds where the cattle used 
to get drinking water have gone dry. As a 
result, our cattle are perishing. Some 
farmers were undertaking fisheries in their 
ponds. But due to shortage of water fishers 
have also started perishing. Such a 
situation has been created. It is necessary 
to take very effective steps to meet this 
situation. Not only that, the farm labourers 
and ,x>Or people who were maintaining 
their livelihood by working in agricultural 
farms, are on the verge of starvation. They 
do not get any employment anywhere. 

I express my thanks to the han. Prime 
Ministry who has made available diesel to 
farmers for running their tubewells, pump-
sets and tractors by making cut in the 
quota of diesel allotted to industries, with a 
view to meet this situation. This step taken 
by him is realy commendable. I would like 
to express my thanks to him for this. 

Sir, our colleagues have raised a number 
of points. ! do not want to make a long 
speech. I would like to make some 
concrete suggestions to the Government. 
The hon. Minister is sitting here. I am of the 
view that if the Government acts upon 
these suggestions, we can meet this 
situation very effectively. 

Sir, the Government should immediately 
implement the National Rural Employment 
Programme and other such programmes 
so that people may get employment. 
Electricity being supplied to industry 
should be partly diverted to the farmers for 
running their tubewells. The farmers 
should be supplied electricity at least for 18 
hours. Then only the farmers wili get some 
relief. Electricity may be taken from those 
States where it is surplus and supplied to 
States like Uttar Pradesh which have been 
surplus in foodgrains. Today we find that 
electricity is being consumed in Delhi and 
other cities on beautification. Oniy the. 
tubelights essential for street lighting 

should be used and the electricity so saved 
should be diverted to farmers. 

Sir. water should be supplied to the dried 
up canals and tubewells so that water can 
be made available to cattle in the villages. 
Sir, ponds may be dug under N.R.E.P. in 
those villages where there are no ponds, so 
that water supply in the canals may be 
maintained continuously. The labourers 
and the marginal farmers may be provided 
essential commodities at cheap rates. The 
second most essential thing is that 
arrangements be so made so that whatever 
the relief and assistance you intend to send. 
to villages, farmers and labourers is made 
available to the people of the villages 
without any hindrance and' corruption. 

Sir. fodder, straw and grass may be 
made available to wal"ting States at cheap 
rates from those States whIch are surplus 
in these items. The Government dues 
outstanding against all farmers and labo-
urers may be written off. Today we feel that 
the farmers cannot repay the loan even in 
the next two years. It is. therefore. my 
request to the Government that the 
Government dues may be written off. 

Sir, the tubewells lying out of order may 
be set right on war footing The most 
important thing is that the prices of 
foodgrains have started riSing with the 
drought. The hor,. Minister IS Sitting here. It 
is my request to him that the riSing prices 
of food rains may be checked so that 
foodgrams could be made available to 
poor people at cheap rates. As for the 
cattle, I would suggest that the cattle may 
be allowed to graze in the forests where it is 
prohibited so that the cattle can be saved 
from dying. With these words, I express 
thanks to you 

SHAI BALASAHEB VIKHE PATIL (Ko-
pargaon)' Mr Chairman, Sir, a very 
important discussion is t~king place in this 
august House on the national crisis in the 
country this year since day before 
yesterddY There are several states like 
Maharashtra in this country which have 
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been facing drought for the last 10 years to 
15 years. Crops could not grow in these 
States due to failure of rains. We have to 
see careffully as to how to utilise the 
foodgrains which are lying in our godowns. 
Rather it is necessary to see that these 
foodgrains reach the poor people at 
reasonable rates. 

When the country is passing through 
this national crisis, some hoarders want to 
take advantage of this situation. Now 
prices of all commodities have started 
rising. The foodgrains being suppfied 
through ration shops are also not clean. 
The wheat is rotten and the rice is also not 
good. 

If the supply of foodgrains which are 
being sent to states and ultimately 
reaching the shops is not done properly, 
the poor people and labourers will be 
deprived of these items and it may also 
create a situation of starvation. I do not 
think it to be an ordinary crisis Everybody 
IS concerned about this national crisis. All 
the States and all our colleagues are 
concerned about it. How to solve the 
problem of drinking water? Today only 15 
to 30 percent water has been left in our 
reservoirs. Sowing could not take place at 
places where kharif crops are grown 
because there has been only 20 to 30 per 
cent rainfall. Whatever sowing was under-
taken, It dried up In Maharashtra, there 
was 60 percent rainfall only in one district. 
There has not been 100 per cent rainfall 
which is required for kharif crops. There 
has been only 20 to 30 per cent rainfall. 

Therefore. I want to suggest that the new 
technologIes of spnnkler and drift irriga-
tion systems should be used. We should 
develop crop varieties which require less 
water. Our improved seeds are high 
yielding varities which require plenty of 
water. During every onset of drought. we 
speak a lot about dry forming but we have 
not developed the right varieties necessary 
for it. All our improved varieties so far 
require large quantities of water. Therefore, 
we should take long-term measures for 
dry-farming. 

You should spend more amount on 
sprinkler and drift irrigation systems. You 
incur huge expenditures for providing 
employment during drought conditions. I 
want to say that small farmers should be 
provided with sprinkler and drift irrigation 
system on 100. percent subsidy basis. 
Today, the Government is spending As. 
35,000 per hectare. Again, the farmers are 
facing difficulty in getting loans from the 
banks. Government should pay maximum 
attention in this regard. Then the farmers 
will be able to produce crops and have the 
source of income well. 

The farmers are also in debt today. 
Maharashtra is facing drought conditions 
for the third successive year which has 
resulted in a famine like situation. Govern-
ment of Maharashtra has by a conservative 
estimate spent Rs. 950 crores during the 
past three y.ears Rs. 495 crores have been 
spent last year alone. So, wherefrom can 
further loans be given? Drought condi-
tions are prevailing since 1972. During these· 
15 year, we faced drought conditions 
at least for 10 years. In these 15 years the 
short terms loans became medium term 
loans and medium term loans have 
become long term loans. As a result ttl@. 
small farmers and also other categories oJ 
farmers have become defaulters. I want 
that you should write-off their outstanding 
loans. If the Government does not take this 
step, the farmers will never be free from 
debt. I am not suggesting that if drought or 
famine conditions prevail only for 4 
months you should remit their outstanding 
loans The people in Maharashtra are 
reeling under near famine situation for the 
last 3 to 4 years. Keeping in view 
the situation in Maharashtra, I want to urge 
the hon Minister to ensure that land 
reform programmes are implemented in 
this state without delay. Whether it involves 
the work of soil conservation, digging of 
canals, levelling of land, etc. all the land 
reform programmes will benefit the far-
mers and give them protection. You 
provide loans to the farmers and think that 
you have fulfilled your duty. The farmers 
become defaulters during famines and full 
amount of loans are not made available to 
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them as their old loans are also adjusted. 
Thus, the credit line gets choked. The 
fanners should not be made to contribute 
towards the expenditure incurred on 
imptementing the land, reform pro-
grammes. The entire responsibility should 
devolve on the Government. I have sug-
gested several times in the House that the 
agricultural policy should be changed radi-
cally. But so far you have not given it much 
consideration. The full amount of loans are 
not made available to the farmers as their 
old loans are also adjusted. Therefore, I 
want to request that the Government 
should exempt the farmers from the pay-
ment of their old loans. 

The prices of essential commodities 
have gone up consioerably and the black 
marketeers are taking undue aavantage of 
this situation. If the shopkeepers should be 
made to display price-bags and available 
stocks, it will benefIt everybody. They have 
a tendency to hoard goods. It has been 
seen that they refuse to sell kerosene etc. 
even if stocks are available with them. They 
want to hoard so that they can sell them at 
higher prices. Although the Han. Prime 
Minister has cautioned everyone about 
that but the prices are still rising. We have 
to be vigilant about it. Stringent pUnish-
ment should be awarded to the traders 
who indulge in hoarding and black-
marketing and create difficulties for the 
consumers. Government should confi-
scate all their stocks. 

In Maharashtra out of 40,000 villages, as 
many as 33, no villages are In the gnp of 
famine. At present 9--1/2 lakhs of workers 
are working there. 5,000 villages are 
supplied with drinking water by tankers 
etc. 25(J(J tankers have been pressed in 
service for this purpose. There are 15 
thousand villages which are not getting 
drinking water supply. The farmers suffered 
losses to the time of about Rs. 1200 crores 
last year due to t~ failure of the rabi crop. 
How will their losses be made good? 
Nearly 3 crores of people and at least 1.5 
lakhs of cattfe heads have been affected by 

drought. "thousands of cattle have peri-
shed. The special team of officers sent by 
the Central Govemment does not make 
proper assessment of the situation. You 
will pardone me if I say that it is all bogus. 
Their recommendations are not accepted. 
Maharashtra Government had asked fer 
As. 495 crores but Government provided 
only Rs. 57 crores. Similarly, Rs. 43 crores 
were asked for water but only 2.5 crores 
were sanctioned. If the Government does 
not provide necessary funds then how will 
the people be saved from the drought 
conditions? 

The Crop Insurance Scheme and Credit 
Guarantee Scheme have been prepared 
But these schemes are not benefiting the 
poor people It is necessary to modify 
these schemes at the earliest The 
insurance money should be made availa-
ble by the end of June every year 

I do not know whether you have faith in 
your inspection team or not But I would 
like that members of the Inspection team 
must consult the M L As and M Ps while 
tounng the affected areas When a team IS 
sent for assessment of certain areas, It has 
to look at ItS varlOus aspects like prOVISion 
of work and finanCial assistance but It does 
not take more than an hour to inspect one 
district I cannot understand how can a 
survey be completed In such a short time? 
God alone know~ what Jeclslons It can 
take regarding the vanous problems it 
wants to deal With 

One method of solVing the problem of 
scarcity of water in the drought hit areas 
of Maharashtra will be to supply sea water 
by lifts system and tubewells. In my district, 
the ground water level was declined upto 
300 to 400 feet. Open wells have all dried 
up. 7 out of 8 sugar mills have been closed 
">ecause of water scarcity. The entire 
sugarcance crop has withered away. It is 
being used as animal fodder There is also 
an acute shortage of milk in the country 
The dairies can help the farmers a lot in 
solving the present crisis. The Centr~ 
should have talks with State Governments 
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in this regard. At the same time, 
Government should give protection to the 
farmers because they get a very low price 
for their produce. The prices of the 
vegetables and dairy products keep on 
increasing in the market but the farmers 
are getting a very low price. Today the 
tomatoes are selling at As. 16 per kg. but 
the farmers are getting only as 3 to 4 per 
kg. NAFED should prOVide assistance to 
the farmers and consumers of the drought 
hit areas. We have been facing drought in 
Maharashtra for the last 3 years. Therefore, 
we request that the farmers should be 
exempted from the payment -of their 
outstanding loans. 

SHAI KALI PRASAD PANDEY 
(Gopalganj): Mr. Chairman, Sir, the severe 
drought conditions are being discussed 
continuously in the House. The country has 
not witnessed the drought of this 
magnitude during the last 100 years It is a 
saying in villages that death kills people 
suddenly but famine kills slowly. Fire 
destroys only a few villages but the famine 
has created a critical situation for the 
whole country. The month of July has 
passed yet it has not rained at all so far The 
situation in Bihar is all the more worse 
because half of it is affected by drought 
and the other half by floods If steps are not 
taken early to meet the situation then it 
may go out of hand The situation In BIhar 
is such that wherever tubewells are 
available, electricity is not available. and at 
some places channels have also not been 
dug to curry the tubewell water to the 
field~. The Kanti Thermal Power Station 
was to be commissioned in 1986 but only 
one unit has been commisioned sofar. The 
power situation is getting from bad to 
worse. If the resources are not made 
availabe to the farmers at this point of time 
then it will be difficult for you to deal with 
this dangerous situation. 

It has been said earlier in the House also 
that whenever there are possibilities of war 
with Pakistan, big traders and 
businessmen tend to hoard goods in order 
to ~ell them at higher prices during the 
days of war. Similarly, today, the traders 

are taking advantage of the drought 
situation and are hoarding goods in their 
godowns. Government should take care of 
them and ensure that no hoarding is done 
by the' traders otherwise lakhs will die of 
hunger in spite of. a large stock of food-
gralns in the country. 1 hose innocent 
people will die who are not able to shout 
slogans against inflation and cannot 
complain about their cortditions. 

You should immediately start your 
Food-for-Work Programme. Otherwise 
how the worker will get employment. 
Nation is facing dual problem of flood and 
drought. People are starving due to 
drought and famine. Incidence of Malaria 
and other diseases is very high and it is 
very difficult for them to make both ends 
meet. In view of this, I request that those 
farmers who are affected by flood, 
starvation and drought should not be 
charged revenue and they should also be 
exempted from repayment of loan. An' 
announcement should be made in the 
House in this regard. 

My constituency is Gopalganj. Bihar 
which is a border district of Nepal. The 
situation there is all the more worst 
because on one hand it is affected by 
drought and on the other hand by floods. 
Besides the police and Government 
officials also increase their sufferings. 
They are being arrested for non-payment 
of revenue and other dues. In this 
connection, I would like to say that the 
farmer will be in a position to repay his debt 
only if he gets water and power and inputs 
and produce foodgrains. In such appalling 
Situation, the farmer has no option but to 
go on suffering. 

With these words I will again request the 
Government to carry on the work on war 
footing to deal with this unprecedented 
situation, particularly in Bihar. The 
outstanding projects pending since long 
should be completed without any further 
delay in order to deal with this critical 
situation. 
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SHRI K. S. RAO (Machiiipatnam): It is 
unfortunate that we have still to discuss 
drought and flood in the country It is true 
that the incidence of flood and drought is 
going up year after year It was said that in 
1985 there had been drought in 12 States 
and 2 Union Territories and 
simultaneously flood in 14 States. 
Obviously. the entire country. every State. 
is sufferi.19 either from drought or flood 
every year. This obviously tells us the 
importance with which we have to tackle 
the situation. This obviously requires more 
attention and the investment than what is 
made in any other sector the reason being 
the investment made in industry or 
commmunication ortransport, if it is not done, 
we only lose the benefit that we get out of 
it. But by the investment not made on 
che~ki,'lg this flood or drought or in the 
concerned projects, we are hot only losing 
benefit that we get out of it but we are also 
incurring heavy loss. not only by way of 
wealth losing existing wealth and assets as 
well as devastation of human being, cattle 
and all that. Keeping these things in our 
mind. the Central Government mllst insist 
upon the State Governments not to go by 
their whims and fancIes but to understand 
the priorities of investment and to take care 
of all these things to ensure that the flood 
and drought are controlled by investing 
more on taking up projects on a long term 
basis and not simply looking at the 
immediate remedy when the drought or 
flood comes. 

I wish to say and it is also known to 
everybody that thousands of crores of 
rupees are being lost every year inspite of 
our investments in budgetary resources. 
Pro~rties of the individuals worth ct40res 
of rupees are being lost. particularly of 
those people who are really poor and 
whose poverty is aggravating day by day 
and drought and floods are adding to their 
misery. So, Sir, this is to be given utmost 
attention. not discussion, and it requires 
total concentration in checking the serious 
situation. This is possible only when more 
number of irrigation projects are taken up. 

If the Government does not find enough 
funds or resources for this purpose, it must 
even consider taking away the resources 
allocated for other sectors and utilise them 
for constructing the dams and major 
projects. In this aspect, the regional -grid, if 
not the national grid, will help in a great 
degree and the .state Government should 
be insisted upon to take up the regional 
grids. 

In this connection, I wish to state that the 
issue should not be left to the whims and 
fancies of the State leader. Sir, coming to 
the State of Andhra Pradesh. it is known to 
people like us and not to the general public 
that the Chief Minister of Andhra Pradesh 
is not interested in getting clearance for 
various projects which are awaiting 
clearance from the Government of India. It 
is the publicity that he is interested in. 
(Interruptions) 

[Translation] 

SHRI V. TULSI RAM' What are you 
saying? What proof have you got? 

[English] 

SHRI K. S RAO: Mr. Chairman Sir. 
baSIcally the extensive and undue 
publicity that has been given by the State 
leader that has created suspicion in the 
minds of the people of Karnataka and 
Maharashtra about Telugu-Ganga project. 
This has led to the controversy between 
the Chief MinIsters Even If there were to be 
misunderstanding between the Chief 
Minister of two Statfls or three States it is 
the duty of the Chief Minister concerned to 
sit across the table. discuss the matter and 
sort out the problem and help the people 
by curbing the present drought situation or 
flood situation. But unfortunately the 
leader of Andhra Pradesh feels that he is 
the God and he cannot sit across the 
table with other Chief Ministers of 
neighbouring States Unfortunately it is 
the ego of the Chief Minister that is 
causing havoc and immeasurable loss to 
the people of Andhra Pradesh I would 
request my colleagues hpm representing 
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Karnataka and Maharashtra not to be 
carried away by the undue publicity that is 
being given by the Andhra Pradesh leader. 
I would also request the leaders of the 
States to look to the interests of the nation 
as a whole. It is not only the interests of 
Karnataka or Andhra Pradesh but it is the 
interest of everybody in the country. ·So. 
Sir, I w'ish and request the Members from 
Karnataka and Maharashtra to Impress 
upon the Chief Ministers to sit across the 
table with Chief Minister of A.P. and sort 
this matter. This can be done more easily 
if the leader think that they are only 
the representatives of the people and not 
Gods. Sir, I would request through you, the 
Prime Minister to give early clearance to 
the various projects sent by the Andhra 
Pradesh Government. It should not be 
made a reason for the leader of Andhra 
Pradesh to make fuss and take it as a 
means of publicity for criticising the 
Government of India and rousing the 
feelings of Andhras He is only interested 
in publicity and not Interested in getting 
clearance to the various projects Sir. even 
if by chance the Chief Minister of any State 
is not in a position or not interested in 
providing all the technrcal details that are 
necessary ~or consideration by the Central 
Water Commission let not the people 
suffer because of the lapse on the part of 
the leaders of the State Governments. Let 
p~')ple not suffer because of their lapses 
let the Central Government come forward 
and send tne concerned officers or the 
authonties to the State and get all the 
details and then solve the problems of the 
people by clearing the Project without any 
loss of time In case both the State 
Governments and the Central 
Government sit idle and are not to clear the 
projects for the mistakes committed by 
them, then the people will be at loss. So, I 
request both thf' Irrigation Minister and 
also the Prime Mmister to look into this 
aspect immediately 

The other aspect that I wish to clarify is 
that it is not only the Central Government 
that can check these things but also the 
State Government can check the 

recurrence of drought and other things. 
Unfortunately some of the State 
Governments and some of their leaders 
are interested more in spending enormous 
amount, crores of rupees on extensive 
publicity to retain their position and not 
doing the real things that are required to be 
done like controlling the flood or taking up 
these projects. They are interested in 
getting publicity by constructing status 
on Tank Bunch etc. by spending crores of 
rupees. If they have understood the 
priorities of the projects today, which are in 
the interest of the nation, irrigation and 
such other projects should have been 
taken up and drought can be checked very 
easily. 

MR CHAIRMAN: Please conclude. You 
have taken much time. 

SHRI K.S. RAO: In this aspect. apart 
from the resources at the disposal of the 
State Government and the Central 
Government, I request that the Mmistry 
and the Government should think of . 

[Translation J 

SHRI V. TULSIRAM Hon. Chairman. he 
may say anything. We just want to know as 
to how and on which item the Chief 
Minister has spent the money? 
(Interruptions) 

[English) 

SHRI K. S. RAO' Some of the private 
organisations or the farmers cooperatives 
can be encouraged with adequate loans 
with less rate of interest to construct as 
many dams as possible. whether it IS minor. 
too small or even on the rivulets that are 
available in the viCinity and utilise the 
water. They can go for more and more 
reservoirs and more and more tanks to see 
that the water is stored and not allowed to 
join sea and become useless This is a very 
important potential This has to be taken 
care of. 

I come to the last one. namely crop 
insurance. I say that crop insurance is a 
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must and it hetps particularly the farming 
community. The crop insurance must be 
effectively implemented. It should not be 
restricted to certain areas or with some 
stipulations or conditions by which the real 
sufferers are not getting the benefit. If 
necessary. an amendment to the circular 
has to be brought in to ensure that the real 
sufferers in the farming community are 
benefited by this crop insurance scheme. 

MR. CHAIRMAN: Please conclude. 

SHRI K. S. RAO: In regard to drinking 
water, fodder, power supply and all that, if 
adequate measures are taken in time, the 
situation would have been comfortable. 
Much of the funds are going into the hands 
of vested interests, while implementing the 
short-term, temporary measures and the 
funds are not being put into proper use. A 
long-term scheme must be drawn out. 

[Translation] 

SHRI KESHAORAO PARDHI 
(Bhandara): Mr. Chairman, Sir, today the 
entire country is in the grip of serious 
drought. Sir, you' know that the whole 
country barring Assam, Bihar and Bengal 
suffering from severe drought and these 
states are facing the problem of flood. 
Certain districts of Punjab, Haryana and 
Maharashtra who have never faced 
drought and which are called kharif 
districts are also facing serious situation. 
This is the one of the worst droughts of the 
century. There are some districts of 
Maharashtra like Bhandara, Nagpur, 
Garhchirauli, 8handrapur and Wardha 
where paddy crops are sowed and that 
area never. faced drought condition. 
Initially farmers sowed paddy but that has 
dried as there was no rain. It happened 
second time also. I want that Government 
should help the farmers for sowing rabi 
crops otherwise there may not be any rabi 
crop as well. The same is the situation of 
drinking water. People have to go far away 
to fetch water. Wells are dried up. There 
cannot be any kharif crops because not 

even one percent sowing has taken place. 
Rabi crops deppnd on rains. The farmers 
of Bhandara, $arhchirauli, Chandrapur, 
Nagpur and Wardha should be provided 
with n~essary inputs and if it rains only 
then .we can hope for a good Rabi crop. 
More power should also be provided to 
them. Necessary arrangements for supply 
of fodder for cattle and drinking water for 
people should be made. Employment 
Guarantee Scheme has been started in 
Maharashta. but the employment 
opportunities provided there are not 
adequate. NREP.and RLGEP programmes 
should be expanded so that more and 
more people can be provided with 
employment. Fifty percent forest area has 
been protected in Bhandara, Chandrapur 
and Garhchirauli, even then the productive 
irrigation projects are lying p~nding for 
want of clearance There are small 
irrigation schemes but there is no water 
available owing to lack of rain Water level 
has gone down and it cannot come up 
without big irrigation projects. The 
Bavanthadi and Gosikhurd projects 
should be commissioned so as to provide 
employment to the people. I will also like to 
say about lift Irrigation. Lift irrig'ltion 
schemes should also be taken up to utilise 
the water of Vain Ganga and Bavanthadi 
rivers. These are the perennial rivers. Their 
entire water goes to the sea. It is realised at 
the time of famine that something should 
be done in this respect. 15 years ago the 
work on the projects mention~ by me was 
commenced but the same is still 
incomplete. Central Government should 
pay more attention to these schemes. In 
case the work does not commence even 
on the sanctioned projects, Central 
Government should provide relief to the 
farmers of that area. Certain projects are 
completed because of constant pressure. 
The water level cannot be raised unless big 
projects are taken up and water of the 
rivers will keep on flowing towards t~e sea. 
Bavanthadi project is lying pending since 
1974 for clearance with the Central Water 
Commission. Rupees forty two crores 
have already been spent on this project. 
Such projects should be completed 
expeditiously in order to provide relief to 
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the farmers of drought proned areas. More 
funds should be given for irrigation 
prOjects in order to deal with the drought 
situation. The ~oodgrains should be 
distributed on uniform basis. There should 
not be any disparity in this matter because 
it has been observed that the traders hoard 
foodgrains and other essential 
commodities in their godowns and sell 
them to hotels and in black market People 
are deprived of essential commodities and 
Government is blamed for inefficiency and 
shortcomings. Therefore tight vigil is to 
be kept on the hoarders and 
blackmarketeers Farmers and labourers 
should get full payment All the dues of 
farmers and fees of students should be 
exempted. 

This is the worst drought in the last 100 
years. Government should take all 
necessary steps on war footing to deal with 
the drought condition We should forget 
our differences and cooperate in thiS task I 
am thankful to the Prime Minister that he 
has formed a cabinet committee which will 
supervise relief works and arrange for 
more employment opportunities for the 
people. Maharashtra is faCing the drought 
conditions for the last three years and the 
centra. help given to that state is not ade-
quate. I request the Central Government to 
meet the demand of the State Government 
in full. 

(Eng/ish) 

SHRI BHADRESWARTANTI (Kaliabor): 
Sir, like last year, this year also the country 
is facing severe drought. About 20 States 
and some Union Territories are in the grip 
of drought. There is no alternative to it 
Everybody is concerned about the 
situation prevailing in the country. 
Unfortunately. my State is, of course, in the 
grip of floods and not in the grip of 
drought. But I am equally concerned with 
my colleagu~ in this House as well as the 
countrymen. 

Sir, it is a natural phenomenon. For the 
last so many years we have been 
witnessing the situation of floods and 

drought and other natural calamities. 
There is no remedy. We speak here so 
many things. The Government promises 
but the promises are futile exercises. 
People do not get anything out of it. The 
poor people, the workers. the 
common men do not get any benefit out of 
it. Last year, in my constituency, there was 
drought. Many teams visited there. The 
State Government has also requested for 
it. But till today. nothing has reached the 
people and again this time, the flood has 
come The people are in the grip of floods. 
Houses have been washed away; cattle 
have been washed away; dwelling houses 
have been washed away; standing-crops 
have been damaged and several lakhs of 
people have been rendered homeless. 
There IS "0 authority to look into this 
matter. That is what is happening in this 
country. Look at the States of 
Maharashtra, Gujarat, Tamil Nadu, 
Haryana, Andhra Pradesh and Rajasthan. 
What is happening there? 

17.00 hrs. 

Recently in KRlahandi many people died 
of starvation. Why? Because Government 
failed to take prompt steps in due time. Our 
exercise here is only a paper-exercise. The 
Government promise here and we also 
promise to the people, to the affected 
people; and the promises remain 
unfulfilled. Why have the Government 
failed to provide even drinking water to the 
people at places where drought has taken 
place? Many people do not get water even 
to drink, what to speak of irrigation for 
growing crops. The cattle and even wild 
animals are dying in the jungles for want of 
water. I have said time and again that the 
Government is committed to the service of 
the people in a Welfare State like ours. But 
people do not get even drinking water at 
places where drought has taken place, and 
the Government is not coming to the 
rescue of the people. Surprisingly enough, 
in places where floods have taken place, 
where drought has taken place, where 
such natural calamities have taken place, 
nobody is there to go to the rescue of the 
people. The Chief Minister of Assam has 
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repeatedly written to the Prime Minister. 
about ten times, about the flood situation. 
but it has appeared in the press today that 
the Prime Minister has not received 
anything. The Central Government is 
silent on this. Whenever any natural 
calamity like drought or floods takes 
place .. (Interruptions) it is the duty of the 
Central Government to rush to the States 
and render all possible help .. 

MR. CHAIRMAN' Please try to 
conclude. 

SHRI BHADRESWAR TANTI' Please 
give me some more time. Sir. 

MR. CHAIRMAN: Try to conclude in one 
minute. 

SHRI HARISH RAWAT (Almora)' He 
does not seem to be interested in speaking 
about drought. 

SHRI BHADAESWAA TANTI: I am 
telling about the way the Central 
Government is dealing with natural 
ca~amities. 

MR. CHAIRMAN: Whether it is drought 
or floods. people are suff~~ng Let him 
speak. 

SHAI BHADRESWAR TANTI' 
Surprisingly enough. the Government is 
very keen to rush to the help of the State if It 
is a Congress-I-ruled State but they do not 
go to the help of non-Congress-I-ruled 
States like Karnataka or Andhra Pradesh 
or Assam .. (InterruptIOns) 

{Translation] 

# 

SHAt HAAISH RAWAT (Almora)' He 
want to emphasize on this point that 
Government of India do not provide 
assistance to those State Governments 
which are ruled by opposition parties. This 
is his grievance. 

MR. CHAIRMAN: Let him speak. \Nhen 
your turn com~, you may rebut his 
statement, but lel him speak now. 

SHRI HARISH RAWAT: When young 
persons like you make wrong statements, 
it does not behove. 

SHRI V. TUlSIRAM: Why are you 
wasting his time by interrupting him time 
and again? 

[English) 

SHAI BHADRESWAA T ANTI: By this, it 
is not that they are ta"ing revenge on the 
non-Congress-I Governments, but they 
are actually taking revenge on the people. Is 
it the way to dea4 with situations in a 
democratic country, in a Welfare State, like 
ours? They are tarnishing the good name 
of a Welfare State, a democratic State. That 
is why, erosion has taken place They must 
render all possible help to the States which 
are affected by drought or such natural 
calamities. 

I wish to draw your attention, Sir, to the 
fact that the people of Assam are today 
suffering under the grip of sever floods. 
Properties have been lost. Standing crops 
have been destroyed The cattle have been 
washed away Dwelling houses have been 
washed away Lakhs of people have been 
rendered homeless But no steps have 
been taken by the Central Government to 
help the State Government I humbly 
request the hon Minister to take measures 
on a war-tooting ... 

17.05 hrs. 

[MR DEPUTY-SPEAK~R In the Chair] 

SHRI AJAY MUSH RAN' Sir, I have a 
point of order. (Interruptions) 

Sir, the debate is on drought. He has not 
spoken a word on drou~ht (Interruptions J 

SHRI BHADRESWAA TANTI' Where 
the drought Was taken pi acfl , Government 
ShOl'ld provide drinking water to the 
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people of aU the States irrespectives of 
whether it is Congress ruled or non-
Congress ruled States particularly Assam, 
Madhya Pradesh, Haryana. This should be 
provided and all help should be rendere-d 
to the people towards agriculture. 

With these words. i thank, you. 

[Translation] 

SHRI KAMLA PRASAD SINGH 
(Jaunpur): Mr. Deputy Speaker, Sir. I 
would also like to express my views on the 
discussion in respect of drought. Undoubt-
edly, the whole country and all the states 
are in the grip of drought, I want to speak 
for my own state. The drought in each and 
every district of Uttar Pradesh is so much 
horrible that even today the situation looks 
like that of May and June. Even these days. 
heat-waves are blowing and certainly the 
life has become very difficult there 

Sir. the Kharif crop has been ruined, its 
sowing could not be done and paddy's 
sowing was also not done Hence, there is 
no question of getting anything out of it but 
the most essential thing is. Sir. that the 
level of water has gone very low which has 
created cnsls of drinking water and to 
some extent there is a famine-like 
condition. In my constituency. Jaunpur In 
four blocks Maniyahu. Barsathi, Rampur 
and Ramnagar. the drinking water was not 
available even before this drought. All the 
wells were muddy. there was not water at 
all The Government IS making efforts to 
provide dnnldng water by installing 
handpumps of India Mark-II, but I want to 
say that it wilt not solve the crisis of 
drinking water because these are not 
being installed on the basis of population 
but only a few i e. two to four hand-pumps 
are bein~ installed The scarcity of water 
will remain the same. The construction of 
water-tanks has been stopped in Uttar 
Pradesh. It is not proper. Definitely, these 
water-tanks should be built so that the 
people could g~t dnnking water and I also 
like to say that water-generators should be 
provided for those tube-wells which have 
been instalf~d there because there is acute 
shortage of electricity due to which even 

drinking water is not availa!lre in towns and 
villages, what to talk of water for irrigation. 

Today, the position is such that all the 
ponds and tanks in the villages have gone 
dry. Therefore. all o.t them should be filled 
in and water should always be available in 
the canals and water should 'be supplied 
from them 

Sir, so far as the condition of tube-wells 
in my constituency is concerned, I can 
emphatically say that today 95 per cent 
tube-wells are- not in working condition. I 
have found it after paying visits in my 
constituency. Wherever I went, I found the 
tube-wells out of order. I want to say that 
these tube-wells should be repaired 
properly and fund should be provided for 
the same and if need be. more funds should 
be provided for their maintenance. 

Our friend, Shri Mishra has stated that 
the students should not be charged any 
fees Today, the condition of the students 
and their guardians is definitely pitiable. 
They should not be charged any fees and 
all kinds of Government recovery should 
be waived and if it is not possible, at least it 
should be suspended. 

Public Distribution System should be 
streamlined. Today, there is black 
marketln9 everywhere All commodities 
are not sold through Public Distribution 
System. Some persons are selling them in 
black market causing difficulties to the 
public Th~ Government should pay • necessary attention towards it and 
these persons should be awarded 
deterrent punishment. 

The wages being paid in connection 
with the relief work should be enhanced so 
that they can maintain their families 
properly. 

Today, there are so many wells, in which 
there is no drinking water. you should get 
them cleaned so that water is made 
available. I have so many times spoken on 
the problem of drinking water. In 
Maniyahu tehsil in Jaunpur district. there 
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are four blocks of Maniyahu, Barsathi, 
Rampur and Ramnagar where drinking 
water is being supplied through tankers. In 
these circumstances, in all blocks, tehsils 
and districts drinking water should be 
arranged on war footing and funds should 
be allotted according to the requirement. 

Our Uttar Pradesh is a very big state 
having very big population. The amount 
should be given to that state as per the 
requirement placed by its Chief Minister 
and the Government machinery. 

Today, I want to congratulate our Prime 
Minister for the steps he has taken to run 
the relief operation on war-footing to fight 
the drought situation and has made efforts 
to give the assistance through the 
committees. 

I also want to say that today the Kharif 
crop has been ruined and it seems that 
there will be no Rabi crop as well. If there 
will be no moisture of water, the field 
cannot be ploughed neither sowing can be 
done. Therefore, to make provision of the 
water, the condition of the tube-wells and 
the canals should be set right so that the 
farmers could get water properly and the 
farmers as well as public gets maximum 
relief at the time of this crisis. 

With these words, lance again 
congratulat,e the Prime Minister and 
express thanks and request to make 
maximum allocations for our state of Uttar 
Pradesh. With these words, I conclude. 

·SHRIMATI N. P. JHANSI LAKSHMI 
(Chittoor): Mr. Deputy Speaker, Sir, when 
we are discussing drought situation in the 
country I thought the hon. Minister for 
Water Resources would be present in the' 
House. But unfortunately he is not present 
in the House during this important 
discussion. 

Sir, lakhs of TMCs of water is flowing 

waste into the ,sea. No effort has been 
made to utilise-:this water. Dr. K.L. Rao 
suggested long ago linking Ganga with 
Kavery. Had his plan been implemented, 
we would have succeeded by now in 
saving the country from recurring 
droughts and floods. Govt. is spending 
hundreds and crores of rupees on 
contingency plans and relief measures 
every year. But no permanent solution was 
thought of till now. Had the Govt spent a 
part of the amount which it has spent on 
these relief measures, this project WOUld. 
in all probability have been completed by 
now. But. better late than never. The 
Central Govt. should take up Ganga-
Kavery link project prepared by Dr. K.L 
Rao for immediate implementation. 

Sir, Rayalaseema IS a chronically 
drought hit area It was a backward area 
during the British regime and to this day .. it 
continues to be backward. No effort 
whatsoever has been made to relieve 
Rayalaseema from its perennial drought. 
Sir, Polavaram project is an Important 
project which will go a long way to serve 
the needs of Rayalaseema. By linking up 
Krishna With Godavari and by diverting 
waters of Knshna river to Rayalaseema as 
envisaged in the Polavaram project plan, 
the entire area can be relieved of drought 
conditions once and for all. Hence this 
Polavaram project assumes special 
significance in this context By taking up 
Polavaram project Krishna waters can be 
diverted to Rayafaseema. I take this 
opportunity to request the Central 
Government to clear the Polavaram 
project as early as possible and take up its 
execution. 

Sir, Rayalaseema is reeling under severe 
drought for the past 4 years. There is no 
rain whatsoever during these years. Even if 
there was any rain it was too inadequate 
for storage. People in this region are 
subjected to too many difficulties on this 
account. There IS no food to eat. There is 
no water to drink. Live stock is perishing on 
acccunt of acute scarcity of fodder. 

The Speech was originally delivered in Telugu. 
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Chittoor is fast coming up on the Dairy 
Map. About one and half lakh IitrS!-' of milk 
is being procured every day. It is now 
being expanded and the capacity is going 
to touch 31akh litres a day. Hence I request 
that Chittoor in A.P. should be linked up 
with a national dairy grid. It will benefit the 
farmers, poor women and others. Sir, out 
of the 2sP cooperative societies, 120 are 
being exclusively managed by women. If 
Chittoor is linked up with the national grid, 
all those who are now engaged in the dairy 
industry in this area would get more 
money for their produce. Needless to add 
that they will be saved from exploitation as 
well. Hence linking up Chittoor with 
national grid will go a long way in 
benefiting the small and marginal farmers 
and other poorer sections of the society. 
Sir, since milk is available a plenty in this 
area, an effort should be made to set up 
milk based industry here. 

Sir, in country like Japan, cottage 
Industries are being given prominence. In 
our country also, we must encourage 
cottage industry. People in the lower strata 
of sOiciety win be immensely benefited, 
espeCially during the time when there is a 
natural calamity like drought They will 
have a regular and dependable income. 
Cottage industnes save the poor people 
from starvation. Hence I hope the 
Government would at least now take the 
steps to encourage cottage industries. I 
thank you very much for giving me an 
opportunity to speak. 

~English] 

SHRI A CHARLES (Trivandrum): Mr. 
Deputy Speaker, Sir, our country is facing 
a very difficult penod As some of the hon. 
Members have said the present drought is 
unprecedented. Such a drought has never 
happened over the last one century. 

Sir, ours is a vast country. In one part of 
the country there is drought and in another 
part there is flood. So we have to consider 
how we could face these two calamities so 
that in future these two calamities could be 
faced on a time-bound programme. We 

have to chalk out some scheme to use the 
surplus water of one area to benefit the 
drought-prone area. As has already been 
suggested inter-linking of rivers will be an 
ideal project. There are various long-term 
and short-term schemes. If we could 
chalkout then that will ultimately benefit 
the country and in a few years time - say in 
the 8th or 9th Plan - we will be able to 
squarely face the situation. 

In Kerata the present drought is really 
unprecedeflted. There is not even 
sufficient water for drinking. Scarcity of 
drinking water IS experienced everywhere. 
I come from Trivandrum. The whole 
Trlvandrum region is' facing an acute 
scarcity of water. In my parliamentary 
constituency, there are three urban 
assembly constituencies and four rural 
constituencies. Two constituencies are in 
the coastal belt and the other two are on 
the hilly side. All the four constituencies 
are now affected by drought. There is not 
even a drop of water in certain areas. The 
people have to travel 4-5 kilometres to get 
even one pot of water and one pot of water 
costs more than Rs. 5. The State 
Government has completely failed to 
provide even the drinking water to this 
area. So, I would plead with the Central 
Government to come forward with a 
scheme to meet their minimum 
requirements of drinking water. There are 
possibmties for digging some tubewells. 
Wherever possible, it must be 
implemented. 

Sir. the drought has affected production 
of electncity. Kerala is a problem State. 
Unemployment is the greatest problem 
that is facing our State. There is already 25 
per cent cut in the supply of electricity to 
the industry. The State Government has 
declared that if the present situation 
continues. there will be hundred per cent 
cut in electricity supply. That means the 
whole economy of our State will be in 
ruins. 

Fortunately for our country and 
unfortunately for our State, as you know. 
more than 70 per cent of the agricultural 
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crops are cash crops. As a result, we have 
to depend on the neighbouring States for 
supply of rice, vegetables. fruits. fodder. 
etc. Unfortunately the neighbouring 
States. especially Tamil Nadu, have taken 
a very unfair stand. They have restricted 
the movement of these commodities to our 
State. 

Sir, we are not able to rear the cattle. The 
production of milk has gon& down. As a 
result, the price of milk has gone up. Three 
months back, I submitted a m1morandum 
to the Hon1ble P.rime Minister to give some 
instructions to t~ Government of Tamil 
Nadu from where bulk of the fodder is 
being transported to our area. I got a reply 
that the said memorandum had been 
forwarded to the Ministry of Agriculture. 
Just a fortnight back, I again appealed to 
the present Minister of Agriculture. I would 
plead with him to consider the possibility 
of providing fodder to our State, especially 
the Trivandrum area. from the 
neighbouring area so that the cattle are not 
starved. 

Another specIfic request t want to make 
is about the thermal plant. One proposal is 
to use diesel. If such a project is started. the 
whole thing will be completed in 1 1/2 
years. I would plead that ncessary 
instructions be given to the Ministry of 
Energy so that this project could be started 
immediately to benefit our State 

(English) 

I have tried to place the difficutties of our 
State. Unfortunately some of the han. 
Members belonging to the Opposition 
have tried to take a political mileage out of 
the drought situation One han Member 
even said that the ruling party is 
responsible for the flood situation This is 
quite surprising. I would request all the 
Members of the House to work unitedly so 
that the present difficulties faced by tne 
people could be solved. 

SHRIMATI PATEL. RAMABEN 
RAMJIBHAI MAVANJ (Rajkot)· Mr. Deputy 

Speaker. Sir) the country is passing 
through the tevere drought situation. In 
such a situation it is appropriate to discuss 
this matter in the House. I am grateful to 
the Deputy Speaker and this House for 
giving me an opportunity to participate in 
the discussion. 

This year, the whole country is facing an 
unprecedented calamity of famine. It is 
said that in 1857. there was a great famine. 
But present crJsis is worst than any other 
famine in the past This problem has many 
dimensions. Keeping in view the increased 
population and increased necessities of 
the country, the present crisis is. in fact 
unprecedented and in these circumstan-
ces, every section of the society should 
come together and make Its constribution 
to fight thiS natural calamity I make an 
appeal to the Members of the opposition 
and some members of the ruling party and 
their political followers In the States to 
extend all cooperation to the Government 
to fight this severe crisis of famine and 
everybody should rise above the parochial 
feelings of getting any political advantage 

Our economy is based on agriculture. 
We have two Finance Ministers in our 
country. One is in the Government and the 
other Finance Minister is the king of clouds 
i.e. Monsoon. This year our second 
Finance Minister is not happy with us. In 
some states. this is the second year of 
famine-like situation but this is fourth 
successive year in Saurashtra, Kutch and 
northern parts of Gujarat where not even a 
drop of rain has fallen during the past four 
years. In primary schools. when the 
children are asked about the names of 
three main seasons, the innocent children 
count them as the winter, the summer and 
the drought in place of the winter, the 
summer and the monsoon. Are we not 
responsible for this situation? We have 
completely destroyed the balance - of 
ecology. Our negligence towards 
environment has invited this devastation. 
But I am not going to go into all these 
things. I will confine myself to the 
discussion on drought. 
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Due to the green revolution, our country 
has achieved more than its target ouring 
the last few years and there are c~nces to 
achieve more. Perhaps it will not be 
difficult for us to solve the problem of 
foodgrains in this drought situation due to 
the aforesaid achievements but there is a 
big challenge before us to save our 
livestock. Our cows, butfalows etc. go on 
roaming in search of grass and water but 
they find only desert and the mirage for 
miles. We cannot feel the pinch of such 
pitiable condition sitting in these buildings. 

The challenge of drinking water has also 
wide dimensions. At present many towns 
are getting water just for half-an-hour a day 
just from the month of August and the 
women-folk in the villages have to walk for 
ten kilometers in search of drinking water. 
In a year it is more than 3500 kilometers 
On one side there is such a crisis and on 
the other, crores of gallons of river-water 
falls in the sea daily and becomes saltish. 
The scientists have invented various 
methods by which we can utilize this water 
but we do not find suffiCient time to come 
out of our parochial feeling and vested 
interests and think of difficulties faced by 
the common man 

About ten months ago. the Chief 
Minister of Gujarat had been apPrised of 
the methods to solve the CriSis of drinking 
water in the whole Saurashtra and Kutch. 
which were cheap, instant result oriented 
and without investment. No encouraging 
response has been received so far. The 
period to implement the scheme of filling 
up the waters of Narmade in collapsible 
containers and sending it by sea to coastal 
belt of Saurashtra and Kutch had been 
given as two months and it has been stated 
that the expenditure on it will be just half in 
comparison to any other scheme for the 
purpose The only lacunae of this scheme 
is that the officers are not going to get any 
advantage from this scheme. Drought is a 
season of bonus for them. This is the most 
unfortunate chapter of our democracy 
which is based on the narrow feelings of 
caste, creed and retigion. The influence of 
the officers and the bureaucracy on 
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politics is increasing day by day. The 
officers behave in arbitrary manner and it 
affects important things like drinking water 
adversely. The inJluence of the 
bureaucracy on the basic necessities of 
common man should be reduced and tha 
responsibility and the participation of the 
people should be increased and the people 
should be given an opportunity to find the 
solution of their problems. 

I would like to express my thanks to you 
for listening to me calmly. In the end, I 
would like to submit to the Centrsl 
Governmem and the State Governments 
that if anybody is affected most by the 
drought, it is the farmer Therefore. the 
farmers should be provided all possible 
help so that the farmers-the sons of the 
soil-may maintain their morale high during 
this criSIS. 

[English] 

MR. DEPUTY SPEAKER Now. we will 
take Half-an-hour Discussion. 

17.30 hIS. 

HALF-AN-HOUR DISCUSSION 

Beedi Workers 

[Translation] 

SHAt DAL CHANDER JAIN (Damoh): 
Mr. Deputy Speaker Sir, I would like to 
express my thanks to you for allowing time 
for Half-sn-Hour discuss'ion in connection 
with Question No. 890 regarding Seedi 
workers. This time has been allowed 
keeping in view the serious condition of 
Bee<:1i workers. In reply to the aforesaid 
question, it has been stated that 32.75,000 
workers are engaged in Beedi 
manufacturing work and out of them 
7,62.000 workers are members of 
Provident Fund Scheme. 

In this connection, I would like to draw 
your attentioA specially to one thing. Beedi 
manufacturing work is undertaken in two 
~sys. In Southern States. workers 
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manufacture beedis in the factories. In 
Eastern, Northern and Central States, 
workers bring raw material for 
manufacturing beedis to their houses where 
their wives and children also help them. In 
Madhya Pradesh, Uttar Pradesh, Bihar, 
Orissa; Gujarat and Bengal, this work is 
being done as a cottage industry. The 
workers of these states do not work 
permanently at one place The workers do 
not work regularly These workers are 
unorganised workers Their family 
members also help them In their work 
Therefore, they finish full day's work in half 
a day and as a result they complain that 
they do not have full day's work 

The Beedi manufacturing workers are 
more in comparison to the consumption of 
beedis. Therefore. the workers have to 
tolerate the arbitrwy behaviour of the 
contractors. An arrangement should be 
made under which the workers get full 
work and they are not subjected to 
arbitrary behaviour of the contractors It IS 
possible only when the entire production 
of the manufacturer is sold in the market. 
As the manufactured beedis can not be 
stored, therefore, it is for the Government 
to find a way out as to how it could be 
possible that the workers get full work 30 
or 35 years back, there was a situation that 
the number of beedi workers used to be 
less and production was also used to be 
less and the sale of beedi's was more At 
that time, beedi workers used to get full 
work. Now there is totally a different 
situation. Many rules, laws and the 
schemes have been formulated for the 
welfare of these workers 

According to the Seedi Cigar Act, the 
workers manufacturing beedis in their 
houses should get the same facilitLes 
which are available to the factory workers, 
but we find that they do not get those 
facifities. There are many practical 
difficuffies coming in the way. 

1 have thrown light on their working 
conditions. I would like to draw the 
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attention of the hon. labour Minister 
Specially towariis the situation regarding 
leave with pay in Madhya Pradesh. It was a 
very difficult task to maintain its account. 
It was even more difficult for the workers to 
get benefit of this provision. The Seedi 
manufacturers put forward a proposal 
before the Madhya Pradesh Government 
that they were prepared to pay 1/20 of 
leave salary in lieu of leave, along-with 
weekly wages .. irrespective of the number 
of days for which a worker has worked. 
After due consideration, the Government 
of Madhya Pradesh accepted the proposal 
and issued the notification That scheme 
was enforced and the workers have started 
getting benefit of the scheme Later on, 
similar benefit was given in other states 
also, but despite other facilities being 
available to the workers, the workers are 
not getting these facilities, because 
practically it IS not possible. Provident 
Fund scheme was introduced in Seedi 
industry in 1977, difficulttes are being 
experienced to provide benefits of thIS 
scheme to the workers Both the parties 
had opposed it A writ was filed in the 
Supreme Court, but is was rejected by it 
Regarding Provident fund, I would like to 
draw your attention to the fact that there 
are 3,50,000 Beedl workers in Bihar, but 
only 2651 workers are members of this 
scheme, in Gujarat, 409 workers out of 
50,000, in Madhya Pradesh 28,344 out of 
5,65,000, in Orissa 50 out of 1,60,000, in 
Rajasthan 90 out of 1,00,000, in U.P. none 
out of 4,00,000, in Bengal, Meghalaya and 
Tripura only 841 workers out of 4,50,000 
Seedi workers are members of this 
scheme. It is a very serious matter. It is 
happening, because there are many 
practical difficulties in the scheme. The 
workers find it very difficult to get the 
money credited in their Provident Fund 
Account. Therefore. question arises as to 
what should be done? All of us should put 
our heads together to consider this issue 
The workers who are enrolled as members 
of this scheme and from whose pay money 
is deducted tinder this scheme. teel that 
money is being collected from them forcibly 
and as if some sort of fine is being imposed 
on them. I am talking of Madhya Pradesh. 
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The Seedi workers in Madhya Pradesh do 
not want to be covered under this scheme 
under any circumstances. Benefits of the 
scheme have not been explained to them. 
They have nowhere been regularised. 
They are unorganised any they are spread 
at all places like the workers in the cottage 
industries. 

I would like to put forward certain 
suggestions in this regard, because ours is 
a welfare state and this is a welfare 
scheme. The security of the worker's future 
must be ensured through Provident Fund I 
would. therefore, like to suggest that 
Workers' GPF Account may be opened in 
the Bank and worker's share of 
contribution as also that of the factory 
owner may be deposited in his Account in 
the Bank and the Pass Book should be 
handed over to the worker. A condition 
may be imposed on him that he will not be 
allowed to withdraw money before 
completion of 5 years. Whether a worker 
works for one month or through -out the 
year. contribution must be deposited 
regularly. A worker is brought under 
Provident Fund Scheme when he has 
worked at least for 60 days. I would like 
to suggest that if a worker has worked 
even for a Single day. he should be 
given the benefit of this scheme as 1/20 
leave salary is paid to a worker in lieu of 
leave alongwith hts wages. My second 
suggestion is that this facility may be 
extended to the workers by issuing a 
debenture or a saving certificate for a fixed 
period of five years so that the saving 
certificate could not be en cashed for ~ 
period of five years. The workers could be 
provided this benefit through some sort of 
Travellers ~heque etc. The easiest way is 
that the worker's share of contribution and 
6.5 percent contribution of the factory 
owners may be paid to the worker 
alongwith his wages. but in this way 
security of his future cannot be ensured. 
Therefore. a conference of the Labour 
Ministers was held in the month of May to 
consider this issue and it has been 
reported that a committee has been 
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formed under the Chairmanship of the 
Director General. Labour welfare. 
Hundreds of crores of rupees is being 
receivett by the Government from Seedi 
industry by way of taxes and crores of 
rupees are also received by the 
Government from Beedi manufacturers by 
way of contribution towards Beedi 
workers welfare fund. but 8eed; workers 
are not being benefited from it and workers 
in a very limited way are getting the benefit. 
This area should be enlarged. From time to 
time reports are published in newspapers 
also, and there might be some 
exaggeration in it, but even then there is 
some truth behind it. I would like to quote 
certain references In this regard. In 'Nai 
Duria' Indore, a report under the caption 
'Beedi Mazdoor Aur Bebas Kalyan 
Yojanayen' has been published in its 
edition of 20th July, 1984 In 'Aaj'Varanasi. 
dated 27th December, 1985 it was 
published under the heading 'Bidi 
Mazdooron Ka Kalyan filon mein. In the 
edition of 27th October, 1986 of 'Aryavarta' 
a report under the caption 'Beedi Mazdoor 
Bhukhmari Ke Kagar Par was published. 
Similarly in its edition of 12th May. 1987, a 
news item under the caption 'Kanoon Hai 
to thenge se' was published. In Rajasthan 
Patrika, Jaipur, a news item under the 
caption 'Beedi Mazdooron Ka Shoshan' 
was published inits edition of 27th May, 
1987, and its edition of 14th July. 1987, a 
news item under the caption 'Sonthal 
Pargana Mein Seedi Mazdooron Ka 
Shoshan' was published. 

In the end, I would like to submit that 
factory owners' contribution towards 
Provident Fund may be paid to the workers 
alongwith their wages even if a worker has 
worked for one day. As under Beedi Cigar 
Act. the amount of compensation for leave 
with pay is paid to the worker alongwith his 
wages or as an alternative. the contribution 
of both worker as well as factory owner 
may be deposited in a term deposit of five 
years in Bank or a savings certificate or in a 
personal account of the worker in a Bank 
from which withdrawals should not be 
allowed for a period of three years or five 
years and thereafter the worker should be 
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allowed to operate the Account himself. 
This is my suggestion regarding Seedi 
workers and I hope the hon. Labour 
Minister would consider it seriously. 

(English] 

THE MtNISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI P.A. 
SANGMA) : Sir, Mr. Jain has been raising 
these points for a number of years. The 
very basic decision as to whether the 
Provident Fund Act should be made 
applicable to the Beedi workers. The 
difficulty is that the manufacturers have 
been taking this Seed I Industry as an 
unorganised industry ... Registers are not 
available and what not and their Provident 
Fund should not be made applicable to 
them. As we have always been saying 
Government's policy has been now to give 
more benefit to the unorganised sector. 
The benefit of social security like ESI, Prov-
ident Fund, Gratuity and aU these goes to 
the organised sector only. We want to 
extend this benefit more and more to the 
unorganised sector and baed; industry is 
one of those industries where the industry 
is unorganised, but we would like to extend 
social security to that kind of people. 

Therefore, on 1 June, 1977 a Notification 
was issued making the Provident Fund Act 
applicable to the beedi workers. Some of 
the manufacturers went to the Supreme 
Court pleading that It is an unorganised 
sector and it should not be made 
applicable. They got a Stay Order. On 
1.10.1985, the Supreme Court gave a final 
judgement saying that the application of 
Provident Fund was absolutely legal and 
absolutefy correct and it should be 
continued. Now the question was settled 
with the judgement of the Supreme Court 
that Provident Fund has to be made 
applicable to the heedi workers. The 
industry expressed their inability to give 
the money-the arrears-because it woulc. 
be quite a large sum of money. I called a 
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meeting of the industries the State 
Governments anf the workers. A tripartite 
meeting was cOftvened on the 20 June, 
1986. In that meeting it was agreed that 
from the date of the judgement of the 
Supreme Court the industry must comply 
with the payment of their contribution and 
the workers' contribution to the Provident 
Fund. 

As far as the pre-judgement period from 
the date of the notification is concerned, 
that is from 1.6. n to 30.9.85 Oust for that 
period) ... according to the judgement how 
this arrear has to be recovered should be 
discussed in a tripartite Committee and 
accordingly a tripartite Committee was 
established to find out ways and means as 
to how to recover that money 

The Tripartite Committee has 
constituted a study group which has now 
submitted its reports. The flOal meeting of 
the Tripartite Committee is to be held soon 
and I hope to get the report of the Tripartite 
Committee very soon 

In the Starred Question out of which 
toats discussion has arisen, Mr. Jam's 
contention was that since this is not being 
complied with in the State of Uttar Pradesh 
and in the State of West Bengal why other 
States should be made to comply with it? It 
is true that, according to the statement 
which I had made, there are 32.75 lakh 
beedi workers 10 eur country. and by the 
time the question was answered, we had 
Just started Implementing the Provident 
Fund Act. We have done much in West 
Bengal and in Uttar Pradesh by that time. 
But as the position stands now, that is as 
on 31st March, 1987 or a few months back, 
we have made certain progress and 3,568 
establishments have been covered and 
have been made applicable; 9.18 lakh 
workers have been brought under the 
coverage of the provident fund and the 
total amount of money that we have' 
realised comes to the tune of Rs. 46.51 
crores. So, we are making progress in 
collecting the prOVident fund money, the 
benefit of wnich will go to the workers. I can 
assure the House that beedi workers are 
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not only the workers in the factory I it also 
includes home workers. 

One of the Points which was the 
contention of the manufacturers was that 
the home workers should not be treated as 
beedi workers because they have no 
connection with the factory and the 
manuftcturers. The Supreme Court 
rejected their plea and said that the beedi 
workers also include home workers. We 
are also applying this provident fund to the 
home workers. It is not correct to say that 
the beedi workers in Madhya Pradesh have 
not welcomed it and they are not willing to 
come under the purview of the Provident 
Fund Act, as has been stated by Mr. Jain 
just now. In fact, in Madhya Pradesh, we 
nave covered 212 establishments and 
3.1679 workers have al ready been 
covered, as the study made on 31st MarCh, 
1987, shows. Therefore, things have been 
settled and there is no question of with-
drawing the government's Notification 
from the application of provident fund to 
the beedt workers We are trying to 
implement it very sincerely and are trying 
to cover more and more workers. 

[Translation] 

DR G S RAJHANS (Jhanjharpur) Mr 
Deputy Speaker, Sir, the House has 
discussed the pliQht of the bidi workers a 
number of times and every time the 
Government has said that efforts are being 
made to improve their condition But the 
fact is that there IS no defimte Improvement 
In their condition It IS an Industry which 
makes the people rich People become 
millionaire. If not multl-mllhonanes, in the 
trade. I know such industrialists who are 
earning Rupees forty to fifty lakhs in thiS 
bidi trade. I have been told that in Madhya 
Pradesh and other places persons dealing 
in this trade have become multi-
millionaires. When they are asked to give 
reasonable and minimum wages to their 
workers, leave aside the question 9f 
provident fund and gratuity, they shot bactk 
that they do not engage workers but these 
workers belong to the contractors and 
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they purchase bidis from the contractors 
and serve the nation. Those contractors 
purchase bidis from the workers. If any 
one tried to raise any objection. the 
workers may lose their job. So people 
become silent. Very few States try to kno~ 
the number of bidi workers working with 
the bidi industrialists. There is no two 
opinions about the fact that there is 
coli usion among Inspectors and bidi 
Industrialists. If one try to find out 
honestly, he can find out the number of 
bidi workers working in this industry and 
he would also know as to what sort of 
miserable life they are leading. Diseases like 
lungs cancer. lungs T.B. or Spondylitis are 
common among the workers in this 
industry They get meagre wages which 
are insufficient to make their both ends 
meet In these Circumstances, they are 
compelled to put their children aged 7 to 
10 years in bidi industry because they have 
no other means to earn livelihood. Not only 
this, the bidi industrialists appoint their 
own men and relatives as contractors and 
those contractors distribute bidi material 
among the workers in their houses. When 
the women, men and children, 
manufacturing bidis, take them to the 
contractor or bidi industrialist, he rejects 
50 percent bidis on the plea that they have 
not been manufactured properly. In this 
way they get only 50 percent of their wages 
and the rest 50 percent are gobbled up by 
the bidi industrialists or contractors. He 
pretends to sell bidis at cheaper rates to 
other brokers sitting there which is just to 
show and to deceive them One has to 
remain a silent spectator to the whole 
drama We become helpless. A man who 
openly mlsappropnates the amount ot 
provid~nt fund and gratuity of the workers 
and does not pay excise and income tax, is 
making black money without any fear. 
Such person is respected in the society. 
The Government also regards him as a 
respectable person. On the other hand. a 
worker who earns his livelihood by doing 
hard work. does not get even reasonable 
wages. When such thing is going on, I fail 
to understand what would be the fate of 
this country in such circumstances. We 
speak a lot in the Parliament and the 
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people thinx that we have done our duty 
but can we say sincerely that we have 
acted according to the dictates of our 
conscience. But have we ever done justice 
to our unfortunate brothers and sisters and 
small childre,n who are exploited by the 
bidi manufacturers or contractors. If so, we 
should say emphatically that we would not 
allow injustice from today because we know 
that injustice is being done to them and 
they are being exploited. 

Therefore, J would like to request the 
hone Minister that as he IS an effective 
Minister so he should pull up the State 
Government. Only writing letters will not 
have any effect. You should warn the State 
Government that the Central Government 
will not tolerate the exploitation of the bidi 
WQrkers. If the State Government does not 
pay heed to the warning, it should be 
exposed irrespective of the party in power 
in the State so that the country may know 
that the State Government is also a party to 
the exploitation of workers and It allows 
such injustice to the workers in its state. 
Unless strong public opinion is mobilised 
against it, exploitation of the bidi workers 
wilt continue. If this exploitation is not 
curbed, the coming generation will not 
forgive us and they may also charge us 
having some sort of interest in the 
exploitation of workers. Therefore the hone 
Minister should give assurance that 
effective steps will be taken to prevent thic; 
exploitation. 

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir. discussion on the 
exploitation of bidi workers took place in 
the last session also and a Bill was also 
introduced in the House. At that time also, 
Members expressed their concern with 
regard to the problem of the bidi workers. 
The Government as well as the hon. 
Minister are very much concemed. But it 
has come to the notice that whatever 
programmes are chalked out for the 
welfare of the workers, they do not bring 
any improvement in the life of the workers 
in the absence of effective implementation. 

I would like to give three suggestions to 
the hone Minister .. As my colleague Shri 
Rajhans has said that, the bid; workers 
mostly suffer from diseases particularly 
T.B. disease. Therefore I would suggest 
that medical examination of a worker' 
should be conducted after every six 
months invariably and an effective 
programme should be chalked out with the 
State Government for this purpose. 

My second suggestion is with regard to 
the education because the numbE:r of 
children working in the Bidi industry is 
very high who have to work because of 
poverty. Some arrangement for their 
education should be made by your 
Ministry in consultation with the State 
Government so that they may be able to 
study after doing work. My third 
suggestion is that In some areas housing 
programmes should be launched for them 
because they come from far off places for 
manufacturing bidis and live in huts. 
Therefore, some arrangements should be 
made for their housing as well, 

DR. CHANDRA SHEKHAR TRIPATHI 
(Khalilabad) : Sir, my colleagues have drawn 
the attention of the han. Minister to all the 
important aspects of the problem of bidi 
workers. While drawing the attention of the 
hon. Minister to a few important points, I 
would like to ask whether the Government 
is going to take any step in that direction 
and if so. in what way. Some time back the 
labour Ministry had apPOinted. G.K. 
Pannikkar, who is the Chairman of kerala 
Dinesh Bidi Workers, Central Cooperative 
Society, to study the conditions of bidl 
workers and he had suggested that the 
bidi workers in Indi& are exploited in a 
number of ways and therefore.. a 
cooperative SOCiety should be formed to 
curb their exploltation The hone Labour 
Minister has appointed a Commission and 
the Commission has submitted Its report 
also. I would like to know in how many 
States, such societies have been formed 
which have proved effective to curb this 
explOitation and ills and control the under 
payment. If such societies have not been 
formed, the reason thereof? 
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Secondly, I would like to know that in the 
original question it was asked that what is 
the number of bidi workers in every State 
on 31.3.1987. The hon Minister had given 
the figures upto 1986 and not upto 31 
March 1987. I would like to know the 
reasons for not giving figures of Bidi 
workers upto 31 March 1987 and also 
lbout their provident fund. 

Thirdly, Shri Dal Chanderwho himself is 
a renowned trader and employer in the field 
of bid is, has said that Uttar Pradesh and 
West - Bengal top the list of those States 
where the number of Child Labour is high. 
According to the figures submitted by the 
Government. about 4.5 lakh workers are 
engaged in the manufacturing of bidis but 
in Andhra Pradesh where total number of 
bidi workers is 2.5 lakh, about 180014 
workers are getting the benefit of 
provident fund or are in the category of 
getting benefit In Bihar, the number of 
workers is 3,50,000 and OlJt of them only 
2651 workers are covered In Karnataka. 
the number of workers is 3 lakh and out of 
them 2,83,540 workers are getting benefit 
of provident fund scheme. But in West 
Bengal and Uttar Pradesh where the 
number of bidi workers is 4.5 lakh. not a 
single worker is covered under prOVident 
fund scheme. Will the hon Minister issue 
directions for conducting analysis and 
survey of this situation. 

As my colleagues Dr RaJhans and Shn 
Rawat has stated that in the trade of bidi. 
actually middleman exploits the situation 
who rejects good quality bidi by terming as 
of bad quality but charges bidi industrialist 
the price fixed for good quality. In this way 
the middleman resorts to underhand 
dealings. May I know whether the hon. 
Minister will take step to this aspect 
examined so that the poor workers get the 
benefit of their labour? 

18.01 hrs. 

PAPERS LAID ON THE TABLE-Contd. 

[English] 

Notification under Customs Act 1962 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): I beg to lay 
on the Table a copy each of the following 
Notifications (Hindi and English versions) 
under section 159 of the Customs Act, 
1962:-

(1) Notification No. 292/87-Customs 
published in Gazette of India 
dated the 12th August. 1987 
together with an explanatory 
memorandum seeking to grant 
partial exemption to iron on non-
alloy steel hot rolled coils of 
carbon content less than 0.6 per 
cent and equate the rate of basic 
customs duty on HR coils and 
coils for re-roiling at the rate of 15 
per cent ad valorem plus Rs. 
1100/- per metric tonne. 

(2) Notification No. 293/87-Customs 
published in Gazette of India 
dated the 12th August, 1987 
together with an explanatory 
memorandum seeking to delete 
the entry for coils for re-rolling 
from Notification No. 86/86-
Customs dated the 17th Febru-
ary,l986. 

18.02 hrs. 

[Placed in Library. See No. LT-
4600/87] 

HALF-AN-HOUR DISCUSSION 

lEnglish) 
BeecI Workers 

SHRI AJIT KUMAR SAHA (Vishnupur): 
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The Beedi and Cigar Act IS an old Act. 
There are loopholes in this Act Taking 
advantage of these loopholes, the 
employers are depriving the beedi workers 
of all facilities. The Minister said that 32 
lakh workers are engaged in this industry. 
But this figure is not correct. More than 50 
lakh persons are engaged in this industry. 
If you take their families also, crores of 
people are depending on this industry. 

I had brought a Bill relating to the 
welfare of Beedi workers It was discussed 
for four days. At that time, the Minister 
assured us that he would bring a 
comprehensive Bill to protect the interest 
of the beedi workers. But I do not know 
when this comprehensive Bill will come. 
He said that he had a talk with the union 
leaders and a tripartite meeting was also 
held. What were the points he discussed 
with them? When is he going to bring a 
comprehensive Bill on this subject? 

In the last session. this Act was 
amended. But by making a few 
amendments we cannot protect the 
interest of the beedi workers because they 
are unorganised. In West Bengal, we have 
some organised labour unions. On the 
demand of the union, we compelled the 
employers to give them some facilities. But 
throughout India, these workers are 
deprived of any leave, provident fund, 
gratuity and things like that. They can be 
asked to go away any moment There is no 
protect jon in that regard. These workers 
are mainly suffering from TB due to 
unhygienic conditions in which they have 
to work. 

I want to know when the Government is 
going to bring forward a comprehensive 
Bill. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRt P.A 
SANGMA): Sir, the discussion actually 
should have confined to the application of 
the Provident Fund Act because the 
question was on that, and I must admit that 

, Seed; Workers 
I do not have atl the details about the 
welfare activitiei because the question 
relates only to the application of the 
Provident Fund Act, whether it is applied or 
not and if it is applied, to what extent it has 
been successful. But I must react to some 
of the points raised. 

Dr. Rajhans said that there is no 
improvement in the conditions of the beedi 
workers. But I beg to differ from the 
Doctor. There are some improvements in 
the condition oJ beedi workers. The 
welfare activities under the Seedi Workers 
Welfare Fund are working quite well in a 
number of States. I should say that 
particularly the States in the South -
Karnataka, Andhra Pradesh, Tamil Nadu 
and even Kerala - have been doing very 
well Lot of work has been done .... 
(Interruptions) . 

DR G. S RAJHANS: But hardly 
anything has been done in Bihar. 

SHRI P. A. SANGMA' Well, that is why I 
am saying that in some States it has been 
done. I am sorry that in the Eastern region 
it has not done very well. In the South- it has 
done very well because it is primarily the 
responsibility and the initiative of the State 
Governments which will brrng some 
change So. a lot depends on how much 
initiative the State Governments take. 
From our side we try to give as much help 
as possible. 

An han Member spoke about education. 
for example, in the financial year 1986-87. 
from all Welfare Funds we spent about Rs 
90 lakhs for free education of the children 
of beedi workers. and I am happy to say 
that today because of the free education 
that we have given. there are a number of 
doctors and engineers who have come up 
from among the children of the heedi 
workers. I was very happy to meet some of 
them They are a very satisfying team 
Therefore. it is not correct to say that 
nothing has been done for them. Well, we 
have "lot done enough. The desired goal 
that we would like to achieve, has not been 
achieved. But something has been done 
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and I am sure that if the State Governments 
take more initiative, we can do a lot. 

Doctor, you also talked about the 
implementation of the Minimum Wages 
Act. What I can do is only to write to them 
(ind to remind them. You have also 
reminded me that my letters will not do 
anything I because you knew that I was 
going to reply te you like that. I have been 
repeatedly reminding the State 
Governments. This. in fact, is in the priority 
list of my Ministry. Implementation of 
Minimum Wages Act is number one on the 
priority list because I believe that if this 
single Act. the Minimum Wages Act. is 
implemented sincerely and effectively, 
many problems of the unorganised labour 
will be solved. Therefore. we are giving so 
much importance to thaL. (Interruptions) 

DA DAnA SAMANT: What about the 
Congress Governments? 

MR. DEPUTY SPEAKER' He is telling 
about all State Governments in general. 

SHAI P.A SANGMA' Dr.. , am not a 
person who draws distinctions I am 
saying that whichever government has 
done good. they have done good. and the 
names of the State that I have given. are all 
Opposition States Why don't you 
understand my approach? ... (Interrup-
tlons). No. Doctor. you are not interested' 
in development.. .. (Interruptions). 

MR. I1EPUTY SPEAKER' No. Mr. 
Minister, you carry (In Don't yield 

SHAI P.A. SANGMA: Doctor. if f have to 
answer to you, .... (Interruptions). 

MR. DEPUTY SPEAKER: You are not 
supposed to do that 

SHAI P.A. SANGMA: You will feel shy to 
sit in front of me whenever I am in the 
House. I do not want to disclose about you 
in the House or on the floor of the House. 
Please mind that. I am a Labour Minister. I 
know the activities of all the trade union 
leAders. I know who are good and who are 

bad trade union leaders. Why you are 
talking about good governments and bad 
governments? There are also good trade 
union leaders and bad trade union 
leaders .... (Interruptions). 

MR. DEPUTY SPEAKER: Why are you 
unnecessarily interfering? Don1 divert the 
things when they are going on. If it is going 
this way, don't divert it in the other way .... 
(Interruptions) 

DR. DA IT A SAMANT: It is shocking 
that crores of people are below the poverty 
line. What are we discussing in this House? 

MR. DEPUTY SPEAKER: What you are 
discussing. others are just discussing. Mr. 
Minister, you carry on. 

DR. DAnA SAMANT: Who prevented 
the Congress Government? 

(Interruptions) 

SHAI D. B. PATIL: I am on a point of 
order. 

MR. DEPUTY SPEAKER: What is the 
point of order? 

SRHI D. B. PATIL: The Minister has 
challenged Dr Datta SarnanL 

MR. DEPUTY SPEAKER: There is no 
point of order. Please carry on. 

SHRI D. B. PATIL: Dr. Datta Sarnant has 
been challenged. Minister may disclose it. 

DR. DATTA SAMANT: You may 
disclose it. 

MR. DEPUTY SPEAKEA: I am telling 
that Dr. Datta Samant has no right to put 
supplementary when the Minister is 
replying. 

There is no point of order. 



503 H.A.H. Discuss;on-
Seed; Workers 

AUGUST 12, 1.7 H.A.H. Discussioo- 504 
Seed; Workers 

SHAI P.A. SANGMA: For the 
information of the House, Dr. Datta 
Samant was the employee of the labour 
Ministry of the Government of India. He 
also had some thing to do with the Labour 
Ministry. And so he was a part of the 
labour Ministry at one part of time. That is 
all. 

Other hon. members have also talked 
about health. We are taking a number of 
steps on health. 

(Interruptions ). 

MR. DEPUTY SPEAKER: Order please. I 
am not allowing. 

SHAI P. A. SANGMA: You were in E.S.I 
Hospital, I know. 

(Interruptions) 

MR. DEPUTY SPEAKER Do not divert 
the attention of the hon. Ministers. 

( Interruptions) 

SHRI P. A. SANGMA: You were a doctor 
in E.S.1. hospital. You cannot deny that. 

DR. DA IT A SAMANT I have not 
worked in the hospital. 

SHRI P.A. SANGMA: Not now. 

DR. DA ITA SAMANT I have not been 
working in the E.S.I. hospital 

I was never an employee of the 
Government. I never worked any where in 
the E.S.I. hospital. 

SHRI P. A. SANGMA: Do not get 
nervous now. 

DR. DATTA SAMANT: I had every good 
private practice. I left this. 

SHRI P. A SANGMA: O.K. All right. 

(Interruptions) 

MR. DEPUTY SPEAKER: I do not want 
personal things to go on in the House. 

(Interruptions) 

MR. DEPUTY SPEAKER: Order please. 

SHRI P. A. SANGMA: We have a number 
of special schemes in a number of 
hospitals under the Welfare Fund Scheme. 
We are also trying to expand our activity as 
far as health programme is concerned. 

As the House will remember I have also 
made an announcement that we have to 
increase the excise rate on beedi and at the 
moment the position of workers was not 
found good. With increase in excise, we 
hope to get a substantial amount under the 
Welfare Fund and we hope to increase our 
activities. 

Now as far as loentlty of the beed, 
workers IS concerned. Dr Rajhans has 
said this is a very important point. I have 
been making it repeatedly - until and 
unless we know who are beedl workers, it is 
very difficult to extend any hEllp to them. 
So. we are giving priority to the process of 
identifed We are issuing identity cards. 
The House will remember. in the last 
Session. we passed amendment to the Act 
in response to the request of Shri Saha 
when we were discussing his Bill and in 
that amendment I had brought in a 
provision that if any employer fails to 
identify and issue an identity card to his 
worker. he will be pUnished It has been 
made a cognisable. punishable offence. 
Therefore, we have taken steps to solve the 
problem. 

Housing - Shri Rawat has raised very 
important question. At the moment we 
have two scheme. 

1. We call it 'build your own house' 
scheme. 

If any ind;vidua~ beedi worker wants to 
build a house, we give part as loan and part 
as subsidy. They can build their house. 
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2. Another scheme is taking off very 
well. 

must thank the respective State 
Governments. That scheme is housing for 
the economically weaker sections of the 
people. This scheme is really taking off 
very well. I must say that States like 
Maharashtra have done very well. There is 
a place called Sholapur. We have 
launched about 4000 houses. 
Construction is very much in progress. 
Like that Gujarat has taken this scheme. I 
can assure the House that our priority is 
now to the unorganlsed sector Now 
within the unorganlsed sector we have 
indentified certain sectors like child 
labour, women labour, construction 
workers and beedi workers where we 

Seed; Workers 
propose to give special attention to them 
and that is why we are very keen that even 
in the implementation of SOCial security 
schemes like Provident Fund, which today 
we have discussed, we are very keen that 
we should extend this Social Security 
Scheme to "1ore and more people in the 
unorganised sector. 

I thank the hon members for having 
given me this opportunity. 

18.15 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
August 13. 1987!Sravana 22. 1909 

(Saka). 
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